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BEFORE THE NATIONAL GREEN TR{BUNAL SITTING AT KOLKATA

(Under Section 18(1) read with Section 16 of National Green Tribunal
Act, 2010)

APPEAL No. of 2024 /EZ

Between

Z-Estates Private Limited & Anr.
..Appellants

VERSUS

State Environment Impact Assessment Authority Odisha & Anr.

...Respondents

SYNOPSIS OF THE CASE

The Appellant No. 1 is a private company incorporated under the provisions
of the erstwhile Companies Act, 1956 and an existing company under the
provisions of the Companies Act, 2013. The Appellant is engaged in the
business of real estate development in the state of Odisha. The Appellant is
the Project Proponent of Z-1 Apartment Complex located at Kalarahanga,
Patia, Bhubaneswar, Dist. — Khordha, Odisha (‘Project’). The Respondent No.
1 is the State Environment Impact Assessment Authority, Odisha, a statutory
body constituted by the Ministry of Environment, Forest & Climate Change
under the provisions of the Environment (Protection} Act, 1986
(‘Environment Act’). The Respondent No. 2 is the residents’ welfare
association of the Project.

The Project being a large one, is to be developed in phases. It is submitted
that as on date the Project Proponent has éompleted 2 {two) phases and
Phase-IIl is under progress. Phase-III of the Project is expected to be

ﬁéﬁg 2027.

ﬂ %a@%@2022 the Respondent No. 2 filed an application before this

m&p@\bemg 0.A. No. 11/2022/EZ which was finally disposed of
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within one month and verify whether installation of Solar Power Generating
System for Phase-I and installation of Solar Heater has been completed and
with regard to completion of Green Belt and Avenue Plantation over at least
20% of the site area. The Joint Committee, constituted under the aegis of
order dated May 1, 2023 visited the Project site on July 13, 2023 and
subsequently filed its Report, recommending the Project Proponent to deposit
Rs. 1,41,37,500/-. Thereafter, the Respondent No. 1 issued a Show Cause
Notice {“SCN”) dated December 28, 2023 as to why an amount of Rs.
1,41,37,500/- should not be imposed as penalty on the Appellant for alleged
non-compliance of the EC conditions. The Appellant filed a detailed reply to
the SCN through letter dated January 11, 2024 explaining the reasons for
delay in compliance of the applicable EC conditions, which were entirely out
of the control of the Appellant. The Solar Power Generating System had
already been installed, however, the same was not under operation due to
non-availability of permission from the residents’ welfare association, i.e., the
Respondent No. 2. Furthermore, the Project is an integrated project and
therefore there was no permanent boundary wall available for development of
Green Belt and Avenue Plantation.

Thereafter, a hearing was scheduled on February 3, 2024 by the Respondent
No. 1. The Appellant appeared before the Respondent No. 1 and presented its
case as to why the penalty should not be imposed. Despite the reply dated
January 11, 2024 and representations made on February 3, 2024, clearly
explaining the reasons for delay in compliance of the applicable EC
conditions, which were entirely out of the control of the Appellant, the
Respondent No. 1 in complete disregard of the same have passed an order
dated March 16, 2024 {Impugned Order’). By way of the Impugned Order,
the Respondent No. 1 had directed the Appellant to deposit Environmental
Compensation amounting to Rs. 1,41,37,500/- for alleged violation of

conditions of the Project Proponent’s EC with respect to the Project.

Hence, the Impax
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BEFORE THE NATIONAL GREEN TREBUNAL SITTING AT KOLKATA

(Under Section 18(1) read with Section 16 of National Green Tribunal

Act, 2010)
APPEAL No. of 2024 /EZ
Between
Z-Estates Private Limited & Anr.
...Appellants
VERSUS
State Environment Impact Assessment Authority Odisha & Anr.
...Respondents

LIST OF DATES

November 1, 2010 The Appellant submitted Form 1 and Form 1A along
with the scrutiny fees for obtaining Environmental

Clearance (“EC”)

August 16, 2011 EC was granted to the Appellant based upon the

above submitted Form 1 and Fbrm 1A

September 10, 2014 Amendment application under Form 1 for obtaining
' approval for Phase-II of the Project was made by the
Appellant

February 23, 2016  EC was granted to the Appellant based upon the

above submitted amended application under Form 1

August%@jm Occupancy Certificate issued with respect to Phase-I
7, g@ywmw A of the Project
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July 19, 2018

March 17, 2020

January 11, 2022

February 10, 2022

August 19, 2022

May 1, 2023

July 13, 2023

December 28, 2023

January 11, 2024

March 16, 2024

Appellant made online application for obtaining

approval for Phase-III of the Project

EC was granted to the Appellant based upon the
above submitted online application for Phase-III of

the Project

Respondent No. 2 filed an application before this
Hon'ble Tribunal being O.A. No. 11/2022/EZ

Occupancy Certificate issued with respect to Phase-

IT of the Project

Work Order issued by the Appellant to M/s. Solar

Sack to execute the job of installing a solar system

Order passed by the Hon'ble Tribunal in O.A. No.
11/2022/EZ directing the Respondent No. 1 to

inspect the Project site within one month

The Joint Committee, constituted under the aegis of

order dated May 1, 2023 visited the Project site

The Respondent No. 1 issued a Show Cause Notice
(*SCN”) under Section 5 of the Environment Act to

the Appellant

The Appellant filed a detailed reply to the SCN issued
by the Respondent No. 1

The Respondent No. 1 directed the Appellant to

deposit Environmental Compensation amounting to
Rs. 1,41,37,500/-




BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT KOLKATA

MEMORANDUM OF APPEAL

(Under Section 18(1) read with Section 16 of National Green Tribunal

Act, 2010)

APPEAL No. of 2024 /EZ

BETWEEN:

1. Z-Estates Private Limited, represented by the Director of the

2.

Company, having its registered office at M4/34, Acharya Vihar,

Bhubaneswar — 751013, Odisha. Email ID: zestates@zestates.in

. Tapan Kumar Mohanty, son of Late Bansidhar Sahoo, working for

gain at Z-Estates Private Limited, having its registered office at
M4 /34, Acharya Vihar, Bhubaneswar — 751013, Odisha. Email ID:

md.zestates@zestates.in

. .APPELLANTS

VERSUS
State Environment Impact Assessment Authority Odisha, service
through the Member Secretary, having its office at SRF-2/1, Unit-
X, Bhubaneswar - 751022, Odisha. Email ID:

selgaodishatigmail.com

Z1 Residents’ Welfare Association, service through the General

Secretary, having its office at Bidhubhusan Nayak, Tower 1, Flat No.
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1304, Z1 Estate, Nadankanan Road, Kalarhanga, Patia,

Bhubaneswar — 751024, Odisha. Email ID: Zlrwa.bbsr@gmail.com

....RESPONDENTS

The address of the Appellants is as given above for the service of this
appeal and that of their representative Argus Partners is 314 Floor, Binoy

Bhawan, 27B Camac Street, Kolkata — 700016.

The addresses of the Respondents are as given above for service of

notices of the present appeal.

The Appellants above-named begs to present the Memorandum of Appeal
against the order dated March 16, 2024 (‘Impugned Order’) passed by

the Respondent No. 1 hereinabove, on the grounds set out hereunder:

FACTS IN BRIEF:

The Appellant No. 1 is a private company incorporated under the
provisions of the erstwhile Companies Act, 1956 and an existing
company under the provisions of the Companies Act, 2013. The
Appellant No. 2 is one of the directors of the Appellant No. 1 and is duly
authorised to represent Appellant No. 1. The Appellant No. 1 is engaged
in the business of real estate development in the state of Odisha. The
Appellant No. 1 is the Project Proponent of Z-1 Apartment Complex

located at Kalarahanga, Patia, Bhubaneswar, Dist. — Khordha, Odisha
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The Respondent No. 1 is the State Environment Impact Assessment
Authority, Odisha, a statutory body constituted by the Ministry of
Environment, Forest & Climate Change under the provisions of the
Environment (Protection) Act, 1986 (‘Environment Act’). The

Respondent No. 2 is the residents’ welfare association of the Project.

Your appellants state that on November 1, 2010, the Appellants
submitted Form 1 and Form 1A along with the scrutiny fees for obtaining
Environmental Clearance (EC) for the above proposed housing project.
The Appellants submitted clarifications and additional information
through subsequent letters dated December 28, 2010, January 7, 2011,
March 3, 2011, April 2, 2011, May 2, 2011, May 14, 2011, May 16, 2011
and July 1, 2011. Thereafter, the Environment Clearance being Ref. No.
433/SEJAA/SEJAA-261/10 was granted to the Project Proponent
through letter dated August 16, 2011 issued by the Respondent No. 1.
Photocopies of the application Form 1 and Form 1A submitted by the
Appellant along with letters dated December 28, 2010, January 7, 2011,
March 3, 2011, April 2, 2011, May 2, 2011, May 14, 2011, May 16, 2011
and July 1, 2011, and the Environment Clearance dated August 16, 2011

are annexed hereto and collectively marked as “Annexure P-17.

It is pertinent to mention that in the aforesaid EC, total plot area was

105962.07 sgqm. corresponding to Built up area was 244092.73 sqm. It
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and/or plants improving greenery and keeping in view aesthetics

considerations in the whole campus.

. Your Appellants state that on September 10, 2014, the Appellants
submitted Form 1 and Pre-feasibility report along with the scrutiny fees
for obtaining Environmental Clearance for the proposed modernization
for construction of Housing Colony and Shopping Mall (Phase II) of the
Project and additional information was submitted through letters dated
January 12, 2015, March 17, 2015, July 13, 2015, and October 20,
2013. Thereafter, the Amendment Environment Clearance being Ref. No.
SEIAA/827 was granted to the Project Proponent through letter dated
February 23, 2016 issued by the Respondent No. 1. It is pertinent to
mention that in the said Form I, the modified plot area was 1,23,717
sqm. corresponding to total Built Up area 2,75,042 sqm. Photocopies of
the aforesaid Form I and Pre-feasibility Report and the Amendment
Environment Clearance dated February 23, 2016 are annexed hereto and

collectively marked as “Annexure P-27”.

Your Appellants state that Occupancy Certificate with respect to Phase-

I was issued on August 27, 2016, a copy of which is annexed hereto and

marked as “Annexure P-3”.

Your Appellants state that the Appellants further submitted proposal for
proposed expansion for construction of housing colony and convenient

shopping (Phase III) of the Project on Juf%& %Q&i@%:ough online
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application under File No. SIA/OR/NCP/30018/2018. The Environment
Clearance being Ref. No. 7991 /SEIAA dated March 17, 2020 was issued
by the Respondent No. 1 in favour of the Appellants. Photocopies of the
aforesaid application dated July 19, 2018 and the aforesaid Environment
Clearance dated March 17, 2020 are annexed hereto and collectively

marked as “Annexure P-4”.

8. It is respectfully submitted that in the aforesaid Environment Clearance
dated March 17, 2020, it was specifically recorded that the total area for
Phase I and Phase II of the Project was 1,23,717 sqm. corresponding to
Built up area was 73,958.9 sqm for Phase I and 1,11,945.98 sqm for
Phase II respectively. The total areé for Phase III of the Project was
17,873.23 sqm corresponding to Built up area was 2,09,960.21 sqm. It
was also mentioned that total green belt area was 30,929.22 sqm for
Phase I and Phase II of the Project and total green belt area was

20,922.87 sqm for Phase III of the Project.

9. The Project being a large one, is to be developed in phases. It is submitted
that as on date the Project Proponent has completed 2 (two) phases and

Phase-IIl is under progress. Phase-III of the Project is expected to be

completed by 2027.

10. Your Appellants state that the Occupancy Certificate with respect to

Phase-1II of the Project was issued on February 10, 2022, a copy of which

>

i1s annexed hereto and marked as “Annexure P-5”.




11.

12.

13.

A complete aerial view of the layout of the Project as per the
Environmental Clearance granted for each phase is annexed hereto and
marked as “Annexure P-6”. The actions of the Appellants are therefore
in pursuance of the representations which were made before the
Respondent No. 1 and the permissions granted as a consequence thereof.
The Appellants have therefore made every endeavour to ensure that the
mandate of the terms and conditions of the Environment Clearance
(hereinafter referred as “EC”) have not been vicolated other than
situations where the Appellants endeavours were obstructed by factors

not within its control.

On January 11, 2022, the Respondent No. 2 filed an application before
this Hon'ble Tribunal being O.A. No. 11/2022/EZ (Z1 Residents’ Welfare
Association vs. Z Estates Private Limited & Ors.) alleging non-compliance
of certain EC conditions by the Appellants and praying for appropriate
orders. The Appellants craves the leave of this Hon'ble Tribunal to refer
to and rely upon the pleadings in the above application at the time of

hearing, if necessary.

The matter was heard at length on several occasions by this Hon'ble
Tribunal and was finally disposed of on May 1, 2023. Through order

dated May 1, 2023 passed in O.A. No. 11/2022/EZ (Z1 Residents’

Welfare Association vs. Z Estates Private Limited & Ors.}, this Hon'ble




14.

15.

-/

one month and verify whether installation of Solar Power Generating
System for Phase-I and installation of Solar Heater has been completed.
Further, with regard to completion of Green Belt and Avenue Plantation
over at least 20% of the site area, a Joint Committee was directed to re-
visit the Project premises and verify whether at least 20% of the Green
Belt has been achieved by the Appellant. A copy of the aforesaid solemn
order dated May 1, 2023 passed in O.A. No. 11/2022/EZ is annexed

hereto and marked as “Annexure P-7”.

The Joint Committee, constituted under the aegis of order dated May 1,
2023 visited the Project site on July 13, 2023 and subsequently filed its
Report, which was purportedly signed on December 18, 2023,
recommending the Project Proponent to deposit Rs. 1,41,37,500/-
(Rupees One Crore Forty-One Lakhs Thirty-Seven Thousand Five
Hundred) to the Forest, Environment & CC Department, Government of
Odisha, and that amount to be used for remedial measures for plantation
and installation of Solar Light & Solar Heater at the Project. A copy of the
Report filed by the Joint Committee is annexed hereto and marked as

“Annexure P-87,

Thereafter, the Respondent No. 1 issued a Show Cause Notice dated
December 28, 2023 (Reference File No. SEIAA-68/07-2023) under
Section 5 of the Environment Act (hereinafter referred to as ‘SCN’). By

way of the SCN, the Respondent No. 1 has directed the Appellants to
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17.

<

imposed: as penalty on the Appellants for alleged non-compliance of the
EC conditions applicable to the Appellants with respect to the Project. A
copy of the SCN dated December 28, 2023 issued by the Respondent No.

1 1s annexed hereto and marked as “Annexure P-9”.

The Appellants filed a detailed reply to the SCN through letter dated
January 11, 2024 explaining the reasons for delay in compliance of the
applicable EC conditions, which were entirely out of the control of the
Appellants. It was submitted that the Solar Power generating System has
already been installed, however, the same is not under operation due to
non-availability of permission from the residents’ welfére association,
i.e., the Respondent No. 2. It was further submitted that the Project is an
integrated project and therefore there is no permanent boundary wall
available for development of Green Belt and Avenue Plantation. A copy of
the reply dated January 11, 2024 (with annexures) filed by the

Appellants is annexed hereto and marked as “Annexure P-10”.

Thereafter, a hearing was scheduled on February 3, 2024 by the
Respondent No. 1. The Appellants appeared before the Respondent No. 1
and presented its case as to why the penalty should n.ot be imposed.
Despite the reply dated January 11, 2024 and representations made on
February 3, 2024, clearly explaining the reasons for delay in compliance

of the applicable EC conditions, which were entirely out of the control of




18.

19.

V.

I

Respondent No. 1 has directed the Appellants to deposit Environmental
Compensation amounting to Rs. 1,41,37,500/- for alleged violation of
conditions of the Project Proponent’s Environmental Clearance {EC) with
respect to the Project. A copy of the Impugned Order dated March 16,
2024, passed by the Respondent No. 1 is annexed hereto and marked as

“Annexure P-117.

It 1s submitted that in the aforesaid Impugned Order dated 16.03.2024,
the residential project of the Appellants has been treated as Red Category
Unit by the Respondent No. 1 at the time of calculation of Environmental
Compensation of Phase [ Building of the appellants. The residential
building of the Appellants is the Orange Category of Industry in terms of
the Direction dated March 7, 2016 under Memo No. B-
29012 /ESS(CPA)/2015-16 passed by the Central Pollution Control
Board. Your Appellants crave leave to produce the aforesaid Direction
dated March 7, 2016 before the Hon’ble Tribunal at the time of hearing,

if necessary.

It is respectfully submitted that at the of assessing the Calculation of
Environmental Cost, the Pollution Index of the residential project of the
Appellants has been fixed as 80 as Red Category Industry by the
Respondent No. 1. The Pollution Index of the Project of the Appellants
should be 50 as Orange Category Industry.

/ &m
/a f”’“\%

o & b

;%z NOTARY g
iﬁaﬁa Ne -13B03 R

U EXPIRYDATE

WW
B
"’va SR,




10

20. It is submitted that the Impugned Order has been passed without

21.

22.

23.

application of mind and without application of a proper formula to arrive
at the compensation amount. The same is also evident from the Report

filed by the Joint Committee.

The Impugned Order and the Report incorrectly record that the Solar
Power Generating System has not been installed at the premises.
Further, the Impugned Order and the Report fail to take into
consideration the fact that the Project is an integrated project, and
thereforé in the absence of a permanent boundary wall, the Appellants
are facing impediments in developing Green Belt and Avenue Plantation.

The facts pertaining to the situation on ground are detailed below.

[t is also pertinent to mention that the Joint Committee of the
Respondent No. 1 had visited the Project area of the Appellants on July
13, 2023. In the Report, it was stated that as per the site visit and Google
Earth Map KML file, it reveals that there is no separate boundary for
Phase I, Phase II and Phase IIl. The Green Belt area for Phase I of the
Project area is approximately 9000 Sgm area and for Phase II of the
Project area is approximately 11,000 sqm. Thereafter, the total area of
Green Belt of the Project area for both Phase I and Phase II is 20,000

Sqm.

It is r%ggg%lg submitted that at the time of inspection conducted by

o e
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24.

25.

26.

completed by the Appellants. Rest of Green belt, in terms of the EC dated
March 17, 2020, could not been completed due to non-availability of the

boundary wall of the Phase II of the site area.

With respect to the installation of the Solar Water Heating System, i.e.,
Solar Streetlight and Solar Heater, it is submitted that the Appellants
explored the market for a good, sustainable, and service oriented vendor
agency and after several rounds of discussion, including discussion with
an expert from IIT Bhubaneswar, and the Appellants issued a Work
Order dated August 19, 2022 to M/s. Solar Sack to execute the job of
installing the requisite solar system. A copy of the Work Order dated
August 19, 2022 issued by the Appellant is annexed hereto and marked

as “Annexure P-12”,

However, it is pertinent to note that all installation works at the Project
site were subject to approval of Respondent No. 2. It is submitted that all
materials were procured by the Appellants and were ready to be installed

but unfortunately, there was a delay in obtaining the approval of

Respondent No. 2.

It is pertinent to mention that in the aforesaid Original Application, the
Appellants had submitted Compliance affidavit dated 15.11.2022 before
the Hon’ble Tribunal thereby stating that the aforesaid Solar Water

Heating System installation work will be completed by 31.01.2023, but
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28.

29.

30.

|2

permission rendered and granted by the applicants, i.e., Respondent No.

2 herein.

After several rounds of discussion with Respondent No. 2, the Appellants
finally received the permission to execute the job over the rooftop of the
Phase-I building on November 29, 2022. Thereafter, installation by Solar
Sack was completed within two months. The correspondences exchanged
between the Appellants and Respondent No. 2 which evidences that the
delay in grant of approval by the Respondent No. 2 are annexed hereto

and collectively marked as “Annexure P-13”.

Even though the Appellants have completed the installation of the entire
system long back, the same is not under operation till date due to non-
availability of permission from the Respondent No. 2. Copies of the
photographs of the installed rooftop solar water heating system are

annexed hereto and marked as “Annexure P-14”.

It is submitted that the Appellants approached the Respondent No. 2 for
obtaining the necessary approval for operating the solar system,
however, it was informed that the Respondent No. 2 is renovating the
water supply ring line on such rooftop and necessary clearance to make
the installed solay system operative can only be accorded pursuant to

completion of such renovation works.

It is further submitted that the Appellants have installed a SOLAR

w‘"
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31.

32.

33.

34.

all eight towers in the Project. The same is equivalent to 748 KW
electricity which is 7.48 times in excess than the actual requirement of

100 KW as per the terms of EC. The calculation and details of installing

agency are annexed hereto and marked as “Annexure P-15”.

Therefore, it is apparent that the delay in operation of the Solar System
is not attributable to the Appellants as grant of approval by the

Respondent No. 2 is beyond the control of the Appellants.

The above situation Waé brought to the attention of the Respondent Nos.
1 through reply letter dated January 11, 2024 and in the hearing dated
February 3, 2024. However, the Respondent No. 1 has failed to take the
same into consideration while passing the Impugned Order. Hence, the
Impugned Order is liable to set aside, recalled or quashed on such

ground alone.

It is pertinent to note that the Impugned Order records that the Solar
System has been installed but is not under operation due to non-
availability of permission from Respondent No. 2, however, despite such
observation, the Respondent No. 1 has passed the Impugned Order in a

mechanical manner.

With respect to the Green Belt Development and Avenue Plantation, it is
submitted that the Project is a large integrated project being developed

fore, developing the Green Belt from the beginning of the

Cle ] m boundary wall is not advisable, because such
(A N
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35.

36.

Y

greenery will get disturbed as and when the subsequent phases within
the vicinity of the Green Belt and Avenue Plantation are taken for
construction work or completion in the future. Therefore, the Green Belt
and Avenue Plantation can only be fully developed by the Appellants
where the phase wise construction along with a permanent boundary

wall is completed.

It is submitted that the Phase I of the Project was constructed in such a
way that there is no permanent boundary wall available for developing a
Green Belt. Therefore, only Avenue Plantation comprising of some local
species and decorative species of plants was developed initially.
Therefore, after completion of Phase II where some portion of a
permanent boundary wall was available, the Appellant developed a thick
Green Belt along such portion of the available permanent boundary wall
with three tier plantation using local species like — Neem, Swarna-
Champa, Bakul, Karanja, Radha-chuda, Krushna-chuda, Panas, Mango,
etc., along with Avenue Plantation. Photographs of the current three tier
plantations indicating the Green Belt and Avenue Plantation developed
at the Project premises are annexed hereto and marked as “Annexure P-

16”.

The above submissions were brought to the attention of the Respondent

No. 1 through reply letter dated January 11, 2024 and at the time of

uary 3, 2024. Further, the Appellants undertook and




37.

38.

39.
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Belt and Avenue Plantation as and when the future phases of the Project
are completed, and a permanent boundary wall is available for such
purpose. The Appellants also undertook that upon completion of the
entire Project, the Appellants will develop the requisite Green Belt and
Avenue Plantation along the entire boundary wall as per the EC

requirement.

However, despite the above, the Respondent Nos. 1 has passed the
Impugned Order in a mechanical manner without taking into
consideration the fact of the situation. Therefore, the Impugned Order is

liable to set aside, recalled or quashed on this ground also.

It is submitted that the factors on the ground, as detailed hereinabove,

made it impossible for the Appellants to progress further in the matter.

It is pertinent to note that the fact of non-availability of separate
boundary wall for different phases of the Project was also observed by
the Joint Committee in its Report. However, despite such observation,
the Respondent No. 1 have passed the Impugned Order holding that the
20% Green Belt is not achieved for Phase-1 building because the entire
Project is an integrated and interlink building and construction project.

On the one hand the Respondent No. 1 has agreed that the Project is an

integrated project and on the ot, er-hand, the Respondent have imposed



40.

41.

42.

43.

44.

ie

The above alleged non-compliances are outside the control of the
Appellants. The Appellants undertake to complete the works within a
time bound manner as and when the above-mentioned impediments are

removed.

It is submitted that the liability to perform its duty in terms of the action
plan undertaken by the Appellants cannot and does not arise for the
simple reason that the Appellants were prevented from executing the

work despite there being a specific request to that effect.

It is submitted that the operation of the Solar Power Generating System
as well as making it functional is completely within the domain and
discretion of Respondent No. 2 and the same cannot be interfered with
by the Appellant. Respondent No. 2 has consciously omitted to refer the
Appellant’s side of the story and hence there is no occasion and/or cause
of action for the Respondent No. 1 to pass the Impugned Order in as

much as the same is premature.

It is submitted that the Impugned Order does not specify the provision
of law under which the compensation has been calculated, therefore, the

same is manifestly arbitrary, illegal and without any basis.

It is submitted that the Impugned Order is liable to be modified, set aside,

recalled, or quashed, on the following amongst other grounds.

GROUNDS:



I1.

III.

Iv.

s

FOR THAT the Impugned Order has no legs to stand on and there is no

negligence on part of the Appellants.

FOR THAT in the aforesaid EC dated March 17, 2020, it was specifically
recorded that the total area for Phase I and Phase II of the Project was
1,23,717 sqm. corresponding to Built up area was 73,958.9 sqm for
Phase I and 1,11,945.98 sqm for Phase II respectively. The total area
for Phase III of the Project was 17,873.23 sgm corresponding to Built
up area was 2,09,960.21 sqm. It was also mentioned that total green
belt area was 30,929.22 sqm for Phase [ and Phase II of the Project and

total green belt area was 20,922.87 sqm for Phase III of the Project.

FOR THAT Project being a large one, is to be developed in phases. It is
submitted that as on date the Project Proponent has completed 2 {two)
phases and Phase-IIl is under progress. Phase-III of the Project is

expected to be completed by 2027,

FOR THAT in the aforesaid Impugned Order dated 16.03.2024, the
residential project of the appellants has been {reated as Red Category
Unit by the Respondent No. 1 at the time of calculation of
Environmental Compensation of Phase I Building of the Appellants. The
residential building of the Appellants is the Orange Category of Industry

in terms of the Direction dated March 7, 2016 under Memo No. B-

20012 /ESS(

Board.



VI.

VII.

VIII.

&

FOR THAT at the time of assessing the Calculation of Environmental
Cost, the Pollution Index of the residential project of the Appellants has
been fixed as 80 as Red Category Industry by the Respondent No. 1.
The Pollution Index of the Project of the Appellants should be 50 as

Orange Category Industry.

FOR THAT the Impugned Order has been passed without application of
mind and without application of a proper formula to arrive at the
compensation amount. The same is also evident from the Report filed

by the Joint Committee.

FOR THAT The Impugned Order and the Report incorrectly record that
the Solar Power Generating System has not been installed at the
premises. Further, the Impugned Order and the Report fail to take into
consideration the fact that the Project is an integrated project, and
therefore in the absence of a permanent boundary wall, the Project
Proponent is facing impediments in developing Green Belt and Avenue

Plantation.

FOR THAT the Joint Committee of the Respondent No. 1 had visited the
Project area of the Appellants on 13.07.2023. In the Report, it was
stated that as per the site visit and Google Earth Map KML file, it reveals
that there is no separate boundary for Phase I, Phase Il and Phase IlI.
The Green Belt/ m--"i
9,000 Sgm ar@ﬁﬁﬁdﬁm%{%%\ﬂ of the Project area is approximately
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IX.

XI.

XII.

5

11,000 sqm. Thereafter, the total area of Green Belt of the Project area

for both Phase I and Phase I is 20,000 Sqm.

FOR THAT at the time of inspection conducted by the Respondent No.
1, 20,000 Sgm. Green Belt has already been completed by the
Appellants. Rest of Green belt, in terms of the Environment Clearance
dated 17.03.2020, could not been completed due to non-availability of

the boundary wall of the Phase II of the site area.

FOR THAT the Appellants explored the market for a good, sustainable,
and service oriented vendor agency and alter several rounds of
discussion, including discussion with an expert from IIT Bhubaneswar,
and the Appellants issued a Work Order dated August 19, 2022 to M/s.

Solar Sack to execute the job of installing the requisite solar system.

FOR THAT all installation works at the Project site were subject to
approval of Respondent No. 2. It is submitted that all materials were
procured by the Appellants and were ready to be installed but
unfortunately, there was a delay in obtaining the approval of

Respondent No. 2.

FOR THAT in the aforesaid Original Application, the appellants had
submitted Compliance affidavit dated 15.11.2022 before the Hon’ble

Tribunal thereby stating that the aforesaid Solar System installation

L i e,

work will be compledffb@%@ary 31, 2023, but such completion of

T,




XIII.

X1V,

installation work will be subject to cooperation and permission

rendered and granted by the applicants, i.e., Respondent No. 2 herein.

FOR THAT after several rounds of discussion with Respondent No. 2,
the Appellants finally received the permission to execute the job over
the rooftop of the Phase-I building on November 29, 2022. Thereafter,

installation by Solar Sack was completed within two months.

FOR THAT even though the Appellants have completed the installation
of the entire system long back, the same is not under operation till date

due to non-availability of permission from the Respondent No. 2.

FOR THAT the Appellants approached the Respondent No. 2 for
obtaining the necessary approval for operating the solar system,
however, it was informed that the Respondent No. 2 is renovating the
water supply ring line on such rooftop and necessary clearance to make
the installed solay system operative can only be accorded pursuant to

completion of such renovation works.

FOR THAT the Appellants have installed a SOLAR WATER HEATER
SYSTEM for a total capacity of 22,000 litres catering to all eight towers
in the Project. The same is equivalent to 748 KW clectricity which is

7.48 times in excess than the actual requirement of 100 KW as per the

terms of EC.
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FOR THAT the Appellants have installed a SOLAR WATER HEATER
SYSTEM for a total capacity of 22,000 litres catering to all eight towers
in the Project. The same is equivalent to 748 KW electricity which is
7.48 times in excess than the actual requirement of 100 KW as per the

terms of EC.

FOR THAT the delay in operation of the Solar System is not attributable
to the Appellants as grant of approval by the Respondent No. 2 is

beyond the control of the Appellants.

FOR THAT the above situation was brought to the attention of the
Respondent No. 1 through reply letter dated January 11, 2024, and in
the hearing dated February 3, 2024. However, the Respondent No. 1
has failed to take the same into consideration while passing the
Impugned Order. Hence, the Impugned Order is liable to set aside,

recalled or quashed on such ground alone.

FOR THAT the Impugned Order records that the Solar System has been
installed but is not under operétion due to non-availability of
permission from Respondent No. 2, however, despite such observation,

the Respondent No. 1 has passed the Impugned Order in a mechanical

manner.

FOR THAT the Project is a large integrated project being developed in

phases. Therefore, developing the Green Belt from the beginning of the

&
N along the boundary wall is not advisable, because such
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XXIV.
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greenery will get disturbed as and when the subsequent phases within
the vicinity of the Green Belt and Avenue Plantation are taken for
construction work or completion in the future. Therefore, the Green Belt
and Avenue Plantation can only be fully developed by the Appellants
where the phase wise construction along with a permanent boundary

wall is completed.

FOR THAT the Phase I of the Project was constructed in such a way
that there is no permanent boundary wall available for developing a
Green Belt. Therefore, only Avenue Plantation comprising of some local
species and decorative species of plants was developed initially.
Therefore, after completion of Phase II where some portion of a
permanent boundary wall was available, the Appellants developed a
thick Green Belt along such portion of the available permanent
boundary wall with three tier plantation using local species like — Neem,
Swarna-Champa, Bakul, Karanja, Radha-chuda, Krushna-chuda,

Panas, Mango, etc., along with Avenue Plantation.

FOR THAT the Appellants also undertook that upon completion of the
entire Project, the Appellants will develop the requisite Green Belt and
Avenue Plantation along the entire boundary wall as per the EC

requirement.

FOR THAT desplte the above, the Respondent No. 1 have passed the

rder in a mechanical manner without taking into

LD ER 'W%%
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consideration the fact of the situation. Therefore, the Impugned Order

is liable to set aside, recalled or quashed on this ground also.

FOR THAT the fact of non-availability of separate boundary wall for
different phases of the Project was also observed by the Joint Committee
in its Report. However, despite such observation, the Respondent No. 1
has passed the Impugned Order holding that the 20% Green Belt is not
achieved for Phase-1 building because the entire Project is an integrated
and interlink building and construction project. On the one hand the
Respondent No. 1 has agreed that the Project is an integrated project
and on the other hand, the Respondent has imposed a penalty on the

Appellants.

FOR THAT alleged non-compliances are outside the control of the
Appellants. The Appellants undertake to complete the works within a
time bound manner as and when the above-mentioned impediments

are removed,

FOR THAT the Appellants have not violated any law for the time being

in force.

FOR THAT the Impugned Order has been passed without application of
mind and without taking into consideration the fact of the situation on

the ground.
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XXXI.

XXXII.

KXXIII.

XXXIV.
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FOR THAT the Respondent No. 1 has passed the Impugned Order

without considering the submissions made by the Appellant.

FOR THAT the Impugned Order records that the Solar System has been
installed by the Appellants however the same is not operational due to
non-availability of permission from the Respondent No. 2, however,
despite such observation the Respondent No. 1 has passed the

Impugned Order, which is totally contrary to the facts of the case.

FOR THAT the Appellants cannot be made liable to pay for purported
non-installation of the Solar System, when in fact the Solar System has

already been installed long back.

FOR THAT the Impugned Order records that the Project is an integrated
project and therefore there is no permanent boundary available at the
moment to develop the requisite Green Belt and Avenue Plantation,
however, despite such observation the Respondent No. 1 has passed

the Impugned Order in a mechanical manner.

FOR THAT the Impugned Order passed is manifestly arbitrary, illegal
and without any basis since it does not specify the provision of law

under which the compensation amount has been calculated.

FOR THAT the Impugned Order is liable to be modified, set aside,

o recaﬂed\ and / or quashed.
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XXXV. FOR THAT the Impugned Order ought to be stayed or kept in abeyance

till the disposal of the present appeal.

LIMITATION:

That the instant appeal is being filed not within 30 days from the date of the
Impugned Order dated March 16, 2024 passed by the Respondent No. 1,
which was communicated to the Appellants on March 18, 2024. The

Appeliants have also filed an application for condonation of delay alongwith

the instant appeal.




2.0

PRAYER:
Under the circumstances, the Appellants abovenamed most humbly prays
before this Hon’ble Tribunal to grant the following reliefs and/or pass the
following orders —
a. An order directing stay of the Impugned Order dated March 16, 2024
passed by the Respondent No. 1 under Section 5 of the Environment

(Protection) Act, 1986 till the disposal of the instant appeal;

b. An order directing modification, setting aside, recalling and/or quashing
the Impugned Order dated March 16, 2024 as being unwarranted,

unfair, unjust and/or passed without application of mind;
c. Ad-interim orders in terms of prayer (a) above; and

d. Such other or further order and/or orders, direction and/or directions
Hon’ble Tribunal may deem fit and proper in the facts and circumstances

of the case.

And your Appellants as in duty bound shall ever pray.
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VERIFICATION
I, Tapan Kumar Mohanty, son of Late Bansidhar Sahoo, aged about 69 years,
resident of Jhanjirimangala Gada, Badambadi, Cuttack - 753009 and
presently camped at 27B, Camac Street, Kolkata - 700016, do hereby verify
that the contents of paragraphs (I} to 2 are true to my personal knowledge,
the contents of paragraphs 3 to 17, 24, 27 to 30 and 35 are based on records
maintained by the Appellant company and the rest are my humble
submissions before this Hon'ble Tribunal’ and that I have not suppressed any

material fact.

Date: H\A{W}) 1 Loy

p
{

Place: K ptkodo- -
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Z ESTATES PRIVATE LIMITED

Dated: 01% November 2010
To,

The Member Secretary,

State Level Environmental Impact Assessment Authority
Gtr. No.- SRE-2/1, Unit ~ [X

Bhubaneswar- 22

Orissa

Subject: Submission of Form 1 and Form LA along with scrutiny fees for Environmental Clearance
for the Proposed Housing Project, M/s Z Estates Pvt. Ltd at Kalarahanga, Bhubaneswar,
Odisha.

Sir,

Please find enclosed herewith the copy of Form 1 and Form | A along with a D.D. (No. 034443 dated

01.11.2010) amounting to Rs. 500,000/ (Rupees Five Lakhs Only} towarfls scrutiny fees for the

proposed Housing Project at Kalarahanga, Bhubaneswar by M/s Z Estates Pyt Lid. for your necessary
. appraisal for award of onward Environmental Clearance. '

Thanking You,

Yours Faithfully

Z ESTATES PVT, LTO.

MKUR\GMM "

MANAGING DIRECTOR

Encl:- {. Copy of Form -1 and Formi-1A

2. D.D. for Rs. 5,00,000/- towards scrutiny fees.

M4/34. Acharys Viker, Bhubansswar- 7510113, Phone 0674 Z54CB06. Teiadmn D674. 2540368 Web www zechies
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Z ESTATES PVT. LTD

FORM 1 AND FORM 1A

FOR PROPOSED CONSTRUCTION
OF HOUSING PROJECT
AT KALARAHANGA,
'BHUBANESWAR, ODHISA

SRS
(October 2010) o |
Report Prepared by § ASIS KR SEN '

O/ novary Vb
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S.S Environics (India) Pot. Ltd

An ISO 9001: 2008 Certified Company

_ Plot No : 361/2314 * Sustenance”
At/P.O : Patrapada, Dist : Khurda, Bhubaneswar-751019
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Form I and Form 14 for Construction of Housing Project at Kalarahonga, Bhubonaswar

Application for Prior Environmental Clearance (EC)

FORM 1
“(See Paragraph — 6 Notification dtd.14™" September 2006}

As amended to EIA Notification, 2006 issued vide $.0. 3067(E) on Dt.- 01.12.2009.

(3] Basic Information

e

1. | Name of the project/s Construction of Housing Colony and

Shapping Mall at Kalarahanga,
. Bhubaneswar
2. 1 8. No. in the schedule 8b
3. | Proposed Plot Area: 105862.1 sq.m.

capacity/areaflength/tonnage | Built uo area: 244092.7 sqm
to be handled/command | Ground Coverage: 25430.9 sq.m.
areaflease area/number of | Number of DUs: 1450 units, 31 villas and 1

wells to be drilled mall and multiplex
4. | New/Expansion/Mcdernization | New
5. | Existing capacity/area etc. Not applicable (new project)
8. | Category of the projectie. ‘A’ | B '
or'B’

7. | Does it aftract the general | No
condition? If vyes, please
specify.

8. | Does it aftract the specific | No
condition? If yes, please
specify,

9. | Location Kalarahanga, Bhubaneswar, Odisha
Plot/Survey/Khasra No. 84(P), 86, 87, 88, 89, 90, 21, 92, 93, 94, 85,
96, 99, 100, 101(P), 104, 105, 106(P}, 107,
108(P), 110, 111(P), 112(P), 115, 116, 120,
128(P), 131(P), 132({P), 133, 138, 139, 141,
142(P), 143(P), 144, 145, 146, 147, 148{P).
149, 150, 151(P), 182, 153, 154, 155,
156(P), 157, 158, 159, 160(P), 161, 162,
163, 164(P), 175, 176,177, 178, 179, 180,
181, 182, 183, 184, 185, 186, 187, 188, 189,
199(P), 200, 201, 202, 203, 204, 205,
208(P), 209(P), 210, 211, 212, 217, 232,
233, 234, 235, 236, 237, 238, 239, 240, 241,
242, 244, 245, 2540, 2585(P), 2586, 2587,

. 2603, 2608(P), 2609 L
Village : ‘| Kalarahanga
- Tehsit : | Kalarahanga
District Khurda
State QOdisha

10.| Nearest railway stationfairport | Railway Station: Barang station.,

8 S.S Environics (I) Put. Ltd.




Form 1 and Form 14 for Construction of Housing Project at Kalarahanga, Bhubaneswaor

ey

along with distance in kms.

Bhubaneswar Station, 11 km
Airport: Biju Patnaik Airport, Bhubaneswar,
12 km

11.1 Nearest town, city, District Town/ city/ district head quarter:
Headquarters along with Bhubaneswar, District Khurda
distance in Kms.
12.{ Village Panchaysats, Zilla Village: Kalarahanga
Parishad, Municipal Local Body: Bhubaneswar Development
Corporation, Local body Authority
{complete postal address with
telephone nos. to be given)
13.} Name of the applicant Z Estates Pvt. Ltd.
14.} Registered Address M4/34, Acharya Vihar, Bhubaneswar, Qdisha
~ 751013
15, | Address for correspondence: |
Name Sri Tapan Kumar Mohanty
Designation Managing Director
{Ownet/Partner/CEQ)
Address M4/34, Acharya Vihar, Bhubaneswar, Odisha
Pin Code 751013
E-mail zestates@zestates.in
Telephone No. 0674-2540806
Fax No. 0674-2540698
16. | Details of Alternative Sites NA
axamined, if any. '
Location of these sites should
be shown on a topo sheet.
17.] Interlinked Projects NA
18.1 Whether separate application | NA
of interlinked project has been
submitied?
19.| if yes, date of submission NA
20.| if no, reason. NA
21.{ Whether the proposal involves | The project land is in residential zone as per
approvall clearance under; if | the City Development Plan by Bhubaneswar
yes, details of the same and Development Authority and does not belong
their status to be given. to any forest land and protected area hence
(a) The farest does not attract the mentioned approvals.
{Conservation} Acf,
19807
(b) The wildiife
(Protection) Act, 19727
{c) The C.R.Z. Ndftification,
19917
22.| Whether there'is any No
Government Order/Policy '
relevant/ relating to the site? |
23.1 Forest land involved No
{hectares). '
241 Whether there is any litigation | No

pending against the project
and/or land in which the

%8 S.S8 Environics (T) Put. Ltd.
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Form 1 and Form 14 for Construction of Housing Project at Kalarahanga, Bhubaneswar

project is proposed to be set
up?

‘{a) Name of the Court

(b} Case No.

(¢} Orders/directions of the
Court, if any and its
relevance with the
proposed project.

Project Cost: Rs.300/- Crores

Activity

1. Construction, operation or decommissioning of the Project invoiving
actions, which will cause physical changes in the locality {topography, land
use, changes in water bodies, etc.)

Sl.No.

Information/Checklist
confirmation

Yes/
No

Details thereof {with approximate
quantities frates, wherever
possible)  with source of
information data

1.1

Permanent or temporary change
in land use, land cover or
topography including increase in
intensity of fand use (with respect

-t to local land use plan)

Yes

At present the land is being used as
agricultural purpose. Construction of
the project will change the land use
pattern from - agricultural. to
residential.  Converted lLand Use
map is given in annexure IV.

1.2

Clearance  of existing  land,
vegetation and buildings?

Yes

The land is filled with grasses and
native shrubs. This will reguire
clearing of the site.

Apart from this, a patch of land
consists of 18 banana trees,
bamboo, tulsi and china rose.

Since all these species are native
and available in abundance in the
region, loss of these plant species
will not have any significant impact.
There is a temporary structure used
as security guard room and will be
cleared dunng site preparation.

1.3

Creation of new land uses?

No.

The entire land has been earmarked
for development of residential area
by the Bhubaneswar Development
Authority.

1.4

| Pre-construction

~ investigations
e.g. bore houses, soil festing?

Yes

The site is effective fo sustain
multistoried building structures.

15

Construction works?

Yes

Since the proposed project is for |

construction of residential compiexes

and mall, there will be construction

allied activities as requisgd=
construction of housing egH

1.6

Demolition works?

Yes

@ 5.8 Enuvironics (I) Put. Lid.

The _existing tempdram,
'ff}% /

s R Ys T
G380

29




5y

. Form 1 and Form 14 for Construction of Housing Project at Kalarahanga, Bhubaneswar

Sl.No.

_Information/Checklist
confirmation

Yes/
No

Details thereof {with approximate
quantities irates, wherever
possible)  with source ~ of
information data '

guard room will be demolished
before construction of the project.
There is no other structure requiring
demolition.

1.7

Temporary  sites used for
construction works or housing of
construction workers?

Yes

Temporary structures wilt include
construction of project office area,
labours resting area, construction of
stores and security area. All the
structures will be confined within the
project site only.

1.8

Above ground buildings, structures
or earthworks including linear
structures, cut and fill or
excavations '

Yes

Above ground building structures of
G+11, G+14, G+189 and G+24
towers along with 31 villas and one
mall and multiplex buildings

18

Underground  works
mining or tunneling?

including

Yes

Basement will be constructed within
the project site for parking and STP.
There will be no mining or tunneling
activity

Reclamation works?

No

No reclamation work will be required

Dredging?

No

No dredging is required

.Offshore structures?

No

No offshore structure is reguired

Production
processes?

and- manufacturing

No

This is a housing complex. Hence no
production or manufacturing activity
will be take place.

Facilities for storage of goods or
materials?

Yes

Separate material handling yard will
be made. Cement will be separately
stored under cover in bales. Sand will
be stacked neatly under tarpaulin
cover. Bricks/ concrete blocks and
steel will be laid in open.

Storage of fuel for DG sets and
paints will be stored separately.

The raw material handling yard will
be located within the project site and
separated by enclosures.

Facilities for treatment or disposal
of solid or liquid effluents?

Yes

.| block. -

Construction Phase:

Solid Waste:

Solid waste will include waste arising
out from construction activities, from
labour resting units and project office

Construction wastes will ‘be recycled
as much as possible or utlized
within the project. Balance waste will
be disposed off in the Designated
landfill site/ filling low lying areas.._ |

Operation Phase:
Solid Waste,

8.8 Environics (I) Put. Lid.




Form I and Form 1A for Construction of Housing Project at Ealarahanga, Bhubanesisar

Sl.No.

information/Checklist
confirmation

Yes/
No

Detaiis thereof (with approximate
quantities - /rates, wherever
possible) with source of
information data

| accounting

Solid waste will be collected from
door to door basis and will be taken
to a commeon point for segregation.
Biodegradable waste will be
composted in organic waste
composter. Recyclable waste will be
sold to the authorized recyclers. E-
wastes will be collected separately
and handed off to QOrissa State
Pollution Control Board/ CPCB
approved recycler.

Liquid Effluent:

Liquid waste will be in the form of
sewage generating from the toilets
and kitchen from the households.
Liquid effluent will be generated
amounting to 928.2 KLD. This will be.
treated in an in house STP with
capacity of 1000 KLD and treated
waste water will be obtained
to 742.5 KLD. This
treated water will be used for
flushing (386.7 KLD), HVAC (825
KLD), Washing and cleaning
common area (105 KLD) and
Horticulture purpose {166.13 KLD).
Balance 2.18 KLD water wilf be
unused and will be discharged.

1.16

Facilities for fong term housing of
operational workers?

No

The operational workers will be
recruited from the local area who will
commute from their respective
residences.

New road, rail or sea traffic during
construction or operation?

No

Not applicable

New road, rail, air waterborne or
other transport  infrastructure
including new or altered routes
and stations, ports, airports etc?

No

Not applicable

Closure or diversion of existing
transport routes or infrastructure
leading "to changes ' in- traffic
movements?- '

No

Not applicable

1.20

New or diverted transmission lines
or pipelines?

No

Not applicable

® 5.5 Environics (I) Put. Lid,
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Form I and Form 1A for Cénstruction of Housing Project at Kalarahongg, Bhubanesuar

Details thereof (with approximate

SLNo Information/Checklist Yes/ ['quantities irates, wherever
e confirmation ' No | possible} with  source  of
. information data
1.21 | Impoundment, damming, | No | Not applicable
culverting, realignment or other
changes to the hydrology of
watercourses or aquifers?
1.22 | Stream crossings? No | Not gpplicable
1.23 | Abstraction or transfers of water| Yes | The project will attract ground water
form ground or surface waters? abstraction of 773.5 KLD for
operation of the buildings
temporarily, till water supply is being
done by the Public Health
Department.
After the supply line is in operation in
the area, the source of water supply
will be done through the public
/| health water supply line.
There will be no surface water
abstraction for the project.
1.24 | Changes in water bodies or the There will be no change in the water
.| {and surface affecting  drainage or bodies. :
run-off? .
125 | Transport of personnel or| Yes | Construction materials will be
materials for construction, brought from the nearest available
operation or decommissioning? market of the same area. The

labour, who comes from other part of
the city will use the available public
transport.

1.26 | Long-term dismantling or| No | Not applicable
decommissioning or restoration
works?

1.27 | Ongoing activity during | No | Not applicable
decommissioning which  could
have an impact on the
environment?

1.28 | Influx of people to an area in either | No | Approx. 80-100 nos. local labours
temporarily or permanently? from nearby area will be hired in the
construction phase during peak
construction phase. There will be no
influx of labours from outside the
city.

1.28 | Introduction of alien species? No | Not applicable

1.30 | Loss of native species or genetic | No | The project site presently has few

diversity? : banana trees, bamboo and shrubs
that will be cleared during
_ preparation of the site.
1.31 | Any other actions? No | None

&% S.8 Environies (I) Put. Ltd.
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Form I and Form IA for Construction of Housing Project at Kala.rahanga, Bhubaneswar

“Use - of Natural resources for construction or operation of the Project
(such as land, water, materials or energy, especially any resources
which are non-renewable or in short supply):

S.No.

information/checklist
confirmation

Yes/
No

Details thereof (with approximate
quantities rates, wherever
possible} with source of
information data

2.1

Land especially undeveioped or
agricuiturat land {ha)

Yes

The proposed project site was used
for agriculfure purpose. However,
after the change in land use by the
Bhubaneswar Development Authority
info  residential area, various
construction activities has already
begun in the area.

2.2

Water {expected source &
competing users) unit: KLD

Yes

The water requirement of 773.5 KLD
will initially be met from the ground
water till the site is not connected
with the public health water supply
line. Once the site gets connected |
with Public Health water supply line,
ground water extraction will not be
done,

2.3

Minerais (MT)

No

Not applicable

2.4

Consfruction material — stone,
aggregates, sand / soil {expected
source}

Yes

Construction Materials includes:

s Sand

s Cement

s (Coarse Aggregate

s  (lass

= Fly Ash

¢ Ready Mix Concrete etce,
All these materials will be procured
from local market and are readily
available.

25

Forests and timber (source — MT)

Yes

Use of timber is only restricted to
doors and windows only.

2.6

Energy including electricity and

i fuels (source, . competing users)

Unit: fuel (MT), energy (MW)

Yes

Power requirement for the project will
be 10 MVA. - - '

This is supported by 10 number. of
DG sets with capacity of 3 nos, of
380 kVA, 5 nos. of 500 kVA and 2
nos. of 625 kKVA as backup power
supply during electricity failure.

2.7

Any other natural resources {use
appropriate standard units)

Yes

Solar energy WEIHE‘? used in different
areas ttie  extent possible/

requi/rg’cfl;

& S.S Environics (D) Pvi. Ltd,




Form 1 and Form 1A for Construetion of Housing Project at Kalarahanga, Bhubarneswar

-3 Use, storage, transport, handling or production of substances
or materials, which could be harmful to human heaith or the
environment or raise concerns about actual or perceived risks to

human health.

S.No.

Information/Checklist
confirmation

Yes/
No

Details thereof (with approximate
guantities/rates, wherever
possible} with source of
information data

3.1

Use of substances or materials,
which are hazardous (as per
MSIHC rules) to human health or
the environment {flora, fauna, and
water supplies)

No

This is a Housing Project and no
storage of hazardous chemicals (as
per MSIHC rules) will be done, apart
from spent oil. Suitable management
practice will be adopted for the same.
It will be stored in HDFE drums and
kept in enclosed area, under lock,
and will be handed over to the
authorized vendor’s only. Specialized
care will be faken to prevent leaks
and /or spills.

HSD (low - sulphur variety)- will be
.used for DG sets. However, the
quantity stored will be below the
threshold limit specified by the
MSIHC rules.

3.2

Changes in occurrence of disease
or affect disease vectors (e.g.
insect or water borne diseases)

No

Suitable  drainage and waste
management measures will be
adopted during construction as well
as during operational phase which
will restrict stagnation of water or
accumulation of waste. This  will
effectively restrict the reproduction
and growth of disease vectors.

3.3

Affect the welfare of peaple e.g. by
changing living conditions?

No

Use, storage, transport, handling or
production of any harmful product is
not envisaged from the proposed
project. Thus no major adverse
impacts on the human health/
environment is expected.

Moreover this project will provide
employment to approx. 80-100 local
labours during peak construction
-phase and 25-30 peoples during
operation phase, =

3.4

Vulnerable groups of people who
could be affected by the project
e.g. hospital patients, children, the
elderly etc.,

No

Not applicable as the project is just
construction of housing complex, and
further, there are no hospital,
emergency cenire, old age home or

_|Anstitutions of such sensitive kind is

focated. w1t~h|n the vicinity of the
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Form I and Form 1A for Construction. of Housing Project at Kalarahanga, Bhubaneswar

3.5 Ahy other causes . None T

4, Production of solid wastes during construction or operation or
decommissioning (MT/month)

Details thereof (with approximate
Infarmation/Checklist Yes!/ | quantities/rates, wherever
confirrnation No | possible) with source of
information data

4.1 | Spail, overburden or mine wastes No | No such spoil, overburden or mine
wastes will be generated

S.No.

4.2 | Municipal wastes (domestic and or | Yes | Wastes inciudes paper, card board,
commercial wastes) ' plastic cans etc. and kitchen wastes
from house holds.  Papers card
boards and plastic cans will be sold
for recycling and kitchen wastes will |
be disposed in the organic waste
composter which will be instafled -on
project site.

Expected quantity of waste lkely to
be generated from the entire
complex will be 2.55 Tons per day.
4.3 |Hazardous wastes (as per| Yes | Spent Oil from DG sets is the only
Hazardous Waste Management hazardous waste generated from the
Rules) site. This spent oil will be carefully
stored in HDPE drums in isoilated
covered facility. This spent oil will be
sold to vendors authorized by Orissa
Pollution Control Board for the
treatment of same.

Suitable care will be taken so that
spills/ leaks of spent oif from storage
could be avoided.

4.4 | Other industrial process wastes No | Not applicable

4.5 | Surplus product No | Not applicable

4.6 | Sewage sludge or other sludge | No Sewage generation is expected o be
from effluent treatment 928.2 KLD and sludge generation is

. , 1 expected to be 10.8 Tons/month .
4.7 | Construction or demofition wasles Yes Total construction waste genera'{ed is

as following:

'~ Soil, Sand &
Gravel 108.76
Bricks & masonry 93.65
Congcrete 50.06
Metals =T A5,
Bitumen 47 %)% PR N

5.S Environics (1) Put. Ltd,
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Form 1 and Form 1A for Construction of Housing Project at. Kalarahanga, Bhubaneswar

Details thereof (with approximate

$.No. InfonnatignlChecklist Yes/ { quantities/rates, wherever
confirmation No | possible) with source of
information data
Wood 0.75
Other 3.02

Total Construction
Woaste Generated 302.12

(source: as per CPFHEEO manual of
Municipal Sclid Waste Management
and TIFAC Report Abstract on
Construction Industry)

This type of waste will be generated
only in the construction phase.
4.8 | Redundant machinery or| No | Notapplicable

equipment
49 | Contaminated soils or other| No | Notapplicable
materials
4.10 | Agricultural wastes No | Not applicable
4.11. | Other solid wastes No | Not applicable
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details thereof (with approximate
S.No Information/Checklist Yes/ | quantities/rates, wherever
T confirmation No | possible) with source of

information data

5.1 Emissions from combustion of ! Yes | Emission will be from 3 nos. of 380
fossil fuels from stationary or kVA, 5 nos. of 500 kVA and 2 nos. of
mobile sources 625 kVA DG set to meet power
, requirement as power backup.

5.2 | Emissions from production | No | Not applicable

processes
5.3 | Emissions from materials handling | Yes | Restricted to the construction phase
including storage or transport of the project and also limited to the

project site only
54 | Emissions from  construction | Yes 1| Restricted to the consfruction phase
‘|-activities  including  plant  and of the project and also limited to the

equipment . - project site only

5.5 | Dust or odours from handling of | Yes /| Generation of dust is likely to take
materials including construction place during construction phase of
materials, sewage and waste the project. This will be abated with

sprinkling of water. Water sprinkling
shall be done twice a day (Le. in
morning and evening} during
summer (dry an). Sprinkling of
water,, '

.S Enuwironics (I} Puvt. Lid.
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Information/Checklist

S.No. confirmation

Yes/
No

Details thereof {with approximate
quantities/rates, wherever
possible) with source of
information data

monsoon or moist weather condition.
The supervisor in charge shall be the
responsible to assess the condition
and take decision regarding.
Generation of odor likely tc occur
from sources municipal wastes. It will
however, be the planed in such a
way that there is no likelihood for
sludge gathering and decomposition
of wastes. Domestic wastes will be
collected from the residents shail be
brought to the central collection
station and disposed off regularly
through the solid waste composter;
However, the central waste collection
station within the project site shall be
cleaned ‘and disinfected everyday. It
will also taken into consideration that
there shall be no water logging
especially around the waste
collection point under any
circumstance.

56 | Emissions from incineration of | No | Not applicable
waste
57 | Emissions from burning of waste [ No | Buming of any substances including
in open air (e.g. slash materials, biomass, slash materials and/ or
construction debris) construction debris will be prohibited
5.8 | Emissions from any other sources No | Not applicable
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
Details thereof (with approximate
S.No Information/Checkiist Yes/ | quantities/rates, wherever
77" 1 confirmation No | possible) with source of
information data
6.1 | From operation of equipment e.g. | Yes | During construction the machinery

engines, ventilation plant, crushers

used for construction will be of
highest standard of reputed make |-
and will adhere fo
nationalfinternationat standard.
These standards itself take care of
noise pollution cantrol/  vibration
control and air emission control.
Hence insignificant impacts due to
construction machinery are

T e, .
this  thee, construction

; é reftrigtetito day time

8 S.S Enuvironics (I) Put. Lid.
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Details thereof (with approximate
Information/Checklist Yes/ | quantities/rates, wherever
confirmation No | possible) with source of
information data

S.No.

only.

Source of noise in the operational
phase will be DG sets only. The DG
sets will be in operation during power
faifure only and will generate noise
tevel of 75 dB (A} each.

The DG sets so procured for this
purpose shall adhere CPCB standard
and it will also be ensured the DG set
in operation shall be confined into
proper enclosure,

6.2 |[From industrial or similar| No | Not applicable
processes

6.3 | From construction or demalition Yes j Due to the wvarious construction
o o : activities, there wii be short-term

noise impacts in the immediate

vicinity: of the project site. The

construction activities will include

the following noise generating

activities:

= Operation of DG sets, concreting
and mixing

=Excavation activities

»Construction plant and heavy
vehicle movement.

It has been estimated that during

construction period the average

noise level wil be around 75-80

dB{A) during peak construction

hours.

6.4 | From blasting or piling No | No blasting activities will take place.
However, piling will be required for
structural support of the building
blocks.

8.5 | From construction or operational | Yes | Vehicles like, earth movers, JCB,
traffic compactors, trucks etc will generate
noise due to their movement and
1 gperation. - ’

66 From lighting or cooling systems | Yes | Water cooled structure will be
located at the roof of the convenient
shopping

6.7 | From any other sgurces . No | Not applicable

7. Risks of contamination of land or water from releases of pollutants into
the ground or into sewers, surface waters, groundwater, coastal waters or
the sea:
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Details thereof {with approximate

S.No Information/Checklist Yes/ | quantities/rates, wherever

77" | confirmation No | possible) with source of

information data

7.1 | From handling, storage, use orj No | No hazardous waste material will be

: spillage of hazardous materials used during construction process.

The operation phase spent oil will be
generated and will be handled with
utmost care, it will be stored in HDPE
drums  stationed over paved
platforms and will be directly
transferred to vendors authorized to
handle such hazardous material.

7.2 | From discharge of sewage or| Yes | Generated Sewage from the
other effluents to water or the land residential and office complex shall
{expected mode and place of be discharged into sewer line.
discharge)

7.3 | By deposition of pollutants emitted | No | No pollutants are expected to get.

“{ to air into the-land or into water - emitted from this project to such an-
o ' extent that there is likely impact of
deposition of pollutants into land or
water body in the down wind

direction.

7.4 | From any other sources No | Not applicable

7.5 | Isthere arisk of iongterm build up [ Ne | No. There are no risk of long ferm

of pollutants in the environment
fromthese  sources?

build up of pollutants in  the
environment from any of such source
as in this type of project

8. Risk of accidents during constructicn or operation of the Prcject, which
could affect human health or the environment
S.No. | Information/Checklist Yes/ | Details thereof (with approximate
confirmation No guantities/rates, wherever
possibie} with source of
information data
8.1 From explosions, spillages, fires | No | This is a construction project for

etc from storage, handling, use or
production of hazardous
substances '

residential housing compiex and does
not involve  major  hazardous
construction activity. Hence chances
of explosions, spillages, fires. are

minimal.

During construction all the fabours wil
be provided with suifable personal
protective  equipment (PPE} as

required” under the health & safety
norms. Training and awareness about
the safety norms will be provided to

5.8 Environics (I) Put. Lid.
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Form 1 and Form 14 for Construction of Housing Project at Kélai'ah.an.ga, Bhubaneswar

S.No.

Information/Checklist
confirmation

Yes/
No

Details thereof {with approximate
guantities/rates, whereaver
possible) with source of
information data

construction.

No major hazardous waste is being
stored within the project site. No
industrial or process activity is
involved in this project hence
chances of chemical hazards and
accidents are minimal. However,
suitable fire fighting measures will be
provided.

8.2

From any other causes

No

Not applicable

8.3

Couid the project be affected by
natural disasters causing
environmental damage (e.q.
floods, - earthquakes,. landslides,
cloudbirst efc)? - : :

Yes

The project area is located at seismic
zone I according fo Indian Standard
Seismic  Zoning  Map. Suitable
seismic coefficients in horizontal and
vertical directions respectively, have

| to - be adopted while designing the

structures, There are no chances of
flood and landslide in the area.

9.

' Factors which sheuld be considered (such as consequential development)

which could lead to environmental effects or the potential for cumulative
impacts with other existing or pianned activities in the locality

Details thereof (with approximate

{roads, power supply, waste or
waste water treatment, efc.}

Fogi 1380415 0
AN @z
A P 4208 Fa
\aN\_ T Sy

" w,,,m““je % Jf*e:‘;‘

| skilled,

s. information/Checklist Yes/ { quantities/rates, wherever
No. confirmation No possible) with source of
information data
9.1 lead to development of
supporting.  facilities, ancillary
development or development
stimutated by the project, which
could have impact on the
environment e.g.: R
s Supporting infrastructure | Yes Appropriate infrastructure fike, roads,

| power supply and waste management

will be developed within the site so
that chances of occurrence of any
adverse impacts are minimized,

During construction, about 82-100
unskilled - and professional
work force including temporary and
permanent employees shall be
required. This workforce shaill be
hired locally in order to generate the
employment to the focal people.

While dursng the project operation

 purposes of day-to-day
works about 25 to 30

e
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Detzils thereof {with approximate
5. Information/Checklist Yes/ | quantities/rates, wherever
No. confirmation No possible) with source of

information data

some more employment will be

created as a result of positive induced

developed in the immediate vicinity of

e e | .. .. projectsite.

. housmg devetopment Yes | The pro;ect will expose international
standard of living and ambient living
environment to the community. The
‘residential society will be equipped
with  dedicated internal  road,
adequate parking, internal water
distribution system, fire fighting
system, intermal sewage collection
network, rain water harvesting,
lighting facrhtses and power backup

| | facllity. - |

* extractive industries No | Not app!!ca

'»  supply industries No | Not applicable

o other No Not applicable

9.2 Lead to after-use of the site, which | No --
' could have an impact on the
environment
9.3 Set a precedent for later | No --
developments
9.4 Have cumulative effects due to | No --

proximity to other existing or

pianned projects with  similar

effects

(I}  Environmental Sensitivity
Name/ Aerial distance (within 15 km.)
S.No. Areas Identity Proposed project location
. boundary
1 Areas - protected under{ . Yes Nandan Kanan (3.5 km north),

“international - - - conventions, | Chandka-Dhampada (7 km NW)

| national or-local legislation for ' '
their ecological, landscape,

cultural or other related value

2 Areas which are importani or Yes Jagannathprasad R.F. (4 km SW),
sensitive for ecological reasons - Churang R.F. (5 km NWwW),

Wetlands, watercourses or other Bharatpur R.F. (5 km SW), Patia

water bodies, coastal zone, P.F. (1.5 km SW), Nuarally P.F.

biospheres, mountains, forests, (6.5 km SW)

Water bodies :
Puri main canal (5 km NE), Daya

% 5.5 Environics (I) Put. Ltd,
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S.No.

Areas

Name/
identity

Aerial distance (within 15 km.)
Proposed project location
boundary

Areas used by protected,
important or sensitive species
of flora or fauna for breeding,
nesting, foraging, resting, over
wintering, migration

Yes

Nandan Kanan area is important for
habitat of white tigers and
Chandka-Dhampada for elephant
sanctuary

Inland, coastal, marine or
underground waters

No

Not located within 15 kms of the
proposed preject location,
Underground water is preseni. The
aquifer is about 20 m below ground
level at the project site.

State, National boundaries

No

Routes or facilies used by the
public for access to recreation or

~ | other tourist, pilgrim areas -

No

The site does no fall under any
route to. any pilgrim, tourist or’
recreational area. - '

| Defence installations

No-

"1 No such installation is located at

the vicinity of the project gite

Densely populated or built-up

area

No

The surrounding of the project site
is vacant, There are houses/
colonies being constructed in the
area.

Areas occupied hy sensitive
man-made land uses (hospitals,
schools, places of worship,
community facilities)

Yes

Hospital: KIMS (2.5 km South)
Lingaraj Temple 14.44 km

10

Areas containing importani, high
guality or scarce resources
(ground water resources, surface
resources, forestry, agricufture,
fisheries, tourism, minerals)

Yes

The area does not contain
important, high quaiity or scarce
resources.

But the areas like Nandan Kanan-
3.5 km, Udaigiri - Khandagir: 12.4
km and Lingara] Temple 14.44 km
are within 15 km of the project site

11

Areas already subjected to
poliution or  environmental
damage. (those where existing

1 legal -~ environmental - standards

are exceeded)

No

12

Areas susceptible to natural
hazard which could cause the
project to present envirorimental
problems {(earthquakes,
subsidence, landslides, erosion,
flooding or exfreme or adverse
climatic conditions)

Yes

The area under study falls in Zone-
iil, according to the Indian Standard
Seismic Zoning ‘Map. Suitable
seismic coefficients in horizontal
and vertical directions respectively,
have {c be adopted while designing
the structures,

There are no possibilities of the

30 5.8 Environics (I) Pt Lid.

proposed-——project  site  getting
floodes available.
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(IV)  Proposed Terms of Reference for EIA studies

Not Applicable, as per the Stage {2) Scoping of Clause 7, 5.0. 1533, All projects
and activities listed as Category ‘B’ in ftem 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not reguire
Scoping and will be appraised on the basis of Form 1/ Form 1A and the
conceptual plan,

“I hereby given undertaking that the data and information given in the appiication and
enclosures are true to the best of my knowledge and belief and | am aware that if any part
of the data and information submitted is found to be false or misleading at any stage, the
project will be rejected and clearance give, if any to the project will be revoked at our risk
and cost.”

Date:. - o
Place: Bhubaneswar .

Signature of the Proponent
Sri Tapan Kumar Mchanty
Managing Director
Z Estates Pvit. Ltd.

M4/34, Acharya Vihar
Bhubaneswar, Odhisa

&% S.S Environics (I) Put. Ltd.
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Canstruction of Housing and Shopping Mall at Kalarahanga, Bhubaneshwar g

1.1.

1.2

® 5.5 Environics ¢I) Put. Lid. (

FORM-1 A (CHECKLIST OF ENVIRONMENTAL IMPACTS)
LAND ENVIRONMENT

Will the existing land use get significantly altered from the preject that is not
consistent with the surroundings? (Proposed land use must conform to the
approved Master Plan / Development Pian of the area, Change of land use, if any
and the statutory approval from the competent authority be submitted). Attach
Maps of (i} site location, (ii} surrounding features of the proposed site (within 500
meters) and (iii} the site {indicating levels & contours) to appropriate scales. If
not availabie attach only conceptual plans.

> Land Use ' :
The proposed prOJect site is Iocated at Kalarahanga Bhubaneshwar The area
is located in the northern part of the city. The area is demarcated for
development of residential area by the Bhubaneshwar Development Authority.
Since the proposed project is construction of residential complex and will be
used for residential and shopping purpose only, the landuse conforms to the
prescribed land use by the Bhubaneshwar Development Authority.

» Project Site Location:
The project site is located at north side of Bhubaneswar along Nandan Kanan
Road. The site is located at Latitude 20°21° N and 85°49" E.

Plans Attached along with this report:

a) Master Plan of the area conforming fo the fand use: Annexure IV
b) Site Location (Google Location): Annexure I

¢) Surrounding Features of project site within 500 m: Annexure V
d) Contour Plan of the project site: Annexure VI

List out ali the major project requirements in terms of the land area, built up
area, water consumption, power requirement, connectivity, community
facilities, parking needs etc,

1 : _Total Piot Area 105962.07 sgm

2 Built up Area : 244092.73 sgm

3 Total Water Consumption 1513.91 KLD

Fresh Water Consumption 773.52 KLD

4 Power Requirement 10 MVA

5 Connectivity Adiacent to Bhubaneswar — Nandan
Kanan road

6 Community Facilities 3 number of créche, 1 convenient
shopping, 1 health centre, 2 club
house and communlty centre

7 Parking gl 81653 sqm and

. % EJ{WP/M& ;“ ’
W 3t 42 = ey
g o
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1.4

1.5

1.6

1.7

1.3

S‘}ff S.S Enuvironics (I) Put. Lt.

What are the likely impacts of the proposed activity on the existing facilities
adjacent to the proposed site? (Such as open spaces, community faciities,
details of the existing land use, disturbance to the locai ecclogy).

Since the area is demarcated as land development for residentiat use, there will be
no change in the land use pattern in the area. At present, the area is still being
developed for residence purposes. Therefore the project will not have any impact
in the surrounding area,

Will there be any significant land disturbance resulting in erosion,
subsidence & instability? (Details of soil type, slope analysis, vulnerability to
suhsidence, seismicity etc may he given).

There will be no significant land disturbance resulting in erosion, subsidence
.- and instabhility.

> Smi Type
The soil in the area is alluvium.

> Slope Analysis
The area is fairly plain land. Therefore the area is stable for constructlon
purpose.

» Vulnerability to subsidence
The area does not fall in the tectonic plate zone. Therefore vulnerability to
subsidence is not anticipated.

» Seismicity:
The area under study falls in Zonell, according to the Indian Standard Seismic
Zoning Map. Suitable seismic coefficients in horizontal and vertical directions
respectively, have to be adopted while designing the structures.

Will the proposal involve alteration of natural drainage systems? (Give details on
a contour map showing the natural drainage near the proposed project site}

The proposed project activities will not cause any alteration of natural drainage system.
No changes are expected outside from project premises. The project will implement
planned drainage system within the site and there will be a positive change in the
drainage pattem. Further there will be no stagnation of water due to planed drainage
system Contour plan is attached as annexure V1.

What are the quantlties of earthwork involved in the construct:on actlv:ty-cuttmg,
filling, reclamation etc. (Give details of the quantities of earthwork involved,
transport of fill materials from outside the site etc.)

Earthwiork generated from cutting will be from excavation for basement. This wilf invoive
cutting of 37,000 cum of earthworks.

Earthwark required for filling will be approximately 129500 cum, Out of this, 37000 cum
earth will be utilized from the excavated earth from the basement and remaining 92500
cum will be used in the form of murrum and sand that are available [ocal!y '

Give details regarding water supply, waste handli
period.
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> Water Supply:
During construction stage, water will be supplied by tankers and will be the
responsibility of the contractor. Engineer in charge will be responsible person
to supervise the restriction of use of ground water during this period.

» Waste Generation and Handting:
Soil excavated will be reused for backfilling and the fertile top soif will be
reused for horticultural purpose. Spillage of oil from the machinery will be
properly collected and disposed off. For construction labarers, proper sanitary
facilities & wash areas will be constructed and good hygienic conditions will
be maintained.

1.8  Will the low lying areas and wetlands get altered? {Provide details of how low
lying and wetlands are getting modified from the proposed activity)

No.- Low lying area and wet lands will not get altered

1.9 ° Whether construction debris and waste durmg construction cause health
hazard? (Give quantities of various types of wastes generated during
construction including the construction labour and the means of disposal)

The construction debris and wastes generated during construction of the project wili not
pose any health hazard. The construction debris generated from the construction project
will be common in nature and will not cause any health hazard to associate and nearby
population. The construction debris will be used for jand leveling and landscaping
according to fts composition. Metal will be recycled. Waste concrete will be reused as
aggregate in construction process.

Approximately 80 - 100 labours will work during peak construction period. Proper
sanitary facilities will be provided to Construction laborers through mobile toilets. Wash
areas will be constructed and good hygienic conditions will be maintained.

2, WATER ENVIRONMENT
21 Give the total quantity of water requirement for the proposed project with the
breakup of requirements for various uses. How will the water requirement met?

State the sources & quantities and furnish a water balance statement,

_ Quanfity of Water Supply -

1 Dwell;ng Unrts (Non Flushlng) 746.16 - Fresh Water
2 - Dwelling Units (Flushing) 373.08 Recycled water
3 Créche (Non Flushing) 2.66 Fresh Water
4 Créche (Flushing) 1.33 Recycled water
5 Community Centre (Non Flushing) 1.33 Eresh Water
6 Community Centre (Flushing} 0.66. 7 =="=2e | Recycled water
7 Convenient Shopping (Non Flushing) 12" €2, 4% {_} ;Frgsh Water
8 Convenient Shopping (Flushing) 2RSS J%E}@’ed water
9 Health Care (Non Flushing) jfgr‘ 7. 33’” =1e KR OBEN erashilvater

;: A ;f“-,._ I w%%‘@"g" EW%?
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10 Health Care (Flushing) 0.66 Recycled water
11 Club House (Non Flushing} 4.07 Fresh Water

12 Club House (Flushing) 203 Recycled water
13 Retail Outlet (Non Flushing) 15.95 Fresh Water

14 Retail Outlet (Flushing) 7.97 Recycled water
15 Horticuiture 166.13 Recycled water
16 HVAC Cooling 82.5 Recycled water
17 Road sprinkling, vehicle washing and | 105 Recycled water

sweeping of common area
Total Water Requirement 1513.91 KLD

It is estimated that the total water requirement for the project will be 151391 KLD. Out
of this, only 773.52 KLD fresh water will be required and remaining 740.29 KLD water
requirement will be met from recycling of the treated waste water from the in house
STP.

Till date, there is not water supply line in the area. Public Health Department,
Bhubaneswar will be providing water supply line and will permit usage of PH supply
after the supply line is commissioned. At present the project proponent will use ground
water as a source of water supply for the project during operation phase. Request for
obtaining permission from central ground water board has already been placed before
CGWB.

Water Balance diagram is given below:

Senrbge 518.8 Hd

Domesnc and utliztles

Sevwaga 3024 kid

miestic anid utilities -

2t e 4 s S e e

Racyele 386.7611d

Recyele 82,51

‘Road Sprinkling, Vehicle
*‘Washing and common - Resyela 105 kid

Horticukure, 166.13 kid

i
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22 What is the capacity {dependable flow or yield) of the proposed source of
water?

This area is underlain by semi-consolidated Upper Gondwana formations
consisting of alternate layers of sandstone and shale (Athgarh Formations).
Granitic rocks occur as base rock. The weathered and fractured sandstene and
granite form the potential aquifers in this area and the aquifers in general are
restricted within 100m depth. The yield from Gondwana rocks generally varies
from 5 to 30 Ips with the average of 6 to 8 Ips. At places due abundance of shaley
material the vield is low (1 to 2 Ips). The depth of static water levels varies
between 8 to 12m during summer and the drawdown is generally within 30m.

2.3 What is the quality of water required, in case, the supply is not from a municipal
. - source? (Prov:de physucal chemlcal biological. characteristics with class of
~water quality) - :

" . The salient features of the groundwater quality in the study area are summanzed and
~ presented in the Table 6 below.

Tabie 6 Statistical Analysis of Groundwater Quality in the Study Area*

-Essential Characteristics
1 | Colour 5 cL cL
2 | Cdour Wo u/o Uio
3 | Taste Agreeable Al AL
4 | Turbidity (NTU) 5 2.6 4.1
5 | pH Value 6.5-8.5 7.0 6.9
Total Hardness as
6 CaCo0s), ma/l, max ( 300 112 92
7 | Iron (as Fe), mg/l 0.3 0.12 Q.10
8 | Chioride (as CI}, mg/l 250 2.1 2.6
Residual, free - Chicrine, o
9 mall 02 ND _ ~ND
Desrrable Characteristics
10 | Dissolved Solids, mg/l 500 87 107
11 | Calcium {as Ca), mg/l 75 14.1 15.6
12 | Copper (as Cu), mg/l 0.05 BDL BDL
13 | Manganese (as Mn), mg/ 0.1 BDL BDL
14 | Sulphate {as S0.), ma/l 200 2.4 3.1
15 | Nitrate (as NO3), mgil 45 2.1 3.6
16 | Fluoride (as F), mg/ 1.0 0.14 0.21
Phenclic Compounds (as
17 | Cnorn. men ( 0.001 BOL BOL
18 1 Mercury (as Hg), mg/t 0.001 BDL BDL
19 | Cadmium (as Cd), mg/l 0.01 BDi,,w—«mm BDL
20 | Selenium (as Se), myll 0.01 i iDL
21 | Arsenic {as As), mg/l 0.05 %%EE» S BRL
22 | Cyanide (as CN), mg# 0.05 2 N
23 | Lead (as Pb), mg/l 0.05 gﬂ -y *g o@§ S KH SEN ‘Q*%f%“%
% S.S Environics (I) Put. Lid. , = *&” 3 Now-1380271 81yl 22
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24 | Zinc {as Zn), mg/t 5 0.21 0.37
Anionic Detergents (as
25 MBAS), mg/! 0.2 ND ND
26 | Chromium (as Cr+°), ma/l 0.05 0.007 0.003
27 | Mineral Qil, mg/ 0.01 ND ND
28 [ Alkalinity , mg/ 200 31 42
29 | Aluminium as Al, mg/l 0.03 0.002 BOL
30 | Boron mgll 1 0.17 0.35
it is-clear from the above result that the ground water quality in the project site is
- potable . ' :
24  How much of the water requirement can be met from the i‘eéycﬁhg of treated
wastewater? {Give the details of quantities, sources and usage)
Out of 1513.91 KLD, 773.52 KLD water will be met from fresh water. Waste water
generation is expected to be 928.2 KLD. Treated waste water generated from STP wil
be 742.5 KLD. Out of this, 740.29 KLD treated waste water will be recycled in the form
of flushing water , horticulture, HYAC cooling and vehicle washing and cleaning.
Therefore, 99.7 percent of the treated waste water obtained will be utilized for various
purpose within the project site.
2.5  Will there be diversion of water from other users? (Please assess the impacts of
the project on other existing uses and quantities of consumption)
There will be no diversion of water from other users. Since the area is demarcated as
residential zone by BDA, and there is no extensive development in the area, impact on
other user is not anticipated.
Further, ground water as a source will be temporary. Once the PH water supply
connection is being implemented, water supply will be carried out from the PH supply
only.
26 What is the incremental pollution load from wastewater generated from the

~ proposed activity? {Give details of the quantities and composition of wastewater

5:\:‘{ 5.8 Environics (1) Pui. Lid.

generated from the proposed activity)

Total quantity of waste water generated from the project site is 928.2 KLD. This waste -
water will be treated within the site by a 1000 KLD capacity STP. The treated waste
water generated from the STP wili be 742.57 KLD. Out of this 740.29 KLD water will be
recycled back for various utilization and accounting to 99.7 percent recycling. Only 2.18
KLD treated waste water will be available for discharge.

Therefore, there will not be much incremental pollution foad from waste water
generation,

Composition of the treated waste water will be:
BOD — less than S mg /it

TSS —less than 10 mg /it

PH-6.5-7.5

Turbidity - < 2 NTU

E-Coli = None

Cl- > 1mg/
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Give details of the water requirements met from water harvesting? Furnish
details of the facilities created.

Storm water from terraces, garden and paved areas will be collected through rainwater
down take pipes and connected to nearest deep drain with 150-200 mm dia pipes. The
channels will iead to twenty six numbers of rain water harvesting pits. The pits wili have
an effective dia of 4 m with effective depth of 4 m. The pits will be laid with 500 mm thick
layer of 1.5-2.0 mm average dia coarse sand, over 500 mm thick layer of 510 mm dia
gravels, which, in tum will be laid on 500 mm thick layer of 10-30 mm dia loose
boulders. A perforated PVC pipe of 150 mm dia, laid inside a 2500 m dia bore, wilt
transfer the excess rain water to sandy layer. Casing will be provided with cleansed pea
-gravel of 3-6- mm average dia. It is estimated that annually recharge potent;al will be

© 13938.43 cumiyear (after considering 20% of water loss).

For collecting stom water, storm water drainage network will be provsded during the
design stage as per the guidelines defined by the CGWA. In the project design, it shall
"be ensured that no mixing of the storm water with waste effluent takes place. All the
storm water will be diverted to rain water-harvesting pits proposed in the complex.

The runoff so collected will pass through sedimentation, oil and grease trap before its
fall into rain water harvesting pits.

The depth of the borewells will be 5 m above the ground water aguifer.

What would be the impact of the land use changes occurring due to the
proposed project on the runoff characteristics (quantitative as well as qualitative)
of the area in the post construction phase on a long term basis? Would it
aggravate the problems of flooding or water logging in any way?

The project site is comparatively plain land. The surrounding area of the project site is
vacant and not yet being developed. Therefore there will be no impact on the runoff
characteristics of the area in the post construction phase on a long term basis.

What are the impacts of the proposal on the ground water? (Wil there be tapping
of ground water; give the details of ground water table, recharging capacity, and
approvals obtained from competent authority, if any)

Ground water will be used temporarily till permanent water supply connection is
done from the PH department. '

Quantity of ground extraction for operation purpose will be 773.52 KLD. Ground
water is available at a depth of about 30 m during summer season.
Request for approval from CGWE is in place for ground water extraction.

What precautions/measures are taken to prevent the run-off from construction
activities polluting land and aquifers? (Give details of quantities and the
measures taken to avoid the adverse impacts)

During the construction phase, the entire site will be enclosed by boundary wall at the
very first stage. This will enable enclosure of the entire site from the surrounding.

Proper drainage arrangement will be made within the pro;ect 5|te to iet 1he free flow for
the runoff. . e

No waste will be allowed to be dumped inopenland < - ‘ o

QOil, grease, paints and other spifl-able materials y .. be p}aced MDF’E ilnerS or on
cancrete base. . .
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Mobile toilets will be placed to avoid any fecal and unnal contamination.

Construction of basement will be taken over during non-monsoon period.
Application of these measures will avoid run-off contamination of land and aquifers.

How is the storm water from within the site managed? {State the provisions
made to avoid flooding of the area, details of the drainage facilities provided
along with a site layout indication contour levels})

There will be a provision of storm water drain along the site, Storm water from run offs
will be collected and chanelized to rain water harvesting pits. Water so collected will
pass through de-sitting-cum-fiter chamber.

Will the deployment of c'onst_ruétion laborers particularly in the peak period lead
to unsahitary conditions around the project site {Justify with proper explanation)

There will be no labour camp within the site. However, temporary rest rooms, ofiice and
first aid/ safety office will be provided on site. Proper sanftation facility will be made
available on site by providing mobile toilets.

What on-site facilities are provided for the collection, treatment & safe disposal
of sewage? {Give details of the quantities of wastewater generation, treatment
capacities with technology and facilities for recycling and disposal)

it is estimated that 928.22 kid waste water will be generated during the operation phase
of the project. The waste water will be treated in an STP of 1000 KLD capacity which
will be installed within the project site. Proper sewerage collection network will be
provided within the project site.

After treatment, 742.57 Kid treated waste water will be generated. This water will be
utitized for various purposes such as flushing , HVAC cooling, horticulfure ete.

For this purpose, treated water storage tanks will be provided along with dual piumbing
lines for flushing and sprinkler system for horticulture purposes.

The STP design is attached as Annexure iX.

Give details of duat plumbing system if treated waste water is used.for flushing
of toifets or any other use. '

Flushing water requirement for the project (including residences;'community,
shopping and other utilities) during operation phase is 386.76 KLD. This

_requirement will be met from recycling the treated waste water generated from the .

STP. .

There will be a separate treated water storage tank for storing the treated waste
water. There will be a separate pipeline leading to the roof top flushing water tank.
This pipeline will be painted in order be identified as dual plumbing line for future
servicing purpose.

VEGETATION

Is there any threat of the project to the biodiversity? (Give a description of the
local ecosystem with its unique features, if any)

&g endangered
: ""G under
) fuary or
o FriiSisaisantieany is the
NOTamy 1

&

plant or animal species in the region. The being
the path of any migratory species. There are rx
protected area within the vicinity of the pro;'
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Nandan Kanan and is located 3.5 km in the northem side of the project site. No threat
to biodiversity is envisaged due to commencement of the project,

3.2 Will the construction involve extensive clearing or modification of vegetation?
(Provide a detailed account of the trees & vegetation affected by the project)

The project site is covered with sporadic grasses, shrubs and bushes. Some plantation
includes banana {18 numbers) and bamboo is observed at the project site. Shrubs
include china rose, tulsi etc have been found existing at the project site.

These will be required to be cleared during the time of site preparation.

Further to this,after the site is being deveioped there will be plantation of 933 number .
“of native trees and this will ensure increase in free plantation.

3.3  What are the measures proposed to be taken to minimize the likely impacts on
important site features (Give details of proposal for tree plantation, landscaping,
creation of water bodies etc along with a layout plan to an appropriate scale}

The project site is 105962.07 sqm. The project will have area under green of 41534.173
sqgm accounting to 39.19 percent of the plof area.

Qut of this, area dedicated for tree plantation will include 23325 sqm aceounting to
56.15 percent of the green area. Tatal 933 number of native tropical deciduous trees
will be planted within the project site,

About 8099.17 sgm area will be dedicated for shrubs and remaining 10110 sgm area
will grass cover for park, open spaces efc..

4, FAUNA

4.1 Is there likely to be any displacement of fauna-both terrestrial and aquatic or
creation of barriers for their movement? Provide the details.

No fauna has been recorded from the project influenced area. Since this site is not
a natural host to any sensitive creature. Therefore, no faunal habitat is likely to be
effected due to construction of the proposed building. :

4.2  Any direct or indirect impacts on the avifauna of the area? Provide details.

No direct or indirect impact on the avifauna of the area is envisagéd.

4.3 .Prescribe measures such as corridors, fish ladders etc. to mitigéte adverse
impacts on fauna.

Measures such as comidors, fish ladders are not applicable for this project.

5. AIR ENVIRONMENT

51 Will the project increase atmospheric concentration of gases and resuit in heat
islands? (Give details of background air quality levels with predicted values
based on dispersion models taking into account the increased traffic generation
as a result of the proposed constructions) .

S.S Environics (I) Put. Ltd.
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The project will not have much impact on the concentration of gases as this project is
being developed for residentiaf purpose.
Heat island:
About 39.19 percent of the project area will have green cover. Therefore, there will be
minimum heat island effect due to the project.

- Background air quality levels is giveniin the following Table: 8

Table: Summarized Results of PMy {ug/m?)

Table 8: Background air quality*

- 8l : ' . - s 98
No. Location - - Code | Maximum | Minimum |- Average | p. . oo
1. | Inside Project area Al 69.00 48.00 58.23 67.50
2. Patia village A2 67.00 44.00 56.62 66.50
3. Kalarahanga A3 65.00 43.00 54.65 54.00
4. KIiTS Campus Ad 78.00 53.00 £8.12 78.50
5. Bhabanipur A5 74.00 52.00 63.81 74.00
B. Patharagadia AB £3.00 44.00 52.12 61.50
7. | Kalyanpur A7 67.00 45.00 55.96 67.00
Source: 8.5 Environics (I) Pvt. Ltd, BBSR
Period: March-May’2010.
Site Specific AAQ Data
Table: Summarized Resuits of PM.s {pg/im?)
S| S8
: Location Code | Maximum Minimum Average | Percen
No. tile
1. | Inside Project area Al 45.30 31.20 37.99 45.20
2. | Patia village ' A2 42.80 29.70 34.67 42.00
3. 1 Kalaradhang A3 41.20 28.60 34,30 40.50
4. 1KITS Campus Ad 55.10 36.60 - 46.10 55.05
5. Bhabanipur A5 46.10. 31.50 39.25 45.85
6. | Patharagadia AB 42.10 28.30 34,44 41,65
7. | Kalyanpur A7 42.50 28.80 34.72 4225
Soume S.8 Environics (i) Pvt., Lid, BBSR
Period: March-May'2010.
Site Specific AAQ Data
Table: Summarized Results of SO; (pg/m®)
:i'_ Location Code | Maximum | Minimum | Average Percgeanti! o
1. | Inside Project area Al 9.30 4.70 7.09 8.00
2. | Patia village A2 7.50 4.8Q 6.26 7.40
3. | Kalaradhang A3 6.50 4.70 5.53 6.50
4. | KITS Campus Ad 10.20 5.80 7.84 10.00
5. Bhabanipur A5 1040 2 ’3"40«.\ 7.8 10.10
6. | Patharagadia AB 6 89 N ff 08 . £ .5.36 6.65
7. | Kalyanpur A7 30 ¥ P "4"’50 P 8.80

5.8 Environics (I) Put. Ltd.
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Source: 8.8 Environics () Pvi. Ltd, BBSR

Period: March-May'2010.
Site Specific AAQ Data

Table: Summarized Results of NOx {ug/m?)

Sl . . - 98
No. Location Code | Maximum | Minimum | Average | ..
1. | Inside Project area Al 14.50. 9.80 11.88 14.40
2. | Patia village: A2 14.50 8.60 11.67 14.10
3. | Kalaradhang A3 14,30 9.50 12.00 14.25
4, | KIITS Campus Ad 18,50 11.70 15.44 18.40
5. Bhahanipur A5 15.20 9.60 11.93 1475
B. | Patharagadia . AB 12.40 BDL 10.33 12.35
7. | Kalyanpur A7 15.20 9.80 12.43 15,05
Source: 8.8 Environics (I} Pvt. Ltd, BBSR
Period: March-May’2010.
Site Specific AAQ Data
BOL - 9 ug/m?®
Table: Summarized Results of CO (mg/m?)
Sl . . - 28
No. Location Code | Maximum | Minimum | Average | o~ ..
1. [ Inside Project area Al 0.170 0.110 0.137 0.165
2. | Patia village A2 0.160 0.110 0.130 0.160
3. | Kalaradhang A3 0.160 0.100 0.121 0.155
4. 1 KIITS Campus Ad 0.180 0.110 0.152 0.185
5. | Bhabanipur AL 0.160 0.110 0.129 0.155
6. | Patharagadia AB 013 BDL 0.11 0.13
7. | Kalyanpur A7 0.15 0.11 013 0.15

Source: 8.5 Environics (1) Pvt. Ltd, BBSR

Period: March-May'2010.
Site Specific AAQ Dafa
BDL - 0.1 mg/m?®

It is observed from the data that maximum values of PM 2.5, PM 10, SO, NOx~
and CO values are with in the prescribed standards.

Air quality dispersion model is attached as Annexure XIi.

5.2 What are the impacts on generation of dust, smoke, odorous fumes or other
hazardous gases? Give details in relation to all the meteorological parameters.

No such |mpacts are envisaged such as smoke odour or hazards gases. Only
e-Eror-sets.will be equipped
' prescrabed

8.5 Environics (I) Put. Lid.
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Will the proposal create shortage of parking space for vehicles? Fumish details
of the present level of transport infrastructure and measures proposed for
improvement including the traffic management at the entry & exit to the project
site.

The project site provides sufficient parking space in the form of basement parking
and surface parking. Parking has been provided separately for shopping and
commercial area and also for visiting population. The parking provided conforms
to the BDA bylaws. Details of the parking are given below.

‘Requirement as BDA bylaws:

- Parking area for apartments: 65231. 934 sqm (30% of buultup area)

Parking area for retail outlet 6131.5496 sqm (60% of builtup area)

Parking provided:

Residential (at basement); 56633 sqm (1750 ECS)
Residential (on surface): 8000 sqm (330 ECS)
Total: 65633 sqm (2080 ECS)

Retails (at basement): 5020 sgm
Retail (on surface): 1700 sgm
Total; 6720 sqm

Provide details of the movement patterns with intemal roads, bicycle tracks,
pedestrian pathways, footpaths etc., with areas under each category.

There will be 5 m, 6m and 7.5 m wide road for internal movement. This will enable
free movement of traffic. The roads will also have pavements for pedestrian
pathways and footpaths.

Wil there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above,

it is envisaged that there shall be maximum movement of light motor vehicles and
2-wheelers inside the complex campus, hence this will have insignificant rise in
noise level. Moreover, this will be further minimized by plantation on the sides of
internal roads, on the open spaces inside and around the periphery of whole
camplex. Proper maintenance of the internal roads will be carried out and
informatory signboards shall be provided to encourage vehicle owners to maintain
their vehicle, not to blow horns and follow the emission standards fixed by
Government Authorities. Ambient noise level monltonng has been carried out at
the study area.

What will be the impact of DG sets & other equipment on noise levels & vibration
in & ambient air quality around the project site? Provide details.

There will be 10 number of DG sets. The capacity of the DG sets are 3 number of 380
kVA, 5 number of 500 kVA and 2 number of 625 kVA. DG sets procured will be silent
type and will maintain CPCB noise emission criteria.

All the DG sets will be kept within acoustically enclosed chamber....
Further the DG sets will be equipped with inbuilt pe m%éon r sures and the
emission will conform to the CPCB prescribed sta N % "
The operation of DG sets will not have severe i

S804
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7.2

AESTHETICS

Will the proposed constructions in any way result in the obstruction of a view,
scenic amenity or landscapes? Are these considerations taken into account by
the proponents?

. There are no scenic amenity or landscape near the project site.

Will there be any adverse ‘impacts from new constructions on the existing
structures? What are the considerations taken into account?

There are no existing structures within and adjoining' the project site.

Whether there are any local considerations of urban form & urban design
influencing the design criteria? They may be explicitly spelt out.

Bhubaneswar is a city which is rapidly expanding its urbanization and today has
become at par with many A Class cities in India. In this preview, the modem-urban
infrastructure system has already been developed within the city. The proposed project
conforms to the modem development plan of the city.

Are there any anthropological or archaeological sites or artifacts nearby? State if
any other significant features in the vicinity of the proposed site have heen
considered.

No anthropelogical or archeological site is envisaged within the vicinity of the project
site. Therefore no impact for the same is envisaged. However, places like Udaigir,

Khandagiri and Lingaraj Tempie are far away from the project site and not visible.

SOCIO-ECONOMIC ASPECTS

Will the proposal result in any changes to the demographic structure of local
population? Provide the details.

The area and the surounding is scantly-populated as the area has been newly
demarked as residential area by the BDA.

During peak operation phase of the project, it is estimated that 80-100 number of
labours will be working in the project site. This will attract establishment of small shops
in the sumounding. This development will also get enhanced as it is expected that the
area will attract further development for residential purpose.

During operation phase, it is estimated that about 10220 persons will reside within the
residential complex. This will lead to increase in population in the area.

Give details of the existing social infrastructure around Wosed project.

connectlon
tlaE area,

rapid development of residences are coming up'

S.8 Environics (I) Put. Lid.
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The area will be connected with Public Health water supply and sewerage network,

Wil the project cause adverse effects on local communities, disturbance to
sacred sites or other cuitural values? What are the safeguards proposed?

The proposed construction will not have any adverse effects on local communities,
disturbance to sacred sites and other cultural values.

- BUILDING MATERIALS -

May involve the use of building materials with high-embodied energy. Are the

construction materials produced with energy efficient processes? (Give details

of energy conservation measures in the selection of building materials and their
- energy efficiency)

The major materials required for construction of the proposed project will be steel,
cement, bricks, concrete, metal, flooring tiles/stones, sanitary and hardware items,
electrical fittings, water, etc.

All the items fo be used in the proposed project will be as per the national building code
specification. If the building materials with high-embodied energy are locally avaiiable, it
will be used in construction. Ready mixed concrete will be used in construction.

It will also be ensured that fly ash will be used in the concrete, beams and columns up
to 25 percent. Laboratory tests will be done to check the foad bearing capacity of such
structures.

Transport and handling of materials during construction may result in poliution,
noise & pubfic nuisance. What measures are taken to minimize the impacts?

.3 Mitigation Measures for Air Pollution during Canstruction Stage

- Air Quality around the project site will be adversely impacted during construction
stage. Various construction activities especially related to handiing of loose material
like to cause generation of fugitive dust, that adversely impact the air quality of the
surrounding area of the project site. To minimize such impact following measures
shall be taken:
All the loose material either stacked or transported shall be provided with suitable
covering such as tarpaulin, etc. Water sprinkling shall be done at the location where
dust generation is anticipated. To minimize the occupationat health hazard, proper
personal protective gears i.e. mask shall be provided to the workers who are
engaged in dust generation activity.

» Mitigation Measures for Noise Pollution during Construction Stage
During the construction stage, expected neise levels shall be in the range of 80-85
dB(A) which wilt decrease with increase in distance as per the Inverse Square Law.
Administrative as well as engineering control of noise will be implemented. Isolation
of noise generation sources and temporal differentiation of noise generating
activities will ensure minimum noise at receiver's end. To prevent any occupational
hazard, ear muff / ear plug shall be given to the workers working around or
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Are recycled materials used in roads and structures? State the extent of savings
achieved?

As there is no availabilty of recyclable building material in the vicinity of proposed
project site so recyclable materials cannot be used in the construction process of
proposed project.

However, bricks made from the fly-ash will be used for construction of pavements, side

- walls, boundaries for parks etc. Flush doors (made of waste wood) will be used for

.doors in the buildings. Readymade concrete (RMC) will be used in construction.

Give details of the methods of collection, segregation & disposal of the garbage
generated during the operation phases of the project.

As per the manual on municipal solid waste prescribe my Ceniral Public Health and
Environmental Engineering Organization (CPHEEQ), the quantily of solid waste
generated varies between 0.2 - 0.6 kg/capita/ day. The solid waste will comprise
biodegradable waste e.g. domestic waste, food waste, horticultural waste etc. and
recyclable waste, like plasfic, paper etc. For estimating the quantum of waste 0.35
kg/capita/day waste has been considered Table 10.

Table 10: Estimated Quantities of Solid Waste Generated during Cperation Phase

Totalnwaste generation 2.5“5' B
Bicdegradable waste 1.9
inert 0.65

" Waste Management: =
- Municipal Solid Waste

in residential complex, private sweepers are generally engaged for handling domestic
wasts, which should identify appropriate site for keeping bin/container for the collection
‘of waste.

Appropriate site for Keeping b!nfcontamer for the collection of waste has be identified on
the basis of use.

Adequate number of coflection bins separately for biodegradable and non-
biodegradable waste shall be provided as per The Municipal Solid Waste (Management
and Handling) Rule, 2000 will be provided. Waste form such bin shall be collected
separately on daily basis.

All the collection bins will be properly maintained and cleared on regular basis,

The solid waste will be collected and taken to a separate centralized coflection facility
within the project site,

Final segregation of solid waste into biodegradable. non-biodegradable, and inert
fraction into the centralized coliection fraction

Biodegradable waste will be decomposed on site by erganicwaste composter.

ﬁ b scterd at the secured

Way by the
i g se%araﬁi%a dof‘f afong
fv cr vy
D/ NoThmo \F 7\

Horticultural waste (leaves, grass and vegetatlv ,
Jocation such that it shall not hinder daily a ,'
surface run off causing choking of drains, et%
with biodegradable waste.
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Form I and Form 14 for Consiruction of Housing Project at Kalarahanga, Bhubarsswar

9. ENERGY CONSERVATION

9.1 Give details of the power requirements, source of supply, backup source etc.
What is the energy consumption assumed per square foot of built-up area? How
have you tried to minimize energy consumption?

» - Power requirement and Source of Supply:

For the project power will be supplied electricity board.

The total power required for the project is estimated to be as around 10 MVA,
.- ‘Appropriate arrangements for drawing power from electrical sub-stations (ESS).and

“suitable distribution arrangements will be made. There will be 10 number of 1250

kVA and 2 number of 750 kVA transformers in the ESS.

Backup Source:

The entire load of the complex will be provided with ample standby power supply.

Power back up system has been provided by 3 No's 380kVA +5 No's 500kVA + 2

No's of 625 kVA . Upon mains failure DG set will start automatically and feed to

cormmon area lighting, street lighting, water supply pumps and lifts. Fuel for DG sets

will be HSD (Low Sulphur variety},

As per the latest CPCB norms DG sets have o be installed in acoustic enclosure

and silencer.

» Energy Conservation Measures & Management Plan:

In the Operational Phase, appropriafe energy conservation measures &

management plan will be adopted in order to minimize the consumptions of non-

renewable fuel. The following measures are suggested to be adopted.

Compact fluorescent lamps will be used in place of incandescent and T5 CFLs with

retrofitting instead of halogen lamps in all common areas and basement parklng

Energy conservation measures includes:

o The water supply pumping system shall be- provided with variable speed dnve

 'to conserve energy at part load.

o It is suggested to replace the 250 W high pressure sodium lamps to 85 W
CFL lights by retrofitting, replace 60 W buibs to 15 W CFLs ahd 40 W tube
lights to 28 W T5 luminaries.

Roof and wall insulation shall be planned to conserve energy.
Capacitor banks shall be planned for improving the power factor of the power
supply.

.- Solar energy will also be used to meet electncity requirements as it would reduce
dependence on non-renewable sources of energy and make environment cleaner.
Solar street lights will be installed within the building complex. The street lamps will
be equipped with solar panel for lightening purpose. Fifty percent of the solar
street lights will also have direct connection to the power supply and wilt be
used only during emergency condition(s) i.e. during failure of the salar
panel(s).

The DG sets shall be automatically controlled to optimize the usage based on the
actual load requirement at any given time.
These measures will effectively cut down the electncity/ diesel consumption.
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Form 1 and Form 14 for Construction of Housing Project at Kalarahanga, Bhubonraswar

)] Capacity: 3 No's 380kVA +5 No’s 500kVA + 2 Ngo's of 625 kVA

What are the characteristics of the glass you plan to use? Provide specifications
of its characteristics related to both short wave and iong wave radiation?

- Since the building is residential building, glass used will be normal glass. Further, in the
residential buildirgs and.shopping centre, the glass to wall ratio is less than 40 %. _
However the glass uUsed for shopping area wil be 6 mm ftinted glass. The
characteristics of the glass is given in annexure XX,

What passive solar architectural features are being used in the building?
fllustrate the applications made in the proposed project.

The towers and the buildings have been designed in the east — west direction. with
maximum exposure in the north and south direction.

Does the layout of streets & buildings maximize the potential for solar energy
devices? Have you considered the use of street lighting, emergency lighting and
solar hot water systems for use in the building compiex? Substantiate with
details.

There are provisions for soiar street fights. Solar street lights will be placed in 100 m
distance from each other.

Is shading effectively used to reduce cooling/heating loads? What principles
have been used to maximize the shading of Walls on the East and the West and
-the Roof? How much energy saving has been effected?

The buildings have been designed along the east west direction, with maximum
expasure in the north south direction,

Do the structures use energy-efficient space conditioning, lighting and
mechanical systems? Provide technical details. Provide details of the
transformers and motor efficiencies, lighting intensity and air-conditioning load
assumptions? Are you using CFC and HCFC free chiliers? Provide
specifications.

- In the residential buildings, air conditioners will be installed by the dwellers. All room air
conditioning system are being manufactured and available in the market are of four star
and five star rating. Therefore, these are energy efficient systems.

The shopping area will have HVAC system. The HVAC system will be water cooled,
with minimum efficiency of 3.05 COP, timer controlled device, insulated piping and
ducts and proper sealing between the ducts, Air and Hydronic system balancing etc.
The hydronic system will be variable flow type. The condensers will be located away
fram heat discharge from nearby systems.

i fin_altlarin'g,fhe;_‘rr.l-‘if;ro-climates‘?
ek gf-the proposed construction on

S.8 Environics (I) Put. Lid.
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Form 1 and Form 1A for Construction of Housing Project at Kalarahango, Bhubaneswar

The proposed project is the canstruction of residential complex due to which there will
not be any significant effects on the surrounding environment of proposed project.
Further the project will envisage 39.19 percent as green area. All pavements will be soft
pavement instead of hard pavement. In addition, the surface parking will be soft parking
instead of hard parking.

What are the thermal characteristics of the building envelope? (a) roof; (b)
external walls; and (c) fenestration? Give details of the material used and the U-
values or the R values of the individual components.

The building envelope for extemal walls will be made of (.:oncrete. and steel. The R-
“values for concrete range from 0.78-1.25 K m2.W-1 that for steel range from 1.07-1.25

- Km2.W-1, and for bricks approx. 0.87 K.m2.\W-1.

What precautions & safety measures are proposed against fire hazards? Fumish
details of emergency plans.

In design component of the project, adequate measure has being taken as per the
provisions of the National Building Code (SP 7: 1883 Part IV Amendment No 3 of
January 1897 to provide for fire protection services. Sufficient quantity of water will
be stored within the premise to subdue fire if at all required. Water will be supplied
from the under ground water storage reservoir. Apart from providing sufficient
water for firefighting, other measures that have been considered includes:

»  Minimum six meter wide internal approach road shall be kept free of all
hindrances such as planters, parking, street light stands, chajjas etz. for
easy movement of vehicles

» All the building blocks will be provided with open set back area as per
~ Building Bye Laws _ ' ' '
¥ All the blocks have been designed in such a way that every block is
~accessible to fire engines through approach road width

-» The internal road will have sufficient foad bearing capacity to withstand
fire engines

» The building materials shall be of appropriate fire resistance standard:
Further, design shall include provision for the following:

¥  The electrical systems shall be provided with automatic circuit breakers
.activated by the rise of current as well as activated by over current.

> Fire detection systems

» Fire Alarm systems at appropriate places

> Means of escape,

» Access for fireman

» Adequate fire fighting requirement shall be taken info account while

designing the electrical distribution system

If you are using glass as wall material provides details and specifications
including emissive and thermal characteristics. R

The project will not have glass as wali matenai. /7 %

ASIS KR SEN
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What is the rate of air infiltration into the bgi@gé
{1 ]
Loz (ReG
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Form 1 and Form 1A for Construction of Housing Project at Kalarahanga, Bhubaneswar

9.13

10.

The source of air infiliration into the building are the openings/ gaps in the doors and
windows and ventilation.

The construction of the doors and windows will be carefully done to avoid formation of
any gap. Special care will be taken for ventllations and gaps in the east-west diraction
-of the gaps.

Allthe vertilation will have fenestratlons especially in the east-west openings.

To what extent the non-conventional energy technologies are utilised in the
overall energy consumption? Prowde details. of the renewable energy
technologies used.

The project will have solar street lights and solar lights at open spaces.
Environment Management Plan

The Environment Management Plan would consist of ali mitigation measures for
each itermn wise activity to be undertaken during the construction, operation and
the entire life cycle to minimize adverse environmental impacts as a resuit of the
activities of the project. It would also delineate the environmental monitoring
ptan for compliance of various environmental reguiations. it will state the steps
to be taken in case of emergency such as accidents at the site including fire.

Table F2-13; Environment Management Plan

B AII - eq'uip}nents

are Random checks of | Construction
Operated within | Equipment logs/ | activities
specified - design | manuals

parameters. '

. - - Ske
Vehicle trips to be :
minimized to the | Vehicle logs Clearance
Posable Constructor

: activities
ﬁg{eri:{g, sféi% Absent_:e of .
Air Emission | in sealed | Stockpiles or open | Canstruction

- containers of dusty | activities

containers or )
materials.

prevented  from
blowing.

Compaction of
soi} during various
construction
activities

Construction logs

Construction
activities

Ambient air

The ambient

guality within the |quality willcen
premises of the |fo the

proposed unit to |for PI\M/&%

be monitored. 502,/ NOY £0c~ s
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Noise

List of all noise
‘| generating _
machinery onsite : L
along with age to | Equipment logs, During .
he repared ise readin canstruction
~ prepared. |no ading hase
Equipment fo be : P A
maintained in .
good working
order.
Night working to | Working hour | Construction
be minimized. records activities
Generation of | Maintenance During
X . . construction
vehicular noise records of vehicles
phase,
Implement good
working practices
{equipment
selection and
siting) to minimize
noise and also | Site working | During
reduce its impacts | practices records, | construction
on human health | noise reading phase.
{ear muffs, safe '
distances,
enclosures).
No machinery
running when not
required. . .
| Acoustic mufflers | Mufflers { | Prior to use
! enclosures to be | enclosures - in | of
provided in large | place. Equipment.
engines
Noise to be
monitored in
?r:nblent air within As per PCB
e plant .
premises. _ e requirement
The Nose Tovel Noise reading or quarter_Ey
. whichever Is
will mnot exceed lesser
the  permissible ’
limit both during e
day and Kffiggw%{%
night times. i L2y
All equipment | Random chegks &> | &uring ™
operated  within | Equipment // fé@?
specified design {manuals [}/
parameters. ;

Vehicle trips to be
minimized io the
extent

8.8 Environics (I) Pvt. Lid.
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Form 1 and Form 1A for Construction of Housing Project at Kalarahanga, Bhubaneswar

Possible
No untreated
ldischarge to be | gy Durin
{made to surface - E‘O . discharge const?uction
: . oses in vicinity of
water, watercourses phase.
groundwater  or o
soil,
The discharge fi?jl:;charge norms
ipoint should be ,
selected properly iifﬂuents as given
3 Wastewater and sgmphng and consent to operate
. Discharge analysis  should by
be undertaken ,
prior to discharge PCB. During
construction
Take care in |Discharge norms | phase.
disposal of {for
wastewater effluents as given
generated such [in
that soil and |consent to operate
groundwater by
resources are | PCB.
| protected.
Minimize area | Site  boundaries
extent of site [not .. During
clearance, by | extended { { construction
staying within the |[breached as per |phase,
defined plan document.
4. Soil Erosion boundaries
Protect  topsoil o | During -
seckple wher | Efiective e 1| constncion
) rhase.
of
site.
Ensure drainage
system and
specific  design
measures are | Visual inspection
Drainage and W°rk“.‘9 of . During
5. effluent effecttveiy._ drainage and j construction
Management The design to |records Mgﬂp:gas\e\\
incorporate thereof =1 s ;’\
existing drainage | T @é o
pattern and avoid / % i
disturbing the &, sk ¥
same. Py o
_ Implement waste | Comprgheisive ** ™1 °
Waste management plan | Waste !, a2 | Reut 1B
6. | Management that identifies and | Managemen Plaft!
g characterizes in  plgcét ‘and3
every waste | availablew:, .= Tor

S.8 Environics (1) Put. Lid.




Form I and Form 1A for Construction of Housing Proj

arising ocia p n on-site.
with proposed | Compliance  with
activities - and | MSW Rules, 1998
_Jwhich  identifies | and Hazardous
‘|the  procedures | Wastes
| for collection, .| {Management and
handling & |Handling Rules),
disposal of each {2003
waste arising.
Plan to be drawn
Non-routine Eli]l’(jél considenng | iock drils  and During
- events and 'emey . d records of the | construction
) accidental rgencies and | come phase
releases steps requ_lred to
prevent/limit
conseguences,
The
5;\;:;?%?”? ! A formal letter
. CellfUnit is to be | o7 e | buring
Environmental set up to ensure management construction
8. Management im Ier?'nentation indicating hase
Cell/Unit ang formation of | P28
monitoring of Environment
| environmental Management Cell
safeguards,
il. Operational Phase
"{ The - ambient air
| Stack - emissions | quality will conform | During
from DG settobe |to the standards | operation
optimized for SPM, SO2 and | phase
monitored NOx as given by
PCE.
Ambient air
qualit_y within the The .ambient air
premises Of. the guality will conform
Eroposgfl u;nt to to the standards
e monitored.

9. Air Emission | Exhaust from fsoéngﬂjoi\l gy 2(-35’ i
vehicles to be VL
minimized by use and Pb as giver”

h by PCB Vehiclef
of fuel efficient | P
) ogs to .,
vehicles and well maintained
maintained
vehicles  having
PUC certificate.’
Vehicle trips to be .
minimized to the Vehicle logs
extent possible
10.1 Noise Noise generated | Maintain records

8.5 Environics (I) Put. Lid.
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Form. 1 and Form IA for Construction of Housing Project al Kalarahangae, Bhubaneswar

from operation of
DG set to be

‘| optimized and

monitored DG
sets to generate

iless than 75

dB(A) Leq at 0.5
m from the source
DG sets are to be

provided at
basement with
acoustic

enclosures  with
height of chimney
5 m above roof
levei or as
specified by PCB

of
vehicles

Generation of { Maintain records E::rr:a%on
vehicular noise of vehicles phase

No untreated
discharge to be
made to surface
water,
groundwater = or
s0il,

No discharge | During
hoses in vicinity of | operation
watercourses. phase.

11 Wastewater {Take care in
*| Discharge disposal of
wastewater Discharge norms
generated such |for
that soil and |effluents
groundwater
resources are
protected
Ensure drainage
system and
specific  design
measures are
. warking Visual inspection/{
12 E;r?&r;%e and effectively. of drainage ar;d
. Management Design to | records thereof ,{fgf
incorporate E
existing drainage
pattern and avoid
disturbing the
same.
Replacement of
conventional ;
13.| Energy Usage | luminaries fo I;;::zlr:]ﬂfae;irs

energy  efficient
luminary fittings

M
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Form I and Form 1A for Construction of Housing Project at Kalarahanga, Bhubaneswor

Fire  protection o
|3 e (e | Mock dril records,
Emergency cafzs%fsﬁre :ng on During
14 preparedness, explosion site emergency | operation
"I such as fire h pa'rds to b tplan, evacuation | phase
fighting 8z 10 D8 plan
assessed and
steps taken for
their prevention.
The Environment A formal  letter
Management from the .
Environment Cell/Unit ta be set management Dunng.
up {o ensure {. . % operation
15.1 Management implementation indicating phase
Cell/Unit P B formation of
and monitoring of Environment
environmental Management Cell
safeguards,

S.8 Environics (I) Put. Ltd.
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dEAL- L B RUATER PRIVATE LIMITED
Date: 281 Decomber 5010
To

The Chalrman,

State Level Environmental Impact Assessment Authority (SEIAA),
Qtr. No..5RF-2/1, Unit-IX,

Bhubaneswar-22, Odisha

- Sub: Compliance of additional clarification as proposed in-the meeting with your kind
self at SEIAA Office-on 14% Decembér 2010 for “Proposed Construction of Housing
Project and Shopping Mall at village Kalarahanga, Bhubaneswar”

Ref: Our letter dated 01 November 2010 towards submission of Form 1 and Form 1A
Dear S,
Please refer to our meeting mentioned above for the project “Proposed Construshon

Housing Project and Shopping Mall at village Kalarahanga, Bhubane
find enclosed point wise reply for the suggested queries.

Sh Your Suggestion

‘No. _ LT e
1. Water Demand Caleulation Attached as Enclosure i o
Flood Water Management Attached as Enclosure I1T

Water supply distribution deteils Attached as Enclosure 111

Pre -~ Construction, conglruction - and post | Attached as Enclosure IV
gongtrurtion details ' '

Location of Car Wash Area ' ! Attached as Enclosure V. 1
5 Km radiue map of the project site Attached as Enelosure Vi .
Traffic Management Details Attached as Enclosure VII {

3 Details of solid waste garbage chute/ shafll | Atlached as Enclosuvre VI §
provision

Thanking You

Yours Faithfully

E ESTATES PVT. LT"‘

MANASING DIRECTOR “"wﬁ’i\
'ﬁ\.&w by

For Z Estates Pvt. Lid.

Encl. Az above. y

qa%"“
3 NOTARY \m
= Regﬁ No.-13R02/18 %

!
v
VL ExpmyoaTE !
s Vi Shobaneswer TR -.’*?:s‘-'&#' 3-,’%,,,@&@%‘% Tofiud O
1) -
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STATEDS PRIVATE LIMITED

v/,

Dt. 07 January 2011

To,

The Member Secretary,

State Pollution Control Board,
Paribesh Bhawan, A/118,
Nilakantha Nagar, Unit VIII,
Bhubaneswar-751 612, Orissa

Sub: Application for “Consent to Establish” in respect of our pronosed Construction
of Housing Project and Shopping Mall at village Kalarahanga, Bhubaneswar,
Orissa.

Dear Sir,

With reference to the captioned subject, we are enclosing herewith necessary
application duly filled-in all respects along with necessary requisites including an
A/C payee demand draft No. (21454 dated. G770 Foovivery o of
Rs.2,00,000/-. (Rupees Two Lakhs Only) drawn in favour of ‘Member Secretary,
State Pollution Control Board, Orissa’ payable at Bhubaneswar for obtaining
“Consent to Establish” for the proposed project.

You are requested to Kindly issue the consent to establish for the above mentioned
‘project. R ' :

Thanking vou,

Yours faithfully,

Z ESTATES PVT, LTD.

Ci@;ﬁg@m k_,earen@/f Me
MANAGING DIRECTOR

For Z Bstates Pvt. Litd. -

B %
4}2:"?5‘;: N
i
g

Enel: As above

g e
3112 20
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To

Z ESTATES PRIVATE LIMITED

Date: 32 vef vafi‘é-\ Xl

The Secretatry

‘Siate Level Expert Appraisal Committee, Odas’ha
Bhubaneswar, thsha : .

Sub: Reply to your guery vide letter no. 071/SEAC-{Mis}-02 dated 27.01.2011 for Environmental impact
Assessment Study for the proposed construction of Residential and Commercial project at Village Kalarahanga,

Bhubaneswar, Odisha

Dear Sir

Please refer to your letter mentioned above where reply to 12 gueries were asked te be furnished.

Piease find the point wise reply for the queries,

1.

Permission status of water drawal

Repiy: Enclosed as Annexure -

Drainage pattern of the area

Reply: Attached as Annexure |

Detafl water balance diagram

Reply: Attached as Annexure i}

Detail proposai for solid waste management and agreement for disposal for solid waste

Reply: Attached as Annexure N

Detail proposai for treated waste water ut:Eazat:on

Reply: Attached as Annexure V

Detailed specification of STP

Reply: Attached as Annexure Wi

Filed-in questionnaire

Reply: Attached as Annexure Vil

BDA approved building plans {Elevation Plan etc.)

Reply: Has been cleared by D.P.B.P. Committee and approved by Authority {letter attached as

annexure Vii}

The final approval will be issued only after few compliances made by us T{'\.\
Structural safety certificate from competent authority with drawing /
Reply: The structural design has been submitted to IGIT — Sarang and the approval is awaited. 5}

Cantd /...
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Z ESTATES PRIVATE LIMITED

10. Undertaking to the effect that construction work has hot been started
Reply: Attached as Annexure X e '
11. Rain water harvesting details *~
Reply: Attached as Annexure X
12. Details of conservation of energy
Reply: Attached as Annexure X!

Thanking you

Yaours Sincerely
Z ESTATES PVT. LTE.

MANAGING DIRECTOR

e *C.u.mcw Mﬁgc"‘ j j

: M_ana'g'in'g. Director o
~ Tapan Kurmar Mohanty.
Z Estates Pvt. Ltd




o,

: ;'_-error Le Built up area n the subject to bc read as Plot area.

o

 Z ESTATES PRIVATE LIMITED o
i e R B e e "Date.02.04.2011

The Secretary, o o
State Level Expert Appramal Commxttee & e
Member Secretary, - . '
State Pollution Control Boarﬂ

Paribesh Bhawan, Af118, Nilakanthanagar, Unit-VI1I,
Bhubaneswar-751012, Orissa

Sub @ Final Appraisal for Environmental Clearance for construction of Housing Colony and
Shopping Mall at Kalarahanga, Bhubaneswar with Plot area: 105962.1 sgm ’

Ref : SEAC Leiter No. 193/SEAC-229, dated 22.03.11
Sir,

This has reference to the aforesaid letter received Trom SEAC, wherein the Subject of the
letter says that the buiilt up area of the project is 105962.1 sqm, which s a typographical
error, Actually plot area of the project is 105962.1 sqm-& built up area of the project is
244092.7 sqm. Therefore it is our kind request. for necessary corrcc'tzon of the ty pographu al

*

——

'Thls 18 submltted -for your kmd mformatmn and necessary record.

\\

f‘-\

‘Q/ &y C'I'haankz:ng you,

o

™
e

'Fo‘r 7 Estates Pvt. Ltd.

Yours faithfully,

Z ESTATES PVT.LTB.

ankﬂm@o\&oi%

MANAGING DIRECT
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Z ESTATES PRIVATE LIMITED
Date.02.05.2011

To
The Secretary,

State Level Expert Appraisal Committee &

Member Secretary, SPC Board, Orissa
Parivesh Bhawan -
A /118, Nitakhanth Nagar, Unit Vill,
Bhubaneswar, 751012, Orissa

Subject: Submission of reply to the abservation regarding construction of housing colony and shopping
mal of M/s 7 Estates Pvt. itd at Kalarabanga, Bhubaneswar

Sir,

Kindly refer to your letter no. 193/5EAC 229 dated 22/03/2011, please find enclosed herewith poirt

wise reply.

Observation: 1: BDA approval for the project is awaited, and conceptual plan was presented, it
showuld include all suggestions of SEAC regarding statutory clearances received/proposed to be
obtained shortly.

Reply: Attached as per annex. 1

" Observation: 2: The entry and éxit criteria are most'irhportant Since there is no scope for
“having Govt. road on any side other than the front approach. The suggestion of SEAC regardmg
two entry and exits on opposite cannot be implemented.

Observation: 3: Emission of Air pollutants must be estimated realistically and included in Form
1A
Reply: Attached as per annex. 2

Observation: 4: Placement and height of 10 number of D.G set along with chimney height fuel
safe storage and emissions.
Reply: Attached as per annex. 3

Chservation: 5: The AAQ and fall out diagrams are to be based on emission expected from
Vehicles rather than only D.G emissions. These are to be redone and presented. The isopleths
presented need to be relooked at since the concentration of air poliutants are increasing
uniformily over distance up to 5 Km presented.

Reply: Attached as per annex. 2 =




Z ESTATES PRIVATE LIMITED

S .Qbﬁéﬂatibﬁf' &: There shall be 3.STPs based on Activated Sludge technalogy ;Detaiis_df flow
- -_battéf’ﬁski'espéciafiy'a-very idng- residential time in the reac‘tdr tank could noct be explained. The
capacity needs to be re estimated based on this residence time. Inlet and outiet water quality
miay be relooked at.
' Reply: Attached as per annex. 4
Observation: 7: All other condition like water supplies, Rain water Harvest, storm water
management, placement of different utilities etc to be imposed.
Reply: Attached as per annex. 5

Thanking You

Sincerely yours

For Z-Estates Pvt. Ltd.

z éSfAiE;é"' PVT.LTD.

DIRECTOR

Authorized Signatory AN

el s



Date . 147 May 2011

’Io . ‘

Prof. (Dr.) Gatran Bzhan N*’ztyananda Chamv

Chairman (SEAC),

Ex-Prof. & Head of Deptt. Zoology & Bio-Techaology,
401,Shanti Niwas, Rasulgarh

Bhubaneswar-751010

Sub: Final Appraisal for Environmental Clearance on 21.05.2011 ai 2.00 PM (ltem No- 03) of
Z ESTATE PYT. LTD. for its proposed construction of housing colony and shopping mail
at Kalarahanga, Bhubaneswar, Odisha.

Refi Your Letter No 31 /SEAC~{Misc)-02 dated 13.05.2011

Sir, )

With reference to above, our technical team and consuliant shall be attending the State Level
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy
of the comphance report of your queries along with the meeting agenda for vour kind
~ information and necessary reference.

We request you to kindly accept the documents towards final environmental appraisal for
obtaining onward Environmental Clearance.

Thanking vou,

Yours faithfully,

Z ESTATES PVT. LTD.
MANAGING DIRECTOR

For ZESTATEPVT. LTD.

Eacl:
(1) Compliance Report. (2 3 Presentation Schedule {c&



56

Date © 14" May 201}

To S " ) . .

Prof. {Dr.) Gagan Bihari Nityananda Chainy,

Chairman {(SEAQC),

Ex-Prof. & Head of Deptt, Zoology & Bio-Technology,
401,Shanti Niwes, Rasujgarh

Bhubaneswar-751010

Sub: Final Appraisai for Environmental Clearance on 21052011 at 2.00 PM {Jtem No- 05 of
Z ESTATE PVT. LTD. for its propesed construction of housing colony and shopping mell
at Kalarahanga, Bhubaneswar, Odisha.

Ref: Your Letter No 31 I/SEAC-(Misc)-02 dated 13.05.2011
Sir,

With reference to above, our technical team and consuitant shall be attending the State Level
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled foy
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy
-of the compliance report of your queries along with the meeting agenda for your kind
information and necessary reference.

We request vou to kindly accept the documents towards final environmental appraisal for
obtaining onward Environmental Clearance.

Thanking vou,

5

Yours faithfully)

ZESTATES PVT. LTD.
MAMAGING DIRECTOR

For ZESTATEPVT.LTD.

ncl




Date : 14" May 2011

To o . |
Prof. (Dr.) Swoyam Prakash Roiit,
Member SEAC,

Plot No. A/261, Sahid Nagar,
Bhubaneswar-751007

Sub: Final Appraisal for Environmental Clearance on 21052011 at 2.00 PM {Item No- 03) of
Z ESTATE PVT. LTD. for is proposed construction of housing colony and shopping mall
at Kalarahanga, Bhubaneswar, Odisha.

Ref: Your Letter No 31 I/SEAC-{Misc)-02 dated 13.05.2011

Sir,

With reference to above, our technical team and consultant shall be attending the State Level
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy

of the compliance report of your queries along with the meeting aﬂméa for vyour ixmcz
mformatmn and necessary reference S :

We request you to kindly accept the documents towards final environmental appraisal for
~obtaining onward Environmental Clearance.

Thanking vou,

Yours taithfuliy,

ZESTATES PVT.LTD.

oY

MANAGING DIRECTOR

For Z ESTATE PVT. LTD.

Encl: A
{1) Compliance Report. (2)5



~ Date: 14" Mav 2011

To

Dr. Hareknishna Nayak,
Member SEAC,

Plot No. N-1/244, IRC Village,
Bhubaneswar-731015

Sub: Final Appraisal for Environmental Clearance on 21.05 2017 a1 2.00 PM (lem No- 03) of
ZESTATE PVT. LTD. for its proposed construction of housing colony and shopping mall
at Kalarahanga, Bhubaneswar, Odisha.

Ref: Your Letter No 311/SEAC-(Misc)-02 dated 13.05.2011

Sir,

With reference to above, our technical team and consultant shall be aftending the State Level
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy
of the compliance report of vour gueries along with the meeting agenda for vour kind

mformation and necessary reference.

We request you to kindly accept the documents towards final environmental appmmté for
obtaining onward Environmental Clearance.

Thanking vou,

Y ours faithfully.

Z ESTATES PVT. LTBR,

MANAGING DIRECTOR

For ZESTATE PVT. LTD.

Enci




Date : 14" May 2011

To

Dr. Maheswar Patra,

Member SEAC, :
Plot No. N-3/110, IRC Village,
Navapalli, Bhubaneswar-751015

Sub: Final Appraisal for Environmental Clearance on 21.05.2011 at 200 PM {ltem No- 05) of
Z ESTATE PVT. LTD. for its proposed construction of housing colony and shopping mall
at Kalarahanga, Bhubaneswar, (disha.

Refi Your Letter No 311/SEAC-(Misc)-02 dated 13.05.201]

Sir,

With reference to above, our technical team and consultant shall be attending the State Level
- Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy
of the compliance report of your queries along with the meeting agenda for vour kind

information and necessary reference.

We request you to kindly accept the documents towards final environmental appraisal for
obtaining onward Environmental Clearance.

Thanking vou,

Yours faithfully,
ZESTATES PYT. LTD,
MANAGINGTIRECTOR

For ZESTATEPVT. LTD.

Encl:

(h Comp}ianbe Report. (2} Presemﬁ%gha% SYcongerned praject highlighted).




Date - 14" May 2071

To

Sni Sasanka Sekhar Patnaik.
Retd. TFS, Member SEAC,
Aranvaka, Phase-VII,
HIG-99, Sailashri Vihar,
Bhubaneswar-751021

Sub: Final Appraisal for Environmental Clearance on 21 052011 at 2.00 PM {ltem No- 033 of
ZESTATE PVT. LTD. for its proposed construction of housing colony and shopping mali
at Kalarahanga, Bhubaneswar, Odisha.

Ref: Your Letter No 311/SEAC-(Misc)-02 dated 13.05.2011

Sir,

‘With reference to above, our technical team snd consultant shall be after'ad%m, the State Level
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy

of the compliance report of your queries along with the meeting agenda for vour kind
information and necessary reference.

We request you to kindly accept the documents towards final envirommental appraisal for
obtaining onward Environmental Clearance.

Thanking vou,

Y ours faithfully,

Z ESTATES PVT. LTD.
MANAGING DIRECTOR

For ZESTATEPVT LTD.

'Enci
(1) Compliance Report. {(2) Preeem,’

pW wg DATE
12.28
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Date © 14" May 2011

To

Prof. Kumar Das.

Member SEAC,

Prof. of Economics,

A-7. Utkal University Campus.
Bhubaneswar-751004

Sub: Final Appraisal for Environmental Clearance on 21 .05.2011 at 2,00 PM (ftem No- 03) of
Z ESTATE PVT. LTD. for its proposed construction of housing colory and shopping mall
at Kalarahanga, Bhubaneswar, Odisha.

Ref: Your Letter No 311/SEAC-(Misc)-02 dated 13.05.2011

Sir,

- With referénce to above, our technical team and consultant shall ‘be attending the State Level
Expert Appraisal Committee Meeting for the above mentioned project which s scheduled for
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy
of the compliance report of your queries along with the meeting agenda for vour kind

information and necessary reference.

We request you to kindly accept the documents towards final environmental appraisal for
obtaining onward Environmental Clearance.

Thanking vou,

Y ours faithiully,

Z ESTATES PVT. LTD.

MANAGINGDIRECTOR . .

For ZESTATEPVT.LTD. @ ]

Encl: : : /
{1) Compliance Report. (2) Presef

%
S
%
%
%,

%{%moject highlighted).
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Date . 14" Mav 2011

To

Dr. Surendra Nath Das,

Member SEAC,

Emeritus Scientist,

Institute of Minerals and Materials Technology (CSIR}.
Bhubaneswar-751013

Sub: Final Appraisal for Environmental Clearance on 21.05.201} a1 2.00 PM {ltem No- 053y of
Z ESTATE PVT. LTD. for its proposed construction of housing colony and shopping mall
at Kalarahanga, Bhubaneswar, QOdisha.

~ Ref: Your Letter No 311/SEAC-(Misc)-02 dated 13.05.2011

Sir,

h

With reference to above, our technical team and consultant shall be attending the State Level
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy
of the compliance report of vour queries along with the meeting agenda for vour kind
mformation and necessary reference.

We request you to kindly accept the documents towards final environmental appraisal for
obtaining onward Environmental Clearance.

Thanking you,

Yours faithfuliy,

Z ESTATES PVT. LTo.

MANAGING DIRECTOR

- For ZESTATEPVT. LTD.

Encl:
(1) Compliance Report. (2) Pres

1%
253



 Date- 4“‘\131‘ 2011

To

Prof. {Dr.) R.C. Mohanty,
Member SEAC,

Emeritus Scientist, CSIR

Prof. of Botany, Utkal University,
Vani Vihar, Bhubaneswar-751004

Sub: Final Appraisal for Environmental Clearance on 21.05 2011 at 2.00 PM (ltem No- 055 of
Z ESTATE PVT. LTD. for its proposed construction of housing colony and shopping mall
at Katarahanga, Bhubaneswar, Qdisha.

Ref: Your Letter No 311/SEAC-(Misc)-02 dated 13.05.2011

Sir,

With reference to above, our technical team and comsuttant shall be attending the State Level

Expert Appraisal Committee Meeting for the above mentioned project which is schedoled for

final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy
of the compliance report of vour queries along with the meeting agenda for vouwr kind
information and necessary reference,

We request you to kindly accept the documents towards final environmental appraisal for
obtaining onwaid Environmental Clearance.

Thanking you,

Yours faithfully.

Z ESTATES PYT. LTD.

MANAGING DIRECTOR

For ZESTATE PVT.LTD.




Date : 14" May 2011

To

Sri Siddhanta Das, IFS,

Secretary, SEAC & Member Secretary,
State Pollution Control Board, Orissa,
Bhubaneswar

Sub: Final Appraisal for Environmental Clearance on 21.05.2011 at 2.00 PM (ltem No- G5} of Z
ESTATE PVT. LTD. for its proposed construction of housing colony and shopping mall at
Kalarahanga, Bhubaneswar, Odisha.

Ref: Your Letter No 31 1/SEAC~{Misc)-02 dated 13.05.2011

Sir,

With reference to above; our technical team and consultant shall be attending the State Level

Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for

final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy

of the meeting agenda for your kind information and necessary reference.

Thanking you,

Yours faithfully.

Z ESTATES PVT, LYD.

MANAGING DIRECTOR

For Z ESTATE PVT. LTD.

~ Encl; /
1. Presentation Schedule {(concemed. pﬁﬁ%



Date : 14" Mav 2011

To

The Secretary,

State Level Expert Appraisal Committee &

Member Secretary,

State Pollution Control Board, Orissa,

Bhubaneswar

Sub: Final Appraisal for Environmental Clearance on 210532611 at 2.00 PM {dtem No- D8 of
Z ESTATE PVT. LTD. for its proposed construction of housing colony and shopping mall
at Kalarahanga, Bhubaneswar, Odisha.

Ref: Your Letter No 31 1/SEAC-(Misc)-02 dated 13.05.2011

Sir,

With reference to above, our technical team and consultant shall be attending the State Level
Expert Appraisal Committee Meeting for the above mentioned project which is scheduled for
final appraisal for Environmental Clearance. Therefore, please find enclosed herewith the copy
of the compliance report of your queries along with the meeting agenda for vour kind

information and necessary reference.

We request you to kindly accept the documents towards final environmental appraisal for
obtaining onward Environmental Clearance.

Thanking vou,

Yours faithfully

Z ESTATES PYT.LTD,

For Z ESTATE PVT.LTD.

Encl:
(1) Compliance Report. {2} Pre



{;5%; Z ESTATES PRIVATE LIMITED

[bate. 16.05.2011

To,

The Secretary,

State Level Expert Appraisal Committee &

Member Secretary,

State Poliution Control Board,

Paribesh Bhawan, A/118, Nilakanthanagar, Unit-VIIi,
Bhubaneswar-751012, Qrissa

Sub: Correction of the Typographical Error in the Subject of SEAC Letter towards “Final
Appraisal for Environmental Clearance for construction of Housing Colony and
Shopping Mall at Katarahanga, Bhubaneswar of M/s Z Estates Pvt. [4d.”

‘Ref: _
1. SEAC Letter No. 193/SEAC-229, dated 22.03.11
- 2. Qur Earlier letter, dated 02.04.2011
3. SEAC Letter No. 311/SEAC-(Misc)-02, dated 13.05.11
Sir, |

This has reference to the aforesaid letter received from SEAC (Ref-1&3), wherein the Subject of
the letter says that the built up area of the project is 105962.1 sgm, which is a typographical
error. Actually piot area of the project is 105862 .1 sqm & built up area of the project is 244082 7
sgm. in our eariier reply as referred above (Ref-2) on 02.04.2011, we have reguested for
necessary correction of the error, but the same error is again reflected in the subject of the leiter

(Ref-3).

Therefore, it is our kind request for necessary correction of the typographical error e Built up
~ area in the subject of your letter {Ref-3) to be read as Plot area.

This is submitted for your kind information and necessary record. -
Thanking you;

Yours faithfully,

-3

5

For Z Estates Pvt. Ltd.




)

Z EQTATES PRIVATE LIMITED

To; : ' o o Date : 0157 duly 2011

The Secretary,

State Level Expert Appraisal Commitiee &
Member Secretary, SPC Board, Orissa
Parivesh Bhawan. A/118.

Nilakhanth Nagar, Unit Vi1,
Bhubaneswar. 751012, Orissa

Sub; Compliance of Queries towards Final Appraisal of EC {or
Colony and Shopping Mall at village- Kalarahanga, Bhubaneshway

Ref: SEAC Letter No41VSEAC-229, dated 10.06.11
Sir,

With reference o 'above, please find the point wise compliance of the raised gqueries as
mentioned in the following table and attachments,

1. Copv of BDA approved drawings.

3 Copy of site plan to the scale

3. A consolidated 1o the scale map
; details of structure like buildings.
| area‘open space free from aH  activities,

drainage pattern, parking, plantation and
landscaping, garbage collection, rain water |
harvesting structure, STP and other facilities if
any.

4. Copy of NOC from Alrport Authoritv of India. | Anaey '.::: o

i 5. Copy of permission letter from Fire Prevention | 3
Officer, Orissa.

submit

v Ponbie




VA [rvped

Z ESTATES PRIVATE LIMITED

To,

The Secretary,

State Level Expert Appraisal Committee &
Member Secretary, SPC Board, Orissa
Parivesh Bhawan, A /118,

Nilakhanth Nagar, Unit VIII,
Bhubaneswar, 751012, Orissa

coPy |

Date: O1st July, 2011

Sub: Compliance of Queries towards Final Appraisal of EC for Construction
of Housing Colony and Shopping Mall at village- Kalarahanga, Bhubaneshwar

Ref: SEAC Letter No.411/SEAC-229, dated 10.06.11

Sir,

With reference to above, please find the point wise compliance of the raised
queries as mentioned in the following table and attachments.

S1. No.

SEAC Queries

Compliance

1.

Copy of BDA approved drawings.

Annexure-I (A,B,C & D).

2.

Copy of site plan to the scale.

Annexure-1A

A consolidated to the scale map showing
details of structure like buildings, set
back area/open space free from all
activities, drainage pattern, parking,
plantation and landscaping, garbage
collection, rain water harvesting
structure, STP and other facilities if any.

Annexure-2

Copy of NOC from Airport Authority of
India.

Annexure-3

Copy of permission letter from Fire
Prevention Officer, Orissa.

Annexure-4

Emission estimate based on internal
movement of vehicles as per CPCB
guidelines.

modelling
earlier as




7

Z ESTATES PRIVATE LIMITED

SEAC

estimates
Cmovemend
CPCR guidelines

DT Fall out dragram in different colours.

3. Copv of the map where DG sets are 1o be | :
jocated with an undertaking from the DG set | s enclosed as
provider that the emission will be at 80m
height stack by natural draft.

frem the DG set

Undertaking _
supplier towards emssion {rom |

80m stack by natursl

dratt s

—ic S : - _ o lenclosed as v
9. Detaiis of storm water management with | 2 G
respect to drainage map with contour map of |
the area.
10, Copy of Structural sufficiency certificate.
11 Details of STP sludge processing for manure |
production,
We request vour prompt action for onward environmential clearance |
Thanking You,
Yours Faithfully,

Z ESTATES PVT. LTD.

enmas M@p"‘
' MANAGING DIRECTOR

For Z Estates Pvt. Lid.

e et

=t *-a._’\‘:\\

Encl. As above. / Ao M gf\

;Z.-’ cw% ’ A

Copy to : Hon'ble Members of SEA ; e




32 Kk [TVPEd

Z ESTATES PRIVATE LIMITED

Lopy_)

SEAC includes
Emission estimates
based on  internal
movement of vehicles as
per - CPCB guidelines.
However, the same is
also enclosed in
Annexure-5 for your
reference.
7. Fall out diagram in different colours. Covered in Annexure-5.
8. Copy of the map where DG sets are to | Map showing location of
be located with an undertaking from the | DG sets is enclosed as
DG set provider that the emission will | Annexure-6.
be at 80m height stack by natural draft. | Undertaking from the
' DG set supplier towards
emission from 80m
stack by natural draft is
enclosed as Annexure-
7.
9. Details of storm water management | Annexure-8A & 8B.
with respect to drainage map with
contour map of the area.
10. Copy of  Structural sufficiency | Annexure-9
certificate.
11. Details of STP sludge processing for | Annexure-10
manure production.

We request your prompt action for onward environmental clearance for the

project.

Thanking You,
Yours Faithfully,

Z Estates Pvt. Ltd.
Tapan Kumar Mohanty
Managing Director

For Z Estates Pvt. Ltd.
Encl. As above.

Copy to: Hon’ble Members of SEAC

gyt

-
i,
e




STATE ENVIRONMENT ¥MP’ACT ASSESSMENT AUTHORITY,
{SEIAA), ORISSA,

{Cnnststuted vide order No. 8.0, 2674 (E) Date 17" Nov. 2008 of Ministry of Environment & Farest Govt.
of tndia, Under Environment Protection Act, 1986.} Qr. No. SRE-2/1, Unit-iX, Bhubaneswar-751022
E-maii-seiaaorissaf@gmail.com, Website - www.orissaseiaa.gov.in

Ref. No. 433 / SE (44 Dt & . 0% zelf
SEIAA - 261/10
From
Bhagirathi Behera, {FS -
Diragior, Environment-cum-
Spl. Secretary to Government
& Member Secretary, SEIAA, Orissa
Te

Sri Tapan Kumar Mohanty, (M.D)

M/s Z-Estates Pvi, Lid.

M4/34, Acharya Vihar, Bhubaneswar-751013.
Tei- 0674-2540806, Fax- 0674-2540688
E-maii- zestates@zestates in

Sub:  Environmental Clearance for construction of housing colony and shopping mall of M/s

Z-Estates Pvi. Ltd. at Kalarahaga, Bhubaneswar.

Sir,

dated 28.12,2010, dated 07.01.2011, dated 03.93.20‘;?, da ted 02.04
02.05.2014, dated 14.05.2011, dated 16.052011. and dated 01 C?‘ 20
mentionad subject | am directed to say that the Stale Environment in
Authority, Orissa have considered the application on the proposal for residez tig
shopping mall promoted by Nis Z-Estates Pyt Lid. at Kalarahanga, Bhuba
There will be blocks of B+G+12, 6 nos. B+G+14: 17 nos. B+G+18: 2 n
Total Piot Area is 105962 .07 sgm. Total buiit up area is 244092.73 sqgm.
water requirement is 773.52 KLD. Around $28.2 KLD of waste water wil &
will be treated in a2 Sewage Treatment Plant {STF). Treated waler will
ftushing, green belf and landscaping. Total sclid waste generation will be 2,52
power requirement is 110 MW, The case was placad in the SEAC meeting h
March, 2011. it was decided o consider the proposal after receipt of cen’;:{s nce from th
proponent and the proponent will be invited for presertgton The unit has furmished
compliances incldding BDA approvatl letfer. The proponant along with the consultant
Environics (lndza} Pvt. Ltd, Bhubaneswar made a detfaiied prespntaton pefore th
Orissa on 20% & 21% May, 2017 complying 1o earlier observatzors HPSEAC. Th
dncsded to consider envi fronmenfal clearance o €




Based on the informatiorn / decuments and clarifications prov'c:eu’ by the proponent

and on recommendation of SEAC, Orissa the State Environment Impact Assessment
Authority, Crissa hereby accords Environmental Ciearance in favour of the project for a
period of 5 {five) years under the provisions of Environment impact Assessmant Notéﬂcation,‘_

- 2006 and 2009 and subsequent amendments thereto under varicus MoEF, Govi, of indiz

circuiars thereunder subject to the following stipulated conditions.

Stipulated Conditicns:-

L

v)

vi)

Vil

viif)

GENERAL

The applicant {Praject proponents) wilf take necessary measures ©
control and mitigation of Air Pollution, Water Pollution, Noise Po
Pollution including solid waste management as mentioned by them in
Form-1A and Environmeni Management Plan (EMPY in compiance with the
prescribed statutory norms and standards.,

The applicant will take statutory clearancefapproval / parmissions from the
concerned authorities in respect of the project as and when reguired
The applicant wiil submit haif-yearly compliance reperf on posi-environmenta
monitoring in respact of the stipuiated terms and conditions in the u‘vlachmema,ﬁ
Clearance to the State Environmental impact Assessment Authorly, {(SEIAA
QCrissa) on 1% June and 1% December of each calendar year.

The project proponert shall obtain Periodic Qecupancy Renewal Certificate from
ihe competent authority at an interval of 3 to 5 years as per the. provisions of
Nationai Building Code (NBC} 2005, ﬁ o
The project proponent shali comply zll the conditions stipulsted by the
Bhubaneswar Development Authority, (BDA} in its building plan spgroval tetter
issued vide letter No. BP 2B-3415/10/73968/BP/BDA,  Bhubaneswar, dated
26.04.2011, :
The project proponent shall provide 16 {sixteen) mirs. wide opeh space all around
the 02 {iwo) nos. of B+G+18, 16 mirs wide open space for 1 {one) no. of B+G+24,
13 mirs wide open space for 17 nos. of B+G+14, and 12 mirs wide open space for
05 mtrs. of B+G+12 murs. of building blocks far'mevement of fire engs’ne as par
provisions of National Building Code {(NBC)-Z005 and as recommendad by Firs
Frevention Officer, Orissa.

The project proponent shall comply to all the conditions siipulated by the Fira
Prevention Officer, Orissa.

The project proponant shali comply to all the conditions stipuiatad by the Ay Port
Authority of India in its NOC for height clearance :ssued wige leller No
AAVER/NCC/H274/10)/200-202 dated 07.02.201 %

The applicant will ;adopt the prescribed norms and standards grovided in the

National Building Code of india, 2005, specially relating 1o

a} Fire protection and life safety of occupants of the buildings.

D) Safety of persennel during congtruction, cperalio eration aﬂd,.dﬂmOH tion of puildin
¢) Day lighting and naturai ventilation oﬁb@"

dy Safety from electrical fire, shocka &%@% ) ',_d;ﬂc:s

e} Air-conditioning, heating and mﬁ’ g{'ﬁ
13

o,




)
i)
)

5 :

Acoustics and neise control of the buildings. o
Maintenance and funciioning with emissions from gemerators supplying powsr
to'common space/ residential area in case of power failure aiong with fus
handling /storage. : '
instafiation of lifts and escalators in the buildings.

Water supply, drainage and sanitation inciuding sofid waste rhanagement.
tandscaping of surrounding areas cf the buildings.

.  SPEGIAL CONDITIONS
A} CONSTRUCTION PHASE

)]
i)

i)

vy

No ground water shail be exiracted for the project work at any slage dunng
construction phase.

Provision shall be made-for the housing of consiruction labdurars
with all necessary infrastruciure and facilities such as fu
toilets, mobile STP, safe drinking water, medical healih -
housing may be in the form of temporary structures 1o i
completion of the project.

A First-Ald Room will be provided in the project site both during constructon
and operation of the project.

All the top soil excavated during cons’{ruct;on activities should be sio
separaiely for use-in land filling, horticuliure/ !andscape deveiopment within

" project site.

vi)

vii)

Viiiy

xD

Disposai of muck - during construction phase should nnt create any adverss
effect on the neighbouring communities and will be disposed off taking the
necessary precautions for general safety and health aspects of people only in
approved sites with the approval of competent authority.

Soil and ground water sampies will be tested to asceriain that there s no the ‘eat
tc ground water quality by leaching of heavy metals and ot?e toxic:
contaminants.

Construction spoils, including bHuminous malerial and other hazardous
materiais should not be allowed to contaminate watercourses, ground waiey
and dump sies by fellowing safe dumo’n@?diqmsa! practce as par stalulory
rules and norms with necessary approval of the Crissa Polivtion Control Board.
The diesel generator sets to be used during construction phass W
sulfur diesei type and should conform to Environmeant (Protection) Rules 1688
prescrived for air emission and noise standards.

The diesel required for operating DG sets shall be siored
and if required, clearance from the Chief Controller of
taken.

Vehicles used for bringing construction materials o the site shoul
cendition and should have a pol luticn chack cerdificate, covered o
statutory air and noise emission standards and should be opsrate
non-peak hours of the day.

Ambient noise levels should conform to residential standard both during day
and night. incremerniai pollution ioads on the ambient air and noise qual z*xf
should be closely monitored during construction phase. Adeguate measures
should be taken to reduce® ammﬁ%ﬂag B agisdtevel during construction
phase, so as to conform o thegﬁéu%cfstf@ém§ CPCB/ OPC

I E"X@fmvm 215 o i
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if)
Xiii)
Xiv}
XV}

Vi)
Xvil)
Xviif)

%ix)
XX}

Xx1)

XX

Fiy ash bricks should be useﬂ as building material ins the construction a8 per the
provisions -of Fly Ash Notification of September. 1895 and as amended
thareafter.

Ready mixed concrete would ba used in bui dmg construction,

Storm water control and its re-use should be as per CGWE and BIS standards
for these applications.

Water demand during construction should be optimized by adcpi best
practices without compromising quality.

Separation of grey and black water supplies and collaction should be d
the use of dual plumbing line. Grsy and black water should
separately before recycling/reuse.

Fixtures for showers, toilet Bushing and drinking water should be ©
type and resiricted to requirements by use of asrators, aveidding wasiage
pressure reducing devices or sensor based conirols,

Use of glass may be maximum upto 40% of tofal outer wall area to reduc
energy consumption anc load on air-condifioning, i necesssry. high qun i
double glass with special reflective coating may be used in the windows.

Roof should meet the prescribed reguirement as pear Energy Conssrvalion
Building Code by using appropriate thermal insulation material.

Opaque wall should meet prescrptive reguirements a3 per Energy
Censervation Building Code.
The-approval of the compeatent authority shall be obtained for siructural safaly
of the buildings due fo earthquake, adequacy of firg fighting equipmenis etc. ag
per National Building Code of India, 2005 including protection measuras from

Hghtning etc.

Reguiar supervision of the above and other measures for menitoring should be
in place all through the construction phase to avoid disturbances and poliution
to the surroundings. '

B. OPERATION PHASE.

I

)

The installation of the Sewaqe Treatment Plant {(STF) should be certified by a
corpetent agency and a report in this regard should be submilled © the
SEIAA, Orissa before the project is commissioned for opsration. Trested

efffuent fom STP shall be recycled/ reused to the maximum ¢
Treatment of 100% grey water by decentralized treaiment
Discharge of unused freated effluent shall conform to the nom
of the Orissa State Pollution Conirel Beard. Necessary measur
taken fo mitigate the odour preblem from STP.

The STF sludge should not be dried nor incinerated within the project site and
shouyid be disposed off as per the norms of SDCB QOrissa.

The project proponent ‘will ensure that under no circumsiances, the
environment is poliuted due to non-functioning /under performance of sewerage

disposal system of the project. To achieve this, a stand-by STP with similar

- hadiing of the original STP,

iv)

capacity should be installed to be put info service during the maintanance /over

‘The solid waste generated should be prfe TFead and s egragated. Wat

"'* f SC)E "j ”<’kc‘S‘e bifvu(

IR

garbage should be dispesed off io c/@ﬁ?d




St

i)

vii}

i)

ix}

A Report on ithe energy conservation measures confirming fo energ

'-prepared incorporating details about building materizls & technology. Q 8

be disposed off to a certified agency for safe disposal.- Nec@qafy approval

' fpermission may be obtamed from the concerned authoritie

Diese! power generatmg sets proposed as scurce of ba_c}<~up power for iifts
elevators and common area illumination during operation phase should be of
enclosed type and conform to Environment Protection *"EP} Rules 1988 The
height of the stack of DG sefs should be equal to the height needad for the
combined capacity of all propased DG sets put together and should be more
than the highest building height. Low sulfur diesal shouid be used, The iocation
of the DG sets may be decided in consuitation with Orissa State Poliution
Controt Board. Care may be taken fo aveid disposal of smoke /poliutants rom
DG sets in the residential area.

sites shai§ be restricted o the perm issible Lve;b fo C-"ﬂ}.f Yo
regulations.

Green-belt & avenue Plantation of trees over at least 20% of the site area shall
be done using native tres species/ plants improving greenery & keening in view
aesthetics considerations in the whole campus. Professional landscape
architects should.be engaged to design the green layous io provide for mult tier
plantation and green fencing all around, mitigating varicus - environmenial
parameters kke dust, noise, emissions etc, and pathway for joggars.

Rain water harvesting for roof run-off and surface run-off, as pian submitted
should be impiemented. Before recharging the run off, pretreaiment must be
done to remove suspended matter, oil, grease and other soluble componants
as per norms. Rainwater recharge shou d be through specified recharge pits of

reguired numbers. The surface runoff water should be stored suitably freated

and reused for fandscaping. The bore-wel for rainwaler recharging should be
kept at least 5 mirs, above the highest ground water table. The iechnology may
preferably be adopted from a commercial firm with performance guarantes.
Weep hales in the compound walls shail be provided to ensure natural
drzinage of excessive rain water in the project area during the monsaeon BT <h
after the harvesting operations. Care must be taken so thal therg is no water
togging in the territory and drainage is 100%.

The ground water level and Hs gquality should be mondored reguiary in
consuitation with Centrat /State Ground Water Authority.

Traffic congestion near the eniry and exit points from the roscs adioining ¥
proposed project site must be avoided. Traffic congastion shall be avold

2B

g

o

-

¢

=3
Iy

g

inside the project site. The area ear marked for parking shali not be used fr
any other purpose. Allernate enfry and exit must be provided {0 handglz excess

tratfic and emergency situations.

<%

conservation norms finalized by the Bureau of Energy E‘fﬁww shouid

_.U‘_
- D~

-

ES

Factors eic and submitied tG the SEIAA, Orissa in %‘hrne months me bhe

" operation /habitation.

Provisions of solar hot water storagefsupplies at the roof top may be made as
per statutory norms of CPCB ?ﬂo&?ﬁ&?’ﬁ%‘g@\rsg\




xiv}  Energy conservation measures like instaliation of CFLs/ TFis for !mhmm “‘=e
areas outside the building should be integral part of the project design and
shouid be in place before project commissioning. Used CFLs and TFLs showld
‘be properly collected and disposed offisent for recycling as per the prevalling
ouidelinas /rules of the regulatory autherity to avoid toxic contamination. Use of
sclar panels may be adopted to the maximum extent possibie. especialty for
street lights.

xv}  The building blocks sheuld have adequate distance between
movement of fresh air and passage of natural {ight, air and ve :

xvi}  The {funds earmarked for the environment profection meas
judiciously utilized. Under no circumstances this funds shail i
other purposes ke Annual allocation and mainignance /m
expenditure for this fund should be reported to the SEIAA, Or

xvii} The need of the local people should pe aopmaﬂatﬁ y addres :
activities to be undertaken in the area. An action plan in this « shoud |
prepared and submitied.

The above mentioned stipulated conditions shall be complied in time bound manns
Failure to comply with any of the conditions mentioned above may rasul in

~ ~canceliation of this environmental clearance and attract acticn under the provisions of
Environment {Protect;on) Act, 1986 _ , N e
s S
: _ Mer bef‘" é\gcre’tar;
“Memo No Dbt
Copy to

1. Ministry of Environment & Forests, Govt of India, Paryavaran Bhawan, CGO
Compiex, Lodhi Road, New Delhi for Kind information.
2. Principal Secretary, Forests & Environment Dept, Government of Orissa for kind

information.
3. Chairman, State Pollution Conirel Board, Parivesh Bhawan, A/118. Nigkantha Nagar
Unit-8, Bhubaneswar for kind information. .

4. Chief Conservator of Forests, Regional Office (EZ}. Ministry of Znvironment &
Forests, A-21, Chandrasekharpur, Bhubaneswar for kind information.

5. Chairman, Ceniral Poliution Coniroi Board, CBD-cum-office Cony

Nagar, New Delhi-110032 for kind information.

6. Vice Chairman, Bhubaneswar Development Authority, Akash Sobna Bullding
Secretariat Marg, Bhubaneswar-751001 for kind information.

7. Chief Engineer, PH (Urhan), QOrissa, 1% Floor, Heads of Dept. Building, Bhubaneswar-
751001 for kind information.

8. Chief Engineer-cum-Member Secretary, Orissa Water Supplv & Sewsrage Board,
Satya Nagar, Bhubaneswar-751007 for kind information.

S. Collector & District Magistrate, Khurda for kind information and necessary action.

10. Chairman/Member/Membér Secretary, SEIAA for kind information.

11.Chairman, SEAC/Secretary, SEAC, Paribesh Bhawan, A/118, Nilakanihe Nagar, Un
Vi, Bhubaneswar for kind information. -

12. Guard file for record. -

. Basd -"“1 Lin




Z ESTATES PRIVATE LIMITED

Ref No.: Z,{w’/)} LA Dates A7 o
S AL .f %y o ate:; U I N
L, w/ /}f; // {{5/ Sh L0 ; i by

-

o]

The Member Secretary,

State Environment impact Assessment Authority,
Qtr. No. 3RF-271, Unit-1X,

Bhubaneswar , Odisha - 751022

Sub: Submission of Form- & Pre-Feasibility Report along with Scrutiny Fees for the propossd
modernization for construction of Housing Coiony and Shapping Mail [Phase - H} of /s 7-Fstates
Put. Ltd. at Kalarahanga, Bhubaneswar.

Sir,

We have already obtained Cnvironmental Clesrance {or construction of Housing Colony and §
Mall at Kalarahanga, Bhubaneswar vide letter no. SEIAA-281/10 dated 18.08.2011 granied by
Oxdisha and also obtained Consent to Estoblish from 3PCE, Odisha vige letrer no. 247

SN R
dated 16.02.2012.

ohase wise manner. Consirur

During this period, the project has been planned (o be executed in g oy
Phase — i project is likely to be completed very shortly aceording
and as per the environmental ciearance cbiained for the entire project

earlier approved buld

Presently, we intend for modification for phase H of the project. in urder to ohiain prior Environme

Clearance far Phase — i project, we are enclosing herewith ane set of duly filled in Form-1 Pra-Fg

Report (C.onceptual P!an) of the project and proposed Tarms of Reference {TOR} as par

notification 2006. Since the total built up area for the project is more than 1,50,000 S0 W

appty for the scaping and appraisal process as per MaEF Notification published in Gazette of Indig, ¢
! ‘ 26.02.2014,

e horehy

Y

i

We are also enclosing hérewith the Demand Draft ng. ‘= /5 74 dated £y o
Rupees Five Lakhs Cnivy towards the Scruiiny Fees in favour of " The Chairman, State Dnvironmi
impact Assessment Authority, bayvable at Bhubaneswar ~ for processing Envirenmental Clearance of b

for Rs. § tokhs {

1

=

project.




Z ESTATES PRIVATE LIMITED

Development of the project in phase —~ lil and subsequent phases 2
appraised again in future as and when requirad.

A7

We request vour good self to take nece
report for obtaining onward Er

Thaﬂking you,
Yours faithfully,

Z ESTATES P
§! §

sl ;Eo , '

& -

K P AN

X

for Rupees Five

Lakhs Oniy

anceptual Plan and prope

2l

o

o
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Project Proponent:
M/S ZESTATES PVT LTD.

EIA Consultant:

Ind Tech House Consult
(An ISO 9001:2008 Certified Organization)

G-8/6, Ground Floor, Sector 11, Rohini
Delhi - 110 085
Tel: +91 11 2757 1410, 6460 7252
Fax: +91 11 2757 2241
Email: ithoonsu%@ﬁ@ma&gmm
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MODIFICATION OF GROUP HOUSING PROJECT "Z-One"
AT
KALARAHANGA, BHUBANESWAR
ODISHA

Project Proponent:
M/S ZESTATES PVT.LTD

care and diligence within the terms of the contract with the client, incorporating our
general terms and conditions of business and taking account of the resources
devoted to it by agreement with the client.

We disclaim any responsibility to the client and others in respect of any matters
outside the scope of the above. :

‘The document has been prepared for the titled project or named part thereof and
~should not be relied upon or used for any other project without an independent check
being carried out as to its suitability and prior written -authority of Ind Tech House
Consult being obtained. Ind Tech House Consult accepts no responsibility or liability
for the consequences of this document being used for a purpose other than the
purpose for which it was commissioned. Any person using or relying on the
document for such other purpose agrees, and will by such use or reliance be taken
to confirm his agreement to indemnify Ind Tech House Consult for all loss or damage
resulting there from. Ind Tech House Consult accepts noonsnblhty or liability for
this document to any party other than the person byfw"l @ missioned.

This report has been prepared by Ind Tech House Consult with all reasonable skill,
|
|

iTC/PRJ(EiA)—026/2014-2015/AUG 14 ‘ ' IND TECH HOUSE CONSULT




Name of Expert

Area

EiA Coordinator

1.

| Mr. Suman Banerjee

| EIA Coordinator

Functional Area Experts

1. | Mr. Suman Banerjee | Air Pollution Prevention, Monitoring & Control

2. Mrs. Supriti Guha - Water Pollution Prevention, Control & Prediction
of Impacts '

3. Mrs. Supriti Guha - Solid Waste and Hazardous Waste

4. Dr. Manoj Kumar Mishra ‘Meteorology, Air Quality Modeling & Prediction

5. Dr. Manoj Kumar Mishra Noise and Vibration

Additional Staff Involvement

1.

Dr. Bideh Shukla

2.

Mr. Soumya Dwivedi

ITC/PRI(EIA)-026/2014-2015/AUG 14

Signature
For Ind Tech House Consult

IND TECH HOUSE CONSULT
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M/s ZESTATES PVT. LTD.

MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
AT KALARAHANGA, BHUBANESWAR, ODISHA

FORM 1

Application for Prior Environmental Clearance (EC)

FORM 1
(See Paragraph — 6 Notification dated14™ September 2006)
as amended to EIA Notification, 2006 issued vide S.0. 3067(E) on
dt.01.12.2009.

Basic Information

: rup H
Ltd.

g Proje

S. No. inkktheschedule

8(b): Area Development PrOJect

Proposed capacity/area/length
/tonnage to be handled/ command
area/lease area/ number of wells to be
drilled

Plot area : 123717 sqg m (30.57 Acres)
Pocket Area:68442 sq. m (16.91 Acres)
Total Built up area of Pocket: 275042 sq m
No. of Towers:15

No of Dwelling Units:1032
Additional facilities include:
Dormitory

Club House and

New/Expansion/Modernization

Modernization (Modification)

Exsting capacity/area etc.

Plot Area: 123717 sq m (30.57 Acres)
Pocket Area: 68442 sq. m (16.91 Acres)
No. Of DU’s under Pocket I: 444

Built Up Area under Pocket | - 94067 sq m

Category of the project i.e. ‘A’ or ‘B’

B

Does it attract the general condition?
If yes, please specify.

No

|'Does it attract the specn‘xc condmon’?
If yes, please specify.

No

Location

Kalarahanga

Plot/Survey/Khasra No.

84(P), 86, 87, 88, 89, 90, 91, 92, 93, 94, 95, 96, 99,
100, 101(P), 104, 105, 106(P), 107, 108(P), 110,
111(P), 112(P), 115, 116, 120, 128(P), 131(P),
132(P), 133, 138, 139, 141, 142(P), 143(P), 144, 145,
146, 147, 148(P), 149, 150, 151(P), 152, 153, 154,
155, 156(P), 157, 158, 159, 160(P), 161, 162, 163,
164(P), 175, 176, 177, 178, 179, 180, 181, 182, 183,
184, 185, 186, 187, 188, 189, 199(P), 200, 201, 202,
203, 204, 205, 208(P), 209(P), 210, 211, 212, 217,

“‘ﬂ@g 233, 234, 235, 236, 237, 238, 239, 240, 241,
A Q4§§244 245, 2540, 2585(P), 2586, 2587, 2603,

R), 2609

Village

Tensil

District

| State

ITC/PRI(EIA)-026/2014-2015/AUG 14
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MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
M/s ZESTATES PvT. LTD. AT KALARAHANGA, BHUBANESWAR, ODISHA Form 1
earest railway station/airport along Railway Station: Barang station 5 km, Bhubaneswar
with distance in kms. Station, 11 km
Airport: Biju Patnaik Airport, Bhubaneswar, 12 km
11. | Nearest town, city, district Town/ city/ district head quarter: Bhubaneswar,
Headquarters along with distance in District Khurda
Km
12. | Village Panchayats, ZillaParishad, Village: Kalarahanga
Municipal Corporation, Local body Local Body: Bhubaneswar Development Authority
| (complete postal address with ‘ :
telephone nos. to be given) -
13. | Name of the applicant Z ESTATES PVT. LTD.
14. | Registered Address M4/34, ACHARYA VIHAR, BHUBANESWAR, ODISHA —
‘ : 751013 :
15. | Address for correspondence: M4/34, ACHARYA VIHAR, BHUBANESWAR, ODISHA —
751013
Name SRI TAPAN KUMAR MOHANTY
Designation (Owner/Partner/CEQ) MANAGING DIRECTOR
Address M4/34, ACHARYA VIHAR, BHUBANESWAR, ODISHA
Pin Code 751013
E-mail zestates@zestates.in
Telephone No. 0674-2540806
Fax No. 0674-2540698
16. | Details of Alternative Sites examined, | Not Applicable
if any. Location of these sites should
be shown on a topo sheet.
17. | Interlinked Projects - Not Applicable
18. | Whether separate application of Not Applicable
interlinked project has been
submitted? ' ,
19. | If yes, date of submission 'Not Applicable
20. | If no, reason. Not Applicable
21. | Whether the proposal involves No, Project proposal does not involve
approval/ clearance under: if yes, approval/clearance under subhead a, b & ¢
details of the same and their status to
be given.
(a)The forest (Conservation) Act,
19807
(b)The wildlife (Protection) Act, 1972?
(c)The C.R.Z. Notification, 19917
22. | Whether there is any Government
order/policy relevant/ relating to the
site?
23. | Forest land involved (hectares)

ITC/PRI(EIA)

-026/2014-2015/AUG 14
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MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
AT KALARAHANGA, BHUBANESWAR, ODISHA

M/s ZESTATES PVT. LTD. FOrRM 1

24. | Whether there is any litigation pending | No
against the project and/or land in
which the project is proposed to be
set up?
(a) Name of the Court
(b) Case No.
(c) Orders/directions of the Court,
if any and its relevance with
the proposed project.

) Activify

1. Construction, operatlon or decommlssmmng of the Project involving actions,
“which will cause physical changes in the locality (topography, land use, changes
in water bodies, etc.)

SN | Information/Checklist | Yes/ Details thereof (with approximate quantities /rates,
confirmation No wherever possible) with source of information data

1.1 | Permanent or temporary | No | This is a modification of existing project. Construction of

change in land use, land phase | is almost over. The project is undergoing
cover or topography development in a phase wise manner. Phase | and Phase ||
including increase in is being developed in Pocket |, where, the phase Il design
intensity of land use has been modified
(with respect to local
land use plan) The project area conforms to the master plan of BDA

1.2 | Clearance of existing No | Initially the land was filled with grasses and native shrubs.
land, vegetation and - This will require clearing of the site.
‘buildings? | | Apart from this, a patch of land consists of 18 banana trees,

‘bamboo, tulsi and china rose.
Site clearance has already been done.

1.3 | Creation of newland | No. | There will be no creation of new land use as Land use is
uses? f , residential as per master plan of BDA.

1.4 | Pre-construction Yes | Geotechnical Soil investigation had been carried out prior to
investigations e.g. bore start of the construction of the project. The site is effective
houses, soil testing? | to sustain multistoried building structures.

1.5 | Construction works? Yes | The major construction work is:

(1) Buildings

¢ Residential,

e Social Infrastructure —~Dormitory and Club House.
e Parking in basement, stilt, podium and surface
(2) Site Development

(A) Road Development

e Internal roads

(B) ities
* Wate

ITC/PRI(EIA)-026/2014-2015/AUG 14 ND TECH HOUSE CONSULT
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MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
Mfs ZESTATES PvT.LTD. AT KALARAHANGA, BHUBANESWAR, ODISHA FoRrm 1
SN | Information/Checklist | Yes/ Details thereof (with approximate quantities /rates,
confirmation No wherever possible) with source of information data
» Rain Water Harvesting Structures and Pits
o Power supply and back up facility,
1.6 | Demolition works? No | Demolition activity is not involved in this project.
1.7 | Temporary sites used Yes | Labor camp is proposed for the construction worker, during
for construction works the construction phase only. All the construction activities
| or housing of mcludlng storage of raw materials will be confined to the
construction workers? project site only.
1.8 | Above ground buildings, | Yes | Above ground building structures includes construction of
structures or earthworks | residential towers, club house and dormitory.
including linear The earthwork is involves excavation for foundation and
structures, cut and fill or basement.
excavations Excavated soil will be used for site leveling, back
fillingffilling in raft and road construction. Top layer of soil
has been stored and for landscaping/horticulture
development work.
1.9 | Underground works Yes | Underground works includes excavation of earth and
including mining or construction of foundation & basement.
tunneling?
1.10 | Reclamation works? No | Not involved.
1.11 | Dredging? No | Not involved.
1.12 | Offshore structures? No | Not involved.
1.13 | Production and No | This is a group housing project. Hence no production or
| manufacturing ' manufactunng activities will be lnvolved
processes?
1.14 | Facilities for storage of | Yes | Temporary facilities will be developed during construction
goods or materials? - | phase for storage of construction materials.
: ‘ 'During operation phase facility for storage of HSD will be
constructed at a specified place within the premises.
1.15 | Facilities for treatment Yes | Solid Waste
or disposal of solid or ‘ Construction Stage :
liquid effluents? The construction stage solid waste will comprise mainly of
~ construction waste (@ 40 to 60 kg/sqm).The construction
debris generated will be reused within the site for various
construction works.
In addition to that there will be generation of small quantity
of municipal waste from approximately 300 laborers
working at site. It will be ensured that the generated waste
will be sent to nearest designated waste storage bins.
9 Stage:
~Waste N.generation from the facilty will be
imate «%{44 TPD including 1.46 TPD bio-
‘ngewf fos.
e, g@% rated from different apartments and other
) c‘%ﬁfle@ted daily on door to door basis by the
an %g@med housekeeping staff. Twin bin systems

ITC/PRJ(EIA)-026/2014-2015/AUC
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M/s ZESTATES PvT. LTD.

MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
AT KALARAHANGA, BHUBANESWAR, ODISHA

FORM 1

SN

Information/Checklist | Yes/

confirmation

No

Details thereof (with approximate quantities /rates,
wherever possible) with source of information data

will also be provided for collection of waste segregated at
sources. Recyclable wastes will be sold to authorized
vendors and non- recyclable wastes will be disposed
through authorized agency to municipal waste disposal site.
As Biodegradable (including horticulture) shall be treated in
OWC mstalled at site.

| Sewage sludge
| 256 Kg/day of sewage sludge will be generated which will

be use as manure for plants and surplus manure will be
sold to the farmers.

Hazardous waste: 550 liters/annum of waste cil from DG
sets will be generated this will be sold to authorized
recyclers.

E Waste :

Apprx 20 kg/day e-waste will be generated from the project
this will be stored at a designated place within site and will
be handed over to authorized recyclers.

Liguid Effluent
Construction Stage:
During the construction stage 35 KLD domestic liquid

-| effluent generation would be limited within the project site.

This will be treated in septic tank and soak pit. Wastewater
generated from construction site contains suspended
materials, and washings from various areas. Construction
wastewater shall be stored in a separate basin and shall be
reused after filtration for sprinkling.

Septic toilets and potable water facilities have been
provided at site during construction phase for labour and
staff,

Operation Stage:

Approximately 710.84 KLD of domestic waste water will be
generated from the proposed facility. This effluent will be
treated in Sewage Treatment Plant of 850 KLD capacity
within the site. The treated water from STP will be reused
for flushing, horticulture and maintenance activities. Surplus
treated water of 135 KL.D will be discharged in municipal
drain with permission.

1.16

Facilities for long term
housing of operational
workers?

Yes

Guard Room for Securi

1147

New road, rail or sea
traffic during
construction or
operation?

No:

Not 'appli,éz_‘a;

lTC/PRJ(EIA)—026/2014—2015/AUG 14
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M/s ZESTATES PVT. LTD.

MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
AT KALARAHANGA, BHUBANESWAR, ODISHA

Form 1

SN | Information/Checklist | Yes/ Details thereof (with approximate quantities /rates,

confirmation No wherever possible) with source of information data

1.18 | New road, rail, air| No | Notapplicable
waterborne  or other
transport infrastructure
including new or altered
routes and stations, |

| ports, airports etc? SRRl IR

1.19 | Closure or diversion of | No | Not applicable
existing transport routes
or infrastructure leading | -
to changes in traffic
movements? o ~

1.20 | New or diverted | No | Not applicable
transmission lines or
pipelines?

1.21"| Impoundment, No | Not applicable.
damming, culverting,
realignment or other
changes fo the
hydrology of
watercourses or
aquifers?

1.22 | Stream crossings? No | Not applicable

1.23 | Abstraction or transfers No | As there is no water supply line by the Public Health
of water form ground or - | | Department in the area, ground water will be abstracted to
surface waters? ‘ | meet the demand till the availability of municipal water

| supply system is commissioned. Once the water supply
- | from Public Health Department is operatlonal ground water
will be stopped.
For construction: Water will be sourced through Tanker
supplies/ Taken from the nearest STP.
After treatment water quality will be checked for fitness for
; | the construction purpose before use.

1.24 | Changes in  water | Yes | By considering run off prior to development & run off after
bodies or the Iland development there is some increment in storm water runoff.
surface affecting However runoff generated from the project site during
drainage or run-off. monsoon season will be recharged to groundwater aquifer.

Network of drainage system developed in the site will be
used to collect roof as well as surface runoff.

1.25 | Transport of personnel | Yes | During construction phase transport of personnel as well as
or materials for constructio Lﬂls would be required. The personnel
construction, operation o fron nearby areas. Precaution will be
or decommissioning. i \of vehicular movement by trying

: : he vehrcu!ar trlp unng peak hours.
During the operatlon phase @gaﬁlcrent parking spaces will be
, provrded in basem nts
1.26 | Long-term dismantling | No ) :

or -decommissioning or

restoration works?

ITC/PRJ(EIA)-,026/2014-2015/AUG 14
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MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
M/s ZESTATES PvT. LTD. AT KALARAHANGA, BHUBANESWAR, ODISHA FORM 1
SN | Information/Checklist | Yes/ Details thereof (with approximate quantities /rates,
confirmation No wherever possible) with source of information data
1.27 | Ongoing activity during | No | Not applicable
decommissioning which
could have an impact on
the environment?
1.28 | Influx of people to an | Yes | Construction phase —
| area in . either| Temporary influx of construct!on labor about 988 during
temporarily or construction period. ‘
‘permanently? o Operation phase - Residential Population 4446
: Persons; Floating Population 740 Persons
RESIDENTIAL DU'S/Area | POP/DU TOTAL
SALEABLE DU'S 1032 @5.0 5160
SERVICE PERSONS 372 2 744
662.2
DORMITORY SQM LUMPSUM 30
TOTAL 5934
NON RESIDENTIAL
CLUB HOUSE 1792 18
FACILITY
MANAGEMENT
STAFF LS 63 .
TOTAL 81
GRAND TOTAL (RES
| | & NON RES) 6015
1 VISITORS 940
: TOTAL POPULATION 6955
Introduction of alien No | Not applicable
| species?
1.30 | Loss of native species No | Not applicable
1 or genetic d:versn;y? ' ~
1.31 Any other actions? No | None

2. Useof Naturai resources for construction or operation of the Pro;ect (such as
land, water, materials or energy, especially any resources which are non-
renewable or in short supply):

SN Information/checklist Yes/ Details thereof (with approximate quantities
confirmation No Irates, wherever possible) with source of
information data
2.1 | Land especially undeveloped or | Yes | The proposed project site and its surrounding
agricultural land ﬁ@m areas have been designated for residential
/,,ﬁ;@;ég _ g development as per BDA master plan.
2.2

Water requirement during construction phase will
be met by tanker supply by authorized supplier.
During operation phase fresh water demand will be
initially met from ground water. Once the Public

| Health Department water supply system is being

commissioned, the same will be used as a source
of water supply. Treated water demand for flushing

(EiA)-OVZJG/ZO
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MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”

M/s ZESTATES PvT. LTD. AT KALARAHANGA, BHUBANESWAR, ODISHA FORM 1
SN Information/checklist Yes/ Details thereof (with approximate quantities
confirmation No Irates, wherever possible) with source of

information data

and gardening shall be met from treated water
from STP installed at Site.
433 KLD treated water will be reused within site

, premises.
2.3 | Minerais (MT) o No | Not applicable
2.4 | Construction matenal -stone, | Yes | Construction materials such as Cement, Steel,
aggregates, sand / soil ' , Bricks, Stone aggregates, and Sand would be
| (expected source ~ MT) . | required for the project. These will be procured
‘ ' from reputed licensed local vendors.
2.5 | Forests and timber (source — No | Limited use of timber-will be done and it will be
MT) restricted o selected locations.
2.6 | Energy including electricity and Yes | Power for the proposed project will be supplied by
fuels (source, competing users) state electricity board. Maximum power Demand for
Unit: fuel (MT), energy (MW) the proposed project is 2793 KVA. DG sets of

2660 KVA (3 nos. x 380 KVA+ 4 no. x 380 KVA)
will be used as power backup during grid failure.
HSD (low sulphur variety as per availability) fuel
will be used for DG sets.

2.7 | Any other natural resources No
(use appropriate standard units)

3. Use, storage, transport, handlmg or production of substances or materials, which
~could be harmful to human health or the environment or raise concerns about
actual or perceived risks to human health.

SN Information/Checklist = | Yes/ Details thereof (with approximate
‘ confirmation No | quantities/rates, wherever possible) with source
: ' of information data
3.1 | Use of substances or ' No ‘Thls is a Group Housing Project and no storage of
materials, which are hazardous chemicals (as per MSIHC rules) will be
hazardous (as per MSIHC | made, apart from limited quantity of HSD storage
rules) to human health or the | (for DG sets).

environment (flora, fauna, and
water supplies)

3.2 | Changes in occurrence of No Suitable drainage and waste management
disease or affect disease measures will be adopted to restrict stagnation of
vectors (e.g. insect or water water & accumulation of waste. This will effectively
borne diseases) restrict the reproduction and growth of disease

vectors.

3.3 | Affect the welfare of people No | Not Applicable;

e.g. by changing living 4°2
conditions? ,
3.4 | Vulnerable groups of people No

who could be affected by the
project e.g. hospital patients,
children, the elderly etc.,

Any other causes

|TC/PRJ(ElA)-02;6/2014-2015/AUG1’4 IND TECH HOUSE CONSULT
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M/s ZESTATES PvT. LTD.

MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
AT KALARAHANGA, BHUBANESWAR, ODISHA

4. Production of solid wastes during construction or operation or decommissioning

4.11

(MT/month)
SN Information/Checklist Yes/ Details thereof (with approximate
confirmation No quantities/rates, wherever possible) with source
of information data

4.1 | Spoil, overburden or mine | No Excavation top soil is properly stacked it will be

- | wastes ‘ reused as top layer for horticulture development.
Remaining soil will be used for site leveling, back
; filling/filling in raft and road construction.

4.2 | Municipal wastes (domestic| Yes | Construction Phase: ,
and or commercial - | Municipal solid waste — 90 kg/day
wastes) :

Operation Phase:

Municipal solid wastes —2.44 TPD

The solid waste includes paper, card board, plastic
cans etc. and kitchen wastes from houses.
Recyclable wastes like card boards and plastic cans
will be sold to authorized vendors.

Biodegradable waste will be treated in onsite OWC.
Inert waste will be sent to landfill site through the
vendor. '

4.3 | Hazardous wastes (as per | Yes | Waste oil 550 Lts on annual basis from DG sets will
Hazardous Waste be the only hazardous waste generated from the
Management Rules) project. This waste oil will be carefully stored in

o HDPE drums in isolated covered space and sold to
recycler-authorized by CPCB/SPCB.
Suitable care will be taken to prevent spills/ leaks of
, used oil from storage. ‘

4.4 | Other industrial process| No Not applicable
wastes ‘

4.5 | Surplus product No Not applicable

4.6 | Sewage sludge or other| Yes | Dried sludge from the STP will be used as manure
sludge . from effluent for horticulture development. Surplus manure will be
treatment - sold to farmers.

4.7 | Construction or demolition | Yes | Demolition work is not involved.
wastes Construction Waste: Excavated soil will be used

for back filling. Other construction waste like bricks,
concrete etc. will be used in
sundry/roadwork/manholes etc. Gunny bags,
cardboards will be sent to authorize recycler. The
unused waste will be sent to land fill site through
authorized vender,

4.8 | Redundant  machinery or| No Not applicable
equipment

4.9 | Contaminated soils or other | No Not applicabl
materials

4.10 | Agricultural wastes No
Other solid wastes No | Not applice

ITC/PRI(EIA)

-026/2014-2015/AUG 14
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M/s ZESTATES PVT. LTD.

MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
AT KALARAHANGA, BHUBANESWAR, ODISHA

5. Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr)

SN Information/Checklist Yes/ | Details thereof (with approximate
confirmation No quantities/rates, wherever possible) with source
of information data

5.1 | Emissions from combustion Yes During construction as well operation phase
of  fossil fuels  from | -emission will be from Statlonary source-
stationary or mobile sources | - (1) DG sets:-

F (A) Construction Phase DG Set 3 nos. 125
KVA
(B) Operation Phase: DG sets 2660 KVA
(3n0s.x380 KVA + 4 no. x 380 KVA) CPCB
approved DG sets
(2) Mobile Sources:- Vehicular emissions-
Regular check of PUC

5.2 | Emissions from production No Not applicable
processes

5.3 | Emissions from materials No Fugitive dust emission due to transportation &
handling including storage handling -loading - unloading activities is envisaged
or transport during construction. Frequent water sprinkling will

be done to minimize the fugitive emissions.

5.4 | Emissions from construction Yes During the construction phase, major emission will
activities including plant and | Margin | be in the form of fugitive dust, use of DG sets and
equipment al transportation of construction material.

5.5 |Dust or odours from| Yes |The project may cause rise in dust levels during
handling  of  materials | construction phase. Precautions would be taken to
including construction reduce dust generation during construction phase:
materials, sewage and * Use of RMC to reduce material handling & dust
waste L generation.

‘ *Tarpaulins will be used to cover the debrls on the
trucks carrying debris.
Water sprinkling will be practiced at regular intervals
to reduce dust emissions.
Dust generated  during’ operation stage shall be
minimal due to vegetated & hard surface. Sewage
generated from proposed project will be treated in
onsite STP.

5.6 | Emissions from incineration No Not applicable
of waste

5.7 | Emissions from burning of No Burning of any substances including biomass, slash
waste in open air (e.g. slash materials and/ or construction debris will be
materials, construction prohibited
debris)

5.8 | Emissions from any other No Nil
sources

ITC/PRI(EIA)-026/2014-2015/AUG 14
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M/s ZESTATES PvT. LTD.

MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
AT KALARAHANGA, BHUBANESWAR, ODISHA

Form 1

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

SN

Information/Checklist
confirmation

Yes/
No

Details thereof (with approximate
quantities/rates, wherever possible) with source
of information data

‘From

6.1 ,
| equipment

-operation -

it oeg.
ventilation plant, crushers

cof |
engines,

Yes

Noise is expected to be generated during

| construction phase mainly from operation of heavy

machinery, DG sets, and traffic. The indicated noise
levels from certain construction plants/equipment are

.| indicated below:

= Concrete Mixer - 85 dBA
= Generator - 75 dBA
= Pumps -90 - 95 dBA
= Trucks -85 -90 dBA
For control of noise following measures shall be
adopted:

* Properly maintained equipment with mufflers will
be used.
*High noise generating construction
would be carried out only during day time.
Workers working near high noise construction
machinery would be supplied with ear muffs/ear
plugs.
During operation noise from operation of DG sets is
envisaged. However, the generator sets installed will
operate at noise level less than 75 dB (A)as the
generators will be placed either in acoustic chambers
or a canopy as per CPCB norms.

activities

6.2

From
processes

industrial or similar

No

Not applicable

6.3

From. construction
demolition

- or

Yes

Noise Pollution Control: Noise poliution will be due

to operation of machinery DG set & transportation

vehicles during construction stage & operation of

DG set & vehicular movements during operation

phase.

As there is negligible habltatlon in nearby area

impact will be insignificant. However following

precautions shall be taken to control noise pollution :

e High noise generating construction activities
would be carried out only during day time.

* Installation, use and maintenance of mufflers on
equipment.

» Workers working near high noise construction
Machinery would be supplied with ear muffs/ear
plugs. :

6.4

From blasting or piling

o+ Nat i involved in the project.

6.5

From
‘| operational traffic

construction

%uctlon Phase:

bns will be taken to reduce the impact
‘*“9 ' M&e{ncular movement such as vehicular trips
“will | e “at peak traffic hours.

Q r%@ﬁon Phase:

ITC/PRI(EIA)-026/2014-2015/AU
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M/s ZESTATES PVT. LTD.

MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
AT KALARAHANGA, BHUBANESWAR, ODISHA

Form 1

SN Information/Checklist Yes/ Details thereof (with approximate
confirmation No quantities/rates, wherever possible) with source
of information data
planned parking area, which would help in reducing
noise pollution generally created due to traffic
‘| congestion.
Adequate peripheral tree plantatxon & soft vegetation
will also help in surface reduction of the noise level
, ' and improve air quality.
6.6 | From hghtmg or coolmg Yes | Residents may use unit AC’s which eject heat.
systems :
6.7 | From any other sources No | Nil

7. Risks of contamination of land or water from releases of pollutants into the
ground or into sewers, surface waters, groundwater, coastal waters or the sea:

SN

- Information/Checklist
confirmation

Yes/
No

Details thereof (with approximate
quantities/rates, wherever possible) with
source of information data

7.1

From handling, storage, use
or spillage of hazardous
materials

Yes

The waste oil generated during operation phase
from the DG sets will be collected and separately
stored in HDPE drums over concrete floor within
the premises before final disposal. Al
precautionary steps will be taken to avoid spillage
It will be directly transferred to authorized
recyclers.

7.2

From discharge of sewage or
other effluents to water or the
land = (expected mode and
place of discharge)- ‘

No

Generated. Sewage from the campus will be
treated in the STP proposed onsite, and recycled
within the proposed project facility for gardenmg
Surplus treated water will be discharged in public
sewer with permission of competent authority or
the same will be used for nearby construction
projects.

7.3

By deposition - of pollutants
emitted to air into the land or
into water

“No

Dust generation during construction phase from
earthworks and movement of vehicles is a
temporary phenomenon and will have short term
impact during construction phase.

Appropriate fugitive dust control measures,
including water sprinkling of exposed areas and
dust covers for trucks, will be provided to minimize
any impacts.

DG exhaust will be discharged at height stipulated
by CPCB. Height of stack will be 6 m above the

7.4

From any other sources

terrar ”‘“Di?fa&ast tower.

7.5

Is there a risk of long term
build up of pollutants in the
environment  from = these
sources? '

ITC/PRI(EIA)-026/2014-2015/AUG 14
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M/s ZESTATES PvT.LTD.

MODIFICATION OF GROUP HOUSING PROJECT “Z- ONE"
AT KALARAHANGA, BHUBANESWAR, ODISHA

FORM 1

8. Risk of accidents during construction or operation of the Project, which could
affect human health or the environment

- SN Information/Checklist Yes/ ‘Details thereof (with approximate
‘ ~confirmation No quantities/rates, wherever possible) with
; A ~ source of information data
8.1 | From explosions, spillages, | No | During construction phase, no such risk is
fires  etc - from  storage, anticipated. However, the contractors shall comply
| handling, use or production of with the safety procedures, norms and guidelines
hazardous substances as. applicable) mentioned in the National Building
Code of India and Bureau of Indian Standards.
During Operation Phase, all precautionary and
safety measures will be taken to minimize any
accident hazard.
8.2 | From any other causes No Nil
8.3 | Could the project be affected | Yes | The site lies in Seismic Zone Ill. The construction
by natural disasters causing will be carried out as per the guidelines prescribed
environmental damage (e.g. for Seismic Zone 1V in NBC 2005.
Floods, earthquakes, All the civil structures will be seismically resistant
landslides, cloudburst etc)? and designed as per following IS codes:
IS 4326: 1993
IS 1893 (Part 1),2002
| However, the region experience cyclone in October
2013 “Phailin” having strong wind speed of 150
km/hr.

9. Factors whzch should be cons:dered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with
other existing or- planned activities in the locality

Details thereof (with approximate

waste ‘or waste water
treatment, etc.)

SN !nformationICheckﬁst : Yes/
‘ confirmation No quantities/rates, wherever possible) with
source of information data
9.1 |Lead to development of The Group housing project will be equipped with
supporting. facilities, ancillary dedicated internal road, parking, internal water
development or development | Yes distribution system, fire-fighting system, internal
stimulated by the project, sewage collection & treatment facility, lighting
which could have impact on facilities, solar lighting, and power backup facility&
the environment e.g.: solid waste collection & treatment facility.
e Supporting infrastructure Yes This is a planned development hence social as
(roads,  power  supply, well as other support infrastructure like roads,

power, waste has already been considered by

: artment BDA-Waste and waste water
| ai mnsﬂ(e will have negligible discharge
! @nv;ronment.

o extractive industries

e supply industries

o’thekr :

ITC/PRI(EIA)-026/2014-2015/AUG 14
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M/s ZESTATES PvT.LTD.

MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE”
AT KALARAHANGA, BHUBANESWAR, ODISHA

Form 1

SN Information/Checklist Yes/ Details thereof (with approximate
confirmation No quantities/rates, wherever possible) with
source of information data
9.2 | Lead to after-use of the site, | No | No ‘
which could have an impact :
on the environment :
9.3 | Set a precedent for later| Yes This is residential project there will be generation
developments ‘ of employment during Constructlon & operation
o ‘ phase.
9.4 | Have cumulative effects due Yes Impacts  on water availability, availability of
to proximity to other existing electricity, traffic congestion etc.
or planned. projects with
similar effects
() Environmental Sensitivity
SN Areas Name/ Aerial distance (within 15 km) of proposed
Identity project location boundary
1 Areas  protected under Yes Nandan Kanan (3.5 km north), Chandka-
international conventions, Dhampada (7 km NW)
national or local legislation
for their ecological,
landscape, cultural or other
related value
2 | Areas which are 1mportant or Yes Jagannathprasad R.F. (4 km SW), Churang
sensitive ~ for  ecological R.F. (5 km NW), Patia P.F. (1.5 km SW)
reasons - Wetlands,
watercourses or other water | Water bodies :
bodies, - coastal  zone, Puri main canal (5 km NE), Daya west canal
biospheres, mountains, (0.35 km)
forests.
3 Areas  used by protected, ~Yes Nandan-Kanan area is important for habitat of
| important =~ or  sensitive - - | white tigers and Chandka-Dhampada for
species of flora or fauna for elephant sanctuary
breeding, nesting, foraging,
resting, over  wintering,
migration
4 Inland, coastal, marine or No Not located within 15 kms of the proposed
underground waters project location. Underground water is
present. The aquifer is about 20 m below
ground level at the project site.
State, National boundaries Yes Not within 15 km of the project site
Routes or facilities used by No The site does not fall under any route to any
the public for access to pilgrim, tourist or recreational area.
recreation or other tourist, ““‘*‘%%
pilgrim areas A RN
7 Defense installations “No suc%&q@”ﬂa\hon is located at the vicinity of
. : a«*’ctggk zgfg%
8 Densely populated or built- {’ uad ;of the project site is vacant.
up area are. hd es? colonles being constructed
f,fbe»a&ea /s

ITC/PRI(EIA)-026/2014-2015/AUG 14
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M/s ZESTATES PVT. LTD.

MODIFICATION OF GROUP HOUSING PROJECT “Z-ONE” |
AT KALARAHANGA, BHUBANESWAR, ODISHA

Form 1

Aerial distance (within 15 km) of proposed

SN Areas Name/

Identity project location boundary

9 Areas occupied by sensitive Yes Hospital: KIMS (2.5 km South) Lingaraj
man-made ~ land = uses ~ Temple 14.44 km '
(hospitals, schools, places of o
worship, community
facilities)

10 | Areas containing important, No The area does not contain important, high
high = quality or scarce quality or scarce resources.
resources(ground  water But the areas like Nandan Kanan-3.5 km,
resources, surface Udaigiri - Khandagiri 12.4 km and Lingaraj
resources, forestry, Temple 14.44 km are within 15 km of the
agriculture, fisheries, project site ‘
fourism, minerals)

11 | Areas already subjected to No Nothing specific
poliution or environmental
damage. (those  where
existing legal environmental
standards  are exceeded)

12 | Areas susceptible to natural Yes The area under study falls in Zone-lll,
hazard which could cause according to the Indian Standard Seismic
the project to present Zoning Map. Suitable seismic coefficients in
environmental ~ problems | horizontal and vertical directions respectively,
(earthquakes, subsidence, have to be adopted while designing the
landslides, . erosion, structures. ;
floodingor  extreme  or There are no possibilities of the proposed
adverse climatic conditions) - project site getting flooded as per records

: s available. ‘
There are no possibilities of the proposed
project site getting flooded as per available
records. ‘ ;
Landslides are not applicable as the project
site & surrounding land is flat.
(IV)  Proposed Terms of Reference for EIA studies

ITC/PRJ(EIA)-026/2014—2015/AUG 14

Applicable, As per details given page 33 below the section
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ENVIRONMENTAL  CLEARANCE  FOR -

EM!S ZESTATES PvT. LTD. MODIFICATION OF GROUP HOUSING “ZESTATE” AT Forpm i

- KALARAHANGA, BHUBANESWAR, ODISHA,

X&W@W&@&%&&WWW%WW‘%Wﬁ%MMW

‘I hereby give undertaking that the data and information given in the application and enclosures are
true to the best of my knowl edge and belief and I am aware that if any part of the data and information
submitted is found to be false or m:sieaﬁmg at any stage, the project will be re;ected and clearance
give, if any to the project will be revoked at our risk and cost.”

Date: (@ - 09 208y
Place: Bhubaneswar

ITHC/PRI/EIA-026/2014-2015/Sept-14

L ESTATES rvi.

ocon Kigm @mg@%

NAGING DIREC
apan Kurﬁarf?\ﬂghamy; “‘x?

Managing Director

Name:

Address: Kalarahanga, Bhubaneswar, Odisha,
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MODIFICATION OF GROUP HOUSING PROJECT . CONCEPTUAL

Mis ZESTATE PvT. LTD. “ZESTATE" AT KALARAHANGA, BHUBANESWAR, ODISHA PLAN

1.0  INTRODUCTION

The proposedi Residential Project is located at Kalarahanga, Bhubaneswar, Odisha.
The developer of the project is M/s Zestate Pvi. Ltd. The Land use of project site is in
yconformlty with the master plan of Bhubaneswar Development Authority (BDA).

The entire project was initially appraised for Env;ronmental Clearance which was
granted Environmental Clearance by the SEIAA vide letter no. SEIAA-261/10 dated
16.08.2011 granted by SEIAA, Odisha. However, now the project has been planned
to be developed in a phase wise manner, and there are modifications in the design of
the project. ‘

Therefore, as a part of the project, Pocket | is being developed under Phase | and
Phase Il, for which the project is proposed to be applied for revised Environmental
Clearance.

The objective of the study is to carry out Environmental Impact Assessment (EIA) for
the proposed project to meet the environmental compliance laid down by the Ministry
of Environment and Forest (MoEF), Govt. of India. The scope of the study would be
as per the EIA guidelines outlined by the MoEF for new construction project.

The project f‘alis in the Residential Zone as per the BDA Master Plan
2.0 PROJECT DETAILS

The proposed pro;ect is planned on Kalarahanga, Bhubaneswar, Odlsha on a total
Plot area of 123717 sq m. The Pocket Area under Phase | and Phase Il is 68442
sgm. The total built-up area under Pocket | is 275042 sq m. The project will comprise
of Apartments in 15 residential towers. Apart from this Phase of the Group Housing

project will provide Club House and ‘a Dormitory. The facilities for its residents
include:

e 24 X7 hrs. Security.
e Street lights.
Parks equipped with swings and slopes with jogging
& walking tracks.
Adequate cross ventilation and ideal natural light in every apartment.
Provision for lifts and comfortable staircase.
Adequate Parking facility,
Dormitory for resting of drivers and other service staffs
DG set Power back up.
P / %\f @% "*\

4% ﬁﬁg RN

The Design approach shall be seﬁgséti% weﬁ ental issues. The main thrust
shall be laid on Energy conse ) v;f;fgféf ty a o f maintenance and current
technological development. g t@ ensure- fulfillment of all
functional requirements in acc nes, Relevant Standards
and Codes as well as local Bye ‘ :

The salient features'k}of thé:;projei

R e ———
ITC/PRI(EIA)-026/2014-2015/AUG 14 IND TECH HOUSE CONSULT
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MODIFICATION OF GROUP HOUSING PROJECT CONCEPTUAL
“ZESTATE” AT KALARAHANGA, BHUBANESWAR, ODISHA PLAN

M/s ZESTATE PVT.LTD.

- Table1. Salient features of Proposed Group Housing Project

1 Plot Area 123717 SQM

2 | Proposed Built Up Area 275042 SQM
3 | Number of Building Blocks ' 15 'NOS
4 Total no of DU'’s 1032 NOS

5 | Height of Tallest tower 76.35 M

6 No of Floors B+G+24 NOS

7 | Cost of Project - ‘ 300 CR

8 | Permissible Ground Coverage Area (40%) 48917 SQM
9 Proposed Ground Coverage Area (10.47%) 12956.3 SQM
10 | Permissible FAR Area (275) 340221 SQM
11 Proposed FAR Area (183.58) 227121.14 SQM
13 | Total Basement Area 47921 SQM
15 Expected Population 6955 PERSONS
16 | Total Water Requirement 984.51 KLD
17 Fresh water requirement 551.20 KLD
18 | Waste water Generation 710.84 KLD
19 | STP Capacity ‘ 850.00 KLD
20 | Treated Water Available for Reuse/Used 568.67 KLD
21 | Surplus treated water 13536 |  KLD
22 | Proposed Quantity of Rain Water to be Harvested 59821.17 CUM
23| No of RWH of Pits Proposed 15 NOS
24 | Parking Required as/MOEF Norms 0.00 ECS
25 | Parking Required as/Byelaws 67375 " ECS
26 | Parking proposed 68390.3 ECS
27 | Surface Parking - ‘ 20469 ECS
28 | Stilt+Podium Parking , L 0.00 . ECS
29 | Basement Parking ~ 47921.00 ECS
30 | Green Area Required (50% of Open Area) ' 13688.40 SQM
31 | Green Area soft (45%) 24003.30 SQM
32 Municipal Solid Waste Generation 2.44 TPD
33 | Quantity of E-Waste Generation- Kg/Day 20.32 KG/DAY
34 | Quantity of Hazardous waste Generation 550.00 LTS/ANNUM
35 | Quantity of Sludge Generated from STP 255.9 KG/DAY
36 | Total Power Requirement 2793.00 KVA
37 | DG set backup 2660.00 KVA
38 | Total Earth Excavation. 129386.70 cCuUM
39 | Internal Road Width (Min) 6 M METER
40 | Ground Water Table - Pre Mansoon 18.00 Mbl
41 Ground Water Table - Post Mansoon 16.50 mbl

'MMVMWV,,M

&%@ N
h@%ﬁ“ﬁaﬁe%v Nanadan Kanan Road which
gessh W | cation and connectlwty of

3.0  CONNECTIVITY

RN

25

The Project site is well connec
is adjoining. the prOJect site. /1
prOJect,szte is as given below;
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M/s ZESTATE PVT. LTD.

MODIFICATION OF GROUP HOUSING PROJECT| CONCEPTUAL
“ZESTATE” AT KALARAHANGA, BHUBANESWAR, ODISHA PLAN

(,o@\glf: 3

Fig 2: Project site Location on Google Image

40 PROJECT SURROUNDINGS

Project site is located at Kalarahanga, Bhubaneswar, Odisha. The project site is well
connected Bhubaneswar — Nandan Kanan Road which is adjoining the project site.
Nearest Railway station is Barang station 5 km, Bhubaneswar Station is 11 km.
Nearest Air Port is Biju Patnaik Airport, Bhubaneswa which is 12 km from the project
site. The details of site surroundings are given below in Table- 2.

Table-2: Site and Surrounding of the project Site

S.N. | Particulars

Details

1. Nearest National Highway

Bhubaneswar Nandan Kanan Road adjoining the
project site

2. | Nearest Railway Station

Barang station 5 km, Bhubaneswar Station is 11
km

Sanctuaries

3. Nearest Airport is Biju Patnaik Airport, Bhubaneswa which is 12
km from the project site

4. Nearest Town/ City Within Bhubaneswar

S. Site Topography Plain

6. | Archaeologically Important Site | Lingaraj Temple 14.44 km, Udaigiri - Khandagiri
12.4 km

7. National Parks/ Wildlife | Nandan Kanan (3.5 km north), Chandka-

Dhampada (7 km NW)

8. Inter State Boundary

None

9. Reserved/ Protected Forests

Jagannathprasad R.F. (4 km SW), Churang R.F.
(5 km NW), Patia P.F. (1.5 km SW), Chandka-
Dhampada (7 km NW)

10 | Seismicity

The study area falls under Seismic Zone-Il|

IND TECH HOUSE CONSULT
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M/s ZESTATE PVT. LTD.

MODIFICATION OF

GRoOUP

HOUSING PROJECT
“ZESTATE” AT KALARAHANGA, BHUBANESWAR, ODISHA

CONCEPTUAL
PLAN

5.0

6.0

6.1

OCCUPANCY DETAILS

The total popuia’uon of the prOJect will be approx. 15189 persons including 11880
residents, 848 Non-resxden’nal & 2461 visitors/guests. Details of population are given

below in Table -3.

‘Table -3 Population Detail

RESIDENTIAL

DU'S/Area POP/DU TOTAL

SALEABLEDU'S 1032 @5.0 5160
' SERVICE PERSONS 372 2 744
DORMITORY 662.2 SQM LUMPSUM 30
TOTAL 5934
NON RESIDENTIAL

CLUB HOUSE 1792 18
FACILITY MANAGEMENT

STAFF 1S 63
TOTAL 81
GRAND TOTAL (RES & NON

RES) 6015
VISITORS 940
TOTAL POPULATION 6955

~ WATER DEMAND

- Water supply & source .

The water supply for the residential project during operation phase will be sourced
from ground water till Public Health Department water supply system is not
commissioned. The total water: demand works out to approximately 985 KLD. After
recycling and reuse of 569 KLD treated water, the net fresh water requirement will be
551 KLD. Details of daily water requirement, waste water generation & reuse of
treated water are given below in Table 4 & 4.1 below.

Table 4: Calculations for Daily Water Demand for the Project

ITC/PRI{EIA)-026/2014-2015/AUG 1

WATER REQUIREMENT
RATEIN | TOTAL QTY
, POPULATION LTS IN KL

RESIDENTIAL
DOMESTIC 5934 90 534.06
FLUSHING 5934 45 267.03
NON RESIDENTIAL
DOMESTIC 81 30 2.4
FLUSHING 81 15 1.2

| visiToRs |

'DOMESTIC 9. 8.46
FLUSHING 6 5.64
TOTAL POPULATION
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SURPLUS TREATED WATER
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GARDENING (HORTICULTURE) 24003.30 3.4 81.6
WATER COOLED DG COOLING ( FOR 6
HRS) 2750 0.9 14.85
CHANGING RMS 50 25 1.25
| SWIMMING POOL MAKE UP WATER 1 LS 5
STREET WASH 31482 2 63
TOTAL WATER REQUIREMENT 984.5
TOTAL TREATED WATER
REQUIREMENT 433.3
TOTAL FRESH WATER 551.2
CAPACITY OF STP
WATER FLOW TO STP (DOMESTIC) 80% _ 436.96
WATER FLOW TO STP (FLUSHING) 100% 273.88
TOTAL WASTE WATER GENERATION 710.84
REQUIRED CAPACITY - 120% 853.0
SAY 850
AVAILABLE TREATED WATER (80%) 569
SAY T 569
| REUSE OF TREATED WATER 433.3
SURPLUS WATER TO BE USED FOR
NEAR BY CONSTRUCTION ACTIVITIES 135
Table: 4.1
TOTAL WATER REQUIREMENT 985.76
TREATED
FRESH WATER REQUIREMENT
TREATED WATER REQUIREMENT 43456
WATER FOR FLUSHING 273.88
GARDENING 81.61
DG COOLING 14.85
HVAC MAKE WATER 1.25
~ CAR STREET WASHING 62.96
WASTE WATER GENERATION
| CAPACITYOESTP
TREATED WASTE WATER GENE AT

IND TECH HOUSE CONSULT
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7.0

8.0

day bas:s ad per gwdeline of ( CPHEEQ)“manua

‘ ,Followmg arrangements WH be md
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SEWAGE GENERATION

Construction. phase

Quantity of sewage generated during the constructlon phase will 35 kid and proper
management has been done by providing torlets/ Septic tank / soak pit on site for
treatment :

Operational Phase
Sewage generated during operation phase would be 710 KLD. Capacity of onsite
STP is 850 KLD, which is 20% more than the generation of sewage.

WASTE GENERATION, COLLECTION, TRANSPORT AND DISPOSAL

Solid waste would be generated both during the construction as well as during the
operation phase. The solid waste expected to be generated during the construction
phase will comprise of excavated materials, used bags, bricks, concrete, MS roads,

tiles, wood etc. The following steps are to be followed for the management solid
waste:

¢ Construction yards are used for storage of construction materials.

» The excavated material such as topsoil and stones will be stacked for reuse
during later stages of construction.

s Excavated top soil will be stored in temporary constructed soil bank and will be
reused for landscaping of the Project.

) Rema nmg soﬁ wm be utilized for back filling / road work /ralsmg of site level at

locations/ se!lmg to outside agency for construction of roads etc.

Waste generation during Operation Phase
During operation phase municipal solid waste would be generated from the project.

The quantification of different type of waste likely to be generated are given below in
table: 5 below.

Table 5: Quantity of Waste Generation during operation phase

WASTE GENERATION
Total
Total Waste Generation 244 TPD
Organic Waste Generation 1.16 TPD
E-Waste Generation 20 KG/Day
Sludge Generation ‘ 256 KG/Day
Hazardous Waste Generation (DG Waste Oil) 550 Lts/ Annum

(Source: The solid waste generation has been calcu/ated @ 0. 5 kg per cap/ta per

nce to Municipal Solid

Wastes (Management and Handli Rules, 2008.

IND TECH HOUSE CONSULT
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Collection and Seqreqation of waste

1. A door to-door collection system will be adopted for collection of domestic waste
in colored bins from household units.

2. Biodegradable & non biodegradable waste shall be separately collected to
ensure segregatton at source.

3. For commumty hall & oommercnal occupancy, adequate number of colored bins

separate for Bio-degradable and Non Bio-degradable will be placed at planned
location.

4. Litter bin will also be provided in open areas like parks etc.

Treatment of Bio-Degradable wastes
Biodegradable /Organic Waste would be treated in Organic Waste Converter

installed at site. The composted waste would be used as manure for horticulture
deve!opment

Non Biodegradable waste

Recyclables, such as plastic, rubber, wood pieces, glass etc will be segregated from
non biodegradable waste & sold to authorize vendors for recycling & remaining inert
waste shall be sent to land fill site through authorized vendor as per the guidelines of
Municipal Solid Wastes (Management and Handling) Rules, 2000 and amended
Rules, 2008. STP sludge will atso be used for horticultural purposes as manure.

; Hortlcultural Waste wou{d be composted along with orgamc waste in the OWC and -
- used as manure for gardening purposes.

9.0 POWER REQUIREMENT DETAILS

The power supply shall be supplied by State Electricity Board and the estimated
electrical demand load & proposed power back to be used during power failure shall
be as per details given in Table:6 below.

Table: 6 Power & DG detail

POWER DEMAND Detail
Maximum Demand Load 2793 KVA
POWER BACK UP ; 2660 KVA
(3 nos. x 380'KVA+ 4 no. x 380
DG Set Selected KVA)

DG STACK HEIGHT 82.35 mt (6M above tallest tower)

9.1 BACKUP POWER DETAILS

380 KVA+ 4 no. x 380
ill be equipped with
quate stack height for

There is provision of 7 no. of DG §
KVA) each for power back up in/.
acoustic enclosure to minimize
proper dispersion.

ITC/PRJ(EIA)-026/2014-2015/AUG 14 IND TECH HOUSE CONSULT
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10.0

Energy Conservation Measures:

The energy conservation measures shall be adopted to minimize the demand on

The benefits of Enérgy Conservation measures are as follows:

‘Reduced air pollution.
Reduced Pollution Loads.
Increased user productivity.

- non- renewable resources and maximize the utilization efficiency of these resources.

ReducedEnergy Consumption without sactrificing comfort levels.
- Reduced destruction of natural resources.

STORM WATER DRAINAGE & RAIN WATER HARVESTING SYSTEM

A network of covered/underground storm water drain will be developed to collect rain
water runoff from roof tops, hard & soft areas — roads, paths, parking & open areas,
vegetated surfaces planned on the ground. Strom water would be channelized to rain
water harvesting structure designed to charge the rain water to ground water aquifer.

The storm water will pass through the desilting chamber/oil& gréase separator before
finally discharging to percolation tank. Design details of Rain Water Harvesting
structure are given in the table 7 & Figure 8 below

For basement parking, the rainwater from ramps will be collected in the basement
storm water storage tank. This water will be pumped out to the nearest external

storm water dram

Table 7 Calcu!atlons for storm water Harvestmg PotentlaI

ROAD/PAVED OPEN/GREEN | ROOF TOP
AREA AREA AREA
Area (Sq.m.) 314824 24003.3 12956.3
Runoff coefficient 0.75 0.2 0.9
Rainfall (m) 1.5 15 15
Harvesting potential (cu.m.) 35248 7167 17407
Net water availability and
potential for recharge (cu.m.) per 59821
year

Table 7: Calculations for storm water Harvesting Potential

Particulars Values
Peak hourly rate taken @ 60 mm/hr for 15 rrma ,uratlon .. 601
| Volume of recharge pit ) 40m°
-No. of recharge pit required 15.03
SAY ' 15

ITC/PRI(EIA)-026/2014-2015/AUG 14
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Total of 15 Rain Water Harvesting pits are to be used for artificial rain water recharge
within the project premises.
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- Figure-8: A typical recharge pit | ;
11.0 LANDSCAPE & SHELTERBELT DEVELOPMENT :

Total green area measures 24003.3 m?, which includes open area as peripheral tree
plantation, road side plantation & remaining area would be used for plantation of
shrubs, lawn, and ground cover. There are several trees which will be planted along
the sides of the Project boundary. For tree plantation preference will be given to local
tree with large leafs & dense foliage for shading & reduction of air & noise pollution.

12.0 PARKING FACILITIES

For smooth circulation & reduction of pollution separate entry & exits with gates of
adequate sizes are planned for the vehicles & also for the movement of fire engine.
Provision for car/vehicle parking is planned in the basements. Apart from peripheral
roads for vehicular movement, internal roads/pavements are planned for traffic free
movement of pedestrians. Details of parking provision are given in table: 8

Table: 8-
1 Parking required as per byela sq.m
2 - | Parking Area Proposed sq.m
3 | Surface Parking area sq.m
4 Basement Parking area sq.m

ITC/PRI(EIA)-026/2014-2015/AUG 14 IND TECH HOUSE CONSULT
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13.0

13.1

13.2

13.3

14,0

14.1

ITC/PRIJ

RISK AND HAZARDS
SEISMICITY
Based on the tectonic features and records of earthquake, a Seismic Zoning map

has been. deveioped for the country by Bureau of Indian Standard (BIS). The area
under study falls in Seismic Zone-lll. Suitable seismic coefficients in horizontal and

vertical directions respectively, will be adopted while designing the structures. The

structural design shall be vetted by the agency nominated by local body.
Earthquake resistant construction techniques will also be used.

EMERGENCY LIGHTING

The emergency lights operated on battery power would be provided at appropriate
locations — such as corridors, common area, staircase, exit and entrance doors,
parking, etc.

FIRE SAFETY

_Fire Fighting Designed: As per National Building Code 2005

Provision fire detection, alarm & rescue system.

- Provision of infrastructure required for suppression of fire as per norms.
Provision of fire escape staircase

Provision of Fire Extinguishers, Fire Hose Cabinet, Internal & Extemal hydrant,
Fire sprinkler system in basements & residential towers are planned as per
"apphcabie codes & norms of local fire department

VVVVY

ENVIRONMENTAL POLLUT!ON‘MITIGATION MEASURES

AIR POLLUTION

Increased traffic generation due to project (no. of parking space proposed for the
project is 1068 is not going to cause significant increase in atmospheric
concentration of gases and will not result in heat island formation as adequate
landscaping has been provided.

Mitigation Measures for Air Pollution during Construction Stage

Air quality around the project site will be impacted during construction stage. Various
construction activities especially related to handling of loose material are likely to
generate fugitive dust that will affect the air quality of the surrounding area of the
project site. To minimize such impacts following measures has been proposed:

= All the loose material either stacked or tv spotted-will be provided with suitable
covering such as tarpauhn etc. ‘ % ' :

= Water sprmklmg shall be done
‘anticipated.

= To minimize the occupational he

mask shall be provided to the

activity.

e dust generation is

I protective gears i.e.
in dust generation

(EIA)-026/2014-2015/AUG 14 IND TECH HOUSE CONSULT
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Mitigation Measures for Air Pollution during Operational Stage

Operation of DG Sets is the only source of air pollution during operational phase.
Sufficient stack height 6 m above tallest tower will be provided for proper dispersion
of pollutants. Also, it is proposed to minimize air pollution by providing plantation as
buffer on the periphery of the project site and on the open spaces. An area of
'24003.3 m? has been kept for green development & plantation purposes.

14.2 WATER ’POLLUTlON

The source of water pollution during construction and operation phase is due to
waste water generated from toilets and washing.

14.3 NOISE ENVIRONMENT

It is envisaged that within the Group Housing complex there shall be maximum
movement of light motor vehicles like cars and 2-wheelers which will lead to some
increase in noise levels. It is proposed to minimize the noise levels by providing
plantation as buffer on the sides of internal roads, on the open spaces inside and
around the periphery of whole complex. Proper maintenance of the internal roads
will also be carried out and Informatory signboards shall be provided to encourage
vehicle owners to maintain their vehicle, not to blow horns and follow the emission
standards fixed by Government Authorities.

DG sets will be kept in the acoustic chamber and ambient noise will be within the
CPCB standard limits. S e SR

Mitigation Measures?fér Noise Pollution during Construction Stage

During the construction stage, expected noise levels shall be in the range of 80-85
dB {A) which will decrease with increase in distance as per the Inverse Square Law.
Administrative as well as engineering control of noise will be implemented. Isolation
of noise generation sources and temporal differentiation of noise generating activities
will ensure minimum noise at receiver's end. To prevent any occupational hazard,
ear muff / ear plug shall be given to the workers working around or operating plant
and machinery emitting high noise levels. Use of such plant or machinery shall not be
allowed during night hour. Careful planning of machinery operation and scheduling of
operations shall be done to minimize such impact.

Mitigation Measures for Noise Pollution during Operation Stage

It is envisaged that there shall be maximum movement of light motor vehicles like
cars and 2-wheelers which will lead to some increase in noise levels. It is proposed
to minimize the noise levels by providing plantation as buffer on the open spaces and
around the periphery of whole complex. Inforfn: signboards shall be provided to
encourage vehicle owners to maintain théipye dlow horns and follow the
emission standards fixed by Governmenity '

DG sets will be képt in the acousti
CPCB standard limits.

e will: be within the

(EIA)-026/2014-2015/AUG 14
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15.0 CONSTRUCTION MATERIALS

The following construction materials are required for residential construction;

Coarse sand

1 11. P.V.C. conduit
2. “Fine'sand. 12. MCBs/DBs
3. Stone aggregate 13. Overhead water tanks
4. Cement 14. Pavors
5. Fly Ash 15. Cong, Cl, Gl, CPVC, UPVC pipes
6. Reinforcement steel 16. Sanitary fittings & fixtures
7. Plywood & steel shuttering 17. Stainless steel sink
8. Pipe scaffolding (cup lock system) 18. Glass
9. Bricks 19. Joinery hardware
10. Marble/vitrified/ceramic floor & wall 20. Aluminium Frames
tiles 21. Electrical equipments, fittings &
fixtures.

16.0 LIST OF MACHINERY USED DURING CONSTRUCTION

(i) Dumper- : ;
(i) Concrete mixer with hopper
(iii) Excavator

(iv) Concrete Batching Plant
(v) Cranes

(vi) Road roller

(vii) Bulldozer ,

~(viii) Tower Cranes

(ix) Hoist =

(x) Labor Lifts

(xi) - Concrete pressure pumps
(xii) Mobile transit mixer

17.0 PROJECTCOST:

The total construction cost of the Group Housing project is approximately Rs. 597

Crore.

ITC/PRI(EIA)-026/2014-2015/AUG 14
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TERMS OF
REFERENCE

TERMS OF REFERENCE

The generic structure of the EIA report shall be as per the guideline as prescribed in
Appendix 1l of the Gazette Notmcatxon of the Ministry of Enwronment and Forests, Govt of
India dated 14" September 2006. ~

Introduction

o Purpose of the report

» |dentification of project & project proponent

» Brief description of nature, size, location of the project
and its importance to the country, region

¢ Scope of the study — details of regulatory scoping carried
out

| lmpacts &  Mitigation |
| Measures :

2 Project Description Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details will be provided to give clear
picture of the following:

» Type of project
» Need for the project
e Location (maps - showing general - location, specific
location, project boundary & project site layout)
s Size or magnitude of operation <(incl. Associated
activities required by or for the project
» Proposed schedule for approval and :mplementatlon
| » Technology and process description - :
| » Project description. Including drawings showmg project
layout, components of - project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose
» Description of mitigation measures incorporated into the
project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)
» Assessment of New & untested technology for the risk of
technological failure
3 ~Description of the Study area to be within 10 km of the project site, period —
Environment non monsoon
Parameters of Monitoring:
| Ambient Air Quality e

Ambient Noise Level fﬂﬁ
Ground Water Qua@y’@f‘% ‘
Surface Water Qua‘h ”

Soil Quality

4 Anticipated = Environmental | e Details of | pacts due to

t design,
S, final

e Measures for mi
impacts identified

o Irreversible and  Irretrievable” commitments  of
environmental components

» Assessment of significance of impacts (Criteria for

[TC/PRJ

(EIA)-026/2014-2015/AUG 14
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REFERENCE

» Mitigation measures
5 Environmental - Technical -aspects of monitoring - the effectiveness - of
' Monitoring Program mitigation measures (incl.- Measurement  methodolcgies,
g S | frequency, location, .data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)
6 Additional Studies Risk assessment
7 Project Benefits ¢ Improvements in the physical infrastructure
Improvements in the social infrastructure
» Employment potential —skilled; semi-skilled and unskilied
» Other tangible benefits
8 EMP Description of the administrative aspects of ensuring that
mitigative measures are implemented and their
| effectiveness monitored, after approval of the EIA
9 - Summary & Conclusion  Overall justification for implementation of the project
‘ « Explanation of how, adverse effects have been
» Mitigated
10 Disclosure of The names of the Consultants engaged with their brief
o - | Consultants engaged /| resume and nature of Consultancy rendered

-026/2014-2015/AUG 14
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Annexure-lV: Contour Plan
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Annexure-V: Perspective View of the project
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ANNEXURE -VI
PHASE WISE DEVELOPMENT PLAN
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Annexure-VIl: Layout Plan

SITE LAY-OUT PLAN
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Annexure-VIll: Landscape Plan
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Annexure-IX: Parking and Circulation Plan

Surface parking areas

ITC/PRI(EIA)-026/2014-2015/AUG 14 IND TECH HOUSE CONSULT
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Services Plan

Annexure-X
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Annexure-XI: Construction Photograph

' \"\('Y\\"'Y‘"\"‘Y\"Y'Y’\"\

—3 Phase - | Building

{
<
3
j « Phase - 1l Construction not yet started

A.
N »

IND TECH HOUSE CONSULT

45



L6

M/s ZESTATE MODIFICATION OF GROUP HOUSING PROJECT “ZESTATE” AT TERMS OF
PvT. LTD. KALARAHANGA, BHUBANESWAR, ODISHA REFERENCE
B e A R Al i e s SR b e e s T

Annexure-Xll: Rain water pond for harvesting

NATURAL PONDING DUE TO STROM WATER
AS A SOURCE OF WATER FOR CONSTRUCTION

& c\f‘ KR a‘rt\!

O 'xzu?i‘a**w
= | Regd. No. -13802/18
EXPIRY DATE

% 31.12.28
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Annexure-Xlll: Company incorporation certificatev
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Certificate of Incorporation

Xhr

Corporate [dentity Number U45201OR2007PT0009579 ‘ 2007 - 2008
| hereby certify that Z ESTATES PRIVATE LIMITED is this day incorporated under
the Companies Act, 1956 {No. 1 of 1956) and that the company is private fimited.

et 3k

< 3
xbe

P,
S

Given under my hand at Cuttack this Twelfth day of October Two Thousand Seven.

S,

X

e ;@(:4;‘\;5
(Mohanty Bibekananday
=g B/ Registrar of Comparies

N Mailing Address as perrecord avaiiable in Registrar of Companies office:
‘ Z ESTATES PRIVATE LIMITED |
7 /4 - 34, ACHARYA VIHAR,
o BHUBANESWAR - 751013,
- Qrissa, INDIA
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ANNEXURE-XTIV: Resolution of the Board of Directors
‘ " MINUTE BOOK

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF Z ESTATES
PRIVATE LIMITED HELD AT M/4-34, ACHARYA VIHAR, BHUBANESHWAR-751013,
THE REGISTERED OFFICE OF THE COMPANY, ON JANUARY 4TH, 2013 AT 11:30 AM.

Present Sri Tapan Kumar Mohanty A) - Managing director

Sri Chetan Kumer Tekriwal - Director
Sri Tapan Kumar Mohanty B) - Director
Sri Jagdeep Pahwa - Director
Sri Ravindra Singh Verma - Director

Sri Rohit Dave - Director

Sri Tapan Kumar Mohanty (A), Managing Director of the Company preside the meeting and
took the Chair.

1. Confirmation of thekMinutesfkof the Board Meeting held on 10% January, 2012

The Minutes of the Meeting of the Board of Directors of fhe Company held on 10.01.2012
were read and confirmed and the Chairman of the meeting signed the same.

2. Authorization for signing and execution of Customers' Agreement

Resolved that Mr. Radha Prasad Das or Mr. Satyajyoti Mohanty or Mr Ranjit Mohanty, the
authorized representatives of the Company be and are here by authorized severally and not
jointly to sign customers' agreement and customers' agreement related any documents in
relation to booking of flats for Z-1 Project and as may be required and includes Allotment
Letters, Sale Agreements and any such documents.

Further resolved that Sri Tapan Kumar Mohanty, Managing Director of the Company be and is

here by authorized to certify and submit the aforesaid resolution with different authorities as
and when required.
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Annexure-XV: Previous Environmental Clearance of the project

- STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY (SEIAA), ORISSA
(Constituted vide order No. S.D. 2674 (E) Date 17* Nov. 2008 of
Ministry of Environment & Forest, Govt. of India, Under Environment Protection Act, 1986.)
Or. No. 5RF-2/1, Unit-IX, Bhubaneswar-751022
E-mail seiaaorissa@gmail.com

Ref. No.

e
. %MVMM@:W e
3 ‘Yw

SEIAA-261/10

From
Bhagirathi Behera, IFS A
Director, Environment-cum- »Ei&??
Spl. Secretary to Government :f? heenine Al

& Member Secretary, SEIAA, Orissa
To
~ Sri Tapan Kumar Mohanty. (M.D)
M/s Z-Estates Pvt. Ltd. R . |
M4/34, Acharya Vihar, Bhubaneswar-751013 e
Tel- 0674-2540806, Fax-0674-2540098
E-mail-zestates@zestates.in

Sub: Environmental Clearance for construction of housing colony and shopping mall of M/s
Z-Estates Pvt. Ltd. at Kalarahaga, Bhubaneswar.

Sir,

This has reference to your letter no Nil dated 01.11. 2010 and subsequent letters dated
28.12.2010, dated 07.01.2011, dated 03.03.2011, dated 02.04.2011, dated 02.05.2011, dated
14.05.2011, dated 16.05.2011, and dated 01.07.2011 on the above-mentioned subject I am
directed to say that the State Environment Impact Assessment Authority, Orissa have
considered the application on the proposal for residential complex and shopping mall promoted
by M/s Z-Estates Pvt. Ltd at Kalarahanga, Bhubaneswar, Orissa. There will be blocks of
B+G+12, 6 nos. B+G+14: 17 nos. B+G+19: 2 nos B+G+24: 1 no. Total Plot Area is 105962.07
sqm. Total built up area is 244092.73 sqm. The total makeup water requirement is 773.52 KLD.
Around 928.2 KLD of waste water will be generated which will be treated in a Sewage
Treatment Plant (STP). Treated water will be re-used for dual flushing, green belt and
landscaping. Total solid waste generation will be 2.55 TPD. The power requirement is 110 MW,
The case was placed in the SEAC ‘meeting held on 3 & 4 March, 2011. It was decided to
consider the proposal after receipt. of compliance from the proponent and the proponent will
be invited for presentation. The unibhas furnished certain compliances including BDA approval
letter. The proponent along with the consultant M/s S.S Environics (India) Pvt. Ltd,
Bhubaneswar made a detailed presentation before the SEAC Orissa on 20th & 21 May, 2011
complying to earlier observations of SEAC. The committee decided to consider environmental
clearance for the proposal after receipt of certain informatio: documents from the proponent.
The proponent furnished the desired information/ documen ,he commlttee Verlﬁed the same.
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Based on the information/documents and clarifications provided by the proponent and on
recommendation of SEAC, Orissa the State Environment Impact Assessment Authority. Orissa
hereby accords Environmental Clearance in favour of the project for a period of 5 (five) years
under the provisions of Environment Impact Assessment Notification, 2005 and 2009 and
subsequent amendments thereto under various MoEF, Govt of India circulars thereunder
subject to the following stipulated conditions.

Stipulated Conditions: -
1. GENERAL

i) The applicant (Project proponents) will take necessary measures for prevention, control
and mitigation of Air Pollution, Water Pollution, Noise Pollution and Land Pollution
including solid waste management as mentioned by them in Form-1 Form-1A and
Environment Management Plan (EMP) in compliance with the prescribed statutory
norms and standards.

ii) The applicant will take statutory clearance/approval permissions. from the concerned
authorities in respect of the project as and when required.

(iii) The apphcant will submit half-yearly compliance report on post-environmental
monitoring in respect of the stipulated terms and conditions in the Environmental
Clearance to the State Environmental Impact Assessment Authorlty, (SEIAA Orissa) on
1** June and 1% December of each calendar year.

iv) The project proponent shall obtain Periodic Occupancy Renewal Certificate from the
competent authority at an interval of 3 to 5 years as per the provisions of National
Building Code (NBC) 2005.

v) The project proponent shall comply all the conditions stipulated by the Bhubaneswar
Development Authority, (BDA) in its building plan approval letter issued vide letter
No. BP 2B-3415/10/7398/BP/BDA, Bhubaneswar dated 26.04.2011

v1) The project proponent shall provide 16 (sixteen) mtrs. wide open space all around the
02 (two) nos. of B+G+19, 16 mtrs. wide open space for 1 (one) no. of B-G+24 13 mtrs
wide open space for 17 nos. of B+G+14, and 12 mtrs wide open space for 06 mtrs. of
B+G+12 mitrs. of building blocks for movement of fire engine as per provisions of
National Building Code (NBC)-2005 and as recommended by Fire Prevention Officer,
Orissa

vil) The project proponent shall comply to all the conditions st1pulated by the Flre
Prevention Officer, Orissa.

Viii) The project proponent shall comply to all the conditions stipulated by the Air
Port Authority of India in its NOC for height clearance issued vide letter No.
AAJ/ER/NOC/ (274/10)/200-202 dated 07.02.2011

ix) The applicant will adopt the prescribed norms and standards prov1ded in the National
Buﬂdlng Code of India, 2005 specially relatmg to;

b) Safety of personnel during constructior
c) Day lighting and natural ventilation:
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f) Acoustics and noise control of the buildings.

g) Maintenance and functioning with emissions from generators supplying power to
common space/re51dent1al area in case of power fallure along Wlth fuel handling /
storage ' ,

~h) Installation of lifts and escalators in the buildings :
i) Water supply, drainage and sanitation including solid waste management
J) Landscaping of surrounding areas of the buildings.

IL SPECIAL CONDITIONS
A) CONSTRUCTION PHASE

i) No ground water shall be extracted for the project work at any stage during construction
phase.

ii) Provision shall be made for the housing of construction labourers within the site with
all necessary infrastructure and facilities such as furi for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temp completion of the project. temporary structures to be removed after the
completion of project.

iii) A First-Aid Room will be prov1ded in the project site both during construction and
operation of the project.

iv) All the top soil excavated during construction activities should be stored separately for
use in land filling, horticulture / landscape development within the project site.

v) Disposal of muck during construction phase should not create any adverse effect on the
neighbouring communities and will be disposed off taking the necessary precautions
for general safety and health aspects of people only in approved sites with the approval
of competent authority

vi) Soil and ground water samples will be tested to ascertain that there is no threat to ground
water quality by leaching of heavy metals and other toxic contaminants.

vii)Construction spoils, including bituminous material and other hazardous materials
should not be allowed to contaminate watercourses, ground water and dump sites by
following safe dumping/disposal practice as per statutory rules and norms with
necessary approval of the Orissa Pollution Control Board.

viii) The diesel generator sets to be used during construction phase shall be low sulfur diesel
type and should conform to Environment (Protection) Rules 1986 prescribed for air
emission and noise standards.

ix) The diesel required for operating DG sets shall be stored in underground tanks and if
required, clearance from the Chief Controller of Explosives shall be taken.

X) Vehicles used for bringing construction materials to the site should be in good condition
and should have a pollution check certificate, covered and conform to statutory air and
noise emission standards and should be operated only during non-peak hours of the day.

xi) Ambient noise levels should conform to residential standards both during day and night.
Incremental pollution loads on the ambient air and noise quahty should be closely
monitored during construction phase. Adequate B rSfiTes ;o) ‘be taken to reduce
ambient air and noise level during constructlorL ‘
standards by CPCB/ OPCB
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xii)Fly ash bricks should be used as building material in the construction as per the
provisions of Fly Ash Notification of September, 1999 and as amended thereafter.

- xiii) Ready mixed concrete would be used in building construction

Xiv) Storm water control and its re-use should be as per CGWB and BIS standards for these
applications. :

xv) Water demand during construction should be optimized by adopting best practices
without compromising quality.

xvi) Separation of grey and black water supplies and collection should be done by the use
of dual plumbing line. Grey and black water should be treated separately before
recycling/reuse.

xvii) Fixtures for showers, toilet flushing and drinking water should be of low flow type and
restricted to requirements by use of aerators, avoiding wastage pressure reducing
devices or sensor-based controls.

xviii) Use of glass may be maximum upto 40% of total outer wall area to reduce the energy
consumption and load on air-conditioning, if necessary, high quality double glass with
special reflective coating may be used in the windows.

xix) Roof should meet the prescribed requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material.

xx) Opaque wall should meet prescriptive requirements as per Energy Conservation
Building Code.

xxi) The approval of the competent authority shall be obtained for structural safety of the
buildings due to earthquake, adequacy of firefighting equipments etc. as per National
Building Code of India, 2005 including protection measures from lightning etc. =~

xxii) Regular supervision of the above and other measures for monitoring should be in place

all through the constructlon phase to -avoid dlsturbances and pollutlon to the
surroundings. ;

B. OPERATION PHASE.

1) The installation of the Sewage Treatment Plant (STP) should be certified by a
competent agency and a report in this regard should be submitted to the SEIAA, Orissa
before the project is commissioned for operation Treated effluent from STP shall be
recycled/ reused to the maximum extent possible Treatment of 100% grey water by
decentralized treatment should be done. Discharge of unused treated effluent shall
conform to the norms and standards of the Orissa State Pollution Control Board.
Necessary measures should be taken to mitigate the odour problem from STP.

i) The STP sludge should not be dried nor incinerated within the project site and should
be disposed off as per the norms of SPCB, Orissa.

iii) The project proponent will ensure that under no circumstances, the environment is
polluted due to non-functioning / under performance of sewerage disposal system of
the project. To achieve this, a stand-by STP with similar capacity should be installed to
be put into service during the maintenance / over hauling of the original STP.

iv) The solid waste generated should be properly collected and segregated Wet garbage
should be disposed off to composted and dry/ inert solid waste §b@
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be disposed off to a certified agency for safe disposal. Necessary approval permission
may be obtained from the concerned authorities.
v) Diesel power generating sets proposed as source of back-up power for lifts elevators

and common area illumination during operation phase should be of enclosed type and
conform to Environment Protection (EP) Rules 1986. The height of the stack of DG
sets should be equal to the height needed for the combined capacity of all proposed DG
sets put together and should be more than the highest building height. Low sulfur diesel
should be used. The location of the DG sets may be decided in consultation with Orissa
State Pollution Control Board. Care may be taken to avoid disposal of smoke /pollutants
from DG sets in the residential area.

vi) Noise should be controlled to ensure that it does not exceed the prescribed standards.
During night time, the noise levels measured at the boundary of the siles shall be
restricted to the permissible levels to comply with the prevalent regulations.

vii) Green-belt & avenue Plantation of trees over at least 20% of the site area shall be done
using native tree species/plants improving greenery & aesthetics considerations in the
keeping in view whole campus. Professional landscape architects should be engaged to

- design the green layout to provide for multi-tier plantation and green fencing all around,
mitigating various environmental parameters like dust, noise, emissions etc. and
pathway for joggers. '

viii) Rain water harvesting for roof run—off and surface run-off, as plan submm:ed should be
implemented. Before recharging the run off, pretreatment must be done to remove
suspended matter, oil, grease and other soluble components as per norms. Rainwater
recharge should be through specified recharge pits of required numbers. The surface
runoff water should be stored suitably treated and reused for landscaping, The bore-
well for rainwater recharging should be kept at least 5 metres, above the highest ground
water table. The technology may preferably be adopted from a commercial firm with
performance guarantee.

ix) Weep holes in the compound walls shall be provided to ensure natural drainage of
excessive rain water in the pro project area during the monsoon period after the
harvesting operations Care must be taken so that there is no water logging in the
territory and drainage is 100%.

x) The ground water level and its quality should be monitored regularly in consultation
with Central/State Ground Water Authority.

xi) Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avo1ded Traffic congestlon shall be av01ded inside the project site.
The area ear marked for parking shall not be used for any other purpose. Alternate entry
and exit must be provided to handle excess traffic and emergency situations.

xii) A Report on the energy conservation measures confirming to energy conservation
norms finalized by the Bureau of Energy Efficiency should be prepared incorporating
details about building materials & technology, R & U Factors et
SEIAA, Orissa in three months time before operatlon/hablggff

xiil) Provisions of solar hot water storage/supplies at the rgg )
statutory norms of CPCB/MoEF/SPCB, Orissa.

5
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xiv) Energy conservation measures like installation of CFLs/ TFLs for lighting the areas

outside the building should be integral part of the project design and should be in place
before project commissioning. Used CFLs and TFLS should be properly collected and
disposed off/sent for recycling as per the prevailing guidelines /rules of the regulatory
authority to avoid toxic contamination. Use of solar panels may be adopted to the
maximum extent possible, especially for street lights.

xv) The building blocks should have adequate distance between them to allow movement

of fresh air and passage of natural light, air and ventilation.

xvi) The funds earmarked for the environment protection measures shall be judiciously

utilized. Under no circumstances this fund shall be diverted for other purposes like
Annual allocation and maintenance /monitoring etc. and expenditure for this fund
should be reported to the SEIAA, Orissa.

xvii) The need of the local people should be appropriately addressed in the CSR activities to

be undertaken in the area. An action plan in this regard should be prepared and
submitted.

The above mentioned stipulated conditions shall be complied in time bound manner. Failure to
comply with any of the conditions mentioned above may result in cancellation of this
environmental clearance and attract action under the prov151ons of Environment (Protection)

Act, 1986.
Member Secretary
Memo No /Dt.
Copy to
1. Ministry of Environment & Forests, Govt. of India, Paryavaran Bhawan, CGO
Complex, Lodhi Road, New Delhi for kind information
2. Principal Secretary, Forests & Environment Dept., Government of Orissa for kind
information.
3. Chairman, State Pollution Control Board, Parivesh Bhawan, A/118, Nilakantha Nagar.
Unit-8, Bhubaneswar for kind information.
4. Chief Conservator of Forests, Regional Office (EZ), Ministry of Environment &
Forests, A-31, Chandrasekharpur, Bhubaneswar for kind information.
5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East ArJun
Nagar, New Delhi-110032 for kind information.
6. Vice Chairman, Bhubaneswar Development Authority. Akash Sobha Building,
Secretariat Marg, Bhubaneswar-751001 for kind information.
7. Chief Engineer, PH (Urban), Orissa, 1 Floor, Heads of Dept. Building, Bhubaneswar—
751001 for kind information.
8. Chief Engmeer—cum—Member Secretary, Orlssa Water Supply & Sewerage Board Satya
Nagar, Bhubaneswar-751007 for kind information.
9. Collector & District Magistrate, Khurda for kind information and necessary action.
10. Chairman/Member/Member Secretary, SEIAA for kind info
11. Chairman, SEAC/Secretary, SEAC, Paribesh Bhawan, A7 a Nagar, Unit-
VIII, Bhubaneswar for kind information.
12. Guard file for record...
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ANNEXURE-XVI: NOC for Extraction of Ground Water

CENTRAL GROUND WATER BOARD
No.-5-22/SER/CGWA/2010-1525
Government of India
Ministry of Water Resources
South Eastern Region
Bhujal Bhawan
Khandagiri
Bhubaneswar 751030
Orissa
Date:- 27/28.09.2010

To,

M/s Z ESTATE PRIVATE LIMITED,
M4/34, Acharya Vihar,

Bhubaneswar — 751 003

Sub: NOC for withdrawal of Ground Water for Industrial use.
Ref: your application letter-Nil dt:- 16.09.2010

Sir, ~

With reference to your letter cited above, you are required to submit the application form in
prescribed format (to be downloaded from CGWA Webste: www.cgwb.gov.in) alongwith the
following reports/ documents for withdrawal of ground water for industrial / infrastructural
use.

1. The detailed hydrogeological investigation report, depicting the present ground water
condition in and around the area along with she chemical quality, has to be submitted to CGWA..
You need to have a detailed site specific hydrogeological investigation keeping in view of your
present water requirement / utilization for the plant from ground water sources and further
demand for future expansion thereof. Hydrogeological report should clearly depict the ground
water resources availability within a radius of 10km of your site taking into consideration
details of ground water withdrawal made by different major and medium/small scale ancillary
industries etc. The relevant hydrogeological data, thematic maps on hydrogeology, depth to
water level, water table contour and aquifer parameters based on pumping test data and
chemical analysis data should also be incorporated in the detailed hydrogeological report.

2. You are also to submit a copy of referral letter from MoEF or any other statutory
organization, as the same is mandatory for scrutiny of your proposal

Hence, you are advised to comply with the above and submit the above documents/reports ir:
duplicate for further consideration of the proposal by CGWA. ‘

e
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Annexure-XVII: Power Supply Connection
CENTRAL ELECTRICITY SUPPLY UTILITY OF GRISSA
Head Offer IDCO Tower, Janpath, Bhubaneswar-751022
Telephone — 43721Fax: 2543121

No. CEBUNTECH/Z Estate/431/9316 Dt-31/03/14
To,

The Director

GRIDOO, Bhubaneswar.

Sub: Release of power for power supply so 13.5MVA load in phased manner at 33KV to the
housing project over BDA permitted Plot No-245, 242, 239, 241, 234, 237, 132, 236, 134 etc
at Kalarahanga, BBSR Of M/s Z Estate Pvt. Ltd. for residential and commercial purpose under
electrical section Kanae Vihar (Existing consumer No-1323 S.1)
Ref: Letter No-67, -13.1.14 of SE EC-LHBSK
Sir, ~
With reference to the above, please find enclosed herewith the application Form-2 duly
signed by the applicant for availing power supply to 13.3VIVA load in following phased
manner at 33KV to the housing project over BDA permitted Plot No-245, 242, 239, 241, 234,
237, 132, 236, 134 etc at Kalarahanga, BBSR of M/s Z Estate Pvt. Ltd. for residential and
commercial purpose under electrical section Kanae Vihar (Existing consumer No-1323 S.1)
» 1% phase = 3.0 MVA in December-2014
> 2" phase = 6 MVA in Deamber-2016
> 3" phase = 9.5MVA(Total) in December-2019
> 4% phase = 13.5 MVA in December-2022
As regards to source of supply, it is proposed to provide power at 33KV from
220/132/33KV Chandaka Grid S/S on proposed 33KV feeder through U.G. Cable with
provision of 33KV Bay at their own oust and arrangement.
It is requested to release power of 13.5MVA load in favour of MS Z Estates Pvt. Ltd in
phased manner, if feasible, for further action at this end.
Yours faithfully
Encl: As above (Fom No-2)
Co Sr. General Manager (Tech)
‘ - ~ ; - CESU, BBSR
Memo- 9317 (3) ' - Dated—31/3/14
Copy to the GM, EC-1, BBSR /Manager (Elcct) BCDD-II, BBSR/CGM (Comm),
CESU BBSR for Informatlon sad necessary action. ;
Sr. General Manager (Tech)
CESU, BBSR
Memo- 9318 (3) Dated —31/3/14
Copy to the St. GM (TP&C), OPTCL, BBSR / CGM (O&M) OPTCL, BBSR / Sr.
GM OPTCL, BBSR for information and necessary action.
Encl: as above Sr. General Manager (Tech)
CESU, BBSR

Dated — 31/3/14
R for formation &

Memo No. 9319

Copy to the M/s Z Estates Pvt. Ltd. M/4- 34 A
necessary action.

aal hanger (Tech)
. CESU, BENR

ITC/PRJ(EIA)-026/2014-2015/AUG 14
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Annexure-XVIII: EIA Consultants Certiﬁcation

National Accreditation Board

for Education and Training
NABET

NABET/EIA/03/12/013 March 30, 2012
The Managing Partner

Ind Tech House Consult

G-8/6, Ground Floor, Sector-1,

Rohini, New Delhi-110089

[Kind Attention: Mr. Suman Banerjee)

Dear Sir,

OCI‘-NABET Scheme for Accreditation of EXA Consultant Organization

This is with reference to your application for QCI-NABET Accreditation as EIA Consultant
‘Organization.

We are pleased to inform you that based Document & Office Assessments, the Accreditation Committee
has recommended conditional accreditation of Ind Tech House Consult as per the scope given in
Annexure I (A & B). Also find attached herewith the following: ‘
a. Detailed terms & conditions of accreditation (Annexure IT).
b. Results of various aspects of assessment of your organization (Annexure III).
c. The format which is to be followed for mentioning the names of the experts involved in the
EIA ports prepared by you (Annexure IV).

Please confirm the correctness of spellings of the names of the experts mentioned in Annexure T B.
Please check the QCI website for the Minutes of the Accreditation Committee Meeting held on February
14,2012 for observations related to your application for compliance. You are also advised to visit QCI
website to check clarifications on the Scheme issued from time to time for necessary actions at your
end.

The accreditation of your organization will be for a period of three years starting January 31, 2012. The
annual renewal of the accreditation will be confirmed after surveillance assessment every year.
Surveillance assessments will be conducted to ensure compliance with NABET Scheme including the
details mentioned in your Quality Manual and the terms & conditions mentioned in Annexure I1.

May we request you for an early payment of the annual fees and vour confirmation of acceptance of the
terms and conditions attached. This will enable us to issue you the requisite accreditation certificate.

We thank you for your esteemed support in making this scheme successful

d for your participation in
this national cause. :

Thanks, and best regards,
Yours sincerely,

(Vipin Sahni)
Director

23379321, 2337 8057 Fax. +91-11-2337 9621, e-mail: nabet@qcin.o

ITC/PRJ(EIA)-026/2014-2015/AUG 14
IND TECH HOUSE CONSULT
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M/s ZESTATE - MODIFICATION OF GROUP-HOUSINIG PROJECT “Z ESTATE” .~ - 'TERMS OF
PvT.LTD AT KALARAHANGA, BHUBHANESHWAR, ODISHA ] . REFERENCE

QCI-NABET Scheme for Accreditation of EIA Consultant Organizations
Annexure [-A
Name of the Consultant: Ind Tech House Consult

G-8/6, Ground Floor, Sector-1 11,
Rohini, New Delhi-110089

Sectors Approved - 02 Nos.

Si. No. | Sector No. | Name of Sector : Category
A/B
1 37 Common Municipal Solid Waste Management Facility | B
(CMSWMF) - '
2 38 ‘| Building and large construction projects including | B
| shopping - malls, multiplexes, commercial complexes, |
housing estates, hospitals, institutions Sl

Total: 02 Sectors

*Sectors allocated to individual EIA Coordinators ore mentioned in Annexure I-B

Since Ind Tech House Consult has scored less than 60% marks in Office Assessment, the
organization has qualified for Accreditation as Cat. B Consultant only.

(Vipin Sahni)

Director

ITC/PRJ(EIA)-026/2014-2015/AUG 14
IND TECH HOUSE CONSULT
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To
Sri Tapan Kumar Mohanty,
Managing Director,
Z-Estates Pvt. Ltd, M4/34,
Acharya Vihar, Bhubaneswar

Sub:

sir, | o | |
~ This has reference fo yaur letter no ZEP%JMAS!{}GB DATED 10.09. 20?4 and

‘ fsubsequent ciarifscat cm ietter no ZEPL!34~15!025 dated 12 01.2015, letter no. 109-

am dz{ec*;ed to say that the State Envxronment mpac% Assessment Authonty (SE )
Odisha have considered the Environmental Clearance amendment application of M/s Z-
Estates Pvt. Ltd. in its meeting held on dated 22.01.16 & 25.01.16.

M/s Z—Estazes Pvt. Ltd. has proposed modernization cum expansi ion for
coastmcizon of housing coieny and shopping ma {Phase-I & Phse-il) located

otal built u;:s area of the pmgec%‘

anted vide letter no.
L (NOC) was granted

| SEIAA-261/10 dated 16. 08.20
from%?ﬂﬁwﬁeeﬁef no. 24




]xc{tasmpriﬁsmg of 444 dwelling Units, Basement,
ol and Dormitory block have been constructed,
iand and fmancza% constraints the pmjem

‘Club House with s

‘le;:a the pro§ect m phases The present
t n (as 5 part of the earlier

0 ‘a;deveioped Future

ner wm app y separataiy
.;}of phase-l, Phase I

osal (Pha el e

cmp' eted} 73958 9 sgm
(proposed)-111945.98

o ;Pfhase {c
| | Phase-ll

; i} ~|sgm.

. Total=185904. 88(3 sgm

15 nos

1984.51 KLD

and add,, _,bnai ianfacatxons
“ent and along with

ce -venftsatien certification
on 'mentai Ciearance :
the State Exper& Appra isal Cemmaﬁes (SEAC) aﬂ:er due considerations

of the reievant dﬁcuments submitted by the pro;ect progonem and compliance
ver;fzca@:mn cemf;cat on ffem Regienai Offace MoEF&CC, Gowvt. of India observed
: al is well within the permissible

>d by SEIAA and have

(SEIAA) after
‘hereby accords
er the provisions of




on 2006 and 2008 anc% subsequent ameﬂdmenis thereto under various
:csrculars subgect t@ strzct cemp aance of the terms and

003 for kind

, Forests &:Enyi,ronmtem Qe:pi.,,rGe‘vemmem of Odisha for

ollution Control Board, Parivesh Bhawan, A/118, Nilakantha
swar for kind information.

Regional Office (EZ), Mi nistry of Environment &
our, Bhubaneswar for kind information.

Board CBD~mm~oﬁace Gem;}iex East Arjun

ash ‘:;Sebha Bw d ing,

FrSaa—
. U

e

AT ,,A.a
Membaf Secreé:ary
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FORM X

C ERTJF!CA'{E

in respect of existing one block (consisting of 8 nos Wings) of B+G+12 &

B+G+14 muii‘:»storey apartment residential building, one dormitory of G+2, one

~ Club of B+GM ~and  Changing  room  {GF} over  plot
; Me 86 8?’ 88,89, 99;9‘" 4@29 91/3465,92.93,94/4021.95, 95!4539 100,101/2608,104,

10! 5/2 55,106,106/2609.106/2586,106/2587,106/2685,107,187 84

,1“725!1 3{33 725!1837 725:’93? 29@ 73@ 7251297

1287 5/96@ '?47 428 286 & 88 in Mz»«KaIa ahanga,

ere tion or for mater 3l i’temaﬂoh undertaken in
;a”' anga ‘Bhubaneswar is comp?eted under the
fohapatr : (Ermpaneiment No. CA/2001/27454 & Er.
da. Stru twa' | Engineer (Empanelment No. saR/mﬁfam) as
i icate submitted. On | ns;nectioﬂ it is observed the erectic

:ipsr the Cgmp eﬁon :
re-erection or a%temaison undertaken with respect to above plot(s) conform the
‘approved plan and the conditions imposed vide letter No.7398/BDA dt. 26.04.2011
and regularization made vide letter No. ‘%7230)’8‘13}3\ dt. 26.6.176 on deposit of
‘;Czompoundma fee of Rs 890,733/ {Rupees Eight lakhs Ninety thousand Seven

i hundred thi rty mree) fmy The deng > for Residential apariment and

and draihaige system




s

a3 Peﬂodtc msg:«ect;on shai% be made by the Fire Author;ty to ensure the fire sa’f@ty :

At }iea;st:;m%mf:‘ih@sia}né"sh‘aﬂ,;be developed for plantation and landscaping and

aintained.

¢ hall be fssued by the Authority on *he

on ﬁzcer which shall aiso mclude safe
nents f’for such buil d g

er Use other than the purpose for which

N of the NOC gzven by Deputy Fire Preven%mn Officer
Wt 25 02.2016 shall be stri ictly adhered to. '

By approva!of Vi ice-Chairman

Authorised Officer/ Plan gVM‘
Bhubaneswar Development Autmﬂty
> 9y g8 28/
Fire Prevention Officer, BBSR/City Engineer, BMC,
No.2, Nayapa BBSR for mfo;,mat on and

Amherssed offi cer/PlatHing
. Bhubanaswar i:}evelapment Author;ty
. ’
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Re2ME Z Enginesrs Construction (P) Lid. Mail - Acknawledggment Slip for TOR appli
.»“ i K‘-«; (ﬁ"\
/ % - &ﬁ"{‘ﬁ(’{‘ﬁ » . | radha prasad <radhaprasad@2estates in>
& 4/ “‘i:sqmef% uxﬁmt YL
Acknow!edgement Shp for TOR apphcation
monztormg-ec@mc in <momtormg—echc in> ; Thu, Jul 19, 2018 at 8:38 PM

To: radhaprasad@zestates.in
Co: monitoring-ec@nic.in

Acknowledgement Slip for TOR

This is to acknowiedge that the proposal has been successfully uploaded on the
portal. The proposal shall be examined by MS of SEIAA to ensure that required
information has been submittied. An email will be sent for seeking additional
information , if any, within 5 working days. Once verified, an acceptance letter shall be
issued to the project proponent .

Following shouid be mentioned in further correspondences

1. Proposal No. + SIA/ORINCP/28277/2018
2. Gategory of the Proposal I?Eesvt\;gznstmchon Projects and industrial

b

3. Project/Activity applied for : 8(b) Townships and Area Development projects.

Construction of Housing C‘oiony_and
. . Caonvenient Shopping (Phase-ill) of M/s Z-
4. Name of the proposal " Estates Pyt Lid. at Kaiarahanga, Bhubaneswar,

: . ‘ Odisha
5. Date of submission for TOR : 19 Jul 2018
6. Name of the Project proponent-along with contact details

a) Mame of the proponent : Z ESTATE PRIVATE LIMTED
b} Mobile No. : 9437558809

¢} State : Orissa

d) District : Khordha

e} Pincode 1 751013

%&@@Q %\3 e
%W@%f wﬁa‘”‘

hitps:/imail. googte comimailfudi?ui=28ik=dce 1670806 &jsver=LoywDAgGHdw.en &ebl=gmall_fe_180718.14_pBaview=pldmseyg=164b3172ac889... 111



Constriction of Housing Colony and Converijent Shopp ping {P?‘:ase ;’13 of Wi 2

6% A

LRSI,

Ta

v
The Kember Secretary

State Environment Impact Assessment Assthority, Odisha
Bhubaneswar.

Su Subniisson of & application for Environinent Clearance for Proposed Expansion for

Estate, Wt ird, et ?iaiar&mﬂga; &hubaneswar, Qidisha.

Dear Sir,

We dre planining for Censtrutton of Houslng Colony and Cenvenient Shopping
(Phase W of Mis Z-Estates Pv. Ltd. We have alsotapntied :er the clearénes of
' Bhubaneswar Develonm ent Authority reg*&rdsm thie sarmie and & & ma datory to obtain

the Environmentsl Clearance in order to proceed further,

WU,MWWW;—»

Enclosed please find our application copy {Form-1, Form=14, EMP & Questionnaire)
along with necessary annexures. We hope you will find the same in lipe with i

requirements of clearance procedure.

V?e) T%:v

We raguest vou to | Kindiy process s

- Thanking vou,

Q YOurs truty

% o, ﬁ‘ué:}
éﬁi}%ﬁx PR % BAE e

Authorised éggna&my
For BeboriervEiantory

#hs, Z-Estates Pyt Lid,

,\‘ﬂ" @&‘5&??’{,{ CA&?QM g»{ Q£ g@{} @wffw; y &’@w %W ?fﬁ‘ry‘gﬁrw
ooy op ARIL Batiz e, &w&&@‘”é{v&@

PR AT
b Kot 3

Phone | DBV4-2840808, 1 ax o OB74.984 Wl s vz
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EXECUTIVE SUMMARY

BACK GROUND OF PROMOTER:

Z-1, one of the grandest residential projects of Odisha is spread across more than 40
Acres. It is the epitome of class and accomplishment, a celebration of good things in life.
The Global creators of Z-1 bring to you an exclusive lifestyle, built on the foundation of
impeccable architecture and plush amenities. With large open landscape, a clubhouse
that boasts of international luxury, a plethora of outdoor and indoor games,' -a
convenience shopping centre, round the clock facility management and more services
that fulfill your dream of maintaining a premium lifestyle. '

After successfully handing over Advait (Phase 1) to its 444 proud owners, Z-1 now

brings to you a grandiose venture Vyom, a home for extraordinary.

ABOUT THE PROJECT

The proposed site is located at Kalarahanga, Bhubaneswar, Odisha. The Geographical co-
ordinate of the project site is: Latitude - 20° 22’ 0.72" N & Longitude - 85° 50’ 06.28" E.
The project site is well connected with Nandan Kanan road which take towards National
Highway-6 (Kolkata-Chennai Road). Nandan Kanan road is 0.1 Km from proposed site.
The nearest railway station is Mancheswar Railway station at a distance of approx 5.1
Km in South direction. The nearest airport is Biju Patnaik Airport at a distance of approx.
13.5 Km in South West direction from project site. The site is easily accessible from
Nandan Kanan Road.

METEOROLOGY:

The maximum temperature is about 36.0° C and the minimum temperature is 16.0° C
felt in the érea. The-average annual rainfall in.the area vis 1326.16 mm.

THE BUILDING DETAILS OF THE PROJECT:

The proposed project is the Third phase of the building covering a built up area of
2,09,960.21 sgm (including. parking). The first phase building had a built up area
73,958.9 sqm (Occupancy Obtained) & the second phase building had a built up area
1,11,945.98 sqm (which is Under Construction) and the plot area is 1,23,717 sgqm. So
total Built up area for Phase-1 & Phase-II is 1,85,904.880 sgm for which EC was granted
vide Ref no. SEIAA/827, dated 23.02.2016.

Hence total built up area of the proposed project will be 3,95,865.09 sqgm & the revised
plot area is 1,41,590.23 sgm.

Sk

No Particular Existing Expansion Total

1 Plot Area 1,23,717.0 sgm 17,873.23 sgm 1,41,590.23 sgm
2 Built up Area 1,85,904.88 sgm | 2,09,960.21 sgm 3,95,865.09 sgm
3 Green Belt Area 51,852.09 sgm

4 Road Area 22,000.00 sgm

5 E\fgjme”t Parking | 43 319,27 sqm | 46,001.54 sqm 89,320.81 sqm

Water ~
6 Requirement 985.51 KLD 4§6.51 KLD
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7 | Waste Water | 544 84 KLD 602.0 KLD 1312.84 KLD
Requirement

g | Power 5200 KW 3045 KW 8245 KW
Requirement
Dwelling Unit . 586 Unit 1175 Unit

2 589 Unit 635 Units EWS 635 Units EWS

BUILTUP AREA DETAIL PHASE WISE:

, :SL ;DETAIL OF BLDG : TOWER AREA IN. SQM TOTAL BUILT-UP .
No : AREA
STATEMENT OF AREA FOR PH-1 (Completed)
1 | B+G+14 1 10695.75
2 | B+G+14 2 '8551.83
3 | B+G+12 3 6883.42
4 | B+G+14 4 8761.89
5 | B+G+14 5 9498.15
6 | B+G+12 6 7057.98 73958.9 sqm
7 | B+G+14 7 8559.3
8 | B+G+14 8 10670.25
9 | COMMUNITY HALL 2618.13
10 | DORMITORY 662.20
Total Built up Area {Phase-I) 73958.9

k STATEMENT OF AREA FOR PH-II(UNDER

CONSTRUCTION)& PH-III (Proposed)

1 PH-II RESIDENTIAL 111945.98

2 PH-III 139970.59
RESIDENTIAL 139970.59

4 | EWS (G+22) 20159.50

5 | Convenient : 757.03
Shopping Building B2 |

& | Toilet & Dormitory G+l 180.20 321906.19 sqm

7 | Toilet/Driver Rest ’G 55.86
Room

8 | Club House-II G+2 2740.49

9 Parking & Services 45736.54

Total Built up Area (Phase-III) 321906.19

Total Built up Area

395865.09 sqm

Total Built up Area (Phase-I + Phase-1I + Phase-III = 73958.9 + 321906.19 =
395865.09 sqm

REQUIREMENT FOR THE PROJECT:

Power requirement:

The daily power requirement for the proposed expansion Project is preliminarily assessed
as 3045 KW source from CESU of Odisha State Electricity Board In order to meet

emergency power requirements.during-the grid failure, there'is /prows:on of 3 nos. of DG

'set having 500 KVA capacities for power back up’in.th

opos ; dnexpansmn PrOJect




For energy conservation, there will be 120 nos. of Solar Lighting poles (@72 Watt) has
been proposed for Street & common area solar lighting, so
Energy conservation by using Solar Street Lighting = 120 x 72 = 8640 watt = 8.6 KW
Energy conservation by using-Solar lighting for common area = 200 KW

Total Energy Conservation = (200 + 8.6) KW = 208.6 KW

Total Energy saving = 208.6/3045 = 0.0685 x 100 = 6.8 %
~Water requ:rement ' k i
_Fresh make up.of 471. 0 m3/day will be required for the project Wthh will be sourced
from Ground Water Supply: Waste water of 602 KLD will be treated in a STP of 650 KLD
_‘capacity, which includes primary, secondary and tertiary treatment. After treatment the
treated water will be discharge to the Buri Nalla. k
Rain Water will'be harvested through 41 no. of recharging pits.
Fire fighting Installations:
Fire fighting. system will be installed as per recommendation of the Fire fighting Officer,
Odisha and as per the-guideline of NBC (part-4).
Green Belt Development:
Green belt will be developed over an area of 51,852.09 sqm which is 35.40 % of the plot
area; by using the local species like Radhachuda, Nageswar, AkashNeem, Ashok,
Polanga, Karang, Bela, Pijilu, Kaniara, Tagar, Hena, etc.
Solid Waste Management:
From the residential complex solid waste in form of food waste from kitchen and
miscellaneous waste will be gene‘rated @-0.45 kg/capita/day, which will-be about 5225 x
045 = 2‘3k51.~25;kg/day. The generated solid. waste from the residential complex will be
segregated as biodegradable and non-biodegradable. This will be collected in separate
coloured: beans Proper waste management practices will be adopted - during the
collectlon, stormg and disposal of the generated solid waste.
Waste generated from Floating people will be @ 0.15 kg/capita/day, which will be about
166 x 0.15 = 24.9 kg/day. Solid waste from sweeping and Dry Garbage containing non
biodegradable wastes like polythene bags, metal, ceramic Waste, glass etc. shall be
stored in separate garbage .bin ‘and send to approved agency for final disposal. The
biodegradable waste will be converted to manure by an organic waste convertor, which
will be used for landscaping.

Sl. No. | Category Counts (heads) Waste generated
1. | Residents 5225 @ 0.45 kg/day 2351.25
Floating 166 @ 0.15 kg/day 24.9
3. STP sludge - 35
~ TOTAL SOLID WASTE GENERATED | = 2411.15 kg/day

Estimated Project cost:
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Total Capital Cost = Rs 300 Crores
Environment Management Cost = Rs 2.25 Crores




APPENDIX I
(See paragraph ~ 6)

FORM- 1
(I) Basic Information ;
sl Item Details
No. | .
| Name of the project/s Proposed - Expansion for Construction of
R ' Housing - Colony and  Convenient
1. Shopping (Phase-IIT) of M/s Z-Estates
s Pvt. Ltd. at Kalarahanga, Bhubaneswar,
Odisha.
2. | S. No. in the schedule _ | 8 (a): Building & Construction Project
Proposed capacity/area/length/tonnage | Plot Area = 1,41,590.23 sgm
3. to be handled/command area/lease | Built UpArea = 3,95,865.09 sgm
area/number of wells to be drilled
4, New/Expansion/Meadernization ¢ Expansion
5. | Existing Capacity/Area etc. Existing Built up Area - 1,85,904 .88 sam
5. Category of project i.e. *A’ or ‘B’ Category B
7 Does it attract-the general condition? If | No
) ves, please specify.
s Does it attract the specific. condition? If | No
) yes, please specify.
Location ' Mouza- Kalarahanga
Plot/Survey/Khasra No. ‘ '
Village - R Kalarahanga
10, Tehsil Bhubaneswar
-+ District - Khurda
State Odisha
Nearest railway station/airport ~along | Nearest Railway station: The nearest
with distance in kms. ' railway station is Mancheswar Railway
station at a distance of approx 5.1 Km in
South direction
11, Nearest Airport: Biju Patnaik Airport at'}.
a distance of approx. 13.5 Km in South
West  direction from project site.
(Source of information:~ Google
Image)
Village Panchayats, Zilla Parishad, | Bhubaneswar Municipal Corporation
1. Municipal  Corporation, Local body Vivekananda Marg, Bhubaneswar -
(complete  postal  addresses with | 751014
telephone nos. to be given)
13. | Name of the applicant M/s Z-Estate Pvt. Lid.
14, RegisteredAddress : M4/34,  Acharya Vihar, Bhubaneswar-

751013

Address for correspondence:

M4/34, Acharya Vihar, Bhubaneswar-

Page |1




15, 751013
Name Sri Tapan Kumar Mohanty
Designation(Owner/Partner/CFO) Managing Director
Address M4/34, Acharya Vihar, Bhubaneswar-
751013 .
1 Pin Code 751013
E-mail zestates@zestates.in
| Telephone No. 0674-2540806/ 9437558809
Fax No. 0674-2540698 '
Details of alternative sites examined, if | Nil
16. | any. Location of these sites should be
'shown on a topo sheet.
17. | Interlinked Projects No
18 Whether  separate  application  of | Not applicable
" | interlinked project has been submitted?
19. | If yes, date of submission NA
20 -~ If no, reason This is a new project and there is no
' interlinking.
Whether the proposal involves | No
approval/clearance under:
The forest (Conservation) Act, 19807?
21. | The Wildlife (Protection) Act, 19727
The C.R.Z Notification, 19917
¥ yes, details of the same and their
status to be given. ;
: ‘Whether there is any Government  No
22. Order/Policy relevant/relating to the
~site? .
23. | Forest land involved(hectares) No
Whether there is any litigation pending'| No
against the project and/or land in which
the project is proposed to be set Up?
Name of the Court
24, T
Case No.
Orders/directions of the Court, if any
and its relevance with the proposed
project.
25 Project cost 300 Crores

Page |2




(1) ACTIVITY

Construction, Operation or decommissioning of the Project invelving actions,
which will cause physical changes in the locality (Topography, land use,

changes in water bodies, etc.)

Si. | Information/Checklist Yes | Details thereof (with approximate

No | confirmation - ‘ S | /No | quantities  /rates,  wherever

‘ ' ‘ possible) with  source of
information data

1.1 | Permanent or temporary change | Yes Change in land use from vacant
in land wuse, land cover or barren land to residential Building

| topography -including: increase in project.
intensity of land use (with respect Total land required for this proposed
to local land use plan) project is 3,95,865.09 sg meters.

1.2 | Clearance of existing Land, | No | The construction area o% the project
vegetation and building? does not reqguire any clearance of

existing lLand, Vegetation & Building
as it is a barren land.

1.3 : Creation of new land uses? Yes | Change in land use from vacant
barren land to residential Building
project.

1.4 ' Pre-construction investigation Yes | Borehole has been mmade and soil

e.g. borehole, soif testing? testing has been carried out to assess
: ‘ o the strength of soil for laying down
, , - | foundation structures. ‘

1.5 | Construction works Yes | Construction of Residential building,
EWS Building, Convenient Shopping
Centre, Utilities Block, STP, Solid
Waste collection and processing
facilities, parking, Internal roads for
movement inside the site will be
constructed.

1.6 | Demolition work No | There is no building or any other
structure present on the proposed

| project site. So demolition work is not
needed.

1.7 | Temporary sites wused for| Yes Temporary sheds will be constructed
construction works or housing of for material storage,  security guard
construction workers? post, Office purpose and same will be

demolished after the site
development.

1.8 { Above ground buildings, Hemseproposed to construct residential
structures - or earthworks onstructio roject within the site &
including linear structures, cu es . which involves
and fill or excavations d construction, solid

area, STP efc.
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Excavation for pile foundation of
structure will be carried out.

disposal of solid waste or liquid
effluents?

1.9 | Underground works including| No |No underground works including
mining or tunneling? mining/tunneling required.
1.10 | Reclamation works? No | There Is no reclamation work in the
BEE R N o : project site. ’
1.11 | Dredging? No | No dredging work is required in the
project development.
1.12 | Offshore structures? No | No offshore structure is required in
: the project development.
1.13 | Production and manufacturing No | Not Applicable ~as the proposal
processes? pertains to construction of Residential
complex.
1.14 | Facilities for storage of goods or | Yes | Separate store for raw material like
| materials? cement and other  construction
materials will be made within the
project premises. Bricks®and steel will
be {aid in open. This shali be restricted
to Construction Phase only.
1.15 Facilities  for  treatment or| Yes : Solid Waste:

The solid waste generated from the
project will be in the form of:
Construction Waste:

Left over cement and mortars, cement
concrete blocks, aggregate, sand and
other inorganic material will  be
recycled and reused.

The non-biodegradable waste and
other packaging material will be soid
to the authorised recyclers.
Operational Phase:

Solid waste generation will be about
2411.15 kg/day and which will be
collected separately as Bio-degradable
and Non-biodegradable waste as per
the Solid Waste Management Rules,
2016. The non-biodegradable and
recyclable waste would be handed
over to authorised recyclers. The
biodegradable waste along with sludge
from STP would be reprocessed to
compost.

Liquid effluents:

~1-During construction phase, sewage

I.be treated and disposed through
tanks with soak pits. The waste |
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water in operation phase will be
treated in a STP of ~650 KLD
capacities and the treated sewage will
be reused for toilet flushing, cleaning,
and horticulture at Residential colony
& toilet flushing at adjacent school,
rail Corridor green belt and other
operational requirements.

Facilities for long term housing of

1116 No .| The proposed project is a residential
operational workers? construction project and. operational
day to day workers will be hired
locally and therefore no
accormmodation facility proposed for
operational workersy
1.17 New road, rail or sea traffic| Yes | With full set up of this residential
during construction or operation? colony, there shall marginal increase
in road traffic,c, due to daily
communication of residents.
1.18 | New road, rail, air waterborne or . No Existing road infrastructure shall be
other transport infrastructure used,
Including new or altered routes
and stations, ports, alrports ete?
1.19 ' New or diverted transmission| No |No new or diverted ~external
lines or pipelines? | transmission lines or pipelines will be
‘ B developed only internal sewage, water
lines, storm water network, electricity
, ‘ , wire lines will be develeped,
1.20 Impoundment, ~damming, | No | No impoundment, damming,
L culverting,  realignment or other culverting,  realignment  or  other
changes to the hydrology of ' changes to the hydrology of surface
watercourses. oraquifers? water courses is proposed,
1.21 Stream crossing? No | There are no streams crossing within
‘ ‘ R the project site.
1.22 | Abstraction or transfers of water | Yes During construction phase, '84.1 KLD
from ground or surface waters? amount of water will be required
which will be sourced through Private
Tanker,
During operation phase, water supply
‘will be sourced through Ground Water
Supply. About 471 KLD fresh water
will be required during operation
phase of the project. Relevant
permission . from = the = respective
authorities shall be obtained.
1.23 ; Changes in water bodies or the | No | The proposed project will be carried

out with well planned construction

land surface affecting drainage or
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run-off?

activities, to ensure no or negligible
interruption of the natural drainage
pattern.

Any-other-actions?

1.24 | Transport  of ‘personnel - - or | Yes | Transportation of personnel/material
materials = for . construction, | during the construction and operation
operation or decommissioning? phase is  envisaged. In  the

construction - phase,-  approx. 12
trucks/day- = is envisaged for
transportation of .materials. Vehicles
to be used will have valid PUC. "

1.25 | Long-term dismantling or| No | Not applicable since there is no
decomymissioning or  restoration dismantling involved in this project.
works?

'1.26 | Ongoing activity during | No  Not applicable
decommissioning which  could
have an  impact on the
environment?

1.27 : Influx of people to an area in| Yes During Construction phase, about 29%
either temporarily or labourers (skilled/unskilled) will he
permanently? there at site. Most of unskilled

fabourers  will be sourced locally.
However once Residential & EWS unit
| is developed, 5225 nos. of population
will be staying there as a permanent
resident.
1.28 | Introduction of alien species? No - | Mostly local species will be planted in
L s | green belt development.
1 1.29 ;Loss of native species or genetic | No | There will be no impact on the native
diverSity? ‘ species or genetic diversity.

1.30 No | Not applicable

2. Use of Natural résources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are non-
renewable or in short supply):

. Sr. | Information/checklist ' Yes Details thereof {with approximate |
No. | confirmation /No | quantities /rates, wherever
possible) with source of
information data
2.1 ; Land especially undeveloped or Yes | Around 1,41,590.23 sq meter of land
agricultural land (ha) has  been earmarked for the
o development of residential - colony.
, Land is barren land.
2.2 .| Water (expected ‘ Construction Phase:-
| competing users) During construction phase,  water

supply will be sourced through private
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tanker. About 94.1 KLD of water will
be required during construction phase
-l of the project.
Operational Phase:- :
During operation phase, water supply
will be sourced through Ground Water
Supply. About 471 KLD of fresh water
will be required during - operation
phase of the project.
Relevant permission from ‘respective
authorities shall be obtained.
2.3 | Minerals (MT) No | Not applicable
2.4 | Construction ~material -~ stone, | Yes
aggregates, sand / soil (expected SI. | vaterials Unit Quantity
source — MT) No
1 Fly ash No
Bricks 5194381
2 | Cement Bags 215319
3 | Sand CuMtr | 25871
4 | Chips Cu Mtr i 7625
5 | Steel Ton 1456
2.5 | Forests and timber (source - MT) | Yes | Use of timber shall be as minimal as
S : ~ ‘ ' possible.
2.6 | Energy including electricity ‘and | Yes | The daily power requirement for the
“fuels (source, competing ‘users) proposed Residential  complex s
| Unit: fuel (MT), energy (MW) approximately 3045.0 KW
R (maximum). '
2.7 | Any other natural resources (use | No | Not applicable
appropriate standard units)
3. Use, storage, transport, handling or production of substances or materials

which could be harmful to human health -or-the environment or raise
concerns about actual or perceived risks to human health.

which are hazardous (as per
MSIHC rules) to human health or
the environment (flora, fauna,
and water supplies)

Sr. | Information/Checklist Yes | Details thereof {with approximate
No. | confirmation /No | guantities/rates, wherever
‘ possible) with source aof

information data
3.1  Use of substances or materials, | Yes  This is a residential construction

project and no storage of hazardous
chemicals (as per MSIHC Rules) will
be done, apart from diesel storage for
D.G. Sets which will be operated only
during emergency - and  suitable
.arrangement will be adopted for the
ame. It will be stored in HDPE drums

kept in covered rooms under lock ‘
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and key.

3.2

Changes in occurrence of disease
or affect disease vectors {e.g.
‘insect or water borne diseases)

No

“and  growth

Appropriate mitigation / management
measures will be adopted in both the

{ construction and - operation phases

which will restrict stagnation of water
or accumulation of water within the
site & the surroundings. This will
effectively - restrict ‘the reproduction
of " disease - vectors.
Further, proper waste management
and appropriate sanitation facility will
be provided at site during construction
phase & operation phase.

Good housekeeping and hygienic
measures will be followed during
construction and operation phase to
avoid any cause which can lead to
occurrence of disease,

3.3

Affect the welfare of people e.g.
by changing living conditions?

Yes

The proposed project is a residential
construction project and thereby the
residential facilities will improve and
there will be various ancillary activities
like restaurant, hotels, hospital, retail
shops, convention centre, multiplex,

institutions, shops, private transport
| facilities etc. attached to the project

which. will ‘benefit to the local people
‘and change their fiving ‘conditions.

3.4

Vulnerable groups of people who
~could be affected by the project
e.g. hospital patients, children,
the elderly etc.

No

Not applicable.

3.5

Any other causes

No

. Not applicable.

4.

Production

of solid wastes

decommissioning (MT/Month)

during

construction or operation or

Sr.
No.

Information/Checklist
confirmation

Yes
/Neo

Details thereof {with approximate
quantities/rates, wherever
possible) with S0Urce of
information data

4.1

Spoil, overburden or mine wastes

No

Only construction debris and
excavated soil will be generated as
spoil. The construction debris will be
used for back filling purposes.

4,2

| During construction phase solid waste
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commercial wastes)

generated in the form of construction
debris’s and excavated earth and in
operation - phase domestic = waste
generation in- the form of
hiodegradabfe and non biodegradable
waste, The total amount of solid
waste generated will be approximately
2411.15 kg/day. This contains the
domestic solid waste generated from
the individual household buildings.

4.3

Hazardous ~ wastes (as  per
Hazardous = Waste Management
Rules)

Yes

Used oil will be stored in HDPE drums
in isolated covered facility This used
oil from the D.G. Sets will be sold to
the SPCB approved recyclers, as per
Hazardous waste Rules 2016. Also
there will be discarded fue! filters and
oil  filters, discarded  generator
batteries and which will constitutes
hazardous waste, which shall he
managed as per Hazardous waste
Rules 2016.

4.4

Other industrial process wastes

No

Not applicable.

4.5

Surplus product '

No

Not applicable.

4.6

Sewage sludge or other sludge
from effluent treatment

Yes

The sewage sludge generated from

{ operation phase will be used as

manure in the green belt. Around STP
sludge of 35 kg/day will be generated.

4.7

Construction or'demolition wastes

Yes

Construction waste will be used for
roads and as fill material for leveling

cand road, and low lying area within

the project site.

» The recyclable wastes {metal,
wood, etc.) will be sold to the
vendors.

s+ The inert waste (brick, masonry,
concrete, etc.) will bhe used for
road making and land filling within |
the site itself.

«  Construction waste shall be deait
in accordance to Construction and
demolition waste 2016.

4.8

Redundant machinery or
equipment

There will not be any redundant
machinery or equipment used at site,

Contaminated soils o
materiais

Proper care will be taken to avoid
contaminated soil and if oil spilled soil
will be found; the same will be




scrapped off and stored at earmarked
‘ places and sent to disposal sites,

4,10 | Agricultural wastes: ; No | There will be no agriculture waste,
4.11 | Other Solid Waste No | Not applicable

5. ,Reiease of pollutants or any hazardous, toxic or noxious substances to air
{Kg/hr) ' ‘ '

Sr. | Information/Checklist Yes | Details thereof (with approximate
No. | confirmation /No | quantities/rates, wherever |
| possible) with source of
information data

5.1 | Emissions from combustion of | Yes | Total capacity shall be limited to

fossil fuels from stationary or 3x500 KVA. Vehicles shall be used
mobiie sources with PUC.
5.2 | Emissions from production ;| No | Not applicable.
processes
5.3 | Emissions from materials | Yes | The fugitive emission expected from .
handling including storage or construction phase will be dust arising
transport. from material handling and vehicular

emission from transport vehicles.

-{ These include the emissions due to

idling of the vehicles during toading

and unloading activities.

The haul road will be made moist to

avold  the air borne -dust & PUC

certified vehicles will be used.

5.4 | Emissions  from  construction | Yes | Emission is generally expected from

activities including . plant and machineries to  be used  during

eguipment - o construction phase. Proper
‘ ‘ e maintenance will be done to ensure

minimum emission.

5.5 | Dust or odours from handling of | Yes | Dust will be generated  during
materials including construction excavation, backfilling and
materials, sewage and waste transportation of construction related

material activities.

Water sprinkling will be done to
reduce the dust emission. Loose
. material during construction shall be
transported with covered trucks.

5.6 | Emissions from incineration of | No | Not applicable.

waste
5.7 | Emissions from burning of waste | No | No burning of waste in open air will be
‘ In open air {e.g. slash materials, carried out.

construction. debris)

5.8
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6. ;G‘enera'tio‘n of noise and vibration and emissions of light and heat:

‘Sr. -| Information/Checklist Yes | Details thereof (with approximate
No. | confirmation ‘ /No | quantities/rates, wherever
', | possible) with  source  of
, : : information data
6.1 | From operation of equipment e.g. | Yes | Construction phase:
engines, ventilation plant, The significant source of noise
crushers ' pollution will be due to the machinery
‘ used for construction and vehicular
movement.
Operation phase:
During operation phase the main
source of noise will be vehicular traffic
and DG sets. However CPCB approved
silent type DG set will be used.
6.2 | From industrial or similar | No | Not applicable
Drocesses
©.3. | From construction or demolition Yes | Due to construction machinery/vehicle
T N o | movement noise will be generated.
6.4 | From blasting or piling Yes | During Piling operation, latest pile
installation  technigues would be
‘adopted to have negligible impact due
to noise and vibration. ‘
8.5 | From construction or operational | Yes | Minor disturbance due to traffic noise
traffic ‘ : during = construction as all these
1 operations will be carried out in non
peak-hours. ' :
However. during  operation phase,
there shall be marginal rise in Noise
level, Proper traffic management shall
be implemented, to avoid noise
poliution at places,
6.6 | From lighting or cooling systems No | Not applicable.
6.7 | From any other sources No | Not applicable.

- 7. Risks of contamination of land or water from releases of pollutants into the
ground or into sewers, surface waters, groundwater, coastal waters or the

sga;

Sr.
No.

Information/Checklist”
confirmation "%

.| quantities/rates,

Details thereof (with approximate
wherever |

ossible) with spurce of

1#

ormation data
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7.1

From handling, storage, use or

spillage of hazardous materials

Yes

Hazardous waste like used paints and
colors containers and waste oil from
DG Set will be disposed of as per
Hazardous waste management and
‘handling 2016.  Special care shall be
taken to prevent spillages and health

| hazard during handling of this item.

7.2

From discharge of sewage or
other effluents to water or the
land {expected mode and place of
discharge)

No

Sewage water will be treated through
proposed Sewage Treatment Plant to
be developed within the premises
during operation phase. There is no
chance of spillage or discharge of
sewage and all the sewage will be
channelized properly through closed
pipes to the STP. The sewage water
after treatment will be utilized for
toilet flushing, cleaning, and
horticulture at Residential colony.

7.3

By - deposition of = pollutants
emitted to air into the land or
into water -

No

| provision

There is no emission except of D.G.
sets. By use of low sulphur diesel, the
emission from the D.G. sets will be
within norms. However to mitigate
this measures like water sprinkling,
-of  covered - sheds for
construction materials, pfantatson etc.
will-be taken.

7.4

From any-other sources

No

There will not be any other sources,
which will _contaminate land & water
resources. ‘

7.5

Ts there a risk of long term build
up of polfutants.in the

environment from these sources? |

No

There will not be any build-up of
pollutants in the environment from
this project.

. Risk of accidents during construction or operation of the project, which could
affect human health or the environment:

Sr. | Information/Checklist Yes | Details thereof (with approxim

No. : confirmation /No quantities/rates, wherever possil
with source of information data

8.1 | From explosions, spillages, fires| No | This

substances

etc from storage, handling, use
or . production of hazaraoys

;{ge are minimal.

is residential building project and
the chances of explosions, spiliages,

Lt ~construction, all the labours
rovided with suitable personal

equipment  (PPE). . as
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required under the health & safety
norms. Training and awareness about
the safety norms will be provided to
all-supervisors and labours involved |
construction activity,
No major hazardous waste is being
stored within the project site. No
Industrial or process activity is
involved. in this project hence chances
of chemical hazards and accidents are
minimal,
Firefighting equipment’s, required as
per standards, shall be provided.
8.2 | From any other causes No | The major risks involved in the project
would be during construction phase,
working at different  construction
heights and mishaps due to human
errors, bad construction practices and
associated electric hazards.
Al - Safe construction practices &
precautionary ~ measures will  be
adopted and use of PPE will be
mandatory. However, to meet out the
minor incidences: and accidents first
ald -measures at site will be provided.
All safety measures will be in place
prior to commencement of operations
L : , - | 50 as to avoid any Tisk Qf human life.
8.3 | Could the project be affected by | ‘No | Floods:

natural disasters causing » For effective functioning, pre-
environmental  damage (e.q. monsoon and post-monsoon
floods, earthquakes, landslides, checks of the drainage structures
cloudburst etc)? will be undertaken,

e The project has planned storm
water layout in regards to the
peak intensity of the rainfall so far
received as recorded by IMD.

Earthguakes:

The project site comes under seismic

zone-III.

9. Factors which should be considered (such as consequentaa! development)
which ceuid lead to enwronmentajwaffects or the potentia! for cumulative
impacts with other exmtmg ( ﬁl’@@n " ies.in the !ocailty.

Is thereof (with appmximate%
ies/rates, , ‘wherever |
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possible) - with source of

information data

9.1 |lead  to  development  of | Yes | Appropriate infrastructure like roads,
| supporting. facilities, -~ ancillary power supply, waste management and
| development  or development waste water treatment will be
stimulated by the project which developed within the site.
could “have “impact on ‘the During construction skilled, unskiiled
environment €.g.; | and professional work force will be
s Supporting infrastructure hired locally. While during the project
{roads, power supply, waste operation stage for the purpose of
or waste water treatment, day-to-day maintenance, workers will
etc.) be employed. Moreover, more indirect
» Housing development employment will be created as a result
»  Extractive industries of positive induced development in the
s  Supply industries immediate vicinity of project site,
o«  Other
9.2 | lead to after-use of the site, | No | Not applicable.
which could- have an jmpact on
the environment
9.3 | Set a precedent for later| No | Notapplicable.
developments
5.4 | Have cumulative effects due to| No | Not applicable.

proximity to other existing or
planned - projects with - similar
effects
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(I11) ENVIRONMENTAL SENSITIVITY

Name/

SIL. | Areas Aerial distance (within |
‘No, | Identity 15 km.) Proposed project
o , , location boundary
1 |Areas protected under No Not applicable, There is no
1 international conventions, such areas existing within
national or local legisiation for 15 km buffer zone.
their . ecological, landscape,
| cultural or other related value | . v_
2 | Areas which are important or Nandan Kanan | Approx. 4.5 km from the
sensitive for ecological | Botanical Garden® project site,
reasons ) Wetlands, Jagannathprasad | Approx. 6.3 km from the
wat_ercourses or other water PF project site
bgd;es, coastal zone, Chandaka Forest & | Approx. 11.5 km from the
biospheres, mountains, ) o
Elephant Reserve project site.
forests
3 | Areas used by protected, Nandan Kanan Approx. 4.5 km from the
important or sensitive species | Botanical Garden project site.
of f}(}m or,fauné tor br‘eedx“ng, Jagannathprasad | APProx. 6.3 km from the
nest;ng, ,f.oragmg,f .restmg, pE project site,
over wintering, migration Chandaka Forest & Approx. 11.5 km from the
: Elephant Reserve | project site. j
4 | Inland, coastal, “marine  or No Not applicable - E
underground waters ' | |
5 | State /National boundaries No Not present
6 | 'Routes. or facilities used by | Nandankanan - Approx. 100 m  from th—éwi
|the public for access to Road | project site f
{ recreation or~otherftouﬁsn . R i
pilgrim areas
7 | Defence installations No | Not applicable T
. 8 ;’fDensely populated or built-up Bhubaneswar Approx. 12.0 km from the |
| area | project site ‘
19 gAreas occupied by sensitive§ Yes fI’nqt"cdte‘ h
| | man-made land" uses | | 1. Dadhibaban High School
) | (hospitals, schools, places of | | -0.6Km-E.
| worship, community facilities) | 2. Little Steps Pre-School -
| 2.2Km-SE
3. Saraswati Sishu Mandir -
j 2.6 Km - SW
| 4. Kalinga  Institute of |
f Industrial Technology - |
| 3.7Km-sw
| Hospital: !
I, KIMS Hospital - 3.7 Km - |
o oswo |
§ ZR Dental Hospital - 4 3 Km 5
g - SW ‘
|3

. Aditya Care Hospital ,
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forestry,

Areas containing important,

| high  quality or scarce
resources - (ground  water

resources, surface resources,
- agriculture,
fisheries, tourism, minerals)

No

Not applicable,

11

| Areas already subjected to

poliution  or environmental
damage. (Those where
existing legal environmental
standards are exceeded)

No

Naot Applicable,

12

Areas susceptible to natural
hazard which could cause the

project to present
environmental problems
(earthquakes, subsidence,

landslides, erosion, flooding
or . extreme.  or - adverse
climatic conditions)

No

Area is not susceptible o
any natural hazard or
adverse climatic condition, |
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=NVIRONMENT IMPACT ASSESS)
ODISHA, BHU @;@%ﬂg@f \R

Ref. No. 4991, ﬂ/ SELAA
Dt. i’%:ji‘itg 20
SEIAA File No. 30018/02-NCP/04-2019
Sri Tapan Kumar Mohanty, MD,
M/s Z-Estates Pvt. Ltd.

‘M4/34, Acharya Vihar,
Bhubaneswar-751013

Sub:  Proposal for proposed expansion for construction of housing colony and convenient
shopping (Phase-lll) of M/s Z-Estates Pvt. Ltd. At Kal larahanga, Bhubaneswar with
built up area 3,95,865.09 M2- Environmental Clearance Regarding.

Ref Your online application dated 18.04.2019 for issue of EC vide File No
SIA/OR/NCP/30018/2018.

> This has reference to your online application seeking environmental clearance of the
project proposal mentioned above. The proposal falls in the sub category 8(b) of the
schedule of EIA Notification, 2006 as amended from time to time. The proposal has been
uly appraised by SEAC, Odisha on the basis of the documents enclosed with the
appicaton such as Form-1, Form-IA, Conceptual Plan (EMP), Final EIA/EMP Report and
clarifications fumzshed to SEACi SEIAA in response to their observatrons |

Background:

1. This is a proposal for Environmental Clearance for proposed expansion for Construction
of Housing Colony and Conveni ent Shopping (Phase-lll) at Mouza- Kalarahanga,
Bhubaneswar, Odisha.

2. The proposal falls under category ‘B, Section 8 {p) °T ownships and Area Development
projects” of Schedule of EIA Notification 2006 and amendment thereafter.

3. The site is located at Kalarahanga, Bhu@éfm Odisha. The Geographical co-
ordinate of the project site is: Latitude - : i
The project site is well connected with !
Highway-6 (Kolkata-Chennai Road). N
The nearest railway station is Man

i%?: ms@miefﬁ {Juﬁféf the Em,r%mn
No.s.o 12175} dated t

, ,,}si ‘i :

i ‘amaia Qhaagag@wﬁ z;;? aé 3
o ?‘e %}%M Ege«’;{?é"ﬁé} =0

751022,
i sasaaamsg@gmazé com

(
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5.1 Km in South direction. The nearest airport is Biju Patnaik Airport at a distance of
approx. 13.5 Km in the South West direction from the project site. The site is easily
accessible from Nandan Kanan Road.

. The Building Details of the Project:

The proposed 'project is the Third phase of the building covering a built up area of
2,09,960.21 m? (including parking). The first phase building had a built up area
73,958.9 m? {Occupancy Obtained) & the second phase building had a built up area
1,11,945.98 m? (which is Under Construction) and the plot-area is 1,23,717 m2 So total
Built up area for Phase-l & Phase-ll is 1,85904.880 m? for which Environmental
Clearance was obtained from SEIAA, Odisha vide letter no. for Phase - | :SEIAA — 261 /
10, dated 16.08.2011 and for Phase-ll: vide letter no. SEIAA/827, dated 23.02.2016.
Hence the total built up - area of the proposed project will be 3,95,865.09 m? & the
revised plot area is 1,41,590.23 m2.

A comparative statement of the exi isting and proposed project with respect to built up

area as well as other requirements are given below:

Sl Particular Phase-l Phase-l| Phase-lii Total
No. ‘
1. I'Plot Area 1,23,717.0 m? 1787323 m?  1.41,590.23
m.’Z
2. Builtup Area | 73,9589 | 1,11,945.98 | 2,09 960.21 3,95,865.09
m? m? m? m?
3. | Green Belt 30,928.22 m? 20,922.87 m? | 51,852.09 m*
Arez '
4. | Road Area 20,000 m? 2,000.00 m? | 22.000.00 m? |
5. | Basement 24,610.0 | 25371.0m? | 46,001.54 m? | 95,982.54 m?
Parking Area m?
6. | Total Water | 423.51 561 KLD 708 KLLD 1692.51 KLD
Requirement | = KLD | ‘ ‘ ' ,
7. | Fresh Wa:te;r 23417 31079 KLD | 471.0KLD | 1015.96 KLD
Reguirement | KLD ~ ‘
8.  Waste Water | 2623 | 4487KLD | 6020KLD | 1313 KLD
| Requirement | KLD S | |
9 ISTP 270 KLD 580 KLD 650 KLD 1500 KLD
Capacity
10. | Power 2.3 MW 2.9 MW 3.1 MW 8.3 MW
Requirement
11. | Solid Waste 1158 TPD 129 TPD 241 TPD 4.85TPD
Generation
12, Dwelling Unit . 444 Unit 588 Unit 586 Unit 1618 Unit
S 835 Units
EWS




Built up Area Detail Phase Wise:

SL.No. |  Detail ofbuilding | Tower | Areainm? Total built up area
_____ Statement of area for Ph-| (completed) -
1 | BtG+14 1 10695.75
2 B+G+14 2 8551.83
3 B+G+12 3 6883.42
4 | B+G+14 4 8761.89
5 B+G+14 -5 949815 B o
6 | B+G+12 6 7057.98 73,958.9 m?
7 B+G+14 7 8559.3 ~
8 | B+G+14 L 8 - 10870.25
g | Community Hall L ‘ . 2618.13
10 | Dormitory , . 662.20
Total Built up Area (Phase-}) 73,958.9
Statement of area for Ph-] {under construction) & Ph-if {proposed)
1 Ph-ll Residential 111845.9
8
2 | Ph-iil Residental 1399705 | 13997059
9
4 | EWS (G+22) 20159.50
5 Convenient Shopping ' G2 757.03 3,21,906.19 m?
‘ Building : ‘
6 | Toilet & Dormitory G+1 180.20
7___ Toilet/Driver Rest Room | G 55.86
8 Club House-l G+2 2740.49
9 Parking & Services . _ 45736.54
- Total Built up Area {Phase-iil) '3,21,906.19
' e Total Built up Area |  3,95,865.09 m?
Total Builtup Area {Phase-| + Phase-|| + Phase-ll] =73,958.9 + 3,21906.19 =
. 3.9586509m2 B L ]

5 | Requirement for the proposed expansion project:

(i) Power requirement:

The daily power requirement for the proposed expansion Project is preliminarily
assessed as 3045 KW source from CESU of Odisha State Electricity Board. In order
to meet emergency power requirements during the grid failure, there is provision of
3 nos. of DG set having 500 KVA Capacities for power back up in the proposed
expansion Project.

For energy conservation, there will

s

has been proposed for Street & 6

be=420 nos. of Solar Lighting poles (@72 Watt)
mon &

o,

s@i r lighting, so
A 120 x 72 = 8640 watt = 8.6 KW
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(i) Water requirement:
Fresh make up of 471.0 m3/day will be required for the project which will be sourced
from ground water supply. Waste water of 602 KLD will be treated in a STP of
650 KLD capacity, which includes primary, secondary and tertiary treatment. After
treatment, the treated water will be discharge to the Buri Nalla. Rain Water will be
harvested through 41 no. of recharging pits. :

(iiy Firefighting Installations: 5 S : '
: Firefighting system will be installed as per recommendation of the Fire fighting
Officer, Odisha and as per the guideline of NBC (part-4).
(iv) Green Belt Development: : ;
Green belt will be developed over an area of 51,852.09 sgm which is 35.40 % of the
. Pplot area; by using the local species like Radhachuda, Nageswar, Akash Neem,
Ashck, Polanga, Karang, Bela, Pijilu, Kaniara, Tagar, Hena, etc.

(v) Solid Waste Management:
From the residential complex solid waste in form of food waste from kitchen and
miscellaneous waste will be generated @ 0.45 kg/capita/day, which will be about
5225 x 0.45 = 2351.25 kgiday. The generated solid waste from the residential
complex will be segregated as biodegradable and non-biodegradable. This will be
collected in separate coloured beans. Proper waste management practices will be
adopted during the collection, storing and disposal of the generated solid waste

Waste generated from Floating people will be @ 0.15 kg/capita/day, which will be
about 166 x 0.15 = 24.9 kg/day. Solid waste from sweeping and Dry Garbage
containing non bio-degradable wastes like polythene bags, metal, ceramic Waste.
glass etc. shall be stored in separate garbage bin and send to approved agency for
final disposal. The biodegradable waste will be converted to manure by an organic
waste convertor, which will be used for landscaping. ‘

Sl No. |Category | Counts (heads) | Waste generated
1. |Residents |5225 @ 045] 235125
o ; kg/day
2. Floating 166 @ 0.15 kg/day | 24.9
3. | STPsludge 135 . ~ ~
| Total solid waste generated | 241115 kg/day

The ToR for Phase- Iil expansion had been granted by SEAC, Odisha vide letter no. 845
/SIA/OR/NCP /28277 / 2018 / SEAC / 156, dated 12 102015,

Baseline study was conducted during summar season i.e. from March 2018 to May
2018.

ToR compliance regarding detailing of Project proponent, project consultants land
description was compiled.

The proponent has obtained Certified Compliance Report for previous Environmental
Clearance from Regicnal Office, MoEF&CC, Bhubaneswar on 11,12.2018

Estimated Project cost:

Total Capital Cost = Rs.300 Crores PP

Environment Management Cost = Rs.2.2. s 0y S

The project proponent along with their nts- 7&@?}%@ Infra Solutions Pvt. Ltd.
Ghaziabad, Uttar Pradesh and M/s vitach «% nagement Consultancy




Pvt. Ltd., IRC Village, Bhubaneswar, Odisha made a detailed presentation on the
proposal before the SEAC on 12.06.20189.

12. The project proponent furnished additional information / documents on the project to
SEAC for necessary compliance to clarification raised by SEAC on 14.10.2019 &
27.11.2019.

13. The Sub-Committee of SEAC conducted site visit on 25.10.2019 and observed the
following: : o :

a) Green Beit: : ,
~ While the proponent stated to develop necessary green belt in the green belt areas
and plant species in due course for Phase-ll (under Construction) & Phase -l
proposed, Green Belt for Phase — | is virtually absent except decorative plants such
- as Krushna chuda, Ficus panda etc. in the periphery of the boundary of Phase - | and
land scaping. ‘ :

(iy  The width of the area along boundary may be less than a meter even, therefore.
the area covered to have claimed under green belt even with decorative plants
may be much less than the prescribed guidelines. Hence, a compliance in
matter is necessary which may be asked from the proponent.

(i)  Green belt needs to be strengthened with local shade bearing species like
Akashmani, Neem, Ashoka, Kadamba, Pollanga, Bela, Karanj etc. in
consuitation with local DFO for the prescribed area.

(ify  Similar strict adherence for Phase Il & Phase i (Proposed) is necessary for
Greenbelt. Compliance report in context shall be submitted to SEIAASEAC,

b) Fresh water (Ground Water):

The Proponent stated to have three deep borewells for fresh drinking water and two of

them were seen by the Sub-Committee and also visited the Piezometer installed by

the proponent. . , ‘

- The proponent was advised to submit the following: ,

(iy Valid ‘NOC' from CGWA & permission for Water Resources Deptt, Govt of
Odisha for Phase | for which borewell are in use since beginning, shall be
‘submitted for Phase | & IL ‘The project proponent shall also submit the
dimensions of borewells & the water consumption details of last three months,

c) Waste Water: St ‘ ' ; -

The Sub-Committee visited STP installed in their premises. They claimed to have
censumed almost complete waste water after treatment in vehicle {Car) washing &
watering of plants excepting small quantity might be discharged to their own low fying
arzas following vacant for future expansion. They could not satisfactorily reply as to
consumption of complete treated waste water during monsoon. Therefore, they must
be discharging the excess treated waste water to open low lying areas available in
their premises, even though the treated waste water is polluted & contaminated. So,
the proponent needs to submit a detailed workable plan / scheme either for zero
discharge / or discharge to main road side drain through ETP and oil water
separation unit, particularly for monsoon period so that it will not affect the human
health / environment. :

d) Rain Water Harvesting / Recharge Pi
The Sub-Committee of SEAC vis
recharging pits. It was observed
which should be connected to 7 ,
water & run off water is not availab
time frame to execute it for |
Phase-lll expansion. :

o,
i/ water harvesting system & the
f top watermixed with open drain water,
rectly. BUE Water harvesting for storm
e ubmit a workable plan &
n for Phase Il & proposed
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17.

18.
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accords Environmental Clearance to the proje
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e) Solid waste Management:

The proponent claimed to have outsourced for daily disposal of Solid waste being
generated, but no mechanism either at source or at delivery point to outsourcing
agency for separation into Bio-degradable & Non-biodegradable category could be
seen.
Therefore, the proponent need to submit details of collection, segregation and
disposal of solid waste for last three months to the outsourcing agency and submit
the plan / mechanism for separation of solid wastes into Bio-degradable & Non-
biodegradable wastes before disposing to outsourcing agency.

f) Use of Renewable / Solar Energy : ' ;
It is found to be absent for Phase — | completely. The proponent must submit a
system along with the time frame for use of renewal / solar power at least as per the
guidelines & preferably minimum 5% of their total power consumption for Phase | &
similarly for Phase-‘éix& I (Proposed) within a fortnight to SEIAA/ SEAC.

g) DG Set:

‘Location of DG sets (3 Nos.) installed for Phase — | was visited. The stack heights
were found to be inadequate & negligible. The proponent must submit a design as
applicable for such housing projects as per MoEF&CC / CPCB guidelines and DG
rules for all three phases immediately within a fortnight time. Accordingly, they must
replace / correct the stack heights as necessary for the existing area and accordingly
plan for Phase Il & Phase Il
The SEAC in its meeting held on 19-11-2019 decided that the site visit mentioned points
as observed by the Sub-Committee of SEAC shall be complied by the proponent in
addition to non-compliance points as pointed out for taking necessary decision in matter
by the SEAC.
The project proponent furnished necessary compliance as desired by SEAC to the
relevant points pointed out by the Sub-Committee of SEAC committee on 27.11.2019 &
23.12.2018. : :
Considering the information furnished by the proponent and presentation made by the
consultant on behalf of proponent, the State Expert Appraisal Committee (SEAC) after
due considerations of the relevant documents submitted by the project proponent and
clarification/documents furnished to it have appraised the proposal on 24.12.2019 and
recommended for grant of Environmental Clearance for the project valid for a period of -
The proposal for grant of EC was ‘considered by the State Environment Impact
Assessment Authority in the 17" meeting held on dated 14.02.2020 wherein the
Authority after detailed deliberation of the matter has decided as follows: “The PP has
appeared before us to clarify on the reported non-compliance of EC conditions of
Phase-l and Phase-2 of this project. We may address a letter to PP pointing out the
EC conditions not complied with so far, and ask him to furnish a definite time line by
which each of these pending compliances will be made. On receipt of the desired
undertaking / commitment, EC may be considered.”
The SEIAA considered the EC of the expansion proposal on 06.03.2020 after the project
proponent furnished necessary compliance and undertaking / commitment as desired
by SEIAA vide letter dt. 25.02.2020.

The State Environment Impact Assessmen utharity, ¥SEIAA), Odisha after
‘ 08, of SEAC, hereby
years under the
subject to strict

» report of these
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conditions is mandatorily to be submitted by the project proponent to SEIAA at half yearly
intervals by 1%t June and ’151‘{Dec‘e'mber each year:

Stipulated Conditions:

Part A - Specific Conditions: ; :
1. Consent to Establish / Operate for the project shall be obtained from the State
- Poliution Controi Board as required under the Air {(Prevention and Control of Pollution)
Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974.

2. The approval of the Competent Authority shall be obtained for structural safety of

: buildings due to earthquakes, adequacy of fire fighting equipment etc. as per National
Building Code including protection measures from lightening etc.

3. The project proponent shall obtain all necessary clearance/ permission from all
relevant agencies including town planning authority before commencement of work Al
the construction shall be done in accordance with the local building byelaws.

4. The project proponent shall ensure that the guidelines for building and construction
projects issued vide this Ministry’s OM NO.19-2/2013-1A.1ll dated 9th June, 2015, are
followed to ensure sustainable environmental management.

Topography and Natural Drainage

5. The natural drain system should be maintained for ensuring unrestricted flow of water.
No construction shall be allowed to obstruct the natural drainage through the site, on
wetland and water bodies. Check dams, bio-swales, landscape and other Sustainable
Urban Drainage Systems (SUDS) are allowed for maintaining the drainage pattern and
to harvest rain water. Buildings shall be designed to follow the naturai topography as
much as possible. Minimum cutting and filing should be done.

Water Requirement, Conservation, Rain Water Harvesting, and Ground Water

Recharge ‘ ‘ ‘

8. No ground water shall be extracted for the project work at any stage during the

: caﬁfstruc‘tion :phase"éégmmdkwate’rwm be usedduring'co,nstrucﬁon phase, they shall

- Obtain permission from the Water Resource Department, Govt. of Odisha/ CGWE.

7. “As proposed, fresh water ‘requirement from ground water shall not exceed
471 m?® per day.

8. A certificate shall be obtained from the local body supplying water, specifying the total
annual water availability with the local authority, the quantity of water already
committed, the quantity of water allotted to the project under consideration and the
balance water available. This should be specified separately for ground water and
surface water sources, ensuring that there is no impact on other users.

9. The guantity of fresh water usage, water recycling and rainwater harvesting shall be
measured and recorded to monitor the water balance as projected by the project
proponent. The record shall be submitted to the Regional Office, MoEF&CC and
SEIAA, Odisha along with six montnly Monitoring reports.

10. Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and
bathing etc. and other for supply of recycled water for flushing, landscape irrigation,
car washing, thermal cooling, conditioning etc. be'done. ,

11. Use of water saving devices/ fixtures (viz wifh %ﬁ%f'\“%ystems; use of low flow
faucets tap aerators etc.) for water con: on shall” b@gg‘ %@orated in the building
plan. ;

12. Separation of grey and black water should be
- system.'In case of single stack system separ

- giving dual plumbing system be done. . .
13. Water demand during construction shoule

e of ‘dua! plumbing
nes for flushing by

“of pre-mixed concrete.




14.

15.

/95~
curing agents and other best practices referred.

The local bye-law provisions on rain water harvesting should be followed. If local bye-
law provision is not available, adequate provision for storage and recharge should be
followed as per the Ministry of Urban Development Model Building Byelaws, 20186.
Rain water harvesting recharge pits of 41 nos. shall be provided.

Any ground water dewatering should be properly managed and shall conform to the
approvals and the guidelines of the CGWA in the matter. Formal approval shall be
taken from the CGWA for any ground water abstraction or dewatering. The proponent
shall also obtain permission from Water Resources Department, Govt. of Odisha for

. drawal of water.

16.

A complete plan for rainwater harvesting at the proposed site shall be drawn up and
implemented to minimise ground water withdrawal thereby recharging ground water in
the area. The complete rainwater harvesting plan after implementation shall be
submitted to SEIAA. =~ ‘ ; ‘ : , x

Solid Waste Management

17.

18.

19.

20.

- the existing civic capacities of handling ‘and their adequacy to cater to the Municipal

Sewage Treatment Plant

The provisions of the Solid Waste (Management) Rules, 20186, E-Waste
(Management) Rules, 2016, and the Plastics Waste (Management) Rules, 2016 shall
be followed.

Disposal of muck during construction phase shall not create any adverse effect on the
neighbouring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Separate wet and dry bins must be provided in each unit and at the ground level for
facilitating segregation of waste. Solid waste shall be segregated into wet garbage and
inert materials. Wet garbage shall be composted in Organic Waste Converter.
Adequate area shall be provided for solid waste management within the premises
which will include area for segregation, composting. The inert waste from group
housing project will be sent to dumping site.

Any hazardous waste generated during construction phase, shall be disposed off as
per applicable rules and norms with necessary approvals of the State Pollution Control
Board. ‘

A certificate from the competent authority handling municipal solid wastes, indicating

Solid Waste generated from Pproject shall be obtained.

22.

23.

24.

25.

26.

‘conveyed and disposed as per the Ministry o

Sewage shall be treated in STP of capacity 650 KLD and shall be installed before start
of the operation phase of the building. The treated effluent from STP shall be
recycled/re-used for flushing, gardening and DG Cooling. The sewage treatment plant
shall be ensured before the completion of Building Complex.

A certificate from the competent authority shall be obtained for discharging treated
effluent/ untreated effluents into the Public sewer/disposalidrainage systems along
with the final disposal point.

No sewage or untreated effluent water would be discharged through storm water
drains.

The installation of the Sewage Treatment Plant {STP) shall be certified by an
independent expert and a report in this regard shall be submitted to the SEIAA, Odisha
before the project is commissioned for operation. Perjodical.menitoring of water guality
s shiowld be made to

"

of treated sewage shall be conducted. Necessary g
mitigate the odour problem from STP.
Sludge from the onsite sewage treatment, incl

collected,
tral Pubiic
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Health and Environmental Engineering Organization (CPHEEQ) Manual on Sewerage
and Sewage Treatment Systems, 2013. ~ , |

27. The project proponent will ensure that under no circumstances, the environment is
polluted due to non-functioning / under performance of sewerage disposal system of
the project. ‘ : ‘ '

Energy :

28. Com’piiancef with the Energy Conservation Building Code (ECBC) of Bureay of Energy
Efficiency shall be ensured. Buildings in the States which have nofified their own
ECBC, shall comply with the State ECBC. Outdoor and common area lighting shall be
LED. Concept of passive solar design that minimize energy consumption in. buildings
by using design elements, such as building orientation, landscaping, efficient building
envelope, appropriate fenestration, increased day lighting design and thermal mass
etc. shall be incorporated in the building design. Wall, window, and roof u-values shall
be as per ECBC specifications.

29. Energy conservation measures like installation of CFLs / LED for the lighting the area
outside the building should be integral part of the project design and should be in place
before project commissioning. Used CFLs, TFL and LED shall be properly collected
and disposed off/sent for recycling as per the prevailing guidelines/rules of the
regulatory authority to avoid mercury contamination. _

30. Solar, wind or other Renewable Energy shall be installed to meet electricity generation
equivalent to 5% of the demand load or as per the state level/ local building bye-laws
requirement, whichever is higher. Follow super ECBC requirement of ECBC 2017 and
provide compliance report. o , '

31. Solar power shall be used for lighting in the apartment to reduce the power load on
grid. Separate electric meter shall be installed for solar power. Solar water heating
shall be provided to meet 20% of the hot water demand of the commercial and
institutional building or as per the requirement of the local building bye-laws, whichever

~Is higher. Residential buildings are also recommended to meet its hot water demand

~ from solar water heaters, as far as possible, R O . ‘

2. Use of environment friendly ‘materials in bricks, blocks and other construction
materials, shall be required for at least 20% of the construction material guantity.
These include Fly Ash bricks, hollow bricks, AACs, Fly Ash Lime Gypsum blocks,
compressed earth blocks, and other environment friendly materials. Fly ash should be
used as building material in the construction as per the provision of Fly Ash Notification
of September, 1899 and amended as on 27th August, 2003 and 25th January 20186.
Ready mixed concrete must be used in building construction,

33. A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project shall be submitted.

Air Quality and Noise

34. Construction site shall be adequately barricaded before the censtruction begins. Dust
smoke & other air pollution prevention measures shail be provided for the building as
wall as the site These measures shall include screens for the building under
construction, continuous dust/ wind breaking walls all around the site (at least 3 meter
height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing in sand,
cement, murram and other co O terials prone to causing dust pollution at the

 site as well as taking out deb o/ Sand, murram, loose soil, cement, stored
or site shall be covered . yent dust pollution. ‘Wet jet shall be
provided for grinding an surfaces and loose soil shall be
-adequately sprinkled with R

35. All construction and dem

the roads or open space

Nsipue

at the site (and not dumped on
operly disposed. All demolition

N
N




36.

37.

38.

38.

and construction waste shall be managed as per the provisions of the Construction
and Demolition Waste Rules, 2016. All workers working at the construction site and
involved in loading, unloading, carriage of construction material and construction
debris or working in any area with dust pollution shall be provided with dust mask.
Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory
Implementation of Dust Mitigation Measures for Construction and Demolition Activities
for projects requiring Environmental Clearance shall be complied with.

The gaseous emissions from DG set shall be dispersed through adequate stack height
as per CPCB standards. Acoustic enclosure shall be provided to the DG sets to
mitigate the noise pollution. Low sulphur diesel shall be used. The location of the DG
set and exhaust pipe height shall be as per the provisions of the Central Pollution

Control Board (CPCB) norms.

For indoor air quality the vent lati on provisions as per Natlonai Buildi ng Code of India
shall be prov&ded :

Ambient noise levels shall conform to residential standard both dunng day and night as
per Noise Pollution {Control and Regulation) Rules, 2000. Incremental pollution loads
on the ambient air and noise quality shall be closely monitored durmg construction
phase. Adequate measures shall be made to reduce ambient air and noise level during
construction phase, so as to conform to the stipulated standards by CPCB / SPCR.

Green Cover

40.

No tree cutting/transplantation of existing trees has been proposed in the instant
project. A minimum of 1 tree for every 80 m? of land should be planted and maintained.
The existing trees will be counted for this purpose. The landscape planning should
include plantation of native species. The species with heavy foliage, broad leaves and

wide canopy cover are desirable. Water intensive and/or invasive species should not

be used for landscaping. As proposed 35.40 % of plot area shall be provided for green
area development.

- Rainwater from open spaces shall be coliected and reused for fandscaping and other

purposes. Roof top rain water harvesting shall be adopted for the proposed Bui ildings.
Rainwater harvesting at the proposed site shall be implemented. Before recharging the

surface runoff pre—treaimeni must be done to remove suspended matter and oil and
grease. '

Top So;i Preservatxon and Reuse

42.

Tapso! should be stripped to a depth of 20 cm. from the areas proposed for buildings,
roads, paved areas, and external services. It should be stockpiled appropriately in
designated areas and reapplied during plantation of the proposed vegetation on site.

Transport

43,

44.

45.

A comprehensive mobility plan, as per Ministry of Urban Development best practices
guidelines (URDPFI), shall be prepared to include motorized, non-motorized, public.
and private networks. Road should be designed with due consideration for
environment, and safety of users. The road system can be designed with these basic
criteria.

Hierarchy of roads with proper segregation of vehicular and pedestrian traffic.

Traffic calming measures

- Proper design of entry and exit points.

Parking norms as per local regulation
A detailed traffic management and traffic decongestion plan shall be drawn up to
ensure that the current level of service of the roads wthm kms radius of the
project is maintained and improved upon after the imple: i
This plan should be based on cumulative ‘impact
habatat ion bemg camed ou% or proposed to be axrl




‘agencies in this 05 Kms radius of the site in different scenarios of space and time and
the traffic management plan shall be duly validated and certified by the State Urban
Development department and the P.W.D./ competent authority for road augmentation
and shall also have their consent to the implementation of components of the plan
which involve the participation of these departments. , , ,

46, Vehicles hired for bringing construction material to the site should be in good condition
and should have a pollution check certificate and should conform to applicable air and

~hoise emission standards be operated only during non-peak hours. '

Environment Management Plan i : , '

47 An Environmental Management Plan (EMP) shall be prepared and implemented to

~ensure compliance with the environmental conditions specified above. A dedicated
Environment Monitoring Cell with defined functions and responsibility shall be put in
place to implement the EMP. The environmental cell shall ensure that the environment
infrastructure like Sewage Treatment Plant, Landscaping, Rain Water Harvesting,
Energy efficiency and conservation, water efficiency and conservation, solid waste
management, renewable energy etc. are kept operational and meet the required
standards. The environmental cell shall also keep the record of environment
monitoring and those related to the environment infrastructure.

48. The Project proponent has earmarked Rs.2.25 Crores towards environmental
protection measures for the proposed expansion project. The year wise funds
earmarked for environmental protection measures shall be kept in separate account
and should be spend accerdingly and not to be diverted for any other purpose. Year
wise progress of implementation of action plan for EMP shall be reported to the
SEIAA, Odisha, Regional Office, MoEF&CC, Govt. of india, Bhubaneswar, SPCR
along with the Six Monthly Compliance Report.

49. It shall be mandatory for the project management to submit six (08) monthly

~ compliance reports on posts,envimnmental monitoring in respect of the stipulated terms

~and conditions in this ‘Environmental Clearance to ‘the State’ Environment Impact

 Assessment Authority (SEIAA),Odisha, SPCB, Odisha & Regional Office of the
Ministry of Environment & Forest, Odisha in hard and soft copies on 18t June and
1% December of each Calendar Year and shall also upload the compliance report in
the website of the Ministry.

Others
50. Provisions shall be made for the housing of construction labour within the site with all

necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, creche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

51. A First Aid Room shall be provided in the project both during construction and
operations of the project.

52. The company shall draw up and implement corporate social Responsibility plan as per

the Company’s Act of 2013.

. As per the MoEF&CC, Govt. of India Office Memorandum F.N0.22-65/2017-1A.11l dated
15! May 2018, the project proponent is required to prepare and implement Corporate
Environment Respansibﬁ?ty7(CER) Plan. As per para 6(Il) of the said O.M. appropriate
funds shall be earmarked for the activities such as infrastructure creation for drinking
water supply, sanitation, health, education, skill Jﬂ"’?*@pm 1ds, cross drains,
electrification including solar ‘power, solid wasternmianage acilities, scientific
support and awareness to local farmers to incrg%ﬁ;s%@iije‘

(%))
Gy

harvesting, soil moisture conservation  workg,j Aav lantation in
community areas etc. The activities propos ;% icted to the
affected area around the project. The entire a ivities p ER shall be

11




54.

55,

197

treated as project and shall be monitored. The monitoring report shall be submitted to
the regional office as a part of half yearly compliance report, and to the District
Collector. It should be posted on the website of the project proponent.
The proponent shall implement the observations of the sub-Committee of SEAC after
field visit on 25.10.2019 as per the time schedule given in the action plan enclosed
with the legal affidavit which was submitted on 23.12.2019. The Sub-Committee of
SEAC shall visit the site again to verify the status of implementation. In case of non-
implementation, the Enwronmentai Clearance will be revoked on recommendatlon of
SEAC. e
The proponent shail implement the full scale compliance of all EC conditions of
phase-l and phase-ll with definite time line as submitted to SEIAA on 25.02.2020. In
case of non-implementation, the Enveronmenta Ciearance w;lE be revoked by SEIAA or
on recommendation of SEAC.

PartB Generai Conditions

1.

o

A copy of the Environmental Clearance letter shall also be displayed on the website of
the concerned State Pollution Control Board. The EC letter shall also be displayed at
the Regional Office, District Industries centre and Collector's Office/ Tehsildar's office
for 30 days.
The funds earmarked for environmental protection measures shall be kept in separate
account and shall not be diverted for other purpose. Year-wise expenditure shall pe
reported to the SEIAA Odisha and MoEF&CC, Govt. of India and its concerned
Regional Office.
Officials from the Regional Office of MoEF&CC, Bhubaneswar who would be
moritoring the implementation of environmental safeguards should be given full
cooperation, facilities and documents/data by the project proponents dur ing their
- inspection.
In the case of any change(s) in the scope of the project, the project would require a
fresh appraisal by the SEIAA, QOdisha.
The SEIAA, Odisha reserves the right to add additional safeguard measures
‘subszguently, if found necessary, and to take action includi ing revoking of the
~environment clearance under the provisions of the - Environmental (Protectson) Act,
?986 to ensure effective i mp lementation of the suggested safeguard measures in g
time bound and satisfactory manner.
All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department, the Forest
Conservation Act, 1980 and the Wildlife (Protection) Act, 1972 etc. shall be obtaineg,
as applicable by project proponents from the respective competent authorities.
These stipulations would be enforced among others under the provisions of the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act 1981, the Environment (Protection) Act, 1988, the Public
Liability (Insurance) Act, 1991 aﬂd the EIA Notification, 2006.
The project proponent shall advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vernacular language informing
that the project has been accorded Environmental Clearance and copies of clearance
letters are available with the State Poliuticn Control Board and may also be seen on
the website of the SEJAA, Odisha. The advertisement shall be made within Seven
days from the date of receipt of the Clearance letter and a copy. of the same shall be
forwarded to the Regional Office of MoEF&CC, Bhubanes i
A copy of the clearance letter shall be sent by p,roponent tc concerned
: Pancéﬁayat ZiliaPaﬂsad / Mun crpa Corperataon " , "‘Loca! BOdy and ‘the Locali




10.

processing the proposal. The clearance letter shall also be put on the website of the
company by the proponent. ‘ ‘

The proponent shall submit/upload six-monthly reports on the status of compliance of
the stipulated Environmental Clearance conditions, including results of monitored
data on their website and shall update the same periodically. It shall simultaneously
be sent to the Regional Office of MoEF&CC, Gowvt. of India, the respective Zonal
Office of CPCB and the SPCB. The criteria pollutant levels namely; SPM, RSPM,

- 80z, NO« *{ambientyife,veisrf:,:a‘s well as stack emissions) or critical sectoral parameters,

~indicated for the project shall be moni
‘near the main gate of the company in the public domain.

11.

12.

Memo No3A9Q/SE JAA /Dt 473 0% 90 | —
‘CO,{)‘ytO" 7 i o ; ” ) s

1

o oo~

10.Guard file for record,

tored and displayed at a convenient location

The environmental statement for each financial year ending 315 March in Form-V as
is mandated to be submitted by the project proponent to the concerned State
Pollution Control Board as prescribed under the Environment (Protection) Rules
1986, as amended subsequently, shall also be put on the website of the company
along with the status of compliance of EC conditions and shall also be sent to the
respective Regional Offices of MoEF&CC, Govt. of India by E-mail.
Any appeal against this clearance shall lie with the National Green Tribunal if
preferred, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act. 2010.

Yours faithfully,

MemberSe‘@eiéwryﬂ

Joint Secretary »;(Er‘zvircnment}, Ministry of Environment, Forests and Climate Change

- Govt.of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi-110003

for information.

Additional Chief Secretary, Forests & Environment Dept.. Government of Odisha for
information.

Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, A/118
Nilakantha Nagar, Unit-8, Bhubaneswar for information.

Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information
Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for information.

Member Secretary, CGWA, 18/11, Jamnagar House, ManSingh Road, New Dslhi-
110011 for information.

Collector, District Magistrate, Khordha, for kind information ang necessary action.
Chairman/Member/Member Secretary, SEIAA for kind information,

Chairman, SEAC/Secretary, SEAC, Paribesh akantha Nagar,
A
{’?:{ TR -

Unit-VIll, Bhubaneswar for kind infor
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ANNERURE~ P 7

Ttem No.06 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.11/2022/EZ

IN THE MATTER OF:

Z1 RESIDENTS’ WELFARE ASSOCIATION,
Through its General Secretary, Bidhubhusan Nayak
Tower 1, Flat No. 1304, Z1 Estate
Nadankanan Road, Kalarhanga, Patla,
ubaneswar, Odisha—75 1024

L e .} ’;;fA_p‘plicant(s)

.z Estates Private lelted
At M/4- 34, Acharya Vlhar Bhubaneswar,
_Odlsha-75 1013;

. 3. MEMBER SECRETARY,

- Odisha State Environment Impact Assessment Authority, (SEIAA),
_Qr: No. 5RF-2/1 Unit-IX,

{thubaneswar 751022,

MEMBE kSECRETARY
is on. Cpnﬁrol Board,

,Umt—VIH Bhuba

‘5. MEMBER SECRETARY L :
Central Ground Water Authonty,

18/11, Jamnagar House, Mansmgh Road,
New Delhi-1100:

ament, Forest & Chmate C,hang
Integrated Regional Office, =

A/3, Chandersekharpur,
Bhubaneswar-751023,




Date of hearing: 01.05.2023

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) : Mr. Sankar Prasad Pani, Adv. {in Virtual Mode)

For Respondent(s): Mr. Kallol Basu, Advocate a/w Mr. Nilanjan Pal, Adv.

and Ms. Radhika Mishra, Adv. for R-1&2,{in Virtual Mode),
Mr. Apurba Ghosh, Advocate for R-3,

Ms. Papiya Banerjee Bihani, Adv. for R-4 (in Virtual Mode),
Mr. Ashok Prasad, Adv. for R-5 & 6 (in Virtual Mode)

~ ORDER

nkar Prasad Pani, learned Counsel is present (in Virtual

that the : = have beeﬁ carrying out
{:or;structions in Phasg—l & 1I over a built-up area of 3,95,865.09 m?2
for ‘which they Werek 'accordéd kEnvironmentaI Clearance on
17,03.2020 {Annexure 9 to’ the Original Application). It is. also
;;k’ka}ﬂege‘d kby :the Applicant’s Association that in “viclation of the

. ébndiﬁﬁﬁsepf the ‘E:’tivimnmental :Clearance,: kGreen—Belt and Avenue

of the‘:‘lsk;ite using native
~trees spe,cie‘s,/p_anys,“”wa,s:,_suppo‘sed:f:to~ ave been planted by the

Project Proponent, Respondént Nos.1 and 2, coveﬁng an area of

ater Re’éource Dep ) ment, Govt% ikof Odisha, has not

been undeftakgh.




which read as under:-

“1. Green-Belt and Avenue Plantation over at least 20% of the
site using native ftrees species/plants area not there. SEAC
Committee observes: that Green belt for Phase I is virtually
absent except decoratwe plants such as Krushna Chuda, Ficus

nda etc. in the perzphery of the boundary of Phase I and

landscaping.
Jompliance of Condltzons of “NOC”_from. CGWA and
ission of water Resource Department Govt of Odzsha is.

ot avazlab e g

4. STP does~ not haue ‘the factlzty for complete.. treatment

,k,f{Pn'mary, Secondary ana’ tertiary) of waste water.

5. The water treatment plant does not have any iron: remover
‘although one of the water source has high iron content.

6. The zero liguid discharge is not maintained, there is no . oil

‘ » water separation unit.and thereby discharge of untreated water

to Budhz Nalla which is mentioned as-Buri Nallin:EC letter.

7 . Absence of facility for use of Renewable/ Solar Energy in

e I against a ;,sbpulatton of at least 5% of the total power

r Phase 'I'for str ‘common area solar
lighting. ‘ |
8. Diesel Generator sete in Phase I bf project have inadequate
Stack heights and same is violation of CPCB Norms.

t-adopted to.

9. Dust control measure trol dust and noise

S. The Respondent Nos. 1 .

Proponent’), have filed

4, The Applicant in his Original Application alleges that following

Environmental Clearance conditions have not been complied with




. conducted

207

denying the allegations in the Original Application and further
submitting that the claims made by the Applicant with regard to
the Respondent Nos. 1&,2,’ are misconceived, vexatious and
frivolous, apart from not being maintainable and Applicants have
no cause of action. |

In the affidavit, it is stated thét the Applicant submitted a letter on

05. 10 021 to the Respondent No.3, SEIAA, Odlsha alleging non-

comphances of the stlpulated condltlons by the Respondent Nos. 1

the Phase I of the PI'OJeCt It is. stated that a four Member

. Pr, kect Propo n and the said Commlttee v1s1ted the site and

kve‘s‘tlgatmn: in the presence of one representative of

theApphcant at theproject site on 20.01.2022. It is stated that

kvrepres‘entatives of the Applicant and Respondents Nos. 3,4 and 7

Were also- present as well ;as the representatives of the Project

e ;Proponent It is stated that 1nvest1gat10n was conducted by the

dated 03. 02.2022 with kregard to the Action Plan for implementation

‘of the points mentloned by SEIAA Odisha, in its letter dated

‘20;,02.2020. Copy of the Status of Action Plan has been filed as

DATE—20-02 2020

Condition of | Implementation.| Implementatton Implementation

Schedu le i

Environmenta . Status as on

1-01-2022

1 Clearance
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1)

Development of | We will develop a

Green Belt For| Green belt of

PH-1 & PH-II 3.0Mtr width
{approx..) in
multiple layers all
along. the
permanent

boundary  wall.
This  will be

Expansion. - The

started on the
ko"rzi';set of monsoon
shall . be
o éyompletedfby énd
of 2020 ~}nonsoon

ie. much. before

the completion of
building  project
and handing over

- |'process.

2)

carried out both |
| for PHA & PHLIT|

plantation activity |

Plantation work
to be started by
June 2020 (start
of monsoon) and

will be completed

by September
12020 (End of
Monsoon)

Lmtr.

“boundary

.

Since this is an

integrated project

plantation can
only be done
along the
permanent

boundary which
will took place in

phase manner as

-4 per the available

of . boundary.

| Plantation
: “around PH:I area

: ya'nd!'dlong 500 |

. of
pérrhdnent e

has
been completed
using Local
speéies of plan
{Kamini,
Bakul,

Kadamba,

Neem,

Champa, Mango,

Coconut, Karanja

NOC® . fr
CGWA &

permission . for

Measures

© for

has been done by

quantum
ground water daily

drawl. using flow meter.
Measures

Sfor

limiting  water

10C from CGWA.

limiting water use |

supply |

‘Complied .




use.

3)

| thesame.”

Installation of
STP of
appropriate
capacity
{Phase-I and
Phase-Il) and

complete waste

water treatment

| Authority  for

water

STP of capacity
270 KLD based
MBBR

technology is

on

already - in_force
for Phase-l and
another STP  of

capacity 450 KLD.

has been p‘Zqz‘m‘ed,k 1

¢ Flushing
and
wilyl ‘be carried by
the surface drain
of .the
leading

projéct
..to a
appropriate |
capacity of ET P
with ol .

chamber " and

charged to

: BMC 025é'riz; drain

Jrontage of the

gardening

and |

separate

hall be - finally |

EPT for disposal
of Excess treated
Water during
Monsoon shall be
in operation by

30" June 2020.

running along the| i

Al

| available

- "diSCharge

| for

The construction
installation and

operation of STP

for PH-II is in
final  operation
stage and
connection of
pipeline for

| disposal of
: Excess treated

| waste water to

| municipal ~ drain

has:: - been

completed which

LLwill be. taken‘}into

full

operdtion
during monsoon
of 2022.

the treated
water of PH-I has
been :utilized for
gardening:.
purpose and no
excess: water is
for
to
municipal -drain.

However system

discharging
excess treated
| water during

monsoon period

has been
integrated  with

PH-II system of

discharging
excess water.
4) | Rain water All necessary
harvesting/Rec 5 ‘ective  steps




Solid
Management
pldkn and its

implementation

for Phase-I and

harge pits
implementation
plan.

of the building|to be completed | has been
shall be| by 30t June| completed and
channelized 2020. roof top
through pipelines rainwater
and chambers discharge line
direetly - 1o .+the directly
collection pit ‘and connected to rain
Ground ’ “water water recharge
recharging. :fkpi’tks | pits.
without mix up |
quality
being | -
' recharged to
Under Ground.
Already 17 no. of
Recharge pit are
in force for Phase-
I and agnother 12
TR ‘no. of Recharge
Pzt are 7-mder =8
onstruction for| .
| THERE IS A PLAN
'OF TOTAL 58 NO. |
OF Recharge pit. ,
 has been plann ; llbein|  Complied
,:‘for ; :,Z”;ératioh by |
projé in phase | December 2020
marinéf; S L
Further to our| 31+ October | Adequate
existing  process | 2020. capacity of
of door to ’dOOY .| compost machine
collection of 1 has . been
segregated solid irlétaliéfd, which




£
£

o

Phase-

6)

Energy
éoﬁServaﬁQn
méasures
u:ndertaken
Phase-I
Phase-II

o consulting
in

and

waste and

handing over to

the OPSCB
Empaneled
(Under solid
waste

Environm
| protection
1986) solid

disposal. .

ting maéhin,e in
the project. area
airﬁing : at
utilization. of this

for

compost k

:yreen’ belt S

he ~above

mandg’ement rule.
of 201 6 of
ental

| capacity of
: rij;c_‘;’anic
‘ cénvertor/compos

will be made
fully operational
by 30h
2022. However,
the  discussion

with PH-I society

June

will be made and
a system will be

explored to

| manage the solid

| system  catering |

{-both for PH-I and

As a progressive

| measure we are

-and
negotiating with
IT Bhubaneswar
start-up  project

| waste generated

‘| from o PH-I
5 *‘;"‘t'hro'ugh .- this
: "@mpost
‘machine.  Til
handover to PH-I
society the
agency | with

whom we had a

contract was
collecting the
garbage
regularly.

30" June 2020 | The installation

of Solar power
generation

system is in
progress at roof

top “area  of




f sphedule. 4

including
installation  of
solar panel for
of
common areas,
hot

lighting

water
storage etc.
Detail of action

plan and

,ntation,

" | maintenance

group for
procurement
installation,
operation and

maintenance - of

solar power
within the Project

for I & I ‘phaseys

with a long term.

annual

contact: satisfying

of

the norms

. Lof

Phase-II Building

and the entire
system will be in
complete

operation by 30"
June 2022.
Similar  System
for PH-I will be in

place with help

suitable
‘age"nc,y . o
geﬁéf@té solar

| power by 31t

2022,

August
This delay is due

“ | committed

the  Project

| However, we are |

construct
appropriate
of

housing

present

to

consumption  in to. Pandemic and
| the Project. | few  system
installed - earlier
did :‘ not work
properly:
7) | Details of | Detail « ; ’ Complied Complied
| expenditure expenditure for
‘incurr‘ed = on| Financial .. year
| 1819 and 1920
‘ n Zosed for your|
o
actz"i) tzes , .
8) | Installation of'ij thou;c']h"“«_ the 20”1 June 2020 As:  per . the
DG set as: per| Power. 'outaé'ei n Consent order
CPCB norms.’ ' is

issued by SPCB

. "“'_t’he‘fheight of vent

has‘ been “made
6.05mt Sfrom

Ground level.




future DG  sets
and provide Vent
to adequate
height for proper
dzsperszon of ‘air
Pollutant £ and

noise pollutzon

NOTE: Z Estates Put. Ltd. is commztted to provide best and qualitative Housing

‘|.with all modern amenities and' 'dvance faczlztzes retammg its continual customer

ly. eexecuted ]

'pletw Qf the work in phase manner
e Esteemed Commlttee,:?mszted our site on 20 01. 2022
that we wzll stnctly" ,dhere to the guide lines and condztzons of E C.. and other
; tatutory authonty in phase manner.” :

we er, Wwe assure

7 Thé‘SEIAA, Odisha, Respondent No.5, has filed affidavit also dated
| 105.03.2022, and in para 2 thereof it has brought on record the

Inspection Report of irispection carried out on 20.01.2022;

'The State Pollutmn Control Board, Odlsha Respondent No 4, has

id Vl; dated 13 04 2022 brmgmg on record an. Inspectlon

“Inspection report: Of “theff;Jo‘,irit"Committee visited on -

20.01.2022, in the matter on violation of conditions

decorative plants wh
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local shade bearing species like Akashmani, Neem, Ashoka,
Kadamba, Bela, Karanja etc. in the form of green belt. There
is a provision of 30,923.22 sqm green belt in Phase-I project.

ii. The Project Proponent may be asked to submit valid NOC
Jrom CGWA and permission from Water Resources Dept.
Gout. of Odisha for Phase-I for which bore wells are in use
since the begmnm - :

. - The ZEFL has handed over a STP which does not have the
facility to - compl 'e

5 reatment (Przmary, Secondary and

J;Tertz‘ary) -and, ere zs no provzszon for ezther zero. waste

'{dzscharge to main road szde drazn

‘hrough ETP & oil water separation unit."

‘There is no system for water harvestmg for storm water and

2016 as there is no mechamsm ezther at-=source or at

delwery paznt to outsourcing agency for separation into

Bzodegradable and non-biodegradable category

: vi. There is no use of Renewable/Solar Energy .in Phase-I
against a stipulation of at least 5% of the solar power
consumption for.Phase:I for street and common area solar
lighting. “

. The installation of three D.G. sets in Phase-I have

‘ 'iﬁadequate staclgh‘:éights; a violation of Pollution norms.

'nthe;f‘ Joznt Commzttee compnsmg of the aobe
ial-had vzszted the szte on 20.01. 2022 Shn Ashok
sent and on behalf of
Residerits’, Welfare Assoczatzon of Phase-I Z-Estate
has nominated Sri S. K Dash, the. representatwe of the soczety to
Jjoin inspection team. As znnmated Shri Ashok Kumar Tripathy,
the memb of the zZ1 ’R idents’ WelfareA

complamant as
him the

zon that he wzll

“Oz}étatli;~‘055ervdtibn:

- Based “oh the site tmgctzon and documents submitted by

the Sri ’I‘apan Kumar Mohantu projec

Z1-Estates, the following point has b

committee are as follows:

11




1. Initially, the PA had applied a proposal to SEIAA, Odisha to

develop in single phase construction of building Z1-estate Put.

Ltd. for which Environmental Clearance (EC) was granted by
SEIAA. Odisha vide letter no. SEIAA-261/10 dated 16.08.2011
over total built up. area-2,44,092.73 sqm. And provision for
green belt & avenue,fpl‘a'ntation of trees-20% of the site area.
Later the PA had aﬁp,lfed another application on 10.09.2014 for

modernization. for constru zonof housing colony and shopping -

‘u“‘_area 2,75, 042 Sqm . existing

évéioped with total “buil't'“'up area 2,75,042 sqgm

. project to.

_(Phase-l. & ;ase -I). EC obtained for modernzzatzon of phase-II
vide letter no. 827 dt. 23.03. 2016 the PA had obtamed EC
vide letter no. 7991 /SEIAA dt. 17. 03. 2020 for expansion for
_construction of housing colony and convement shopping (Phase-
) with built up:-area.. 3,95,865.09 sqm and green belt
provision was 30.92:9.22 sgm.

2 Durmg site znspectzon the Committee has observed that the

ery' soon and the Phase JII prq;ect 1s under

3. Green belt and Aven”iie:;Plantationsare available and shown
by the Proponent. However, at some places the plants were not

- av'az'lkab’le‘a d very less/ uprooted, which needs to be‘ replanted.

to s m. CGWA for use
of“ round. water.. A copy of the same was shown by the
- proponent The PA had obtained NOC from:Central Ground
. Water Authonty (CGWA) for wzthdrawal of ground water 1100

copy attached.

12




5. The PA has informed that the phase-8i building of Z1-Estates
Put. Ltd. was handover to Z1 Residents Welfare Association on

dated 18.01.2021 and the documents handover details to the

Association was acknowledge by Sri Manoranjan Mishra and

Sri KalpataruPattanaikthe two members of the association.

6. The Committee visited the STP and was found that the STP

was runnmg with Prim 'ry'kand Secondary units. STP is installed

,and in place.and the'PA has explained that it is Jfunctioning
zoﬁlm Reactor (MBBR): ‘technology. The

roper Sfunction of he ame depends upon its reguZar operatzon

vugh: Moving Bed

uired chemical dosmg and mamtenance It was deczded that
’ ’ ‘egzonal officer of SPCB, Bhubaneswar may collect' .
¥ _presence of PA ad ZZ o

sample m

sidents’ Welfare Association, sealed it

ascertain functioning cf ‘S’TP at later stage.

7. The tre jedwater generated from STP is used for gardenmg

“ete. as. explamed by PA and there is no excess treated water
found ‘or accumulated at any area nearby. However, PA was
advised that there has ‘to be a connection of treated water to
outside Municipal drain to take care of excess treated water of
‘any and also in rainy season. Pa explained that-some of the

. works are mcomplete due to the zntegrated periphery

;deuelopment work szei ntemal drazns roads etc and will - be

" ta ‘ckck:)'l'lye”c't‘the excess water and surface water
dunng rainy season. Pa was admsed that, as so many recharge
pits-are already in place they should zmplement the harvesting
ystem f,u ‘

fater by e

,top:fbut also for paved area surface

\"nectzngc annels t Dpits.

; ‘ 9 Solzd Waste Management PA a:copy of agreement letter on
o dated 08 06 2020 wzth authorised pan‘y of M/s. Clean mart

informed by PA that initially inte

was managed by them systema

13




28 2

building to the Association and then it was managed by them.
Now they are not aware of renewal of any such contract by the
association. The PA has not installed any composting machinery
Jor decomposition and reuse of bio-degradable waste at building
premises of Phase-L. Thefco’mmittee has not seen any community

dustbin has been : pjla"ed outszde of the building for separatzon

~and collection of doy

newly purchased bzoadegradable waste compostmg machines

having capacu‘y JOOOkg/ day waste decomposztzon for the

; cystem or energy conservatzon there.is no use of
Renewable/ Solar energy in Phase 1 buzldmg as it venﬁed by the
comm.zttee The PA has explained._that efjorts were made by
‘them znztzally {llke individual lighting system) but the system
-did not work due to breakdowns, They are now planning to do
; the system along with Phase-II and will be done by them. Pa
) was informed that they must put in place 5% of total power by

soZar PV system at rooftop as agreed by them for Phase-I

: Stack the DG- set stack of phase -1 about 6 mtr as

er complzance repon and also found physzcally with roof

even though it is away from the buzldmg also the RO, SPCB

needs to.check the same whether as per norm.,

’ ce ~eport whzch they have submztted From
thls it1is found tha{ while some of the work already has done

~ and some. work are yet to be executed. Reason of delay

‘ expressed: by Pa that due to pandemic Covid-19 and being an

'tegrated project some acthtzes gets delayed. However, PA has

to do the pendmg work with new tzmelzne(attached)

e has submitted a undertaking vide letter no. nil dated
; . 25.02:2020 at SEIAA. Odisha on dated 26. 02.2020 with

that he will complete the action plan for
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implementation EC conditions mentioned in letter no.
7887/SEIAA dt. 20.02.2020 within the period i.e. ends of the
year 2020. But some of the works iLe. install of organic
convertor/composting machine in the project area of phase-],
procurement znstallatzon operatzon and maintenance of solar
power within the prOJect area of Phase-I and Phase-Ii though

minimum 5 % of th 'r consumptlon in the project and

appropnate height for D G sets are not complied by Pa within
the time penod ' e

.’Again the Pa Za ' itted their reply (co;‘jy"attached)y on

com plzance of the condmons issued. by. SEIAA vzde Zetter
7887/SEIAA dt. 20.02.2020 and the following pomts e as

elt. since thzs ‘ZS :;an integrated- prOJectr

plantatzon can only be done .along the permanent
boundarywhzoh will took place in phase manner as per
the valuable of boundary. However, plantation around
Phase»I area and along 500mtr of permanent boundary
has been completed using:local species of plant {kamini,

neem, Bakul, Kadamba, champa, mango; Coconut,

karanja etc.),

stage to operate any

dzsposal of excess treated waste water to municipal drain
has beent completed whzch will be taken into full operatzon

‘ dunng monsoon. of 2022. All the treated water of phase—I

en utzlzzed for ‘ardenmg purpose and no excess

water is avazlable for dzscharge to munzczpal drain.
- :Hozi;;ez)’er system for discharging excess treated water
5 durzng monsoon period has been integrate with phase-II

fsyste{nof discharging excess water.

‘Rain Water ‘Harvesting /Recharging pits
ementation plan: all necessary corrective steps has
ompleted and roof top rainwater discharge line

connected to rain water recharge pits.

15




e. Solid waste management plan and its
implementation for Phase-I and Phase-ll adequate
capacity of compost machine has been installed. Which
will be made ﬁllly operational by 30th June 2022.

Howeuver, the. dzs 1 ‘zon wzth Phase-I Residents’ Welfare

Association wi d and a system will be explored. to
" manage the solzd,: waste;generated Jfrom phase-I through
this compost m“ ’ zn"‘ Till the phase-I building handover
to the Welfare 1ss0 atlon with whom we had a contact

was collectmg the garbage regularly

f Energy Conservation measures for Phase-I &
Phas instc

allation of solar power. generation
in progress at roof top area of Phase-II bulldmg
and; the entire system will be complete operation by 30th
June 2022. Similar system for Phase-I will be in place
with h,elp of suitable agency to generate solar power by
31st August 2022. This delay is due to Pandemic and few

system installed earlier did not work properly.

g. Details of expenditure incurred on various

actioities carried out under CSR activities: Complied ,

nstallatlonk of DG set as per CPCB norms. As per
the Co ent order zssued by: SPCB the hezght of vent has
eeriim de 6. O6mt from ground Zez)el

The Z Welfare Assoczatzon authorzty did not

agree to partzczpate in the Jomt dzscusswn

vy The Assomatzon was asked ‘about: list of
devlatzons they have mentzoned while’ takmg over from

the PA. they said that there is no such deviation lists

F ;-neather have they showed .any other documents like:

iContact without side agency for disposal-of solid wastes

e,

Now that the Phase-I building of ZIl-estate is
aged by the Z1-Residents’ Welfare Association, we
fficially ask them to produce the following:
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a) Valid Contract agreement for solid waste

disposal with outsourcing agency (Authorized).

b} Testreport of STP water done periodically

k referring to‘ hat was identified by SEAC and SIEAA and agreed

by them vide letter dated 25.02.2020. Being an integrated

~project few of the activities are interrelated;. as explained by PA

to whioh~ff‘Com‘mitiee inferred that the compliance has to be done

~ fast within stipulated time as mentioned by PA. Now compliance
:of the said conditions. The EC will be revoke.

2 “ The PA has to plant more indigenous fruzt bearmg and

ither decorative and 1 mcreasmg lawn ‘

broad leave tree specie

the penod uguét 2022 posmvely

: rechargmg/ recyclzng pzt wlth photographs to .be. submitted: at"
* SEIAA, Odisha.

4 The PA needs to recharge the ramwater harvestzng pits
oand harvest the water Jfrom reutilization by the users. They
- should use the services of a qualzﬁed consultant of execution of

the same

PA haé to install a sepdgrate organic

;rtor/ compostzng machme for phase-I or to collect the bio-
able solid waste from phase-I building and compost it in

I composting machine which is already placed in Phase-II
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building premises after mutual understanding between PA of Z-

estates and Z1-Residents’ Welfare Association.

6. The PA has to install adequate no. of solar panel for
light of street and common area _of Phase-I building within 30th
June, 2022. i

7. Further, sinc: thePhase-I building is now under the

control of Z1-Residents’ ;Welfdfe Association; it is mandatory on

the part of the A’s‘ébc;' ”tzor‘zf’ t'b' maintain all systems like-STP

ation, contracfj wit fauthorzzed agency for solzd waste

disposal, maintenance amwater harvestmg/ rechargzng pits.
| ; aintam plants life, pay requlred water cess for ground water to
. f’the authorzty {if any). Workmg of lifts etc. by trained manpower,
for safety and environment. This needs to be ascertamed by RO :

SPCB periodically.

8. The Regional Officer, SPCB Bhubaneswar may “collect
as sample m presence of PA and Z1 - Residents’ Welfare
Assoczaaon sealed it and tested to ascertain functioning of STP
and quality of freated water used of gardening and other

purposes.

iggests to communicaté;the fi n”din}g ’dnd i
Dept of FE &Cc, Govt of Odzsha and
.the mem erSecretary SPCB -for further needful and necessary

er Go ,Procedure z 7“  (8

9  The committee su

ecommendatzons to the

dated2904202 k ;beeﬁ fﬂed by the State
'Board Od1sha R ‘pondent No.4, wherein it is
stated that the Board in pursuance of the Inspectlon Report of the
Jomt Commlttee has collected samples and sent the same to the
Central Laboratory, Bhubaneswar “for analys1s The Analysis
Repdrt recjeivedr ‘~fromsthe Central Laboratory reveals that BOD and

Fé‘écal Céli’fo

n FC) results do notf}meet the prescribed standard.

reveals that Oil & Grease result is showing as 11.4

gher than STP discharge standard of 10.0 mg/l.
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Copy of the Analysis Report has been filed as Annexure-R4/2 (colly)

to the affidavit, which is extracted herein below:-

“Additional informa tzon w.r.t. 0.A. No. 11 of 2022/EZ in
the Matter" Of' Zl G
Applicant  — -

‘ ential Welfare -Association -on

Respondent.

As per the 1 recom endatlon of joint commzttee w.r.t. visit
. dtd 20: 01 2022 to verzfy the vzolatzon
de to the stzpulated Environmental Clearance. condztlon on Z-
Estate Put. Lid., (PhaseJ) FOR CONSTRUCTION OF Housing
Colony and;: Shoppmg»M@l vide. ;Pokmt 'No.08 the outlet ‘of STP ‘

treated water before discharge to garden has been collected on

to the project szte

13.04.2022 in sealed condition in presence of representative of

“Project Proponent and Estate Manager of . Residential Welfare

“Association and analyzed in the Central Lab, Patia, of SPCB,
BBSR. For evaluation of 270 KLD Capacity STP working
: condmon the stzpulated ‘parameters like PH, BOD, TSS; Fecal

cohform of Board have been analyzed as has been czted in the

Consent to Establzsh Order w.r.t. expansion of constructlon of 4
‘ vas issued vide Order ; No.20841,

,houszng colony which

-MPN/ 100 L) notzﬁed by the MoE. & CC, Govt of Indza vide
" G.SR 1265 € dtd 13. 10 2017. The treated waste water shall

be reused for plantation, gardemng etc. to. the maximum

. possible extent. Also the treated waste water from STP.may be
dlscharged fo Mumcrpal Sewer after meetmg the prescribed
- s;ankdard asproposed by Board.

Whereas, the Analysis Report which was received from

aib., of State Pollutzon Control Board Odisha,

wthe prescrlbed standard w.r.t. special stipulated
ted above. Also the Oil & Grease result is showing

higher than STP discharge standard 10 mg/l).
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Remark:

a) In “that context the

MPN/100 ml

11.

Here this can be summarized that the total wastewater

of the Phase-I housing complex is not being treated fully (100%)
Jor which the result of treated water is showing high BOD, FC &

Oil & Grease value 1

) prescnbed standard of Board.

Eﬁliient Treatment Plant should be

upgraded to such-an e: tent so as to achieve the standard criteria

requzred at an reg ar mterual 03

necessary up gradatlo . K

more evaluatwn report may be .conducted wlthm commg 3-4

onths so-as to get a clear cut conclusion about. workmg status of
S STPof phase-I ‘

L ¢/ The In-charge of the sazd Sewage Treatment Plant {STP) should

- taken up theadequate treatment and necessary chemical dosing
practices so as to meet the prescribed standard of the Board

.before discharge tQ land/ drainage system/used in the garden.

k d) The Project Prbjﬁonent may be directed to provide clear idea that

: dunng monsoon how the treated water is being utilized or directly

L dlschargmg the same. to nearby barren land and fi nally connecting

o the natural dramage system whzch is ﬂowmg backszde Le. some

. Cohform is " 1,60,000

which should ~be >1000 MPN/100 ml, and
Biochemical Oxygen Dernand (BOD) ’is 22.0 mg/l as against the
prescribed standard of 20mg/1 -

’I‘he ;RéSPODdéhi Nos.l&Q Project Proponent, have filed their reply

dated 26 05 2022 wherein it is stated that the Committee had

Phase-I of the project area which was maintained and

20




controlled by the Project Proponent and one FMC Company,
namely, United Resorts Services LLP, was appointed by the Project

i Proponent for malntalmng the said STP and the said Company had

maintained the STBW?‘e 01 09 2016 to 31.03.2021. Thereafter,

the said STP was handed over to the residents of the building in
 Phase-l wef. 01.04.2‘021;'@@‘@ and from 01.04.2021, the said

been mamtai : c’i"‘*?"c:ontrolled byﬁ:;;{the Applicant’s of -

Phase-I buﬂdmg
,urther stated that the Respondent No 4 State Pollu'aon
:J.'Con’trol Board, 'Qdisha; had inspected ,the STP on 30.11.2019 when

it- was still béin’g maintained by the Respondent No.l, Project

 Proponent, and submitted an Inspection Report which did not

- speak of any deviation in the operation” of the STP. Copy of

: inépection Report of inspection carried out on 30.11.2019 has been

ﬁi’ed‘ as Annexure-Aﬁy‘:ato:ﬁ afﬁdawtwhmh reads gs undef:—;‘

1. The unit has installed fh’re‘ek“ 1nos.--of D.G. sets having capacity
380 KVA each with in-built acoustic enclosure alongwith stack

i ‘of requlred hezght each....

;‘JIV;II was found that the umt has complete the constructed work of
- 2 Blocks of(B+G+12), 6 Blocks of (B+G+14), one Dormitory (G+2)

o ‘ and one Club {B+G+ 1 ) started: operation as observed.

: talled one no. of STP having capacity 270 KLD for
’ waste tef treatment purpose each consrstmg of oil & grease
trap, bar sbreen, equalxzatzon tank, MBBR-1, 'BBR-2, Tube

Settler, Chlorine Dosing Tank, Sludge Holding Tank, Activated

Carbon Filter and Multigraded filter etc.
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4. The treated water after meeting prescribed standard of the

Board is being used for landscaping, vehicle washing, toilet

flushing and gardening purpose and no treated effluent shall be

discharge to.outside of the premlses found dunng visit.
5. The house keepmg of that umt s found to be satisfactory.

The compliance :yto‘ o‘n‘sent;;;to Operate order is given as

foZZows.

Compliance to Consent

] Operate Conditzons'

F. SPECIAL CONDITIONS {AIR POLLUTION CONTROL)

iese power generatmg sets shall

hat acoustzc enclosure.

8 nos (DG) sets (wzth Acoustzc
Enclosure) 380 KVA Each are in

operation for the e;astmg project,

[ The Height of the stack connected
‘k to. DG set shail* conform to the
: fOZZowing
1 H= h+0.2~€KVA

Three nos. of D.G.. sets having
capacity. 380 KVA.each with in-
built .acoustic enclosure -along
with stack. of required height

each.

‘ | to the norm snpulated

The ambient air quality in. the

: premzses of the umt shall conﬁrm F

Aésured to comply. -

. SPECIAL CONDITIONS { ATER POLLUTION CONT. ROL)

'ldndscaping, vehicle washmg and

effluent shall be discharged to

cMumczpaZ sewer and shall meet;

S sectzon-B of thzs order.  STP shall

green belt. The balance treated.|.

?‘ prescnbed standard mentzoned iny

e AL present the treated water is
ﬁbezng used Jor gardenmg, toilet

o ﬂushmg and car washing and no

w iste water is be ‘jg“ discharged

kof the unit premises..

provided to -ensure
ge of rain water in

t area during the

| Separate storm water drain and

Is | provision of weep holes on the

compound wall to ensure natural
drainage of rain water in the

catchment the

area  during
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monsoon period.

monsoon period.

The solid waste generated should
be properly collected segregated
and shall be handed over to BMC

Jor ultimate disposal.. -

The solid waste generated from
household is being collected and
handed over to BMC for ultimate

. disposal.

Rain water harvesting structure

shall be - developed

premises and maxim

shall be made to reuse :harvested ‘,

e+ are

sater with a deﬁmte plan -

and programme to reduce: drawl of | '

r‘l 7 nos. of rain water recharge Pit

being executed -and in

operation at site.

There shall not any Leakage.of oil

Jrom DG set area.

There is no leakage of oil from DG

‘l.sets.. observed at “site:: during

inspection.

H. SPECIAL CONDITIONS (OTHERS)

| The proponenf shall comply he

conditions - stipulated... in
clearance issued
. by SEIAA Odisha vide Zetter No

33dt16 032011

envlronmental

Complied

“treatment

water™

waste

The = Project. proponent has

al | engaged Expert professmnals fo
i'mazntam and operate one 270
KLD STP - ‘

Energy conseru'a't'ion medsure like
installation of CFLS/TFLs for the
lighting the areas outside the

building should be in place. Used |
; CFLS ‘and TFLs should be properly

 disposed off/sent

of the regulatory
ﬁ avoid
the

one to extent

s per the prevazlzng |

mercury |

LED ‘bulbs have been used for all
‘common area lighting and all
street lighting, points.

The used bulbs are given to

authorized agency.
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20+

should

prescriptive requirement as per

Opaque  wall meet

Energy conservation. Building

code which is proposed to be

mandatory for all air-conditioned.| .

Opaque wall and thermal

insulation has been used in the

project.

'The Lube oil generated Jrom DG
,i;fsets during mamtenance is being

“handed over to ‘au‘thonzed used

oil/waste recycler.

The board may impose further
. condition or modify the conditions
are stipulated in this order during

installation and/ or.at the time of

k stwulated

condmons

:The .proponent has agreed to

comply.

{for the remaining years)y to keep
the consent order in force if the

industry fais to pay the amount

w‘ithz‘n the pe?iod stipulated by the |

,Board the consent order will be

jrevo ;ked wzthout pnor notzce

The proponent has agreed to

observed
additional

med appropriate.
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13. Submission of Mr. Kallol Basu, learned Counsel appearing for
Project Proponent, Respondent Nos. 1&2 is. that no illegality or
irregularity in the maintenance of STP was observed by the State

Pollutlon Control Board Od1sha, as long as the said STP was being

controlled and ma.lnt by the Respondent Nos.1&2 and the

Inspection Report ﬁled kbyk the Joint Committee, of mspectlon

ut on 20.01. "ozzé ;s,afte: the STP was handed over to the

pphcant s Assomatlon :
14 The Pro;ect Proponent have filed another reply afﬁdav1t dated
- 26.03.2022 to the same effect‘as their previous afﬁdavit also-dated

26.05.2022. In addition, it is stated that a detailed report has been

- submitted by the Project Proponent on water cycle like - quantum

! *{in KLD) of rainwater to be collected from the rooftop area of the

fii‘buﬂdmg, the paved ‘area, the open surface area for storm water

M/s Clean Mart Facﬂlty Serv1ces Bhubaneswar, has been
appointed by the Project Pfoponent for collection of solid waste

from the premises for the period from 01.05.2020 to 31.03.2021

but after the  building Of‘Phase-I was handed over to the Applicant

of Phase-I i.e., in Phase-II, and the said machine

25




is fully operational. It is also stated that the Project Proponent had

vide letter, dated 11.05.2022 informed the Applicants of Phase-I to

segregate the waste generated in " Phase-I and to send the

biodegradable Waste,:jfor ’ ostmg to this Compostxng Machine.

The case ‘of the Responde t Nos. 1&2, Project Proponent, is

that there was no cpndltto'n' [~ in the Environmental Clearance

23 02 2016 for mstalhng of Organic

laste Converter in Phase»l and therefore, no Bio- degradable

Waste Composmno Machme was mstalled in Phase 1:

- With regard to Solar System or Energy Conservation, it is stated

that mstallatiort‘of Solar Water Heater has been completed on the

5 _ rooftop area of ;Phase—ll and the entire system will be completed by

,530;,05.2022’;‘

,,'f:,yé‘“lso state‘dathat ‘the installation of Solar Power

‘f;Generation System for Phasei Wﬂl be in place with the help of

‘ ultabie agenc_'y to mstall So ars Water Heater by 31 .08. 2022 The

d ay in mstaﬂatlon of the 'ikame ‘has been explamed by statmg that

Committee the height of the DG Set Stack has been verified and re-
checked by the SEIAA, Odisha, and the State Pollution Control
Board, Odishak,; and as per Consent to Operate issued by the State
Board, the helght of vent has been made 6.06 meter from ground

1‘5 e

rther afﬁdaﬂ L dated 15.11. 2022 has been filed by the Project




230

Rejoinder

SEIAA

Respondent No. 1 and 2

- Compliance

1. Green Belt and

over at least 20%

of “the site .using

native

Avenue plantation | Avenus

Green  Belt and

Plantations

and 2t plant more.
indigenous  fruits
bearing and broad

leave ; tree species

rather to develop
decorative and
increasing lauwn
| area  within  the
“ period Au:gu‘st;';
2022.

The project is an integrated
project. The plantation can
only be made along the
permanent boundary.
Plantation around Phase I
and Phase Il area along
With600. of

permanent bo’uﬁdary has

meter

been completed ﬁusing local

species of plant - like
Swarnachampa,
Nagachampa, Panasha,
. Bakul,

Champa,

Kamini,
Kadamba,

Neem,

Mango, Coconut, Karanja

etc.

. ‘Compliance

of| 23.02.2011:  First

ound water. ’1100
cum/ day. “ :

| 'by CGWA for use of |

water 950

cum/day.

16.07.2019:  Third
NOC  was granted

| by CGWA for use of

Complied

_water 3,46,750

cum/day.

The STP was | One STP with a capacity of
running with | 270 KLD was installed in

primary- units. - The

Phase 1 of the Project
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discharge and/or
discharge to main
road = side drain
through. STP -and
o1l
“unit,

for
monsoon period so
that

separation

particularly

will - not

~environment is not

" available.

; i) STP -does :‘:n‘of

have the facility

for compiete
treatment ‘
f~(anary,

: Secondary and

the water sou ¢
high

content.

has iron

_ (iv) The zero ligquid

water |:a

: ten‘zary) of waste‘

o ,"treatment

treated water

of

Phase I has ; been

for

gardemng purpose

utilised

1no excess water

for

to

kor accumulated at

any: -area:. -nearby.

The committee
advised - that there
has “to be a

connection of treated

water of outside

Municipal Drain“;ftoi : ;
fand from+01.04,2021, the

take care of excess
.;;treated water if.any
e o zn, ‘rainy

The

kunderground water

eated . water found;

Area. After installation, the
STP was maintained and
controlled by the - Project
Proponent. Thereafter, one
FMC Company
United . Resorts

namely
Services
LLP was appointed by the
for
maintaining ‘the said STP.’
The saic
been maintaining the said
STP from
01.09.2016 10°31.03.2021.

Project  Proponent

. company had

on and

Thereafter, the 'said STP

was handed over to the

| residents of the building in

Phase I on.01.04.2021. On

STP.

maintaining

said “has ben
¥ " and
controllmg by the reszdents
of the Phase I Bulldzng




)5

BuriNalla in EC
- Letter.

4. Absence of facility | There was no use of | The installation of solar

for use of | renewable/ solar | water heater has been

Renewable / Solar ;éﬁéfgy r‘;f‘Phase I'| completed at roof top area
: ' ) o The | of Phase II and the entire
against a fgs ndentnos 1} system will be completed
k and 2 undertook | by 30.06.2022.

Energy in Phase:l

stipulation of at
least. 5% of the

power

said solar

ének’rgy  w‘z;‘l"l7 be The instqllatioh of  solar
fcbnSumption for 'ihst‘t‘zllediin Phase [|POoWer generation system

Jor Phase I will be in place

| Phase I'for street|building ~ by

“an‘d ‘common area | 31.08.2022. with help - of  suitable

solar lighting agency to. install -solar
' water heater by

181.08.2022.

| Work  order has - been
| issued to M/S Solar Sack

on 19.082022 and the
‘ installation  works dre

under process.. .

It is submitted that the

k | aforesaid. installation work

. | work will be subject to
cooperation and
permission rendered and
granted by the applicants,
Le. Z1 Residents’ Welfare

Association.

At present, the building of
the PhaSé I is under the
control of the applicants.
The sazd buildihg along
with maintenance of

rainwater . . harvesting

ahd/ or recharging pits etc.




have to be maintained by

the applicants.

5. Diesel = Generator
sets in Phase I of
project
inadequate  stack
heights. and -same

s violation -

CPCB norms.

of':

The DG Set stack of

Phase Lwas about 6

have | mete

:was over 50 meters

As per recommendation of
the Committee, the height
of the DG Set Stack has
verified  and/or
checked by the SEIAA and
the Regional Officer, SPCB.

been

‘| As per the Certificate of the

“Consérit = to Operate”
issued by the SPCB, the
height.of -vent “has been
made 6.06 “meter _from

ground level.

. :Dust

measures i

Control
_not
adopted to ccntrol

‘dust and.

' pollutzon dunng
“th construction of ;
Phase II for whzch

cztzzens

and nozse poZZutzon

It was advised by
the
take

committee to’i
appropriate
Jor

measures

controllzng the dust|

time, ie. 1 pm to . 3

| pm and after 9 pmi
' f,tzll the next mommg ol

Complied

7. Rain ater | The commzttee had As ‘per 'recommendation,
harvesting /| advised that as so| the Project Proponent has
Recharge Pits | many recharge pits | already  submitted the

reveal that water

for

torm water and

: . han/estmg

'~ ﬁ,ojff water ‘z;s not |

harvestmg

water

in
they should
‘the

system

were available
place,

zmplement

; fully not only fo' roof

connecting

channels to pits, It

was also -advised

detailed report on water
eycle like quantum (in KLD)
of raihwater, which to be
collected from the roof top
area of the building, the

paved;}{ i area, the open
surfacie_:i:‘f,and for storm
water o collection. All
recharge pits are
constructed dnd

30

in full




231

for ‘rain harvesting

for

plantation and other

and reuse

purposes,

operation. All recharge pits
are provided  with slutted
pipes, which are extended
up to 30 meter depth, in
the

replenish and/or retention

order = to facilitate

1of rainwater all around

year.

’ TechnO-Commefcial Offer

for Sufface Runoff Water

Treatment Plant has been

prepared- by Swachh
Green Info. Tech Private
Limited.

As per ‘the aforesaid

| Report, the work is under

| process.

At present, the ‘buildihg of
the Phase"l is under the

control.:of the applicants.

. harvestmg

and/ Ork'}écharging pits etc.

7~“j5‘h‘ave fo. be iriaintained by

| the appZiCdnts.

8. No  facility k fbr

segregation

of
solid wastes into
:!Biqdegradable and
 non-biodegradable

 category.

The committee had

not seen any
community dustbin
had  been . placed
outside  of  the
building for
| separation _ and

> for

Phase I There was

| a.newly -purchased

‘bio-degradable -

One authorized

party
namely M/S Clean Mart
Facility = Services  was
appo;inted by “the Project
Proponent‘ for collection of
the
premises of Z-Estates for
the from
01.05.2020 to 31.03.2021.
The building of Phase I

was handed -over to the

solid waste from

 period

| applicant on' 18.01.2021.
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22557

waste compositing
machines  having
capacity 1000

waste

cqfnfpofst':‘fndyéhine for
Phase II has been
inStalZed_ and the

same will be
operated by
30.06.2022.

‘already

Thereafter, the solid waste
of the Buildings of Phase I

has been managed by the

‘applicants.

One Bio-degradable Waste

Compositing . Machine

.| having.~capacity ‘:of‘ 1000

kg/day has already been
installéd in the Southem
portion of Phase I, ie. in
Phase. II and the said

fully
Project

machine is

The
Proponent, byka letter, ‘has
the

Jfunctioning.

informed

| applicants. .of Phase I and
| asked them to segregate

| the waste generated in

Phase I and to send the
bio-degradable waste for
 this

composting ot

CompO’siing’ Machzne!z‘ is

| further . submitted = that

. therewas ) condition in

the: o Environment

| Clearances ‘dated
116.08.2011 and

1 23.02.2016 respectively

Jor putting of Organic

Waste Converter in Phase
L .. Therefore, Bio-
degradable Waste

no

Compositing Machine was

installed" in Phase I The

| building of Phase I was

handed? “over to the
applicdhts on 18.01.2021
and inspeétz’on - was
by the
Committee on 20.01.2022.

conducted
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After handing over the
building to the applicants,
the solid waste was
managed by the applicant.
The Project Proponent is
not responsible for placing
any -.community  dustbin
| outside of the building for

separation. and collection

of domestic waste for
Phase L

At present, ‘the kbuilding of
the Phase I is under the
control of the applicants.

| The said  building along

with contract . -with

authorized agency for solid

7wdste dzsposal has to be

maintained by  the

applicants.?

PrOJect Propon €] ti"on 16 07.2019 for use of ground water and the
same has expired on 09.07.2022. It is also stated that an online
application was submitted by the Project Proponent on 09.04.2022

fqriifenewing ofN OC issued to them earlier for use of ground water

,~a site ‘inspection of the premises in question was

33
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carried out by the officers of the Central Ground Water Board and
during inspection it was found that the Project Proponent had

failed to adhere to the condition laid down in the NOC issued.

Based upon the sifc;yé‘ins’ ection for verification of compliance of

NOC condiﬁoﬁs, report 08.2022 has been prepared and a

‘ shoW cause 'noticé haé ‘bce:r‘l:”i‘ésued to the Project Proponent on
23.{‘)‘;{8:.;‘2;022 in exercisé  of :"‘p‘oWers under ‘;’Section S of the
‘;:k‘fEnvik}‘"éhment {Protection) ‘Act; 11986, to show cause as to why a
k Complamt against the Project Proponent be not registered under

- Section 15 of the Act, 1986. It is further stated that a notice period

;‘Oyf 60 days Wafs‘f‘~:~given to the Project Proponent. The Company,

. Project Pro bnefnt, kra’ccordingly submitted its Compliance Rep’ort on

not regsterkd;; agamst it under. Sectzon 15 of the Environment
{Protection) Act 1986 giving 15 days time to rectify the default.
Copy of the show cause notice dated 23.08.2022 has been filed as

Annexure-D /,5: to the affidayit, which shows .the following non-

Recharge structures are not maintained,

Self Inspection is not submitted,

34




22.

o Self Inspection is not st

23.

25.

XN 4

The second show cause dated 28.11.2022, copy of which has been
filed as Annexure-D/6 to the affidavit, shows the following non-

compliance of the Project Proponent:-

1. 7 ;k digital ﬂow'meter,

Copy of the reply dat‘edq27.10,2022 submitted to the Regional

Direeiéﬁ Central Ground Water Board, Bhubaneswar, by the
- ‘Project Proponent has aleo been filed at page no.362 of the paper
kbook answering the quenes of the show cause notice by attaching
( ) photographs of borewells f1tted Wlth digital flow meter; (b) Log

[Boek {c) detalls ef Telemetry System submltted to the CGWA on

: ch have already been extracted herelnabove

Thej pphcan' 1 as ﬁled reJomder afﬁdav1t dated 24 08:2022, stating

that Envnonmen:tal Clearances were granted to the Project
Proponent on 17.03.2020 and 16.08.2021 for their Housing

Projects in an area of 1,41,950.23 square meters and built-up area

tion in the Report of the SEIAA that only decorative plants such
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as — Krushna Chuda, Ficus Panda etc. have been planted in the
periphery of Phase-I and landscaping.

26. In the affidavit, it is further alleged that the STP does not have

p maly,'Seconda:y and ‘tertiary) of -
Waéte, Watéf andthe , n lysis report éhbws préseﬁce of oil
which means that thefé 1snoo11 water separation unit in the STP.
It isgligged that Watef T réaﬁ:neh{ Plant does not -have (a) any iron

. remover, (b) Zero Liquid Discharge is not being maintained, (c) and

‘k ?‘t:iritre‘ated water is being drained into the Budhi Nalla (Buri Nalla).

. 'It is also alleged that (a) there is absence of renewable/ solar energy

km Phase-I agamst a stlpulatlon of at least 5% of the total power

| COnsumptioﬁ fe;i* Phase—l; (b) Diesel ,G‘enekraytor Sets in Phase-I of the

have adeqﬁate stack 1 elghts {9 dust ~control

sures  to control duSt ‘(d) and noise poﬂutmn durmg

amwater to be collected from rooftop area of the building,
paved :area O?en surface area and storm water collectlon and their
connecting routeffrom source to rainwater recharging/recycling pit.
27. The Applicant has further alleged that inspite of the fact that the

conditions mentioned in the Environmental Clearance dated

16.08.2011 for Phase-I had not been complied with and still remain

f'iya on 23.02.2016

aln 1ncomp1ete and




28.
 documents on record.

29,

31.

Environmental Clearance conditions prior to grant of further

Environmental Clearances.

‘We have heard the learned Counsel for the parties and perused the

The 'Specia'lk Conditions  for | construction phase in . the

Environmental Clearance dated 16.08.2011 with regard to Ground

Water;  specifically ménﬁons that no ground: water shall be

~-~ex'tra‘.c‘tedk for the project work at any stage during construction
: phase

T h:e =Inspection*Repor!:v*o’fzthé Joint Committee of inspection carried
fout on 20.01 2022 is silent on this aspect of the matter and all that

has been s‘cated is that Phase-I PrOJect has already been completed

ying there the Phase~II Pro;ect is ‘also almost

cum/day szd,e},‘ letter dated ‘23‘02.2011 and  thereafter w.e.f.

23.05.2015 at 950 cum/day and w.ef. 16.07.2019 at 3,46 750

cum/year.

We faﬂ to understand that When the Env1ronmenta1 Clearance

1 Condk“ ons of 16. 08 2011 Ciearly stlpulated that no ground




~the Environmental Cle

s

24

officers concerned of the Central Ground Water Authority in acting
ina mechanical manner on the basis of the application for grant of

NOC without demanding and examining the conditions laid down in

Question is not that the Project Proponent submitted online
application for grant 61’ ‘NOC.k"Question is whether the NOC for

extraction of ground water for the project work at any stage during

: kco‘nstructkion phase could have been granted at all?
; The affidavit of the Central Ground Water Board dated 26.10.2022

. "shbws that NOC ‘was granted initially to the Project Proponent on

, Work dunng constructlon work, pnma facze no NOC could have

been granted Wlthout first verifying as to what the NOC was being
required for and for what: purpose the ground water was sought to
be extract, NOC has been granted by the Central Ground Water

Board The afﬁdav1t of the Central Ground Water Board is silent on

pects, f thekm" jtter and therefore, we. may mfer that the
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34.

g appropnate dlsc1phnary

ficoncerned ofﬁcers of"

Ground Water Board, calling for their explanation and if dereliction

and negligence of duty on their part in this regard is found,

ion needs to be taken against the then

However, havmg'_: d that we do not intend to penalize the

Project Proponent, Respondent Nos.1&2, for extraction of ground

water-when the NOC i’cself was approved by the Central Ground

Water Board.

'; So far as the findings of the Joint Committee’s-Report with regard

to‘the STP is concerned, the Joint Committee noted that during

y;mspectzon the STP was found to be operatlonal with pnmary and

ain kto tak _f;care of excess treated Water, if any, and also-in the

ainy k:s‘eason.f Some Works were found mcomplete;such as — internal
drams, k;roag‘i’;s,k,ketc. ‘which it was stated by the Project Proponent
would be compieted at the carliest. |
The Project Proponent in his compliance affidavit dated 15.11.2022
has stated that.one STP of capacity 270 KLD has been installed in
k '"k‘eaahdk‘the‘yfsame was _maintained by the

.03.20’2‘1,wh reafter the Same was handed
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35.  The Environmental Clearance dated 16.08.2011 is silent with
regard to the capacity of the STP. From the documents on record, it

- is not cleér as to whether

STP of 270 KLD would be adequate

-III of the Prbject in questioh; The

_ertamly shows mnon-compliance of the
prescribed standard of BOD bemg 22.0 mg/l as against the

prescribed standard of ZO:mg/l and Feacal Coliform being 160000

~ ;:k;,MPN / 100 ml as against the prescribed standard of less than >1000
k;‘kMPN / 100 ml but as already noted hereinabove; the maintenance of

i ;thé STP is now under the management and control of the residents

-1 building i.e.,

the Applicant’s AssoCiation .and,

¢ action  for

"detefrﬁinkfation of

ronmental Compensation for violation of,;:"STP“ norms against

e Apphcan Assomatmn

. The aﬂega’uon of the Apphcant that the Water Treatment Plant does

not have Iron Removal or Zero Liguid Dlscharge the same needs to

be exammed bv ‘the State Pollution Control Board, Odisha, for

purposes of determination of Environmental Compensation in the

light of the observations made hereinabove based on the Water

during rainy season. The Committee advised the

o implement the harvesting system fully not only

40
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for rooftop but also for paved area surface water by connecting

channels to the pits

The Envuonmental Clearance dated 16.08.2011 requ1res the

‘Project Proponent tof ns orcwells for rain water rechargmg to

be at least 5 meters abovethehlghest ground water table.
38. The affidavit of the Ceritral Gronnd Water Board, however, clearly
shows that two notices were 1ssued by the Board on the ground
. k”kthat (a) recharge structures were not being maintained by the

o Ero;ecti Proponent; (b) borewells were not fitted” with digital flow

»  meter; (c) Log Book was not maintained; (d) piezometer is not fitted

Wzth telemetry system, and (e) self inspection is not submitted.
‘ Thus, the Project Proponent is in C;lear" violation of the directions

and is also not comphant

‘ cond1t10ns W1th regard to raln
‘ of rain water through borewell

'kkkThef show cauoe notic krrsysued by the C’en’tral Ground 'Water
on 23 08. 2022 shot&S ‘that . NOC - Wlth mandatory
condmons/restnctlons and safeguard was 1ssued to the Project
Proponent on 16 07:2019 ‘and .even on 29.08. 2022, the Project

Proponent has been found to be non-compliant with regard to

recharge borewells and their maintenance. The Central Ground

Water Board shall, therefore, determine the penalty for violations

1bsequent %'nompliance of the
Project Proponent will not absolve him from past

nmental norms.
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had iadequate;‘ pacity and would be f;kmade available to Phase—I

As regards the Solid Waste Management, the Committee went

: through the papers relating to agreement of the Project Proponent

with M/ s Clean Mart Facﬂ'ty‘Servu:e Bhubaneswar for- collection

of solid waste from. the p m“,es in question for the period from

01.05.2020 to 31. 03 2021 "The Committee did not notice any
community dustbin outs1de the building for separation and

collecti‘on of domestic:waste for Phase-I but found that there was a

;newly purchased Blodegradable Waste Compostmg Machine having
:kf,‘capamty of 1000 kg/day waste decomposition for Phase-II building.

,;,5Th'e.Project Propogem;~:has:~fginformed that Phase-II compost system

o ollected and ‘handed over to Bhubaneswar Mumclpal Corporatlon

‘ (BMC} for ultlrnate disposal. If any default has been found in the

subsequent_:;I,;n?spection ‘Report. ,and according ‘to the Project
Proponent Phaée-l site--was handed over to the residents on
18.01.2021, therefore, any findings of non-compliance of the solid

waste management regimke WQukl;d; be the liability. of the Applicant’s

System. .ot Energy '{f"C}onservation,' the

onent but the system did not work due to frequent

Project Proponent has been informed that they
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must adhere to 5% of total power by Solar PV System at rooftop for
‘Phase-I. ‘The Project Proponent in his compliance report", has stated
ﬂléa‘t"iﬁstaﬂétiéﬁ of k”Solar__Bc’;ﬁver Genefation FSystem for Phas‘ey—l will
be completed with theheipofsultable agency by 31.08.2022. This
clearly showé that from : 20 11 when the first Environmental

Clearance was granted; the . Project Proponent has mnot yet

complf;ﬁed installation of Solar Power Generation System and has
; ~;k;kno‘t install 5% of the total power generation or put in place solar
i Water ‘heater storage/supply at the rooftop andis, therefore, in

’vipla"cion of enérgy; _conservation measures. Even in the present

2022, it has not bééh%disclosgd by ‘the'Project

olar Water Heater,g‘ét fooftop of Phase-] has been

ct Proponent to complete theprO_} ect

for energy conservation to the extent

ively within two months. However, for

pastnon—comphances, f thé Projééi: Proponent will be liable for

5 Enwronmental CkOmpensationn as may be determined by the SEIAA,
Odlsha, thchgranted the kEnvironme'htél Clearance.

43. As regards thi‘e:’ ‘:Diiesel Generator set Stacks, the Committee has

noted that the DG set Stack ‘of Phase-1 is about 6 meters. The

Committee also noted that the nearest building is about 50 meters

combine acity of all profpoééd DG sets put
and should be more than the highest building height. The

ee Report clearly indicates violation of the Environmental
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Clearance condition by the Project Proponent. The Compliance
Report of the Pro;ect Proponent mentions that as per the Consent
to Operate the helght of the Vent has been made 6. 06 meters from °

ground level.

The State Poliution::‘ ;Contifol Board, Odisha, is, therefore,
required to examine as to whether the stack height of DG set of
6.06 meters of the Project‘Pr'oponent’s project from ground level is

~ adequate in the given circumstances or not.

44 Mr Sankar Prasad Pani, learned Counsel for the  Applicant’s

‘A,S‘eooiation submittedi ?thatf?f;t;he~‘Projeet Proponent has not achieved

the required Green Belt condition of the ifEnvironmentail Clearance

atlon of mmd tﬂl the condmons 1a1d down in the prev1ous

nmental Clearan e had been comphed with by the Project

45. ;‘iI:'earned Cou’nsel has reterredk toi the affidavit ﬁled by the Project
k":k"::’n,‘l’Proponent before the State Level Expert Appralsal Committee
(SEAC} dated 23 12.2019 (Annexure-8 to the Original Application),
wherein the Project Proponent had itself undertaken that the Green

Belt would be completed by September, 2020. The Committee has,
hos

da_ty has been completed using local species of plant — Kamini,

,» Kadamba, Champa, Mango, Coconut, Karanja etc.
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47.

48.

”The Environmental Clearance of 16.08.2011 requires the Project

Proponent to. achleve plantatlon of trees over at least 20% of the

pro;ect site “area by usmg native trees spemes/ plants The
Inspection Report of 30 ; ‘1:;2019 is silent with regard to tree
plantation in the premlses m‘questlon. The Committee Report of
20.01.2022 also is peculiaﬂy silent with regard to achieving of 20%

target b} the Project Proponent ae‘per the Environmental Clearance

of 1‘6.08.201 1.

‘:’a:l’nekProject Proponent, Respondent Nos.1&2, .in his ‘compliance

f afﬁdawt dated 15.11.2022 Wlth regard to Green Belt and Avenue

Nagachampa Panasha Kamml Neem, Bakul; Kadamba Champa

‘Mango Coconut Karanga ete.

We may ;therefore summarise the directions given by us

heremabox«e as under =
{A) The SEIAA, Odisha, shall inspect the site in question within one

month and verify whether installation of Solar Power Generation




(B)The SEIAA, ~Odisha, is further direeted to determine

£ ,Envifonmentél CompenSation against the Project Proponehtfo‘r :
failure to install the Solar System for energy conservation to the
extent of 5% of total power as requ1red by the Environmental
Clearance condltlonsdated 16.08.2011 and action in this regard
shall be taken within two. months after giving the Project
Proponent an opportumty ‘of being heard.

(C) The State PollutionControl Board, Odisha, shall verify as to

iwhether the vent helght of the D.G. set stack WhICh is at present

16.06 meters for the gro;;nd'leyelxis; adequate, considering that

ha, is also directed to

pute Envuonment ofﬁﬁensation againskt‘ the Appli'(:ant’

'bciation for”%iolykkﬁ“flo ,,STP norms w.e. f 01 04 2021 When
the Phase 1 was hénded over to the Assoczatlon by the Project
Proponent Wlthm two months after giving them an opportumty
ki ,k of bemg heard |

(E) The StakteP‘ol‘lution Control Board, Qdisha, shall also take action

against the “Applicant’s Association for non-compliance of the

Solid Waste Management fegime, if any, w.e.f. 18.01.2021 when

of the site in. question was handed over to the




(G)With regard to completion of Green Belt and Avenue Plantation

over at least 20% of the site area as required by the

Environmental Clearance conditions dated 16.08.2011, the

Committee constitﬁted* bytheTrlbunal is directed to re-visit the
premises of the Ptejeet jP:rope:nent and verify whether at least
20% of the Green Belt has been achieved by the Project
Pr;o:‘ponent and if net, appropriate Environmental Compensation

. shall be determined against the Project Proponent and the same

shall be recovered within two months after giving him an

i’if??pportunityfcfbemg:hea;éd; iy

ion of ground water in

; pec:1a1 kConditlons lald ; downf 11’1* the

'kiy‘f’,ywater shall be extracted for the project work-at any stage during
the constructlon phase and if the. concemed officers.of the
Central Ground Water Board are found to have acted in violation
Eof ‘_t‘he ;Enyi‘rp’nmental Clearance ‘conditions in:granting the NOC
to the Pro;eet Proponent for extraction of ground water,

appropriate disciplinary action shall be taken against the

to granting subsequent Environmental
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kClﬁearan'c':kes and if ~derelikction' in discharge of their duties is
found,k appropriate adverse entries shall be given to the

concemed officers of SEIAA Odisha, in their ACRs by the

Appointing Authonty
49. With the observatlons and directions made hereinabove, the
Original Application No: 11/ 2022 /EZ is accordingly disposed of.

50. ILAs,ifany, stand dis‘p‘o‘s‘ed of accordingly.

51. There ‘shall be no orderasto costs.

. Arun Kumar Verma, EM




As p@r the direction of the Hon’ble NGT, Eastern Zone, Kolkata order dated
01.05.2023 in O.A. No. 11/2022/EZ- 7 1»¥{esxdents Welfare Association Vrs Z- Estates

Private Limited and Ors, a joint committee has been constituted comprising of the

following members and the committee visited the project site on 13.07.2023:
i Prof. (Dr.) BKSaiapa{h} {Member, SEAC)
2. Dr. Rebati Kanta Mishra, Environmental Scientist, SPCB, Odisha
3 : Qr Chmaraz;}an Panda (Member, SEAC)
% Dr Pradeept Kumaf Nayai\ E m’;ronmentai Scmnusz SEIAA, Odisha

Iﬁ addmon to the abwe c@mmm’ﬁe members the following rspresm&am es and villag

were also ,y‘ esent ¢

: K mar Tm;)aﬂly, IAS (Rt{i) Memberfi{epmsemativc Z1-Welfare
Apmeni Society

2. S Maiay Panigrahi, Member/Representative, 7 1-Welfare Apartment Society
3. B.N. Panda Member/Representative, Z1-Welfare Apartment Society
4. Sri Partha Sarathi Panda, Representative Z- Estates Private Limited
5. Sri Radhaprasad Das Representative Z- Estates Private Limited
As per dir*ac‘iien, the Joint Committee to visit the site and examine the facts and submit

report on the fﬁl}owir;g points:

i ”ﬁi“hez SE Odzsha shali inspect the site in question within one month and verify

: whether mstaiiatzea of So!ar Power Generation System for Phase-I and installation

quzztd?f‘ia bf: comp’iuted by 31 .08, ?0?2 a'% stated by the
compieted and if not, apgropmate penam shall be
onent and the same shall be recovered within two

ity of being heard.




i,

The SEIAA, Odisha, ’i‘s"furth’ex directed mdetérmine Environmental Compensation

| ‘against. the?mgﬁct ?mpemm for failure to msta)l the Sgiar S} stem for energy

- con Sf:rvaimn to the emﬁm of 5% of total pm& ‘er as. requir ed bv the Environmental

iii.

Clearance (EC) conditions dated 16.08.2011 and action in this regard shall be taken

within two months after giving the Project Proponent an opportunity of being heard.

With regard to completion of Green Belt and Avenue Plantation over at least 20%
of the site area as required by the Environmental Clearance dated 16.08.2011, the
Cmmmime constituted by the Tribunal is directed to re-visit the premises of the
Project Proponent and vﬁiﬁvwhmh«exf at least 20% of the Green Belt has been
achieved by the E?mj&i:i Proponent and if not, appropriate Environmental

C:Q{mpensazion shall be éetemimé against the Project Proponent and the same shall

be recovered within iwi} months after giving him an opportunity of being heard.

Iy ﬁlﬁ Jemt ﬂnmmmee compnsmg of thc abgv&memlonad official had

wszted the site on’ 13 07. 7()23 zmd {)bserved the foliowmg after deta;ls assessment:

Overall Observation:

L.

~

e N

During site inspection the Committee has observed that the Phase-I project had
alﬁeady been completed and people are staying there, and Phase-II project also
completed and people are staying there but the Phase-IIl project is under
construction. The Phase-1, II & III projects are integrated project in the same
campus with single boundary.

There is no use of Solar Power Generation System for Phase-1 building only

installation of Solar Heater which were under process (i.e. some equipment’s for

cﬁnnectzm ef Solar Heaters are msta }r«:d in the roaf top but m}i compleled and not

2
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~energy conservation to the extent of 5% of total power as required by the

Envil 1mnmentai C};earancc (EC) conditions dated 16 {)8 201 1 is not complied by the

oject Proponent as observed by the Joint Committee.

. Initially, EC was issued by SEIAA, Odisha vide letter no. 433/SEIAA dt

16.

bui

38.2011 where it was mentioned that the plot area is 1,05,962.07 sqm, total
lt-up area 2,44,092.73 sqm and condition given in EC letter for plantation that-

green belt & avenue plantation of trees should be at least 20% and shall be done

using native tree species/plants improving greenery. EC obtained for entire project

and nowhere, it is mentioned that EC granted for Phase-I or Phase-II etc.

; . EC. amended by SEIAA; Odiisha vide letter no. 827/SEIAA dt. 23.02.2016

Wh@ré‘the plot'areawas' revised 1,05,962.07 sqm to 1,23,717 sqm (i.e. Phase-I +

for

Phase-ﬂ) and buxit-up area re’vflsed to 2,44,092.73 sqm to 1, 85 904 8805qm (i.e.,

phase—l + ?hase-ﬂ}

. Finally, EC obtained fom SEIAA, Odisha v;de letter 1o, 7991/SEIAA dt.

17.

1,2

03.2020 where it was mentioned that the plot area for Phase-I & Phase —II is
3,717 sqm and total built-up area is 73,968.9 sqm(Phase-I) and 1.11,945.98

sqm (Phase-II), provision for green belt-30,929.22 sqm (i.e. for Phase-I & Phase-

).
2,09,960.21 sqm, green belt area provision is 20,922.87 sqm.
. As

ser

Similarly, total plot area for Phase-III is 17,873.23 sqm and Built-up area

per the site visit and Google earth map KML file it reveals that there is no

arate boundary for phase-I, Phase-II and Phase-111. The green-belt of Phase-I is

approximately 9000 sqm. area Phase-II it is approximately 11000 sqm. area and in

together it is 20, OOO sqm. (Phase-l & Phase-II). Butin EC letter issued vide letter

| 30;‘929 22 sqm (1 e for Phase~1 & Phase-1I) which is not comphed by the Project |

799§/SEIAA dt 17 @3 2{}20 was menmoned that thc zreen belt- area shaﬂ be

3
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omamemal and decorated plant Durmg joint Vlsﬁ Z1-Residents’ Welfare

Association membe;s mformed that they want to remevc some tree specu,s planted

in

the lawn area as there is an underground basement parkmg and green belt ie.

lawn was developed over the underground basement parking thus. there may be

chances of cracking the basement, so they want to remove the planted tree.

Environmental Compensation

Overall, the committee observed that this is a case of violation of EC conditions and the

project proponent has failed in their commitments to comply EC conditions on 31.08.2023

i.e. Green

belt/Plantation and Solar Syst'eni for energy conservation to the extent of 3% of

total power through solar water heater and Solar Power Generation System for its use etc.

Hencs, the env u(}nmenta} compensaﬁon has been calculated as below:

| Envimnmﬁntacemgen{saﬁgnm be i.eviied;for‘varikousviai‘aﬁeh by Industrial Units: -

In
violation

absence of any formula for calculation of Environment Compensation due to
of EC conditions for building and construction project. The committee adopted

the CPCB formula applicable for environmental compensation for the industries is

calculated

Where,

EC i
PI=

LF=
Poﬁntmn:

, following below formula:
EC=PIxN xR xS xLF

EC=80 x 377 % 250 x1.5 x1.25 = Rs. 1,41,37,500/-

is Environmental Compensation in %
= Pollution Index of industrial sector (taken 80 red category industries)
= Number of days of violation took place (377 days i.e. 31.08.2022 to 13.07.2023)

= A factor in Rupees (%) for EC (Taken Rs.250/- as per CPCB recommendati on)
S”‘Factor for scale of operation (Tai\en 1.5 a= for lame categcn)

= Location factor (Taken 1. 25)
Index (PI) ‘

The range ef Poiiutmn Index for Reé Orange and Gru,n is 60 to 100, 41 to 59 and 21 to

40, respec

The foﬁowmg valt

tively.

sted in the CPCB report: —




|Category  |Red

Orange | Green

150 130

Wastewater generation is 602 KLD and it will be treated in 650 KLD STP Capacity, so it
is considered as Red category project as per CPCB guidelines.

Number of days (N)

N. number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance verified

by Regional Office.

Factor in Rupees R)

The minimum af 100 and maximum of 500 of factor in Rupees (R) mentioned in report

of CPCB

‘ ‘Recemmendatmn ef the Commzttee

I’he iject proponent shaH depmsﬁ the abeve-mentioned amounting of Rs. 1 41 37 .500/-

to Forest, Environment & CC Dept., Govt. Odisha and that amount to be used for remedial

measure for Plantation and installation of Solar light & Solar Heater of Z-1 Building.

Prof (Dr.) B.K

Dr. I’radeepta Kuma Nayak,

Envzmﬁmenial Sment:st SEIAA Odisha :

Dr. Chittaranjan Panda
- (Member, SEAC)

Dr. Rebau Kanta‘i i hif@

: Env;romnenial Smentzst SPCB Odisha
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" Court No.1

Item N0,0G o
BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application ' No.11/2022/EZ

IN THE MATTER OF:

Z1 RESIDENTS’ WELFARE ASSOCIATION,
Through its General Secretary, Bidhubhusan Nayak
Tower 1, Flat No. 1304, Z1 Estate,
Nadankanan Road, Kalarhangap Patla
'baneswar Odisha-7 51024 .
~ S aseesene Apphcant(s)

Managmg Dlrector
_ Z Estates Private Limited,
At M/ 4-34, Acharya Vzhar Bhubaneswar

‘Odlsha-75 1013;

[EMBER SECRETARY,
disha State Environment Impact Assessment Authority, (SEIAA),

- Qr, No. S5RF- 2/ 1, Unit-IX,
-Bhubaneswar—7 5 1022

5. MEMBER SECRETARY, o
 Central Ground Water Authonty,
;,18 / T 1 Jamnagar House, Mansmgh Road,

Respondent(s)



. chdi:tithpfkthe Environmental Clearance, Green-Belt and Avenue

- Date of hearing: 01.05.2023
- CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER

HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) : Mr. Sankar Prasad Pani, Adv. (in Virtual Mode)

For Respondent(s}: Mr. KallolkBasu, Advocate a/w Mr. Nilanjan Pal, Adv.

and Ms. Radhika Mishra, Adv. for R-1&2,(in Virtual Mode),
Mr. Apurba Ghosh, Advocate for R-3,

Ms. Papiya.Banerjee Bihani, Adv. for R-4 (in Virtual Mode},
Mr. Ashok Prasad, Adv. for R-5 & 6 (in Virtual Mode)

ankar Prasad Pani, learned Counsel iskpreskeﬁt;,“(in Virtual

1€ Re,spond‘e‘knﬁtys ‘are present

bonstmctions in Phase—lx& Il over a built-up area of 3,95,865.09 m?2

for “Which they were - accorded Environmental Clearance on

17.03‘;2020 (Annexure 9 to the Original Application). It is also

f:a;.lleged by the Applicant’s Association that in violation of the

ts; was, suppos’ed:*'ffdyvjhave been planted by the

. Project Proponent, Respondent Nos.1 and 2, covering an area of




4, Thé Applicantiiin ‘his Original Application alleges that' following
Environmental Clearance conditions have not been complied with

which read as under:-

“1. Green-Belt and Avenue Plantation over at least 20% of the
site using native frees species/ plants area not there. SEAC
Committee observes that Green belt for Phase I is virtually
absent except decorative plants such as Krushna Chuda, Ficus

anda ete. in'the penphery of the boundary: of Phase I and

es - r‘ complete treatment
’k{anary, Secondary and tertzary) of waste water.
5. The water treatment plant does not have any iron remover
‘dlthough one of:fthewater‘:s‘burce has high iron content.
6. The zero Ziquid discharge is not maintained, there is no oil
gwa‘tejr:separation unit and thereby discharge of untreated water

to:Budhi Ndl‘la Wwhich is mentioned as.Buri Nallin EC letter.

Absence of faczlzty for use. of Renewable/ Solar Energy in

o8 Dzesel Generator sets in Phase I of prOJect have madequate
-~ :Stack hezghts and same is violation of CPCB Norms.

sufferers.

estzng/Recharge Pits reveals that water




no cause of action.

- 6. In the affidavit, it is stated that the Applicant submitted a letter on

05..

‘kfconkd"iicted

dated 03.02.2

)2.2020.

with regard to the

denying the allegations in the Original Application and further
submitting that the claims made by the Applicant with regard to
the Respondent Nos.1&2, ‘are misconceived, vexatious and

frivolous, apart from not being maintainable and Applicants have

2021 to the Respondent No.3, SEIAA, Odisha, alleging non-
comiﬂiagqcs of the stiﬁiﬂétédTCbﬁditions by the Respondent Nos. 1

n the Phase-I of the Project. It is stated that é}yfour‘Member

ent and the said Commlttee ,Visitkekidk the site énd
tigation in the pféééﬁf;ef"~bf kone representative of
:‘1 k‘the ;Applicant at the project site on 20.01.2022. It is stated that
“::eplkk"e,sentatives of the i‘Applic'a‘rit and Respondents-Nos: 3; 4 and 7
k \x}e:e k‘alfso present as well as the representatives of the Project
??rokpoknent.fi’k: is stated that investigation  was conducted by the

ittee. without any obstruction by the parties pursuant to

of the points ‘mentioned by ‘SEIAA, Odisha, in its letter dated

TATUS OF ACTION PLAN FOR IMPLEMENTATION OF

' DATE-20-02-2020

disha, to. mvestlgate the

bulated coknd‘it‘ions by the

> DPs—

' Proponent submitted a Status Report vide letter

ion Plan for implementation

ENTIONED VIDE SEIAA, LETTER NO-7887/SEIAA

Implementation | Implementation | Implementation
to be done Schedule Status as on

31-01-2022
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1

Development of
Green Belt For
PH-1 & PH-II

2)

| cowa ,
permiséio‘n’ ' for |

| Water

“NOoC

| plantation activity

| optir

measuring

7| daily

We will develop a

Green  belt of
3.0Mtr width
{approx..) in
multiple layers all
along the.
permanent ;
boundary — wall.
This  will  be

carried out both |

for PHA & PHI

Expansion.. . The|

: ‘c“ompleted;:‘b y end

of 2020 monsoon |

ie. much before

the ‘completion of

building . project

and handing over’

. | process.

Plantation  work
to be started by
June 2020 (start
of monsoon) and
will be completed
by September
2020 (End of

Monsoon)

s for : '

of

the
 supply
using flow meter.

wat¢ supply and .

‘boundary -

Since this is an

integrated project

plantation  can
only be done
along the
permanent

boundary which
will took place in

phase manner as

| per the available

of =

boundary.

| However

B PZantatzon
and along 500
| mitr.

e

| permanent

has
been completed
using Local
species of pian
(Kamini,
Bakul,

Kadamba,

Champa, Mango,

Neem,

Coconut, Karanja

. ete)

" Complied




use.

3)

the same.

Installation  of
STP of
appropriate
capacity
(Phase-I and
Phase-1I) and

complete waste

water treatment

| chamber )

STP of capacity
270 KLD based
MBBR

on
technology s
already m forcé
for Phasel and
another - STP. of
capacity 450 KLD

has Béenzplydnnéd‘ '
for Phase—IIThe
surplus  waste:
| water of STP after

Flushing

and gardening

will be carried by

fhe surface drain
of ..ithe ' project
lea‘ding: . to a
appropriate

capacity of ET P

with -oil  and
Lwater separate
and|

BMC open drain
running along the |
frontage of - the

‘parameters.

EPT for disposal
of Excess treated
Water during

Monsoon shall be

‘in operation by

30t June 2020.

The construction
installation and
operation of STP
for PH-II is in

final  operation
stage and
connection of
pipeline for
. | disposal of
Excess  treated

- ‘water

Lswaste . water to

| municipal drain

 been

‘completed which

1 wil:l{’be taken into

full o bperation

‘during monsoon

of 2022,
All the treated
water of PH-I has

been’ utilized for
gardening

purpose and no
excess. water is

for

available

y discharge to

municipal drain.

However ~system

for . discharging
excess treated
during

monsoon period

has been
integrated  with
PH-II system of
discharging

excess water.

he

rom the roof top

rain water

Phase-I

Corrective  steps

All necessary

corrective  steps




harge pits
implementation

plan.

b vﬁ"
Manageinen,

| good

Lo bwater

- [ no. of Recharge
pit

“has b

- manner.

of the
shall

building
be
channelized
through pipelines
and chambers
diréétly to. i the
collecﬁon pit and
Ground  water

recharging = pits.

without mix up |

with other run off

| water- . from |

,Zaridscaped qrea

This will ensure
quality
being
to
Under Grbund. -
Already 17 no. of

Recharge pit are

récharged ‘

in force for Phase-

I and gﬁdther 12
are

ase-ii.

THERE IS A PLAN

OF TOTAL 58 NO.|

OF- Recharge  pit

under

December 2020.

to be completed
by 30t
2020.

June

peratibn by

1| Complied

has been

completed  and
roof top
rainwater
discharge line
directly

connected to rain

water  recharge

pits.

‘Furti‘jz‘e“r“g to our

isting. . process

door to doof

2020.

31t October

Adeguate
capacity of
compost machine
has been

installed, which




Phase-

waste and

handing over to

management. rule
of 2016  of

Environmental -

-recyecler = o

TR dis,posaL

c&pacity of

o } Organic
| convertor/compos

ting .machine in
the project .area
aiming at
utilization. of this
compost for

Lawn,

cen belt

system. - caiéring‘ 1

both Jfor PH-I and

the OPSCB
Empaneled. .
(Under - solid |
waste

protgétibﬁ  aet]
1986) solid waste |
, Cfom PRI
. | through  this

o
machine. Till

' ,handover to. PH-I

ornamental |

Hortzculture, o

[ The ““‘;,‘above

will be made
fully operational
by 30n  June
2022. However,
the  discussion
with PH-I society
will be made and
a system will be
explored to
manage the solid

waste . generated

society . the
agency with

whom we had a

contract was
collécting the
garbage
regularly.

The installation
of Solar power
generation

system is in
progress at roof

top area of




including group for
installation  of | procurement

solar panel for| installation,

lighting of | operation and
common areas, | maintenance - of
hot water | solar ‘power‘
storage etc. | within the Project

Detail of action | for I & II pha,Ses

plan and | with a long term.
' | annual - Lo
schedule. maintena

~|the norms of

chntapt;;sgtz,sfying t

i porwer

Phase-II Building
and the entire
system will be in
complete

operation by 30t
June 2022.
Similar  System
for PH-I will be in

place with help

of suitable
agency to
gehkeﬁr‘fc;te solar

by 3Ist

|| August  2022.
‘This CiéZay is due

CPCB norms.:

' comihifted to

| However, we are|

i’gnsumption in | to Pandemz‘c and
the Project. ‘feu)' ‘ system
» installed earlier
did - not work
; 4 properly. .
7) Details of | Detail” Complied Complied
. expenditure expenditure  for
:ineurred . on| Financial  year
 various 1819 and 19-20 |
ctivities f englqsed Sfor your| -
carri reference el
un.
actwities. ﬁ L 1 ;
8). | Installation - of ,Althoﬁéﬁ . the 20”}June 2020 As per  the
'DG set as per| Power outajeiiin 2t | Consent order

issued by SPCB

| the height of vent

has been made
6.05mt

Ground level.

from




future DG sets
and provide Vent
to adequate
height for proper
dispersibn of‘ air

Pollutant and

noise. pollution;f

NOTE: Z Estates Put. Ltd. is cbmmitted"to provide best and qualitative Housing

with all modern amenities andi’advah'ce facilities retaining its continual customer

tafutory authonty in phase manner.”

. 7 f Th}ék SEIAA, Odisha, Respondent No.5, has filed affidavit also dated
05.03.2022, and in para 2 thereof it has brought on record the
Inspection Report of inspection carried out on 20.01.2022.

8. éigstatepgnution Control ‘Boa‘rd, Odisha, Respondent No.4, has

“Inspection report of"the: JOirit Committee visited on

20;0‘1.’2022, in the matter on violation of conditions

the Joi’nt Committee to visit the site and

\and submit report on the following points:

elt has been developed in Phase-I except some

ts where as the EC stipulation is to plant

10




local shade bearing species like Akashmani, Neem, Ashoka,
Kadamba, Bela, Karanja etc. in the form of green belt. There
is a provision of 30,923.22 sqgm green belt in Phase-I project.

ii. The Project Proponent may be asked to submit valid NOC
from CGWA and permission from Water Resources Dept.
Gout. of Odisha, for Phase-I for which bore wells are in use
since the beginning.

iii. The ZEPL has handed over a STP which does not have the

facility to complétéf freatment (Primary, -Secondary and

delwery‘ pomt to outsourcmg agency for separation mto
: Bzodeg dable and non- bzodegradable category
v There is no use of Renewable/ Solar Energy..in Phase-I k
against a s‘tz'pulaiion of at least 5% of the solar: power
consumption for Phase-I for street and common area solar
lighting. -

v The installation ‘ofﬁ_,three D.G. sets m Phase-I have

inadequate stack ﬁeights, a violation of Pollution norms.

ent and on behalf of
Lation of Phase-I Z-Estate-
has nomznated Sri S.K. Dash ‘the representatwe of the society to
~join inspection. team As mtzmated Shri Ashok Kumar Tripathy,
kthe member.of the ZJ Residents’ Welfare. Assoaatzon that he will

showz g the reasarisf'that he




292

1. Initially, the PA had applied a proposal to SEIAA, Odisha to
develop in single phase construction of building ZI1-estate Put.
Ltd. for which Environmental Clearance (EC) was granted by
SEIAA. Odisha vide letter no. SEIAA-261/10 dated 16.08.2011
over total built up area-2,44,092.73 sqm. And provision for
green belt & aver:lue 'plantation: of trees-20% of the site area.
Later the PA had applzed another application on 10.09.2014 for
modernization for. oo‘n;éfruetiOnkof housing colony and shopping

mall {Phase-1I) wzth buzlt up area 2,75, 042 sgm., existing

Loped the project in. phases for which the PA: had applzed
wplication .on 10.09:.2014 for Phase-I conswtzng exzstmg
; ; ear%;er EC) and -modified Phase-II-
project veloped  with total bullgf ‘up area 2, 75‘,04;2: éqm
(Phase -I & hase -II). EC obtained for modernization of phase-II
‘ vide letter no 827 dt. 23.03. 2016. the PA had obtained EC
. 7991/ SEIAA dt. 17.03.2020 for expansion for
-.construction of ‘housing colorzy and convenient shopping (Phase-

) with built up area 3,95,865.09 sgm and green belt

- vide letter 1

__provision was 30.929.22 sqm. .

. 2. During site inspection“the Committee has.observed that the
Phase—I prOJect had already ‘completed and people are. staying

e a d hase jia prOJect almost compZeted and gozng to

ry soon and the Phase III prOJect zs under
< -l II &II pro;ects are zntegrated project in

3. Green belt and Auenue Plantatlons are avazlable and shown
by the Proponent. However at some places the plants were not

available and very less/ uprooted, which needs to be replanted.

PA was asked to submit the Noc / letter from CGWA for use

rounda water A copy of the same was shown by the
~ proponent T he PA had obtained Noc Jrom: Central Ground
a:g" Authorzty (CGWA) for wzthdrawal of ground water 1100
vide letter no.21-4(287)/SER/CGWA/2011-140
11 and also thereafter (i.e. on dated 23.05.2015 for
and on dated 16.07.2019 for 3.46,750 cum/year)

12




21,

5. The PA has informed that the phase-8i building of Z1-Estates
Put. Ltd. was handover to Z1 Residents Welfare Association on

dated 18.01.2021 and the documents handover details to the

Association was acknowledge by Sri Manoranjan Mishra and

Sri KalpataruPattanaikthe fwo members of the association.

6. The Committee vzszted the S‘TP and was found that the STP
was running with Przmaryand Secondary units. STP is installed
and in place and the PA has explained that it is functioning
through Moving Be ﬁlm Reactor (MBBR) technology The

7. The trca‘t_ec'i;:water generated from STP is used for gardening

etc. as%}expl,ainéol by PA and there is no excess treated: water
found o‘r'i‘aoazmulated atany aréa‘ nearby. However, PA was
 advised that there has to be a connection of treated water to
~ outside Municipal drain to take care of excess treated water of
‘any and also in rainy season. Pa explained that some of the

works are incomplete ~due to the integrated periphery

“‘development work lzke~zntemal drazns, roads -etc and wzll be

‘done very“ oon.

r harves ng & Recharge Pzts ; the PA showed ,

] tsacross the szte One such pzt was opened
T in zt ThePA has ex

are avazlable to collect the excess water and. surface water

, ‘ed that channel drains

' during rainy season. Pa was: advzsed that as so many recharge

pits are already in place, they should zmplement the harvestzng

aged by them systematically till handover the ZI-

13




)75

building to the Association and then it was managed by them.
Now they are not aware of renewal of any such contract by the

association. The PA has not installed any composting machinery

for decomposition and reuse of bio-degradable waste at building
premises of Phase-1. fl‘fze committee has not seen any community
dustbin has bee‘n‘p‘laced' ‘outsi'de of the building for separation
and collection of dOmesﬁo wasté for phase-I. However, there is a
. newly purchased bzo~degradable waste composting machines

havzng capacity 1 OOOkg/ day waste decomposztzon for the

ffhere to operate.’ The Pa has

“informed that,‘ th ase—2 compost system havmg adequate
‘ ty shall be-made available to Phase-1' ,,buzld’mg: for

; atment of bio-degradable solid waste for compostmg '~ihrough

ciation desire.

system or energy conservation' there is'nio use of

‘ Renewable/ Solar energy in Phase-l buzldmg as it verified by the

oommzttee T he PA has explamed that efforts were made by
them znztzally (lzke individual lighting system) but the system
did not work due to breakdowns. They are now planning to do
the system along with Phase-II and will be done by them. Pa
twas informed that they must put in place 5% of total power by

; Solar_PV system at rooftOp as agreed by them for Phase-I

: "”‘e DG set stack ofphase - about 6 mtr as
and also found physzcally wzth roof

even though it is away from the buzldmg also the RO, SPCB

needs to check the same whether as per norm.

1 tzs zt is found that ‘while some of the work already has done

. cmd some work are yet to be executed Reason of delay

ing that he will complete the action plan  for

14
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implementation EC conditions mentioned in letter no.
7887/ SEIAA dt. 20.02.2020 within the period ie. ends of the
year 2020. But some of the works ie. install of organic
convertor/composting machine in the project area of phase-l,
procurement installation operation and maintenance of solar
power within the proje“ct“are‘a of Phase-I and Phase-Ii though
minimum 5 % of the power consumptzon in the project and
" appropriate height for D G sets are not complzed by Pa within
the time penod h |

. 'Again: th‘ejPa ass rryiittye'd‘their reply (co'pgiiyayttac?’led) on

liance of the nly tzons issued by. SEIAA vzde Zetter

7887/ SEIAA dt. 20 02 2020 and the followzng pomts are as

‘Belt: since thzsls : an integrated project

plant ion can only be done _dlong the _permanent

boundary which will took place in phase manner. as per

the valuab;le of boundary. However, ‘plantation around
Phase-I area and along 500mtr of permanent boundary
has been completed using:local species of plant (kamini,
neem, Bq,kul, Kadamba, . champa, mango, Coconut,

karanja ete, ).

b NOC from

! ntral Ground Water = Authority:

dzsposal of excéss treated waste water to municipal drain
has been completed whzch will'be taken into full operation

: dunng monsoon of 2022. All the treated water of phase-I

ardening purpose and no excess
s avazlable for ‘dLscharge to mumczpal drain.
Howeoer system for discharging excess treated water
durmg monsoon period h‘as;b‘e'en integrate with phase-II

: sﬁyfstle‘mof discharging excess water.

Rain  Water Harvesting /Recharging pits
ylementation plan: all necessary corrective steps has
completed and roof top rainwater discharge line

irectly connected to rain water recharge pits.

15
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e. Solid waste management plan and its
implementation for Phase-I and Phase-II adequate
capacity of compost machine has been installed. Which
will be made. fully .operational by 30th June 2022.
However, the discussion with Phase-I Residents’ Welfare

Association wzll be made and a system will be explored to

manage the solzd L aste generated Jrom phase-I through

thzs compost machme Tzll the phase-I bulldmg handover

and. th ‘;entlre system will be complete operation by 30th

June 2022 Similar system for Phase] will be m place
wzth help of suitable agency to generate solar power by
3lst August 2022. This delay is due to Pandemic and few

system installed earlier did not work properly.

g. Details of expenditure incurred on various

activities carried out under CSR activities: Complied

1. The Z Welfare Assoczatzon authority did not

agree to partzczpate inthe Joznt discussion.

iati n was asked abou.t list of

deviations they ave mentzoned while takzng over from
the,iPA. they said that there is no such deviation lists
_ neither have they showed any other documents like:
kﬁ:Contdct without side agency for disposalof solid wastes

etc.

3. Now that the Phase-I building of Zl-estate is
“managed by the ZI1-Residents’ Welfare Association, we

may officially ask them to produce the Sfollowing:

16




a) Valid Contract agreement for solid waste

disposal with outsourcing agency (Authorized).

b) Test report of STP water done periodically

c) : ~Maiﬁtenance plans for the existing green

referring to what was zdentzfzed by SEAC and SIEAA and agreed
by them vzde letter dated 25.02; 2020 Being an integrated
prcyectfew of the activities are znterrelated, as explained by PA
to whiéh«CéMniittee inferred that the compliance has to be done
‘fast within sﬁ'pulated time as mentioned by PA. Now compliance

of the said conditions. The EC will be revoke.

2 ‘ The PA has‘to ﬁlant more indigenous fruit bearing and

rechargmg/ recycling pzt wzth photographs to be submitted at
SEIAA, Odisha.

PA needs to recharge the ramwater harvestmg pits
fand haruest the water from reutilization by ‘the users. They
- f" should use the seruzces of a qualzfzed consultant of execution of

the same : ~

~The PA has to install a separate organic
Guertor/ composting machine for phase-I or to collect the bio-
yradable solid waste from phase-I building and compost it in

se II composting machine which is already placed in Phase-II '

17
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building premises after mutual understanding between PA of Z-

estates and Z1-Residents’ Welfare Association.

6. The PA has to install adequate no. of solar panel for
light of street and common ‘areakof Phase-I building within 30th
June, 2022. :

8. The Regzonal Officer, SPCB Bhubaneswar may-collect

as sample m _presence of PA and Z1 - Residents’ Welfare

‘Assoczatzon, sealed it and tested to ascertam Sfunctioning of STP
f‘and quality of treated water used of gardening and other

. purposes.

'?‘ggests to communicate the finding and
eDept‘r of FE &Cc Gout. of Odzsha and

... The committee .

”datioris to

Pollution Control Board Od1sha Respondent No.4, Wherem it is
stated that the Board in pursuance of the Inspection Report of the

Jo"’nt; Commrttee has collected samples and sent the same to the

Central Laboratory, Bhubaneswar “for analys1s The Analysis
Report recelved from the Central Laboratory reveals that BOD and
Feacal Cohform (FC) results do not meet the prescribed standard.
‘Report also reveals that Oil & Grease result is showing as 11.4

which is higher than STP discharge standard of 10.0 mg/l.
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Copy of the Analysis Report has been filed as Annexure-R4/2 (colly)

to the affidavit, which is extracted herein below:-

“Additional information w.r.t. O.A. No. 11 of 2022/EZ in
the Matter of Zl' ReSidential Welfare Association on
Applicant - Vrs ZEstates Pyt. Ltd. & Others -

Respondent.

(Phase—]] FOR CONSTRUCTION OF Housmg
hopping MaZl vide. Pomt No.08 the outlet of STP.

iater before dzscharge to garden has been collected on

13,04 2022 zn sealed condition in preserce of representative of ’

. Project. Proponent and Estate Manager of . Residential’ Welfare
Association and analyzed in the Central Lab, Patia, of SPCB,

k “BBSR. For evaluation of :270 KLD Capacity STP working
wcondition, the sapulated parameters like PH, BOD, TSS, Fecal

‘{cehform of Board have. been analyzed as has been cited in the

‘Consent to Establzsh Order w.r.t. expanszon of constructwn of

MPN/ 100 mi) a';«;"ﬁo'aﬁed, by the MéEF& CC, Gout. of India vide
G.S.R 126‘5" €, dtd. 13.11 0201 7. The ftreated waste water shall
be ‘reused for plantation, gardening etc. to the maximum
. possible extent. Also the treated waste water from:STP-may be
":‘dzscharged to Mumczpal Sewer after meeting the prescribed

- - ‘standardas propesed by Board.

Whereask,ithe Analysis Repert which was received from
Central Lab., of State Pollution Control Board, Odisha,

Bhubane ‘war revealed that BOD and Fecal colzform result is not

meeting the prescribed standard w.r.t. special stipulated
condition as cited above. Also the Oil & Grease result is showing

11.4 mg/lie. higher than STP discharge standard 10 mg/).
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11.

Here this can be summarized that the total wastewater
of the Phase-I housing complex is not being treated fully (100%)
for which the result of treated water is showing high BOD, FC &

Oil & Grease value w. r.tito pre‘sc;ribed standard of Board.

Remark:

@) In that context the ﬁluent Treatment Plant should be

upgraded to such an. extent so as to achieve the standard criteria

taken up the adequate treatment and ‘n‘ecessary chemical dosing

practices : so ds to meet the prescribed standard of the: Board
.before diécha{ge to land/ drainage system/ used in the garden.
d} The Projeot‘ Pfojoonent may be directed to provide clear idea that
during monsoon how the treated ivater is being utilized or directly
dtschargmg the same to nearby barren land and finally connecting

“"‘he natural draznage sy:'tem whzch is flowing backszde Le. some

 MPN/100 ml which should be >1000 MPN/100 ml, and

Biochemical Oxygen'Dem'ani’ik (BOD) ‘is 22.0 mg/l as against the
prescnbed standard of 20 mg /1.

The Respondent Nos. 1&2 PrOJect Proponent have filed their reply
dated 26052022, wherein it is stated that the Committee had

' ‘:;k'and found that the same had been installed and

- functioning through Movmg ‘Bed Bloﬁlm Reactor {(MBBR)
ology. It is stated that one STP of capacity 270 KLD was

talled in Phase-I of the project area which was maintained and
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controlled by the Project Proponent and one FMC Company,

namely, United Resorts Services LLP, was appointed by the Project
Proponent for maintaining the said STP and the said Company had

maintained the STP W €. f 01 09 2016 to 31.03.2021. Thereafter,

the sald STP was h ded over é the residents of the building in

| Phase~1 Wef 01 04. 2021 and on and from 01.04.2021, the said

.and:kk:controlled by the Apphcants of

urther stated that the Respondent No.4, St'a;te ‘Pollution

Control Board, Odisha, had inspected the STP on 30.11.2019 when

1t was still bemg maintained by the’ Respondent ‘N‘o.yl, Project
EPrdponent,k:and; submitted an Inspéction Report which did not
speak of kény‘f"dév‘iation in the operation of the STP. Copy of
_ Inspection Report of inspection carried out on 30.11.2019 has been

fi led as Annexure-A toth ~*afﬁdéviti\'2vhich reads as under:y—;

1." The unit has mstalled three nos. of D G. sets having: capaaty
380 KVA each wzth in-built acoustic enclosure alongwith stack

of required height each.
2 It was found that the unit has complete the constructed work of
2 Blocks of (B+G+12) 6 Blocks of (B+G+14), one Dormitory (G+2)

‘ arw’klkpne Club {B+G+1 ) started operatzon as observed.

screen, equalzzatzon tank MBBR- 1, °BBR-2, Tube
1, Chlorine Dosing Tank, Sludge Holding Tank, Activated .
Filter and Multigraded filter etc.
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TEL 2§45

4. The treated water after meeting prescribed standard of the

Board is being used for landscaping, vehicle washing, toilet

flushing and gardening purpose and no treated effluent shall be

discharge to outside of the premises found during visit.

5. The house keeping of that unit isfound to be satisfactory.

The compliance

Jollows.

"enft\:io Operate order is given as

C pllance to Co ent to Operate Condztlons

CIAL CONDITIONS AR POLLUTION CONTROL):

Diesel power generatzng se

ve acoustzc enclosure

3 nos [DG) sets (wzth Acoustzc
Enclosure) 380 KVA Each are in

; operatzon for the exzsang prOJect

g”The Height of th “‘":stack‘connected \

to. DG set shall conform to the

j ﬁ?llbwing
| H=h+0.2VKVA

Three -nos. of D.G. sets havzng
capacity. 380 KVA.each with in-
built acoustic enclosure along
with stack of required height

each.

| The ambient air guality in the

1 premtses of the unzt shall confzrm :

e norm sapulated

Assured to comply.

SPECIAL ‘CONDIT, TONS {

TER POLLUTION CONTROL):

landscaping, e washmg and
green. ‘belt. The balance treated

effluent shall be discharged to

, be operated wzthout any stoppage.

:‘ﬂushzng and c 17

| to

] Municipal sewer and shallgmeet :
| prescribed standard mentioned in |
| séét‘ioé*c—B of this order. STP shall

e | AL present the tre‘ate'd water is

being used for gardenzng, toilet

washzng and no

‘:‘wa' te water is bezng discharged

e‘of the unit premises.

be provided  to ensure
atural drainage of rain water in

he catchment grea during the

he compoand'ii;al‘ls "

| Separate storm water drain and

jifovision of weep holes on the
compound wall to ensure natural
drainage of rain water in the
catchment

area during the
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monsoon period.

monsoon period.

The solid waste generated should
be properly collected segregated
and shall be handed over to BMC

.| for ultimate dzsposal

The solid waste generated from
household is being collected and

handed over to BMC for ultimate

. I'disposal.

| Rain water ;harves‘
~shall  be.. developed the
premises . and maxini mefforts

shall be made to reus:e:'? harvested ‘

th F are

e | 17 nos. of rain water recharge Pit |

being executed and in

operation at site.

¢ shaZZ not . any Leakage of oil

There is no. leakdge'of oil from DG

‘ from DG set area | sets. “observed at site du‘rihg
- inspection. |
H, SPECIAL ,CQNDITIONS (OTHERS]
The. proponent shall comply he | Complied
conditions as stipulated.  in| -
3 environmental clearance : issued
by SEIAA Odisha vide Zetter No
'~43"dt 16.03.2011. F
: The  Project - proponent has

d ::‘:‘fhainta
/ KLD SI‘P

engaged Expert professidndls to

in and operate one 270

I Energy conserudtion mede'ure like
installation of CFLS/TFLs for the
lighting the areas outside the
1 buzldzng should be in place. Used‘,
f CFLS and T, FLs should be ‘properly
« collected and dzsposed off/ sent

i{for recy ing as per the preuallmg

be done to the extent

LEDbulbs have been used for all
common area lighting and all
street lighting, points.

The used bulbs are given to

‘authorized agency.
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&

Opaque  wall should meet

prescriptive requirement as per
conservation.

Energy Building

code which is proposed. to. be

j lspaces while itis as ’lratz for
non-air-conditioned spaces by use
of appropnate thermal znsulatlon

’matenal to fulfil requzrement L

mandatory for all ai °condztzoned iy

Opaque wall and  thermal

insulation has been used in the

project.

1- from: Diesel generator

shall be disposed to;autho:r‘z.ged

TThe Lube oil "ééherated from DG
sets during mamtenance is being
handed over. to. authonzed used

oil/ waste recycler., b

The board may impose fa?rther
| condition or modify the conditions
are:stipulated in this order during
installation and,/ or at the time of
obtaining consent to operate and

may revoke thzs order in case the

stzpulated

conditions:are:

The . proponent has agreed:to

comply.

‘(for the remaining years) to keep

the consent order in force y" the
industry fails to pay the amount
| within the period stipulated by the

| Board the consent order will be

revoked without prior notice.

The proponent has agreed to

comply

observed  and
additional

conditions as deemed appropriate.

The Board reserves the right to.

nod in case any
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13. Submission of Mr. Kallol Basu, learned Counsel appearing for
Project Proponent, Respondent Nos. 1&2 is that no illegality or

irregularity in the maintenance of STP was observed by the State

Pollution Control Bo 1sha, as iong as the said STP was being

controlled and mamt; the Respondent Nos.1&2 and the

‘Inspectlon Report ﬁled by the Jomt Committee, of inspection

out.on-20.01 2022 is after the STP Was handed over to the
f;fs Assoc1at10n on 01 04 2021

. rogect Proponent have ﬁled another reply afﬁdav1t dated

- 26. 05.2022 to the same effect as their previous affidavit also dated

26.05.2022. I’naddition, it is stated that a detailed report has been
‘ ‘subf’mitted by tﬁe Projeot Proponent:on water cycle like - quantum
(in KLD) of rainwater to be collected from the rooftop area of the

buﬂd'ng, the paved:, rea, ,the open surface area for storm ‘water

le_ tlon It is stated th ally recharge pits have been constructed

M/ s Clean Famhty Services, fLBhubaneswar, has been
appointed by the Project Proponent for collection of solid waste
from the premises for the period from 01.05.2020 to 31.03.2021

bur'aﬁer the fpi;ﬂding of Phase-I was handed over to the Applicant

further stated thati*"koﬁeﬂj:QBioedegradable :Waste Compositing
having capacity of 1000 kg/day has been installed in the

portion of Phase-l i.e., in Phase-II, and the said machine
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is fully operational. It is also stated that the Project Proponent had
vide letter dated 11.05.2022 informed the Applicants of Phase-I to

- segregate the waste generated in Phase-I and to send the

"co pos 'ng to this Compostmg Machine.

The case of the Respondent Nos. 1&2, Project Proponent, is

that there was no cond1tzon'~‘: in the Env1ronmenta1 Cleararice

d on 16.08. 2011 and on 23 02 2016 for mstalhng of Organic

kWaste Converter in Phase-I and therefore no Bio- degradable

‘omposmng Machme was mstalled in Phase I

17 o ;'Withregard to S,Qlar;System or Energy Conservation, it is stated
that installation of Solar Water Heater has been completed on the

- rooftop area of ‘Phase—H and the entire system will be completed by

. 30,0;6.2022;7It~is§ also stated that the installation of Solar Power

Generatlon System for Phase I wﬂl be in place with the help of

' Committee th ight of the DG Set Stack has been Veriﬁed and re-
checked by the SEIAA, Odisha, and the State Pollution Control
Board, Odisha, and as per Consent to Operate issued by the State

BQ?&# the height of vent has been made 6.06 meter from ground

c ‘:i;afﬁdavrc’ and in para 2 thereof the
tatus of the directions of SEIAA has been given which

erein below:-
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Rejoinder

Respondent No. 1 and 2

- Compliance

1. Green - Belt —and

‘and

Avenue plantation | Ave

over at least 20% |

‘of - the. “site  using
_ native trees

species/ plants

| water

. Stru 1

respondent nos. 1

and 2 "tb‘pl’ant‘ more

fruits

bearzng 'c‘z‘nd broad

leave . tree species
‘rather to develop
decorative and
increasing lawn
area  within . the

- period August,
2022

The project is an integrated
project. The plantation can
only be made along the
permanent - ‘ boundary.
Plantation around Phase L
and Phase II area along
With600 of

permanent boundary has

meter

been ‘completed ﬁéing local

species - of plant " like
Swarnachampa,
Nagachampa, - Panasha,

Bakpcl,

Champa,

Kamini,
Kadamba,

Mango, Coconut, Karanja

Neem,

etc.

23 02.2011:  First

“1"by-CGWA for uSé.‘of‘

water 950

cum/day.

16.07.2019:  Third
NOC was granted

| by CGWA for use of

' 3,46,750

Complied

The - STP

running

was
with

primary units. The

One STP with a capacity of
270 KLD was installed in
Phase 1 of the Project
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discharge and/or
discharge to main
road side drain
through STP. and
- oil

separation

particularly

gt will
the “human
“health /

vironment is not

not

az}aﬁdble.

- {i) STP does not
have the ~;fd,‘cility

Jor cbmplete
treatment
«(Primary, -
Y:Sej"condary and

the water

has  high  wron

content.

(W) The zero Lguid

fdzléf;:harge is  not

water |

unit, |

for.
monsoon period 'so
that

~ |'season.

treated water

of

Phase I has been

for

gardening - purpose

utilised

‘and no excess water

 available  for

to

municipal  drain.

is. no. excess

~{fre;dt‘ed:‘:k‘ié)aktécr:'ﬂ‘found

accumulated at
any area :nearby.
The
advised - that there

committee

has “to be a

connection of treated

water of outside

| Municipal Drain to

take: care of excess

Lo . ,;;tredfed,:wd'tlér"zf any
| tertiary) of waste| ‘

and.. _a':l‘so in rainy
The

and 2 had also_ %

_water |

Of

underground water. |

Area. After installation, the
STP was maintained and
controlled by the Project
Proponent.- Theregfter, one
FMC Company namely
United Resorts Services
LLP was appointed by the
| for

maintaining the said STP.

Project  Proponent
The sazd . company had
been maintaining the said
STP ‘ from
01.09.2016 t0-:31.03.2021.

onand

Thereafter, the said STP
was handed over to the
residents of the building in
Phase I on-01.04.2021. On
and from 01.04.2021, the
STP _ ben

said has

maintaining “and
contrqllihg by the residents
of the Phase I Building.




BuriNalla
Letter.

in EC

. -Absence of facility
for of

use -

Renewable / Solar | en

Energy..in Phase I‘f’:"

against
stipulation of at
least 5% of the

power

consumption . for

- Phase I for street

“and: common area

- solar lighting.

alr

There was no use of

rengwable/ solar

ner, m Phase I

. The
k 1

that the sdid solar

energy  will  be
installed in Phase I
building by
31.08.2022.

3 undertook .

The installation of  solar
whauter‘ heater: has. been
completed at roof top area
of Phase II and the entire
system will be completed
by 30.06.2022.

The installation of -solar
pdwer gé’hération system

for.Phase.l will be in place

with "~ help - of  suitable
agency to. install solar
water heater by
31.08.2022.

| Work order has - been

~ ‘i,s'su;ed ‘to M/S. Solar Sack

on 19.08.2022 and. the
installation works are

under process..

It is submitted that the

aforesaid *ihstdllation work

completed by

. But . such

‘ : completion of installation

“;S:“,"f“:u)ork will be subject to

cooperation and
permission rendered and
granted by the applicants,
ie. Z1 Residents’ Welfare

Association.

At present, the building of
the Phase I is under the
contro:llz :::bf the applicants.
The said building along
with of

harvesting

maintenance
rainwater

and/or recharging pits etc.
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have to be maintained by

the applicants.

5. Diesel” Generator
“sets in Phase I of
project

‘violation
CPCB norms.

is

T

have -

inadequate stack | ¢

The DG -Set stack of

Phase I was about 6

heights .and same =G

was over 50 meters

As per recommendation of
the Committee, the height
of the DG Set Stack has
been

verified . ‘and/or

checked by the SEIAA and

‘the Regional Officer, SPCB.

As per the Certificate of the

“Consent . to  Operate”
issued by the SPCB, the
height:.of vent has been
made 6.06 “meter _from

ground level.

; Dust Control
measures not
‘adopted to control

o dust

2 “‘kfpollution during

| measures

e construction of .

It was advised by
the
take

committee ‘to

and nOLse pollutzon

It w’a:s; ,alsg ) gdvzsed

appropriate |
Sferlea

controllmg the - dust

Complied

. Rain

'/

harvesting

Recharge Pits

reveal that water
;y““harvestmg ; for

form water and

; haruestzng

The commzttee ha
advised that as so
many recharge pits
in
they ‘should
the

were available
place
zmplement

system

L fully not only for roof

water

connecting
channels to pits. It

was also. advised

| As per recommendation,

the Project Proponent has

already  submitted the

detailed report on water

‘eycle like quantum (in KLD)

of raintwater, which to be
collected from the roof top
area of the building, the
’ the
and for

paved. - area, open

suzfaée storm
All
are

in - full

water collection.

recharge pits

constructed ~and
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for rain harvesting
and reuse for
plantation and other

purposes.

operation. All recharge pits
are provided with slutted
pipes, which are extended
up to 30 meter depth, in
order to facilitate the

replenish and/or retention

1 of rainwater  all around

year.

Techno%CQmmerciaZ Offer
for Swface Runoff Water
Treatment Pldnt:'has been
prepared: by Swachh
Green Info. Tech Private
Limited.

As per - the ' aforesaid

| Report, the work is under

- | process.

At present, the ‘buiZding of
the Phase I is under the
control of the applicants.
The said buﬂilding‘ ‘along

| with- - maintenance  of

arvesting

| and/or recharging pits etc.

| have to be maintained by

_the applicants.

segregation of

solid wastes into

iodegradable and

8. No  facility for

The committee had

not seen any

community dustbin

had been placed
outside  of  the

Phase I There was

a newly purchased

| bio-degradable .

One  authorized  party
namely M/S Clean Mart
Facility  Services  was
appointed by the Project
Propbnéht for collection of
solid waste from the
premisés of Z-Estates for
the i“""'period ' from
01.05.2020 to 31.03.2021.
The building of Phase I
was handed over to the

applicant on 18.01,2021.
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waste compositing
machines having
capacity 1000
kg/day. . waste

| decomposition.  for

I building

campos ;fndghine for
Phase AT has  been
installed and the

same will be
operated by
30:06.2022:.

ralready

Thereafter, the solid waste
of the Buildings of Phase I
has been managed by the

applicants.

One Bio-degraddble Waste
Compositing | Machine
having capacity of 1000
kg/day has already been
installe[d .in the Southemn
portioryi"“"o&f" Phase I, ie. in
Phase I and ‘the said
fully

Project

is

The
Proponent, by a letter, has
the
applicants. .of Phase. [ and

machine

functioning.

informed

| asked them to segfegate

| the waste ‘generated in

Phase I and to send the
bio-degradable ‘waste for
this

Composting Machine. It is

composting

further  submitted ~ that

| there was no condition in

: ‘ ‘:\E}iiix)irbnment

‘ 'Cl‘eardhée‘s: k dated
| 16:08.2011 and

| 23.02.2016  respectively
for putting of Organic
Waste Converter in Phase

L. Therefore, =~ no Bio-
degradable Waste

Compositing Machine was
installed in Phase I The
building;'of Phase I was
the
applica'a"‘n"tts on 18.01.2021

handed  over to

and inspection was
by: " - the
Committee on 20.01.2022.

conducted




U SN oL

After handing over the
building to the applicants,
| the solid waste was
managed by the applicant.
The Project Proponent is
not responsible for placing
any community dustbin

outside of the building for

separation and collection

of domestic  waste for
Phasel

At present, ‘the building of
the Phase I is under-the
control of the applicants.
The said - building along

with contract with

| authorized agency for solid

waste disposal has to be

maintained:: by i the

applicants:”

‘Project Propone ’t on 16 07. 2019 for use of ground water and the

same has expired on 09. 07.2022. It is also stated that an online

33

ted 16.12.2022, stating that before consideration

application was submitted by the Project Proponent on 09.04.2022

of the NOC for extraction of ground water w,e.f.

‘inspection of the premises in question was




~ carried out by the officers of the Central Ground Water Board and
during inspection it was found that the Project Proponent had

failed to adhere to the condition laid down in the NOC issued.

- Based upon the sit' y iﬁ‘spé{c‘?ﬁ:oh?for verification of compliance of
NOC condmons report dated 17 08 2022 has been prepared and a
show cause. not1ce has been 1ssued to the Project Proponent on

23‘08 2022 in ;exer,clsk'e f*‘of: ‘pOWers under ' Section 5 of the

;E‘:k'Em;ironrknent (Protecﬁ‘on),Act, 11986, to show cause as to why a
complamt against the Project Proponent be not registered under
: Section 15 of the Act, 1986. It ‘isfurthe: stated that a notice period
of 60 days Wags“;;, given to the Project Proponent. The Company,

Pro_;ect Propénéht ,:accordingly submittéd its Compﬁan’ce Rkeporty on

{Protection) A‘ct,-fil‘986,' giving 15 days time to rectify the default.

Copy of the show cause notice dated 23.08.2022 has been filed as

Anncmre—D/ o to the affidavit, which shows the following non-

compliances of the Project Proponent:-

echarge structures are not maintained,

‘elf Inspection is not submitted, :

34
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22.

- 28.

: Dlrector

25.

2T 25 266

The second show cause dated 28.11.2022, copy of which has been

filed as Annexure-D/6 to the affidavit, shows the following non-

compliance of the Project Proponent:-

1. Bore wells arenotf edwlthdzgztal flow meter,

2. | Self Inspection i’s%no yub"mit‘ted,

Copy of the reply dated 27 10 2022 submitted to the Regional

Central Ground Water Board, Bhubaneswar by the

:“kProgect Proponent has‘also: been filed at page 1n0.362 of the paper

boo‘k, answering the queries of the show cause notice by attaching

{a) photographs of borewells fitted with digital flow meter, (b) Log

. ‘Book;:f {c) detaﬁs of Telemetry System submitted to the CGWA on

d whlch have already been extracted heremabove

The App 1cant has ﬁled reJomder afﬁdawt dated 24.08. 2022 stating

that Env1ronmenta1 Clearances were granted to the Project

Proponent on 17.03.2020 and 16.08.2021 for their Housing

Projects in an area of 1,41,950.23 square meters and built-up area

roponent has not achieved 20% of Greerthelt and Avenue
n using native trees species /plants which, he ’states', finds
n in the Report of the SEIAA that only decorative plants such
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as —~ Krushna Chuda, Ficus Panda etc. have been planted in the
periphery of Phase-I and landscaping.
26.  In the affidavit, it is further alleged that the STP does not have

facility for complete;"c:feké.i”frri t(pnmary, secondary and tertiary) of

waste water and the

ater anal?sis report shows. presence of oil
which mearis that V'th’er’(;‘ ’i;",s:nqk‘oﬂ water sepafation unit m the STP.

It is alleged that Waté“fi:’fr“'é‘at'rrl‘er‘i"‘tPlant does not have (a) any iron

; i remgx}ér, {b) Zero Liqﬁid Dischargé is not being maintained, (c) and
‘~kj~1ki:‘1‘treated water is being drained into the Budhi Nalla (Buri Nalla).
~Itisalso alleged that (a) there is ‘absence of renewable/solar energy
m Phase-1 agamst a stipulation of at ieast 5% of the:total power

¢on$umptioii for P‘ghase—l; (b) Diesel Generator Sets in Phase-I of the

ve adequate sta "e:i‘ghts; {¢). dust control

_measures  to control. - dust; (d) and noise pollution during

onstruction of Phase—Hh 'fiét;béen observed; (e)fhé report of the

';Commi“c’teek has 1 t been complied"f‘ifWith,'kk:’*égayrkdﬂ to the

eport on water cycle like ~ quantum (in

péﬁ?g kf,a“rea,;:openk surface area and ‘s‘tor‘m;water collection and their
connecting route from source to rainwater recharging/recycling pit.
27. The Applicant has further alleged that inspite of the fact that the

conditions mentioned in the Environmental Clearance dated

I had not been complied with and still remain
ronfm ~,:ta1 Clearance was graﬁted on 23.02.2016

ditions therein also remain incomplete and

ase-1ll has also been granted on
which shoWs total non-application of mind by the

~casual approach of SEIAA to the enforcement of the
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28.

29. The S'pecialkkf Con

30,

31.

Environmental Clearance conditions prior ‘to grant of further
Environmental Clearances.
We have heard the learned Counsel for the parties and perused the

documents on record.

- construction = phase in the

: "E‘nv‘ironmental Clearan;:eyidyatéd,‘l 6.08.2011 with regard to Ground

Wat@r‘*‘vs‘peciﬁcally méhﬁbﬁsk‘ that no ground water shall be

gﬂextfécted for the project work at any stage during construction

. ;Shése. :

The Inspection Report of the Joint Committee of inspection carried

out on 20.01.‘20:2;,2 is silent on this aspect of the matter and all that

_:‘ hasgbeen stéted is‘":ihat Phase-I Project has already been completed

taying there; the :‘P;as,‘yé‘;fII{f‘kProject is ;also. almost

ete and is gging,:"tko “be’"bpérated very soon; and Phase-IIl

uired to submit N oc letterfrom the.

uthoritj;fl ‘for use of ground water which

- shows that it ﬁas:{"'pérrﬁitﬁefcl"Withdfawal-of : ground water of 1100

y v‘ikdé‘f letter dated 23.02’.20,11 and thereafter w.e.f.
23.05.2015 at 950 cum/day and W.é.kf. 16.07.2019 at 3,46,750

cum/year.

W? fail to understand that when the Environmental Clearance

ted, 23.02.2011, 23.05.2015 and '16.07.2019. This clearly

on of duty and irresponsibility on the part of the
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32,

16. 07.2019 onf'

officers concerned of the Central Ground Water Authority in acting
in a mechanical manner on the basis of the application for grant of

NOC without demandmg and exammmg the conditions laid down in

the Env1ronmenta1 Clearanc

th P_ ject Proponent submltted onhne

tapphcatlon for grant of ~NOC .Questlon is whether the NOC for

extraotmn of ground Water for the project work at -any stage during

F constructlon phase could have been granted at a11’>
 The afﬁdavit of the Central Ground Water Board ‘dated 26.10.2022

_~~,~:'k~shows that NOC was granted initially to the Project Proponent on

is- apphcatlon which explred on 09.07.2022 and

ff:y nowganother online application has 'been submitted by the Project

"“the Prolect Proponents prolect and

la1d down therem and 1n v1ew of the

been granted Wzthout first verifying as to what the NOC was being
required for and for what purpose the ground water was sought to
be extract, NOC has been granted by the Central Ground Water

Board The afﬁdav1t of the Central Ground Water Board is silent on

aspects 'of the matter and therefore we. may infer that the

d by the Ministry of Env1ronment Forests and Chmate

h regard to the conduct of the officers of the Central

38




